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Item No.01 Court No.l

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.65/2025/EZ

Narattam Datta Ray Applicant(s)
Versus

State of West Bengal & Ors. Respondent(s)

Date of hearing: 16.04.2025

HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER

CORAM:

For Applicant(s) : Mr. Narattam Datta Ray, in person

ORDER

1. Mr. Narattam Datta Ray, the Applicant, is present in person.

2. The present Original Application is being registered on the basis of

a letter petition dated 26.03.2025 and 31.03.2025 received in the

Office of the Registry, National Green Tribunal, Eastern Zone

Bench, Kolkata filed by the Applicant, Narattam Datta Ray,

Reckjoani Grambasi Brinda alleging that a large pond measuring

about four to five bighas opposite the playing field of the R.F.A.

Club is being filled up particularly during night hours on an alleged

permission granted by the District MagistgL^(DM).

The allegation in the letter petitioi^^^^a^untter?3.

There is a large pond, me<Muring aroiln^lf^M
Tq/P,

located in our area. The deti

No.579, Khation No. 1176,

'e bighas.

lows: Plot

Reckjo^ No.-13),di

\9>
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Station, permission to fill the pond has been granted by the District

Magistrate (DM).

However, the villagers have opposed the filling of the pond, and as

a result, the police have threatened to arrest us. Recently, when

some media personnel arrived, the police jeep immediately left the

scene. Due to the villager’s resistance, the filling of the pond has

been temporarily halted. There are rumours that the pond has

been sold for promotional purposes, though we are still unclear

about the situation.

According to current regulations, regardless of the pond’s records.

no waterbody can be filled. The ongoing filling activities are being

conducted without adhering to proper administrative procedures.

This pond is a point of pride for our village and plays an important

role in environmental conservation. It is essential that this pond

remain intact for the benefit of the community and the

environment.

Matter requires consideration.4.

We direct the following members to be impleaded in the array of

Respondents:-

i) District Magistrate 8& Collector, District- North 24 Parganas,

Reckjoani, Rajarhat, West Bengal;

ii) Department of Environment, Governrrfqr^
A'

Bidhannagar, Kolkata, through it^ Principal, Secre

iii) West Bengal Pollution Control j

Secretary;

5.

38



Department of Environment, State Respondents respectively,

Government of West Bengal.

Mr. Dipanjan Ghosh, learned Counsel appearing (in Virtual Mode),

accepts notice on behalf of the Respondent No.3, West Bengal

8.

Pollution Control Board.

9. All the Respondents shall file their counter-affidavits within four

weeks.

10. Considering the allegations made, we deem it appropriate to

constitute a Fact Finding Committee comprising of the following

Members:-

District Magistrate, District- North 24 Parganas or his1.

representative not below the rank of Additional District

Magistrate (ADM); and

Senior Scientist, West Bengal Pollution Control Board;11.

The Committee shall visit the site in question and thereafter submit11.

a Fact Finding Report on affidavit within four weeks with regard to

the allegations made in the letter petition.

The West Bengal Pollution Control Board shall also inspect the site12.

in question and submit its Inspection Report on affidavit within

four weeks with regard to the allegations made in the letter petition.

f
as shall be theThe District Magistrate, District7 No13.

Nodal office for all logistic purposes',
i'

Fact finding

'●A
Report on affidavit.

The Applicant shall serve e-cbpyysoft the Original14.

r
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15. List on 19.05.2025.

B. Amit Sthalekar, JM

Dr. Satyagopal Korlapati, EM

April 16, 2025,
Original Application No.65/2025/EZ
OM

iXA/?c
V.

★

I

\
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82AB 072797’qr^'R^Mltri WEST BENGAL IV

Mm Ui ISie SowiMfll is aiimUN oS
Retfi^Kw* ^i*8 SiQflsUtriShaai afii5
enfowinfent shwH attached to itMocatT'e

the wrtth'i Pocwi9n/4v-^

\

-v^p. are

AddUHmai Registrar of
Assurancas*! Vb Kolkaia

Additional^a'®
Agsutancel-W,

■ih

this fS W of J Uf'JL Two vc‘s INDENTURE OF CONVEYANCE made
BETWEEN (1) ABHWIT PAL (having AadhaarThousand and Twenty-Three

No.434583857528 and PAN BORPk007E) son of Late Manik Cl^^ra Pal resiung at
^ -I

I
4

i
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Government of West Bengal
GRIPS 2.0 Acknowledgement Receipt

Payment Summary

■ ^

..

l■■illlll|!i■ll140620232009803110

GRIPS Payment Detail

14/06/2023 19:43:07Payment Init. Date:

No of CRN:

Payment Mode:

BRN Date:

Payment Init. From:

140620232009803110

4753004

SBI EPay

9916869193519

Successful

GRIPS Payment ID:

Total Amount:

Bank/Gateway:

BRN:

Payment Status:

Depositor Details

SBI Epay

14/06/2023 19:43:52

Department Portal

Ms AMBUD BUILDCON PVT LTD

8017171857
Depositor’s Name:

Mobile:

Payment(GRN) Details

GRN Amount (f)DepartmentSI. No.

4753004
Directorate of Registnilion & Stamp Revenue192023240098031118

4753004Total

FORTY SEVEN LAKH FIFTY THREE THOUSAND FOUR ONLY.
This is an Acknowledgement Receipt, please refer the respective c-challan from the
pages below.

IN WORDS:

DISCLAIMER:

KkZWL'Si>»*\ \
Kolk»»* \

*41(19 l-i

● w / SK
Area

<O
o

Q

(</

GRIPS Payment ID 140620232009803110:: eChallan generated at: 1410612023 19:47:25
Page 1 of2
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Govt, of West Bengal
Directorate of Registration & Stamp

Revenue

GRIPS eChallan

iiiiiHiiiiiiiiiniii
192023240098031118

GRN Details

SBI Epay

SBIcPay Payment
Gateway

14/06/2023 19:43:52

HDFC Retail Bank NB

14/06/2023 19:43:07

2001545851/4/2023

[Qiier>' No/*/Queiy Year]

Payment Mode:

Bank/Gateway:

192023240098031118

14/06/2023 19:43:07
GRN:

GRN Date:

BRN Date:

Method:

Payment Init. Date:

Payment Ref. No:

9916869193519

231657465080

140620232009803110

Successful

BRN :

Gateway Ref ID:

GRIPS Payment ID:

Payment Status:

Depositor Details

Ms AMBUD BUILDCON PVT LTD

11/1 SARAT BOSE ROAD, IDEAL PLAZA

8017171857

ARPIT288AG9@GMAIL.COM

14/06/2023

14/06/2023

2001545851/4/2023

2001545851/4/2023

Depositor's Name:

Address:

Mobile:

EMail:

Period From (dd/mm/yyyy):

Period To (dd/mm/yyyy):

Payment Ref ID:

Dept Ref ID/DRN:

Payment Details		

SI. No.
Head of A/C

0030-02-103-003-02

0030-03-104-001-16

0029-00-800-028-27

Total

FORTY SEVEN LAKH FIFTY THREE THOUSAND FOUR ONLY.

Amount (?)Head of A/C

, ^pescriptton
Prop^ RegistratiorJ- Stamp duly

Property itegi^ration- Registration Fees
Mutation/Conversion -Receipt

Payment Ref No
3800020

9500142001545851/4/2023

2001545851/4/2023

2001545851/4/2023

1

2 2970

3
4753004

IN WORDS:

Page .2 of 2
GRIPS Payment ID- 140620232009803110 eChallan generated at; UJ06J2023 19:47:25
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Government of West Bengal
GRIPS 2.0 Acknowledgement Receipt

Payment Summary

imiiiiiiiiiiiiiiiiiiiiini
150620232009917998

GRIPS Payment Detail

15/06/2023 15:02:47Payment Init, Date:

No ofGRN:

Payment Mode:

BRN Date:

Payment Init. From:

150620232009917998

463824

HDFC Bank

54236389

Successfi.ll

GRIPS Payment ID:

Total Amount:

Bank/Gateway:

BRN:

Payment Status:

Depositor Details

1

Online Payment

15/06/2023 15:03:36

GRIPS Portal

Aipit Giria

8017171857
Depositor’s Name:

Mobile:

Payment(GRN) Details

Amount (^)DepartmentGRNSI. No.

46.1824Diiectorate of Registiation & Stamp Revenue19202324009917999!

463824Total

SIXTY THREE THOUSAND EIGHT HUNDRED TWENTY FOUR

Acknowledgement Receipt, please refer the respective e-challan from the

FOUR LAKH

ONLY.

DISCLAIMER: This is an
pages below.

IN WORDS:

' >

●7nr,a ■■ —
(f., 4

r—nini> .●
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vjuvt. vTvat jLP'ciigai

Directorate of Registration & Stamp
Revenue

GRIPS eChallan

lllllllllllllllilllllllllllllllll
1920232'400991T999'1

GRN Details

Online Payment

HDFC Bank

15/06/2023 15:03:36

15/06/2023 15:02:47

2001545851/15/2023

Payment Mode:

Bank/Gateway:

BRN Date:

Payment Init. Date:

Payment Ref. No:

192023240099179991

15/06/2023 15:02:47

54236389

150620232009917998

Successful

GRN:

GRN Date:

BRN :

GRIPS Payment ID:

Payment Status:
{Query No * Queiy Year)

Depositor Details

Arpit Giria

36, Rowland Road, Euphoria Heights, Ballygunge

8017171857

Buyer/Claimants

2001545851

Mr Subhash Naskar

A.R.A.-IV KOLKATA

A.R.A. - IV KOLKATA

2001545851/15/2023

Sale, Sale Document Payment No 15

15/06/2023

15/06/2023

Depositor’s Name:

Address:

Mobile:

Depositor Status:

Query No:

Applicant’s Name:

Address:

Office Name:

Identification No:

Remarks:

Period From (dd/mm/yyyy):

Period To (dd/mm/yyyy):

Payment Details		
Head of A/C Amount (?)Head of A/C;;/

Description

Propeiiy Registration- Stamp duty
Property Registration- Registration Fees

SI. No. Payment Ref No
,'i »

370992

92832

0030-02-103-003-02

0030-03-104-001-16
2001545851/15/2023

2001545851/15/2023

1

463824Total

SIXTY THREE THOUSAND EIGHT HUNDRED TWENTY FOURFOUR LAKH

ONLY.
IN WORDS:

r>	 	

... .cioeionn'* Ae.nA.c*

1—● oino n~. ●●
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Baily Howrah, Pin Code - 711201, (2)
No.359332163726 and PAN

407 GT road, Post Office and Police

48GT Road , Post Office Bally, Police Station
CHAITALI KHATUA (having Aadhaar(SM.)

AFOP1C7148E) wife of Shibendu Khatua residing at
711201, (3) (SM.) MITRA PAL (having AadhaarStation Bally, Howrah, Pin Code - t. i u «

No 870635563767 and PAN ASVPP0622Q), wife of Ackkari Pal residing at 22/j Palghat
Lane (South) Belurmath, Bally, Post Office Belur Math, Police Station Bally, Howrah, Pm
Code - 711202, (4) DILIP KUMAR PAUL (having Aadhaar No. 6875 5911 4633 an
PAN AJOPP5265D), son of Monmotlia Nath Pal residing at 2 R-4/1,25C, Radha Madhab
Dutta Garden Lane, Beleghata, H.O., Post Office and Police Station Beleghata, Pin Code -
700010 (5) SAUMIK PAUL (having PAN CALPP7872C), son of Dilip Kumar Paul
residing at 25 C, Radhamadhab Dutta Garden Lane. Flat No.2R-4/l Post Office and Police

700010, (6) (SM.) RADHA RANI BOSE (having Aadhaar
PAN ADPPB5050P), wife of Prakash Ranjan Bose and daughter

Station Beliaghata, Pin Code -

No.6429 7072 7069 and

of Late Dinesh Chandra Pal residing at Naipukur, Post Office and Police Station Rajarhat,
District North 24-Parganas, Pin Code 700135, (7) (SM.) CHAITALI PAL (also known as

Aadhaar No.3075 8895 7174 and PAN BOGPP6564R), wife of
Late Dinesh Chandra Pal residing at 108/73 South

Chaitalij Paul) (having

Tapan Kumar Pal and daughter of
Kodalia, New Barrackpure (m). Post Office and Police Station New Barrackpore, District
North 24 Parganas, Pin Code - 700131, (8) (SM.) SHYAMALI P.AUL (having Aadhaar
No 9454 8959 9142 and PAN BDNPP3524R), wife of Late Mahamaya Paul and daughter

Dinesh Chandra Pal residing at Reckjoani (C.T), Rajarhat, Post Office and Policeof Late

Station Rajarhat, District North 24-Parganas, Pin Code - 700135, (9) SANKAR KUMAR
PAL (having Aadhaar No.8488 8467 3664 and PAN BNRPP3263M), son of Late Dinesh
Chandra Pal residing at Reckjoani (C.T), Post Office and Police Station Rajarhat, District
North 24 Parganas, Pin Code - 700135, (10) (SM.) BHARATI PAL (having Aadhaar
No.9227 4550 6554 and PAN AUHPP6788K), wife of Late Asit Kumar Pal residing at
Reckjoani, Post Office and Police Station Rajarhat, District North 24 Parganas, Pin Code -

ISHIKA PAL (having Aadhaar No.2837 4570 3650 and PAN

BORPP9794L), wife of Satyajit Mazumder and daughter of Late Asit Kumar Pal residing
at Reckjoani (C.T), Post Office and Police Station Rajai’hat, District North 24 Parganas. Pm
Code -700135, (12) (SM.) SUBHASREE PAL (having Aadhaar No.614683982621 and
PAN BORPP7638R), wife of Mainak Paul Eate Asit Kumar Pal residing at
Reckjoani (C.T), Pal Para, Post |R^^S^
Parganas, Pin Code -

No.628110656254 and PAN Pal residing at
‘ iict :t North 24 Parganas, Pin

PAL (ha’W^i/adliaar No.64M06874125

700135, (11) (SM.)

Rajarhat, District North 24

PAL (having Aadhaar

Reckjoani (C.T), Post OlTice and

Code - 700135, (14) (MS.) CHP

/A
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PAN CJAPP5192B), daughter of Late Gopinath Pai residing at Reckjoani (C.7). Post
Office and Police Station Rajarhat, District North 24 Parganas, Pin Code - 700135, (Is)

Aadhaar No.290222592988 and PAN ANOPP8153E), son of Late

and

AMAR PAL (having

Krishna Chandra Pal residing at Reckjoani (C.T), Rajarhat, Post Office and Police Station
Pin Code - 700135, (16) (SMT.) SHUBHRA PYNERajarhat, District North 24-Parganas,

No.870894311307 and PAN BDAPP6815L). wife of Chandra Shekhar
Shib Prasad Pal residing at C-1059,Sector-B, Opposite CMS

Mahanagar Junior Wing, Post Office Mahanagar S.O, Police Station Lucknow, Pm Code -
226006, and (17) ABHISHEK PAL (having Aadhaar No.916799389363 and PAN

Subhranshu Mohan Pal residing at 10/45/2, N.N Road, South
Office and Police Station Dum Dum, District North 24 Parganas, Pin

(having Aadhaar

Pyne and daughter of Late

AJWPP1381L), son of Late

Dum Dum(M), Post .

700028, hereinafter collectively referred to as "the VENDORS” (which expression
context shall be deemed to mean and

Code -

unless excluded by or repugnant to the subject or
administrators and legal representatives) ofinclude each of their respective heirs executors

AND (t) ATK CONTOURS INFRA LLP, (having LLPIN ABA-6847,
Limited Liability Partnership within the meaning of the Limited

the ONE PART

PAN ABYFA4137B) a

Liability Partnership Act, 2008 having its registered office at 63, Rafi Ahmed Kidwai
and Post Olfice Park Street, Kolkata, Pin Code - 700016, representedRoad, Police Station

by its Designated Partner Syed Abrar Imam (having Aadhaar 674402357855 and PAN
AAHPI82612L) son of Syed Mohammed Nemet Imam, residing at 72J)ljaia Road, Post
Office Gobinda Khatik, Police Station Beniapukur, Kolkata, Pm Code 700046, (^) ATK
HOMES LLP, (having LLPIN ABA-6850, PAN ABYFA3939R) a Limited Liability

of the Limited Liability Partnership Act, 2008 having itsi^artnership within the meaning

registered office at 63, Rafi Ahmed Kidwai Road, Police Station and Post Office Park
- 700016, represented by its Designated Partner Syed Abrar

(having Aadhaar 674402357855 and PAN AAHP182612L) son of Syed Mohammed
Nemet Imam, residing at 72,Tiljala Road, Post, Office Gobinda Khatik, Police Station

700046, Kolkata, Pin Code 700046. (3) PLACID

Street, Kolkata, Pin Code

Imam

Beniapukur, Kolkata, Pin Code
REALTORS LLP, (having LLPIN ABA-6854, PAN ABCFP0237B) a Limited Liability
Partnership within the meaning of the Limited Liabilify Partnership Act, 2008 having its

and Post Office Park
gistered office at 63, Rafi Ahmed Kidwai Road, Poli

Street, Kolkata, Pin Code - 700016, represented )iy;,itst)d!igi€T%^er Syed Abrar Imam
(having Aadhaar 674402357855 and PAN ,^JPi82612L^^ «^Syed Mohammed
Nemet Imam, residing at 72,Tiljala Road.Lsf (affibe^^fl^^!^ 1^^, Police Station
Beniapukur, Kolkata, Pin Code 700046' Kol^at^>Kii'*Cod^J»046, (4) ATK
DWELLERS LLP, (having LLPIN ABA-6!^4j'PAN ABYFA394^'Limited Liability
Partnership within the meaning of the Limited>'U^ility^ Partagg^p^^t, 2008 hayj.ng its

itafton
re

/

/ w
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registered office at 63, Rafi Ahmed Kidwai Road, Police Station and Post Office Park
Street Kolkata, Pin Code - 700016, represented by its Designated Partner Syed Abrar
Imam’lhaving Aadhaar 674402357855 and PAN AAHP182612L) son of Syed Mohammed
Nemet Imam, residing at 72,Tiljala Road, Post Office Gobinda Khatik, Police Station
Beniapukur, Kolkata, Pin Code 700046, (5) ATK BRICKS LLP, (having LLPIN ABA-
7960. PAN ABYFA3583H) a Limited Liability Partnership within the meaning of the
I imited Liability Partnership Act, 2008 having its registered office at 63, Rali Ahmed
Kidwai Road, Police Station and Post Office Park Street, Kolkata, Pin Code - 700016,
presented by its Designated Partner Syed Abrar Imam (having Aadhaar 6744023578d5

Syed Mohammed Nemet Imam, residing at 72,TiIjala
re

and PAN AAHPI82612L) son of

Road, Post Office Gobinda Khalik, Police Station Beniapukur, Kolkata, Pm Code 700046,
CHATTELS REALTY PRIVATE LMITED,Kolkata , Pin Code 700046, (6) ATK

U70109WB2023PTC259909 and PAN AAYCA2537M) a Company
having its registered office at 63, Rafi

(having CIN

incorporated under the Companies
Alimed Kidwai Road, Police Station

700016, represented by its Director Syed Abrar Imam (having Aadhaar 674402357855 and
PAN AAHP182612L) son of Syed Mohammed Nemet Imam, residing at 72,Ti!jala Road,

Gobinda Khatik. Police Station Beniapukur, Kolkata, Pin Code 700046, (7)
STONEWORKS LLP. (having LLPIN ABA-7406, PAN ABXFA7I66P) a Limited

Act, 2013

and Post Offtce Park Street, Kolkata, Pin Code -

Post Office

ATK

Liability Partnership within the meaning of the Limited Liability Partnership Act, 2008
having its registered office at 63, Rafi Ahmed Kidwai Road, Police Station and Post
Office Park Street, Kolkata, Pin Code - 700016, represented by its Designated Partner Syed
Abrar Imam (having Aadhaar 674402357855 and PAN AAHPI82612L) son ot Syed
Mohammed Nemet Imam, residing at 72,Tiljala Road, Post Office^Gobinda Khatik, Police
Station Beniapukur, Kolkata , Pin Code 700046^^8) T. K. INFRAPROJECTS PRIVATE
LIMITED, (having CIN U70200WB201 lpTC161197 and PAN AAJCA3354M) a

incorporated under the Companies Aci, 2013 having its registered office at 63.
Ahmed Kidwai Road, Police Station and Post Office Park Street, Kolkata, Pm Code -

Company

Rafi - _

700016, represented by its Director Faiyaz Alam (having Aadhaar 488227229010 and PAN
of Barkat Aii, residing at 39. Ripon Street, Post Olfice and Police

KZAR PROPERTIES PRIVATE
A1APA8023F) son

Station Park Street, Kolkata, Pin Code-^?^©4:6i^)
LIMITED, (having CTN

Company incorporated under t^ejGdmpaniesc^,^!
Rafi Aimed Kidwai Road, Pofii?;

i j ■'

700016, represented by its DrjiectAr Mg^nied Firo^
PAN AAHPF5415H) son ofV j^Ayub, residing

^2 and PAN AAFCK3838G) a
paving its registered office at 63.
■^^Park Street, Kolkata, Pin Code -

ng Aadhaar 329922092314 and

, Gorasthan Lane, Post Office

Pin Code 700017, (10) AMBLD
Circus Averse and Police t *

/
/

n/

7
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PRIVATE LIMITED, (having CIN U45309WB2017PTC2208I4 and PANBUILDCON

AAPCA5221P) a Company incorporated under the Companies Act, 2013 having its
Floor, North Block, Unit No.N310, Policegislered office at 11/1, Sarat Bose Road. 3

station Bhawanipore, Post Office Elgin Road, Kolkata. Pin Code - 700020, represented by
its Director Arpit Giria (having Aadhaar 926389753284 and PAN BKKPG0009G) son ot

Kumar Giria, residing at 11th Floor, Flat-1 la, 36 Rowland Road, Ballygunge,
Euphoria Heights, Post Office and Police Station Ballygunge, Kolkata, Pin Code 700020,

PROPERTIES LLP, (having LLPIN AAL-3954, PAN ABKFA5851C) a
of the Limited Liability Partnership Act,

re

Sunil

(11) AMBUD

I.imited Liability Partnership within the meaning
63 Rafi Ahmed Kidwai Road, Police Station and Post2008 having its registered office at

Office Park Street, Kolkata, Pin Code - 700016, represented by its Designated Partner Arpit
Giria (having Aadhaar 926389753284 and PAN BKKPG0009G) son of Sunil Kumar Giria,
residing at 11th Floor, Flat-UA, 36 Rowland Road, Ballygunge, Euphoria Heights, Post
Office and Police Station Ballygunge, Kolkata, Pin Code 700020, (12) AMBUD

LLPIN AAL-4418, PAN ABKFA5850D) a LimitedCONSTRUCTION LLP, (having
of the Limited Liability Partnership Act, 2008Liability Partnership within the meaning

having its registered office at 63 Rafi Ahmed Kidwai Road, Police Station and Post Office
700016, represented by its Designated Partner Arpit GiriaPark Street, Kolkata, Pin Code

(having Aadhaar 926389753284 and PAN BKKPG0009G) son of Sunil Kumar Gma.
residing at lUh Floor, Flat-1 la, 36 Rowland Road, Ballygunge, Euphoria Heights, Post

and Police Station Ballygunge, Kolkata, Pin Code 700020, (13) RAHARA
REALTORS LLP, (having LLPIN AAL-4618, PAN AAXFR1629M) a Limited Liability
Partnership within the meaning of the Limited Liability Partnership Act, 2008 having its

Rafi Ahmed Kidwai Road, Police Station and Post Office Park
700016, represented by its Designated Partner Arpit Giria

of Sunil Kumar Giria,

Office

registered office at 63
Street, Kolkata, Pin Code -

(having Aadhaar 926389753284 and PAN BKKPG0009G) son
residing at 11th Floor, Fiat-lla, 36 Rowland Road, Ballygunge, Euphoria Heights, Post
Office and Police Station Ballygunge, Kolkata, Pin Code 700020, (14) NILGIRI
INFRAPROPERTIES LLP, (having LLPIN AAL-6806, PAN AAOFN9421G) a Limited

of the Limited Liability Partnership Act, 2008Liability Partnership within the meaning
63 Rafi Ahmed Kidwai Road, Police Station and Post Officehaving its registered office at

Kolkata, Pin Code - 700016, represented by its Designated Partner Arpit Giria
09G) son of Sunil Kumar Giria,

Park Street,

(having Aadhaar 926389753284 and PAN,.BKKP^
residing at 11th Floor, Flat-1 la, 36

Office and Police Station Bally^i^^e^ Kolk^>*‘n
SPACES PRIVATE LIMITED, (fading-C^'^6^t0^'^e023PTC261547 and PAN
AAMCR6339J) a Company inco^^te(f^up.ti^ the Co™a ies Act, 2013 haying its

aftj^unge. Euphoria Heights, Post
m 700020, (15) REKSHA

o
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Bose Road, 3rd Floor, North Block , Unit No N310. A. J. C.registered office at 11/1 Sarat
Bose Road, Police Station Bhawanipore, Post Office Elgin Road, Kolkata, Pm Code -

Director Amit Singh (having Aadhaar 314882800560 and PAN
Lalit Mohan Singh, residing at 2 Baishnab Seth 1st Lane, Post

700020, represented by its

BFYPS3622C) son of I,ate

Office Beadon Street, Police Station Jorabagan, Kolkata, Pm Code 700006, (16) REKSHA
REAL ESTATES PRIVATE LIMITED, (having CIN U68200WB2023PTC261930 and
PAN AAMCR6713Q) a Company incorporated under the Companies Act, 2013 having its
registered office at 11/1 Sarat Bose Road, 3rd Floor, North Block , Unit No N310, A. J. C.
Bose Road, Police Station Bhawanipore, Post Office Elgin Road, Kolkata, Pm Code -

Director Amit Singh (having Aadhaar 314882800560 and PAN
Lalit Mohan Singh, residing at 2 Baishnab Seth 1st Lane, Post

700020, represented by its

BFYPS3622C) son of Late

Office Beadon Street, Police Station Jorabagan, Kolkata, Pin Code 700006, (17) REKSHA
HIGHRISE PRIVATE LIMITED, (having CIN U68200WB2023PTC261958 and PAN
AAMCR6747A) a Company incorporated under the Companies Act, 2013 having its
registered office at 11/1 Sarat Bose Road, 3rd Floor, North Block , Unit No NjIO, A. J. C.
Bose Road, Police Station Bhawanipore, Post Office Elgin Road, Kolkata, Pin Code ^
700020, represented by its Director Amit Singh (having Aadhaar 314882800560 and PAN
BFYPS3622C) son of Late Lalit Mohan Singh, residing at 2 Baishnab Seth 1st Lane, Post
Office Beadon Street, Police Station Jorabagan, Kolkata, Pin Code 700006, (18) REKSHA

PRIVATE LIMITED, (having CIN U68200WB2023PTC262150 and

AAMCR6935L) a Company incorporated under the Companies Act, 2013 having its
registered office at 1 l/l Sarat Bose Road, 3rd Floor, North Block, Unit No N310, A. J. C.
Bose Road, Police Station Bhawanipore, Post Office Elgin Road, Kolkata, Pin Code -
700020, represented by its DeFi^^^Pnrtner Amit Singh (having Aadhaar 314882800560

of Late Lalit Mohan Singh, residing at 2 Baishnab Seth U'

APARTMENTS

PAN

A

and PAN BFYPS3622C) son

Lane, Post Office Beadon Street, Police Station Jorabagan, Kolkata, Pm Code 700006,
the PURCHASERS’^ (which expression unlesshereinafter collectively referred to as

excluded by or repugnant to the subject

their respective successors or ^

WHEREAS

context shall be deemed to mean and include each of

successors-in-office and/or assigns) of the OTHER PART.

or

One Subasini Dasi was the sole and absolute owner of ALL THAT piece or parcel
of land containing an area 1.73 more or less comprising of (i)

bOivDagNo.579 under R.S Khatian

A.

0.74 acre or 74 satak more

No.3466 (formerly C.S. Da4lJp.^44,

S%3^'n No.20^ all in Mouza Reckjoanu JX

1177) and (ii) 0.99 acre or 99
^l^kler R.S Khatian No.2024/1satak more less compris

(formerly C.S. Dag No.l HI MP-
( «

a
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No 13 Police Station Rajarhal in the District of North 24 Parganas, morefully and
particularly mentioned and described in the SCHEDULE hereunder written and
hereinafter referred to as “the said Property”. The name of the said Subasrm Das,

Records of Rights published under the West Bengal
of R.S Dag No.l 176 under the said R.S

recorded as Raiyat in thewas

Estates Acquisition Act, 1953 in respect
Khatian No. 2024/1.

occupants of the said PropertyOne Dilip Kumar Roy and Manik Lai Singh were
and were ejected pursuant to the Order dated 19"’ December, 1966 in Title Appeal
No 916 of 1966 passed by the Fifth Court of the Subordinate Judge, Alipore and
possession was delivered on 30‘" November 1969 in Title Execution Case No, 96 of
1969 in the Court of the Third Munsif, Sealdah 24 Parganas in respect of the sa,d
Property along with other properties. Consequently the erroneous recording ot the.r
names in the records were also deleted in respeet of Dag No.579 and the Records ol

subsequently issued in the

B.

Rights under the West Bengal Land Reforms Act were
of the said Subasini Dasi in respect of the said Property.names of the sons

Hindu during her lifetime and at the time ot her
School of Hindu Law, died intestate on 9^

The said Subasini Dasi, who wasC.

death and governed by the Dayabhaga
December 1980 leaving her surviving her three sons namely Ramesh Chandra Paul

Chandra Pal (since deceased) and Krishna Chandra Pal
daughters namely Latika Pal (since deceased), Rekha Pa!

(since deceased). Dinesh

(since deceased) and four

(since deceased). Chapala Pal (since deceased) and Suprabha Pal (also known as
Suprova Pal) (since deceased) as her only heirs, heires.ses and legal representatives
(her husband having predeceased her) who all upon her death inherited and became
entitled to the said property in equal shares.

The said R,S Dag Nos,579 and 1176 continued to be numbered as L,R Dag Nos,579
and 1176 respectively in the Records of Rights published under the West Bengal
Land Refonns Act. 1955, the names of Dinesh Chandra Pal, Krishna Chandra Pal
and Ramesh Chandra Pal are mutated as Raiyats under the L, R. Khatian Nos. 4579,
4580 and 4581 equally in respect of the said Property.

D.

Ramesh Chandra Pal), who was a

of his death and governed by the
said Ramesh Chandra Paul (also known as

idu during his lifetime and at the time
School of Hindu Law, died unmarried and intestate on 30^*" September

his two said brothers namely Dinesh Chandra Pal (since
ibhaga

heaving him surviving

Led) and Krishna Chandra Pal (since deceased) and four sisters namely the
Rekha Pa! (since deceased). Latika Pa! (since deceased). Chapala^Pal (since

I

U
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deceased) and Suprabha Pal (since deceased) as his only heirs, heiresses and legal
representatives who all upon his death inherited and became entitled to his entire
undivided I/?"** (one-seventh) part or share in the said Property in equal shares.

Dinesh Chandra Pal), who was a

of his death and governed by the

2C‘ August 1996 leaving him

The said Dinesh Chandra Paul (also known

Hindu during his lifetime and at the lime
Dayabhaga School of Hindu Law, died intestate on
surviving his wife namely Indu Bala Paul (since deceased) and three sons namely
Gopinath Pal (since deceased), Asit Kumar Pal (since deceased) and Sankar Kumar
Pal (the Vendor No. 9 hereto), and three daughters namely Radha Ram Bose (also

Vendor No.6 hereto), Chaitali Pal (the Vendor No.7
Vendor No.8 hereto) as his only heirs, heiresses and

his death inherited and became entitled to his

as
F.

known as Radha Bose) (the

hereto) and Shyamali Paul, (the

legal representatives who all upon
entire undivided 1/6“' (one-sixth) part or share in the said Property in equal shares.
The said Indu Bala Paul, who was a Hindu during her lifetime and at the time ot his
death and governed by the Dayabhaga School of Hindu Law, died intestate on
October 1999 leaving her surviving her said heirs, heirssess and legal
representatives who all upon her death inherited and became entitled to her entire
undivided 1/42"“ (one-forty second) part or share in the said property m equal
shares.

Hindu during herRekha Pal), who was

death and governed by the Dayabhaga School of
December 2002 leaving her surviving her one son

namely Abhijit Pal (the Vendor No.l hereto) and three daughters namely Sm.
Chaitali Khatua (the Vendor No.l hereto), Pritha Paul (since deceased) and Mitra

her only heirs, heiresses and legal representatives
Manik Chandra Paul (also known as Manik

his death inherited

The said Rekha Paul (also known

lifetime and at the lime of her

as
G-

Hindu Law, died intestate on 26

Pal (the Vendor No.3 hereto) as
(husband of Rekha Paul namely
Chandra Pal) predeceased her on 2L‘ May 1993) who all upon
and became entitled to her entire undivided 1/6“’ (one-sixth) part or share m the said
Property in equal shares.

R V^aid Pritha Paul, who was a Hindu during her lifetime and at the time ot her
' d governed by the Dayabhaga School of Hindu Law. died intestate and

26“’ August 2004 leaving her surviving her husband namely Dilip
namely Saumik Paul (the.-.juul (the Vendor No.4 hereto) and one

^/o.S hereto) as her only heirs and legal representatives who both upon her

son

t; V «

0
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her entire undivided 1/24^*' (one-twenty
death inherited and became entitled to

fourth) part or share in the said Property in equal shares.
lifetime and at the time of herHindu during her

School of Hindu Law, died intestate on 2
brother namely Krishna Chandra Pal and

her only heirs, heiresses and

The said Latika Pal, who was ndI.

death and governed by the Dayabhaga
October 2010 leaving her surviving her

namely Chapala Pal and Suprabha Pal , ,
Latika Pal namely Sukumar Pal predeceased her

her death inherited and became entitled to her

as

two sisters

legal representatives (husband of _
2"^^ September 1996) who all upon

entire undivided l/b'- (one-sixth) part or share in the said Property m equal shares.
on

The said Krishna Chandra Paul (also known as Krishna Chandm Pal), who was a
Hindu during his lifetime and at the time of his death and governed by the
Dayabhaga School of Hindu Law, died intestate on 16" November 2012 eavmg
him surviving his only son namely Amar Pal (the Vendor No. 15 hereto) as h.s only
heir and legal representative (wife of Krishna Chandra Pal namely Susama 1 al
predeceased him on 11'" April 2012) who upon his death inherited and became
entitled to his entire undivided 2/9'" (two-ninth) part or share in the said Property.

J.

Hindu during his lifetime and at the time of his
School of Hindu Law, died intestate on 29'^'

The said Gopinath Pal, who wasK.

death and governed by the Dayabhaga
May 2013 leaving him surviving his wife namely Jhunu Pal (the Vendor No. 13

daughter namely Chhandosree Pal (the Vendor No.l4 hereto) as his
his death inherited and

hereto) and one

only heiresses and legal representatives who both upon
became entitled to his entire undivided 1/36'" (one-thirty sixth) part

share in theor

said Property in equal shares.

The said Asit Kumar Pal, who was a Hindu during his lifetime and at the time of his
School of Hindu Law, died intestate on 19

L

death and governed by the Dayabhaga

.luly 2019 leaving him surviving his wife namely Bhaiati Pal (the Vendor No.lO
namely Ishika Pal (the Vendor No. 11 hereto) and

his heirs, heiresses and legal
hereto) and two daughters

Subhasree Pal (the Vendor No. 12 hereto)
his death inherited and became entitled to his entire

as

representatives who all upon
ivided 1/36"^ (one-thirty sixth) part or share in the said Property in equal shares.

Hindu during her lifetime and at the time of hei^ Chapala Pal, who was a
fiSd governed by the Dayabhaga School of Hindu Law, died intestate on 12
!|£|er 2021 leaving her surviving her only daughter namely Shubhra Pyne (the

her only heiress and legal representative (husband of the q a
li. I ^

No. 16 hereto) as
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share in the said Property.or

Hindu during her lifetime and at the time of her
School of Hindu Law, died intestate on 11

The said Suprabha Paul, who was a
N. ih

death and governed by the Dayabhaga
2021 leaving her surviving her only son namely Abhishek Pal (the Vendor

her only heir and legal representative (husband of Suprabha Pal
16“' January 2013) who upon

August

No. 17 hereto) as

namely Subhrangshu Mohan Pal predeceased her
his death inherited and became entitled to her entire undivided 2/9 (two-nmth) part

on

share in the said Property.or

December 2017 and registered with Additional Districtth

By a Deed of Gift dated 4

Sub-Registrar Rajarhat in Book 1 Volume Number 1523-2017 Pages 357676 to
2017. the said Saumik Paul (the Vendor

O.

357705 BeingNo. 152311856 for the year

No.5 hereto) in consideration of natural love and affection towards his lather Dihp
Vendor No.4 hereto), granted conveyed and transferred, by way of

parcel of land containing
Kumar Paul (the

gift amongst other properties, ALL THAT piece or
area of 1.4449 Satak comprising of (i) 0.61675 Satak more or less out of 1/48
(one-forth eighth) part or share, being portion in R.S and L.R Dag No. 579 and (n)
0.82815 Satak more or less out of 1/48'“ (one-forth eighth) part or share, being
portion in R.S and L.R Dag No.1176 in the said Property, absolutely and forever
and upon such gift, the said Saumik Paul remained the Owner of portion measuring
(i) 0.92 Satak more or less in R.S and L.R Dag No. 579 and (ii) 1.232 Satak more or
less in R.S and L.R Dag No, 1176 in the said Property.

an

th

of the said Properly and in 'klias' vacant andThe Vendors are the absolute owners

peaceful possession of the same and are paying khajana to the Government of West
Bengal in respect of the said Property. Area owned by the Vendors in the said
Properly is as follows:-

P.

Area owned by

the Vendors in

Dag

No.1176 (in

Satak more or

less)

Area owned by

the Vendors in

L.R Dag No.579

(in Satak more or

less)

NameSI.

L.R

♦ /SK.NAZRU
/ Area Ko kata

U7/19

.9 4.1253.084HIJIT PAL
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4.1253.084
(SM.) CHAITALI KHATUA2

4.1263.084
(SM.) MITRA PAL3

2.8882.157DILIP KUMAR PAUL4

1.2320.92SAUMIK PAUL5

2.7462.055(SM.) RADHA RANI BOSE6

2.7462.055
(SM.) CHAITALI PAL7

2.7462.055(SM.) SHYAMALl PAUL8

2.7462.055SANKAR KUMAR PAL9

0.920.686(SM.) BHARAT I PAL10

0.920.686(SM.) ISHIKA PAL11

0.920.686(SM.) SUBHASRFE PAL12

1.381.029(SM.) JHUNU PAL

(“m^ chhandosreepal

13

1.381.029
14

2216.445AMAR pal15

! 2216.445(SMT.) SHUBHRA PYNE16

2216.445ABHISHEK PAL17

9974lOTAL

WHEREAS the Vendors have approached the Purchasers to purchase All
ail encumbrances mortgages charges leases

AND

That the said Property free from

tenancies occupancy rights hargadars Hens attachments restrictive covenants Us
jjendens uses debutters trusts acquisition requisition vesting prohibitions claims

Is and liabilities whatsoever or howsoever and with complete vacant

Q.

lossession and in connection Mth the sale of the said Property, the

:«MioK haVe made tiie following representations and assurances:-

a

' Kol^

Regn.No. 447/19O (

uOQ

A

^0> /A

Vi

V
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(i) That the Vendors are the absolute owners of the said Property having clear

good marketable title thereto free from all encumbrances mortgages, charges

liens, lispendens, annuity, debutters, wakf, devseva,

transactions, attachments, bargadar, bhagchasi, leases, tenancies, occupancy

rights, uses, acquisition, requisition, vesting, alignment, claims, demands

and liabilities whatsoever or howsoever.

The Vendors and their predecessors named above have been in open,

continuous, uninterrupted ^^khas” vacant peaceful possession ol‘ the said

Property since last more than 57 years without any claim or objection
whatsoever or howsoever;

That the facts recited above are all true and correct;

That the said Property or any part thereof is not affected by any right of way
water light support drainage or any other easement with any person

property and no material suppression have been made by the Vendors to the

Purchasers;

That save and except the Vendors no other person has any irght title

interest in the said Property or any part or share thereof and nor any person

or persons has made any claim or raised any dispute in respect of or relating

to the said Property or any part or share thereof in any manner whatsoever;

That neither the Vendors nor the predecessor-in-title of the Vendors have at

any lime held any land in excess of the Ceiling Limits prescribed under the

West Bengal Land Reforms Act, 1955 or the West Bengal Estates

Acquisition Act, 1953 or any other applicable law;

That no notice or claim has been received by the Vendors which would

affect the ownership, user, enjoyment and transfer of the Vendors in respect

of the said Property;

trusts, benami

(ii)

(iii)

(iv)

or

(V) or

(vi)

(vii)

(vhi) That there is no action, suit, appeal or litigation in respect of the said

or in any way concerning therewith or any part or share thereof

"'N^peilHiing or filed at any time heretofore;//

SK. n^rulislamX^
Trkat

I
/

person has ever claimed any irght title interest or possession

;ver in the said Property or any part thereof nor sent any notice in
Ihereof and that save and xcept the Vendors no other persoi (;an

1
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claim any irght title or interest whatsoever in the said Property or any part
thereof.

(X) That save those relating to sale of the said Property to the Purchasers hereto,

the Vendors have not dealt with or encumbered the said Property in any

manner nor entered upon any agreement or contract in respect thereof

That the said Property or any part thereof is not affected by or subject to (a)

any mortgage including mortgage by deposit of title deeds or anomalous

mortgage under the Transfer of Property Act, (b) any charge lien lispendens

or annuity, (c) any right of residence or maintenance under any testamentary
disposition settlement or other documents or under any law, (d) any trust

resulting or constructive arising under any debutter name benami transaction

or otherwise, (e) any debutter wakf or devseva, (t) any attachment including

attachment before judgement of any Court or authority, (g) any irght of way

water right support drainage or any other easement with

property, (h) any right of any person under any agreement or otherwise, (i)

any burden or obligation other than payment of Khajana / Revenue, (j) any

other encumbrance of any kind whatsoever or any decree or order including

any injunction or prohibitoi-y order.

That the said Property is abutting directly on the public road on its Northern

side.

(xi)

any person or

(xii)

(xiii) That there shall be no difficulty in mutation of the name of the Purchasei-s

owners in the Records of Rights and other records of the concemed Block

Land and Land Reforms Office and other government records in respect of

the said Property upon its purchase by the Purchasers;

as

R. AND WHEREAS the Vendors have contracted for sale and transfer of the said

Properly and all properties benefits and irghts appurtenant thereto free from all

encumbrances mortgages charges leases tenancies occupancy rights bargadars liens

^iSeb^nts restrictive covenants lis pendens uses debulters trusts acquisition

Teqli^t0h, vesting prohibitions claims demands and liabilities whatsoever

|iow|oeV^r with complete vacant peaceful possession thereof and relying on the
sSlcfiiflid irepr&entatioiis and assurances made and/W contained on the pOft of the

'Venefd?.^ i^Jsiieving the same to be true and correct and acting on faith thereof,

have agreed to pui'chase the same at and for a total consideration of

or
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Rs. 10,42,74,800.00 (Rupees ten crores forty two laklis seventy four thousand eight

hundred) only.

NOW THIS INDENTURE WITNESSETH that in pursuance of the said

agreement and in consideration of the sum of Rs. 10,42,74,800.00 (Rupees ten crores forty-

two lakhs seventy four thousand eight hundred only of the lawful money of the Union of

India in hand and well and truly paid by the Purchasers to the Vendors at or before the

execution hereof (the receipt whereof the Vendors do hereby as also by the receipt and

memo of consideration hereunder written admit and acknowledge and of and from the

payment of the same and every part thereof forever release discharge and acquit the

Purchasers and the properties benefits and irghts hereby granted sold conveyed transferred

assigned and assured or expressed or intended so to be) the Vendors do hereby grant sell

convey transfer assign and assure unto aaid to the Purchasers herein in equal shares ALL

THAT pieces and parcels of land containing an area of 1.73 acre or 173 sataks more or less

comprising of (i) 0.74 acre or 74 Sataks more or less being the entire L.R. Dag No.579 and

(ii) 0.99 acre or 99 Sataks more or less being the entire L.R. Dag No.l 176 both recorded

under L.R. Khatian Nos.4579, 4580 and 4581 (fonnerly R.S Dag Nos.579 and 1176

recorded under R.S. Khatian Nos.3466 and 2024/1 respectively) in Mouza Reckjoani, j.L.

No.l3 in the District of North 24 Parganas moretully and particularly mentioned and

described in the FIRST SCHEDULE hereunder written and hereinafter referred to as "the

said Property” TOGETHER WITH their respective parts or shares of and in the said

Property as recited above or otherwise TOGETHER WITH all and singular the tangible

and intangible assets dwelling room edifices fixtures gales courts courtyards compound

boundaries, areas sewers drains ways paths passages fences hedges ditches trees water

water courses lights and all manner of former and other rights liberties benefits privileges

easements appendages and appurtenances whatsoever belonging or in any way appertaining

thereto or reputed or known to be part or parcel or member thereof which now is or are or

heretofore were or was held used occupied or enjoyed therewith AND reversion

reversions remainder or remainders and rents issues and profits thereof and all and every

I.

or

^ .pail-feegof AND all the Raiyati and entire share estate irght title interest inheritance use

on property claim easements quasi easements privileges claims and demand
e Vendors out of or upon the entirety of the said L.R. Dag Nos.579 and

X .

// / whatsoev
m\ ^
propeifies benefits and rights hereby granted sold conveyed transferred assigned

O Rsgoffnd. ttmedjq^kpressed or intended so to be TOGETHER WITH all deeds paitahs
^gs and evidences of ittle in anywise relating to or connected vtifh the said
f part thereof wiiicb. now are or is or hereafter may be in t

muniments

■*v

\\ A

»ossession power

custody or control of the Vendors or any person or persons from whom the Vendors may

^ /ff' t 0

r'A

y/'am .yy
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procure the same without any action or suit at law or in equity AND TOGETHER WITH

all easements and share, right, title and interest of the Vendors of and in the abutting
passages/roadways for beneficial use and enjoyment of the said Property TOGETHER
WITH all legal incidence thereof TO HAVE AND TO HOLD the same and ail the

properties benefits and rights hereby granted sold conveyed transferred assigned and
assured or expressed or intended so to be, unto and to the use of the Purchasers absolutely
and forever for a perfect and indefeasible estate of inheritance in fee simple in possession
without any manner of condition trust or other thing whatsoever to alter defeat

encumber or make void the same and free from all encumbrances, mortgages, charges,
liens, lis pendens. leases, tenancies, occupancy rights, uses, bargadar, vesting, debutters,
trusts, attachments, acquisition, requisition, claims, demands and liabilities whatsoever
howsoever.

use

or

Ih THE VENDORS DO HEREBY COVENANT WITH THE PURCHASERS as

follows:

(i) THAT notwithstanding any act deed matter or thing by the Vendors or their

predecessors-in-title done omitted executed or knowingly permitted or suffered to

the contrary the Vendors are now lawfully rightfully and absolutely seized and

possessed of and/or otherwise well and sufficiently entitled to the properties
benefits and rights hereby granted sold conveyed transferred assigned and assured

or expressed or intended so to be without any manner of encumbrances charges
conditions uses trusts or any other thing whatsoever to alter defeat encumber

make void the same;

AND THAT the Vendors have not at any time done or executed or knowingly
suffered or been party

properties benefits and rights hereby granted sold conveyed transferred assigned

and assured or expressed or intended so to be or any part thereof can or may be
impeached encumbered or affected in title;

or

(ii)

privy to any act deed matter or thing whereby theor

(iii) ANDTHAT notwithstanding any act deed or thing whatsoever done as aforesaid

now in themselves good right, full power and absolute authority

title to grant sell convey transfer assign and assure all the
d in

and irghts hereby granted sold conveyed transferred assigned

in the
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(iv) AND THAT the properties benefits and rights hereby granted sold conveyed

transferred assigned and assured or expressed or intended so to be now are free

from ail claims demands encumbrances mortgages charges leases tenancies

occupancy irghts bargadars liens attachments restrictive covenants lispendens uses

debutters trusts acquisition requisition vesting prohibitions claims demands

and liabilities whatsoever or howsoever made or suffered by the Vendors or any

person or persons having or lawfully rightfully or equitably claiming any estate or

interest therein through under or in trust for the Vendors and their predecessors-in-

title.

(v) AND THAT the properties benefits and irghts hereby granted sold conveyed

transferred assigned and assured or expressed or intended so to be constitutes the

entire one hundred percent share in the said Dag Nos.579 and 1176 comprised in

The said Propeily wltFioiil any remainaePoTresidue ana m<g‘^TUrehas®fS“5fT3t1 “by*

virtue of the sale made hereby be and exclusively entitled to any reversion,

remainder or residue attributable to the Vendors if found in such Dag. Furthermore,

the Vendors have accepted that the shares of each of them as contained above and if

at any time it is reflected that the shares are more or less, then the Vendors have by

way of family settlement accepted and/or be deemed to have accepted their shares

as contained in this deed to be final and binding on them and to have conveyed their

entire shares to the Purchasers by these presents and shall not have any right to raise

any dispute, claim, or objection whatsoever at any lime hereafter with regard

thereto.

AND THAT the Purchasers shall or may at all times hereafter peaceably and

quietly hold use possess and enjoy the properties benefits and irghts hereby granted

sold conveyed transferred assigned and assured or expressed or intended so to be

and receive the rents issues and profits thereof without any law'ful eviction

intemiption claim or demand whatsoever from or by the Vendors or any person or

persons having or lawfully irghtfully or equitably claiming as aforesaid and free and

clear and freely and clearly and absolutely acquitted exonerated and discharged

.,..^om or by the Vendors and all person or persons having or lawfully irghtfully or

^ claiming as aforesaid and by and at the costs of the Vendors effectually
^ , sa^iS d^nded kept harmless and indemnified of from and against all manner of

iOther estate right title interest charges mortgages encumbrances charges

^ ^^Qn.No. jgi uicies occupancy irghts restrictions restrictive covenants liens

(Vi)

ents bwdars ispesdens uses aebutterg Ws acquston requsition
0

alignment demands and liabilities whatsoever or howsoever. ^
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(vii) AND THAT the Vendors and aJI
person or persons having or iawfully rightfully

equitably claiming any estate or interest in tlie properties benefits and rights hereby
granted sold conveyed transferred assigned and assured or expressed or intended

to be through under or in trust for the Vendors or his predecessors-in-title shall and
will horn time to time and at all times hereafter at the

Purchasers do and execute

● or

so

request and costs of the

cause to be done and executed ail such acts deeds andor

things for further better and more perfectly assuring the properties benefits and

rights hereby granted sold conveyed transferred assigned and assured or expressed
or intended so to be unto and to the Purchasers in the manner aforesaid as shall or
may reasonably be required by the Purchasers.

rii. AND THE VENDORS DO HEREBY
PURCHASERS as follows;-

DECLARE AND ASSURE THE

a) THAT the said Property or any portion thereof is not affected by any attachment
including the attachment under,

instance of the Income Tax Authorities
Government authoriti.

or otherwise whatsoever and there is no certificate case or proceedings against the
Vendors for realisation of the arrears of Income Tax or Wealth Tax
other taxes

any certificate case or any proceedings started at the

the Estate Duty Authority or other

es under the Public Demands Recovery Act or any other Acts

or

or Gift Tax or

or anyor dues or otherwise under the Public Demands Recovery Act

other Acts for the time being in force.

b) AND THAT the said Property or any portion thereof is not affected by

or scheme of acquisition, requisition or alignment of the Kolkala Metropolitan
Development Authority. West Bengal Housing Infrastructure Development
Corporation or the Government

any notice

any other Public body or authorities.or

c) AND THAT no declaration

requisition of or alignment

Land Acquisition Act or

or notification is made or published for acquisition
the said Property or any portion thereof under tlie

The Right to Fair Compensation and Transparency in Land

Rehabilitation and Resettlement Act, 2013 or any other Act for the

fi in force and that the said Property or any portion thereof is not affected

mjee of acquisition or requisition or alignment under any Act

or

on

by
or Case

7
O Wtgn.No. 44^/19 -J

\\Q\ d) AND im'.

er.

there is no impediment under the provisions of the Urban l.and

(C^ili^^^gulation) Act, 1976 md/or West Bengal E.staies .Acquisition Act, 1953''-0^
est Bengal Land Reforms ka, 1955 and/or any other act or legislation or

● ●

DI!
Mi

>9'
r'\
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}
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otherwise Tor the Vendors to grant sell convey transfer assign jind assure the

properties benefits advantages and rights hereby granted sold conveyed transferred
assigned and assured in favour of the Purchasers in the manner aforesaid.

AND THAT the Purchasers shaH be entitled to get their names mutated in the

Records of Rights under the West Bengal Land Reforms Act, 1955 as raiyats in

respect of the said Properly and for such purpose the heirs and legal representatives

of all three recorded persons under Khatian Nos. 4579, 4580 and 4581 being legal

heirs of Late Subasini Dasi do hereby give and shall be deemed to have given
consent by these pre.sents and confirm that the entire shares of each such recorded

persons have been conveyed to the Purchasers by these presents.

AND THAT the Vendors have represented and assured to the Purchasers that there

is no action, suit, appeal or litigation in respect of the said Property or any part or
share thereof pending or filed at any time heretofore and that the said Property has

been in uninterrupted exclusive ownership and possession and enjoyment of the

Vendors since becoming the owner thereof without any claim, obstruction, dispute

or impediment whatsoever or howsoever from or by any person and that no person

has ever claimed any right title interest or possession whatsoever in the said

Property or any part thereof nor sent any notice in respect thereof And That save

and except the Vendors no other person can claim any right title or interest

whatsoever in the said Property or any part thereof and without prejudice to

affecting the covenant for protection and indemnity given by the Vendors

hereinabove, the Vendors agree to pay the entire market value of the said Property

at the material lime and to indemnify and keep the Purchasers fully saved harmless

and indemnified from and against all losses damages costs claims demands action

or proceeding that the Purchasers may suffcer or incur owing to any defect or

deficiency being found in the title or possession of the Vendors or in case any of the

representation or assurances made and/or contained on the part of the Vendors

being found to be false.

e)

t)

or

THAT all rates, taxes, K.hajana/land revenue and other outgoings and

i^pd^tions payable in respect of the said Properly has duly been paid and there is

bimt in arrears or outstanding in connection therewith.

<)lrHEjteBffl^SCHEDULE ABOVE REJ-ERKED TO:

^●/SK.HAZRUliSi^*^
f Area Kolkata
Regn.No. 447/19

(SAID PROPERTY)

n Ifjl ^ X

.pi
O''

0
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ALL THAT piece and parcel of'\Saii” and "Dan<ra" iand containi— img an area of 1.73 acre or

1176 (as described below) in

btation Rajarhat. within the jurisdiction of Rajarhat
Bishnupur no.! Gram Panchayat, Additional District Sub Registry Office Rajarhat
District of North 24 Pargaiias:-

173 satak more or less being entire L.R Dag Nos.579 and

Mouza Reckjoani, J.L No. 13, PoHce t

in the

RS Dag and

Khatian Number

LR Dag and

Khatian

Number

Ciassificati Total Area in Area of Dag
Dag (Acre)on

being subject

matter of Sale

(Acre)

Dag No. 579

recorded

Khatian Nos.

3466

Dag No. 579

recorded

Khatian

Nos.4579, 4580

and 4581

0.74 0.74>al

in in

*7

SiDag No. 1176

recorded

Khatian

Nos.2024/1

Dag No. 1176

recorded

Khatian

Nos.4579. 4580

and 4581

0.99 0.99anga

in m

TOTAL L73

The Said Property is delineated in the plan annexed hereto duly bordered thereon i
RED” and the same is butted and bounded as follows.

The entire R.S and L.R Dag No.579 butted and bounded as follows:

ON THE NORTH By Public Road. L.R Dag No.577 and partly by I..R Dag
No.578;

Partly by each of L.R Dag Nos.580, 581 and 586;

L.R Dag No. 1176;

Q R»0n.No. A47M9

The entire R^S .andL:?R

o: : i-R Dag No..‘'76 and partly by L.R Dag No. 1793.
9>

● ● ttr

>ag No. I! 76 butted and bounded as follows:
. i u ^A ^

/

/
I

I f.‘
i:

\ .a 1/
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ON THE NORTH

d*i 179^^^ No. 1177 and partly by each of L.R Dag Nos,578

Partly by each of L.R Dag Nos. 1175 and

Partly by each of L.R. Dag Nos. 1180,

By L.R Dag Nos.579, 581,
No.578.

ON THE SOUTH ;
1174;

ON THE EAST
1174and II77;

ON THE WEST

582 and partly by L.R Dag

OR HOWSOEVER OTHERWISE the
was situated butted bounded called known
classification of L.R Dag No.579 has been

same now are or is or heretofore

numbered described

were or

or distinguished. The

erroneously recorded as Pukur which is to be
structures and several residential dwelling

property measures about 1500 Square feet more or less.

corrected. Be it mentioned that the

cemented flooring on the said
rooms with

the- ''' TTf -Ascribed
heir respective hands and seals the day month and year first above written.

SIGNED

DELIVERED by the abovenamed

VENDORS at Kolkata in the presence

SEALED AND

OJL
of:

(ABHIJIT PAL)o—i

(1)

Pcut <OV^ '

(MITRA PAL)

f 9/

SK. NAZilULISuA*
Ar»3 Kolkata \

(CHAITALI KHATUAl

/ #

UL
(DILIP KUMAR PAUL) (SAUMIK PAUL)
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(t^DHA RANI BOSE)
Pol.

(CHAITALI PAL)

(SANKAR KUMAR PAL)(SHYAMALI PAUL)

o

(BHARATI PAL) (ISHIKA PAL)

p>x

(SUBHASREE PAL) (JHUNU PAL)

\ ^

(CHHANDOSREE PAL) (AMAR PAL)

... ^

(?
a

0

(SHUBHRA PYNE) (ABHiSHEK PAL)

SIGNED SEALED AND DELIVERED by
the abovenamed PURCHASERS at Kolkata

in the presence of:

A) kUA^e07_

, \(^\

(3)

ATK CONTOURS INFRAllP '
PLACID REALTORS LLP ■'
ATK STONEWORKS LLP ^
ATK HOMES LLR^
ATK DWELLERS LLP -

^TK BRICKS LLP ^
iATTELS REALTY P\n*LTO

;A

-451XA^
sk.nazruusum\*¥(

' Ar®a Kolkata \ |
BW90.N0. 447/19

//.

M .

'DA.

^^wsignated Partner/DireclOT\\.A

O (
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r. R. INFRAPROJECTS PVT. LTD, '

Dfreefw

kzar properties pvt. ltd.

' f
...»

Director

AMBUO EUILDCON PRIVATE UMiTED -
A?y^BUD PFIOPEPTIEB IIP ^

AMBUD CCi'^-STF^CTlCN LLP ^
RAHARA RBA!4’#3 LLP .
WilGlRI INFP TIES LIP.

NER/AU‘n.lCPjStDCOIATORyDll

REKSHA SPACES PRIVATE Llfv!ITE0 '

REKSHA HIGHRISE PRIVATE UMITED ^

REKSHA REAL ESTATES PRIVATE UMITED'
R£KaHAAP.ARTM^iTSPRIVATE UMiTED

■t

/ i/'

DIRECTOR /

Drafted by me:

iXC^Umr/r,jr^ Advocate
Law Associates.C/o D!

Advocates

4D. Nicco House,

IB Hare Street,

KoIkata-700001 (763/2012)
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RECEIPT ANO MEMO OF COiS'SIlH RATtniv

RECEIVED by the abovenamed Vendors of and
the within mentioned

from the within named Purchasers

crores foity two lakhs

- in full payable under

sum of Rs. 10,42,74,800.00 (Rupees ten
seventy four thousand eight hundred) only bein
these presents as per memo v/ritten hereinbeiow:

the consideration io
o

MEMO OF CONSinr WATinM.

SI. By or out of

Cash/Demand

draft/Cheque

Numbers

Date Bank & Branch Amount

(in Rs. P.)
No.

1 000003 01/06/2023 KOTAK.

MAHINDRA BANK,

KOl.KATA	
KOTAK

MAHINDRA BANK,

KOLKATA

187,000.00

2 000021 01/06/2023
187,000.00

3 000006 01/06/2023 KOTAK

MAHINDRA BANK.

KOLKATA

121,000.00

4 000007 01/06/2023 KOTAK

MAHINDRA, BANK,

KOLKATA

KOTAK

MAHINDRA BANK,

KOLKATA

121,000.00

5 000008 01/06/2023 121.000.00

6 000009 01/06/2023 KOTAK

MAHINDRA BANK.

KOLKATA

374,000.00

7 000010 KOTAK

MAHINDRA BANK,

KOLKATA	
KOTAK

PONDRABANK,
KOLKATA

374,000.00

/>

2 No. 447/19
8 0000: \

374,000.00

.j,	

4-4
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9 000013 01/06/2023 KOTAK

mahindra, bank,

KOLKATA

374,000.00

10 000015 01/06/2023 KOTAK

MAHINDRA BANK.

KOLKATA

KOTAK

MAHINDRA BANK,

KOLKATA

KOTAK

MAHINDRA BANK,

KOLKATA

KOTAK

MAHINDRA BANK,

KOLKATA

88,000.00

11 000016 01/06/2023
88,000.00

12 000017 01/06/2023
88,000.00

13 000024 01/06/2023 374,000.00

14 000019 01/06/2023 KOTAK

K4AHINDRA BANK,

KOLKATA

374,000.00

000023 01/06/2023 KOTAK

MAHINDRA BANK,

KOLKATA

47,744.00

16 363705 01/06/2023 IDBI BANK,

KOLKALA

187,000.00

7 363720 01/06/2023 IDBI BANK,

KOLKATA

187,000.00

8 363707 01/06/2023 IDBI BANK,

KOLKATA

121,000.00

9 363708 01/06/2023 IDBI BANK,

KOLKATA

121,000.00

20 363709 ●B1 BANK,

^LKATA
121,000.00y/

★

2 363710 MNK,
KATA

374,000.00
o Rsjjn.Nc. 4< 7/19
e

22 363711 <^6/2023 ^^BANK, 374,000.00
X
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23 363721 01/06/2023 IDBIBANK,

KOLKATA

374,000.00

24 363713 01/06/2023 IDBI BANK,

KOLKATA

374,000.00

25 363715 01/06/2023 IDBI BANK,

KOLKATA

88.000.00

26 363716 01/06/2023 IDBI Bank,

KOLKATA

88,000.00

27 363717 01/06/2023 IDBI Bank,

KOLKATA

88,000.00

28 363723 01/06/2023 IDBI BANK,

KOLKATA

374,000.00

29 363719 01/06/2023 IDBI BANK,

KOLKATA

374,000.00

30 363722 01/06/2023 IDBI BANK,

KOLKATA

47,744.00

31 000003 01/06/2023 HDFC BANK LTD.,

KOLKATA

187,000.00

32 000018 01/06/2023 HDFC BANK LTD.,

KOLKATA

187,000.00

33 000005 01/06/2023 HDFC BANK LTD.,

KOLKATA

121,000.00

34 000006 01/06/2023 HDFC BANK LTD.,

KOLKATA

121,000.00

35 000007 01/06/2023 HDFC BANK LTD.,

KOLKATA

121,000.00

36 000008 01/06/2023 HDFC BANK LTD.,

KOLKATA

374,000.00

37 000009 01/06/2023 HDFC BANK LTD.,

KOLKATA

374,000.00

F

Q Rflgn.N0.4^7/19

38 000021 BANK LTD.,

SLKATA

374,000.00

39 000011 NKLTD.,

:<OnKATA

374,000.00

a O
40 000013 06/2023 ●ANK LTD.,

KOLKATA

88,000.00
V\

^5 OJL
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41 000014 01/06/2023 HDFC BANK LTD.,

KOLKATA

88,000.00

42 000015 01/06/2023 HDFC BANK LTD.,

KOLKATA

HDFC BANK LTD.,

KOLKATA

88,000.00

43 000022 01/06/2023
374,000.00

44 000017 01/06/2023 HDFC BANK LTD.,

KOLKATA

374,000.00

45 000020 01/06/2023 HDFC BANK LTD.,

KOLKATA

47,744.00

46 000486 01/06/2023 laCI BANK,

KOLKATA

187,000.00

47 000488 01/06/2023 ICICI BANK,

KOLKAIA

121,000.00

48 000489 01/06/2023 ICICI BANK,

KOLKATA

121,000.00

49 000490 01/06/2023 ICICI BANK.

KOLKATA

121.000.00

50 000491 01/06/2023 ICICI BANK,

KOLKATA

374.000.00

51 000492 01/06/2023 ICICI BANK,

KOLKATA

374,000.00

52 000494 01/06/2023 ICICI BANK,

KOLKATA

374,000.00

53 029059 01/06/2023 AXIS BANK,

KOLKATA

187,000.00

54 029075 01/06/2023 AXIS BANK,

KOLKATA

187,000.00

55 029061 01/06/2023 AXIS BANK,

KOLKATA

121,000.00

56 029062 01/06/2023 AXIS BANK,

KOLKATA

121,000.00

029063 01/06/2023 AXIS BANK,

KOLKATA

121,000.00

[29064 01/06/2023 AXIS BANK.

KOf.KATA

374.000.00
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59 029065 01/06/2023 AXIS BANK,

_ kolkata

AXIS BANK,

KOLKATA

AXIS BANK,

KOUOMA

AXIS BANK,

kolkata_
AXIS BANK,

kolkata

AXIS BANK,

KOLKATA

AXIS BANK,

KOLKATA

AXIS BANK,

KOLKATA

AXIS BANK.

KOLKATA

IDBi BANK,

KOLKATA

374.000.00

60 029074 01/06/2023
374,000.00

61 029067 01/06/2023
374,000.00

62 029069 01/06/2023
88,000.00

63 029070 01/06/2023
88,000.00

64 029071 01/06/2023
88,000.00

65 029077 01/06/2023
374,000.00

66 029073 01/06/2023
374,000.00

67 029076 01/06/2023
47,744.00

68 365801 01/06/2023
187,000-00

69 365819 01/06/2023 IDBI BANK,

KOLKLAIA

187,000.00

70 365803 01/06/2023 IDBI BANK,

KOLKATA

121,000.00

71 365804 01/06/2023 IDBI BANK,

KOLKATA

121,000.00

72 365805 01/06/2023 IDBI BANK,

KOLKATA

121,000.00

73 365806 01/06/2023 IDBI BANK,

KOLKATA

374,000.00

365807 01/06/2023 IDBI BANK,

KOLKATA

374,000.00

01/06/2023 IDBf BANK,

KOLKATA

IDBI BANK,

KOLKATA

374,000.00

01/06/20
374,000.00

L

O’

; 4
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17 365811 01/06/2023 IDBI BANK,

KOLKATA

88,000,00

78 365812 01/06/2023 IDS! BANK,

KOLKATA

88,000.00

79 365814 01/06/2023 IDBI BANK

KOLKAIA

IDBI BANK,

KOLICATA

88,000.00

80 365820 01/06/2023
374,000.00

365816 01/06/2023 IDBI BANK.

KOLKATA

IDBI BANK,

K0LKA7'A

374,000.00

82 365818 01/06/2023
47,744.00

83 024277 01/06/2023 AXIS BANK,

KOLKATA

187,000.00

84 042970 01/06/2023 AXIS BANK,

_KOLKATa

AXIS BANK,

KOLKATA

■AXIS BANK,

KOLKATA

AXIS BANK,

KOLKATA

187,000.00

85 024279 01/06/2023
121,000.00

86 024280 01/06/2023
121,000.00

87 042956 01/06/2023
121,000.00

042957 01/06/2023 AXIS BANK,

KOLKATA

AXIS BANK,

KOLKATA

374,000.00

89 042958 Oi/06/2023 374,000.00

90 042968 01/06/2023 AXIS BANK,

KOLKATA

374,000.00

91 042960 01/06/2023 AXIS BANK,

KOLKATA

374,000.00

01/06/2023 AXIS BANK,

KOLKATA

88,000.00

01/06/202.3 88,000.00...,

KOLKATA

AXIS BANK,

■KOLKATA

88,000.00u.
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95 042971 01/06/2023 AXIS BANK,

KOLKATA

AXIS BANK,

KOLKATA

HDFC BANK LTD.,
KOLKATA

HDFC BANK LTD.,
koucata

HDFC BANK L'LD.,
KOLKATA

HDFC BANK LI D.,
KOLKATA

HDFC BANK LTD.,”
KOLKATA

374.000.00

96 042967 01/06/2023
374.000.00

97 000221 01/06/2023
187,000.00

98 000237 01/06/2023
187,000.00

99 000223 01/06/2023
121,000.00

100 000224 01/06/2023
121.000.00

101 000225 01/06/2023
121,000.00

102 000226 01/06/2023 HDFC BANK LTD., i

KOLKATA	
HDFC BANK LTD..

KOLKATA

HDFC BANK LTD.,

KOLKATA _
HDFC BANK LTD.,

KOLKATA

HDFC BANK LTD.,

KOLKATA	
HDFC BANK LTD.,

KOLKATA

HDFC BANK LTD.,

KOLKATA

374,000.00

103 000227 01/06/2023
374.000.00

104 000236 01/06/2023
374.000.00

105 000229 01/06/2023
374,000.00

106 000231 01/06/2023
88,000.00

107 000232 01/06/2023
88,000.00

108 000233 01/06/2023
88,000.00

109 000239 01/06/2023 HDFC BANK LTD.,
KOLKATA

374.000.00

000235Nno
HDFC BANK LTD.,

KOLKATA

374,000.00

111 0
HDFC BANK LTD.,

KOLKATA

47,744.00

I

Rl

I
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112 000767 01/06/2023 HDFC BANK LTD.,
KOLKATA

187,000.00

113 000783 01/06/2023 HDFC BANK LTD.,
KOLKATA

187,000.00

114 000769 01/06/2023 HDFC BANK LTD.

KOLKATA

121,000.00

115 000770 01/06/2023 HDFC BANK LTD.,
KOLKATA

121,000.00

116 000771 01/06/2023 HDFC BANK LTD.,
KOLKATA

121,000.00

117 000772 01/06/2023 HDFC BANK LTD,,
KOLKATA

374,000.00

118 000773 01/06/2023 HDFC BANK LTD.,

KOLKATA

374,000.00

19 000782 01/06/2023 HDFC BANK LTD.,

KOLKATA

374,000.00

20 000775 01/06/2023 HDFC BANK LTD.,

KOLKATA

374,000.00

21 000777 01/06/2023 HDFC BANK LTD.,

KOLKATA

88,000.00

22 000778 01/06/2023 HDFC BANK LTD.,

KOLKATA

88,000.00

23 000779 01/06/2023 HDFC BANK LTD.,

KOLKATA

88.000.00

000785 01/06/2023 HDFC BANK LTD.,

KOLKATA

HDFC BANK LTD.,

KOLKATA

374,000.00

01/06/2023
374,000.00

/

DfCM
npTx

ill mo
L L/.j

KOLKATA
' ^ /●

‘/i\rJ\
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127 313174 06/06/2023 kotak

mahindra bank,

KOLKATA

KOTAK

mahindra BANK,
KOLKATA

4,553.00

128 313177 06/06/2023
3,980.00

129 313184 06/06/2023 KOTAK

MAHINDILA BANK,
KOLKATA

KOTAK

MAHINDRA BANK,
KOLKATA

6,320.00

130 313182 06/06/2023
6,320.00

131 313176 06/06/2023 KOTAK

mahindra BANK,
KOLKATA

6,320.00

132 313172 06/06/2023 KOTAK

MAHINDRA BANK,

KOLKATA

8,533.00

133 313180 06/06/2023 KOTAK

MAHINDRA BANK,

KOLKATA

7,960.00

134 313179 06/06/2023 KOTAK

MAHINDRA BANK,

KOLKATA

8,533.00

135 313173 06/06/2023 KOTAK

MAHINDRA BANK,

KOLKATA

8,533.00

136 313175 06/06/2023 KOTAK

MAHINDRA BANK,

KOLKATA

7,486.00

137 313178 06/06/2023 KOTAK

MAHINDRA BANK,

KOLKATA

7,486.00

023 KOTAK

MAHINDRA BANK,

KOLKATA

7,486.00

CD
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m 313J83 06/06/2023 KOTAK

mahindra bank,

__^qLK^A	
KOTAK

mahindra bank,
kqlkata

kotaF

mahindra bank,
kqlkata

IDBl BANK, ~
KQLKATA

8.533.00

140 313186 06/06/2023
8.533.00

14 313185 06/06/2023
2,294,050.00

142 052382 05/06/2023
4.553.00

143 052383 05/06/2023 IDBI BANK,

kqlkata

3,980.00

144 052384 05/06/2023 IDBI BANK,

KOLKA'I'A

6,320.00

145 052385 05/06/2023 IDBI BANK,

KQLKATA

6.320.00

146 052386 05/06/2023 IDBI BANK,

KQLKATA

6,320.00

147 052387 05/06/2023 IDBI BANK,

KQLKATA

8.533.00

48 052388 05/06/2023 IDBI BANK,

KQLKATA

7,960.00

49 052389 05/06/2023 IDBI BANK.

KQLKATA

8,533.00

50 052390 05/06/2023 IDBI BANK,

KQLKATA

8,533.00

51
IDBI BANK, 7,486.00

KOLKATA

152
IDBJBANK,

KOLKATA

7,486.00
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153 052394 05/06/2023
iDBi Bank.

KOLKAT'A
7,486.00

154 052395 05/06/2023
lOB] BANK,

JC01.KATA
8,533.00

155 052396 05/06/2023 IDBl BANK,
KOLKATA

8,533.00

156 052397 05/06/2023 idbi bank,

KOLKATA

HDFC bank i.TD~
KOLKATA

HDFC BANK LTD.,
KOLKATA

2294050.00

157 004910 06/06/2023
4,553.00

58 004911 06/06/2023
3,980.00

004912 06/06/2023 HDFC BANK LTD.,
KOLKATA

6,320.00

160 004914 06/06/2023 HDFC BANK L'FD.,
KOLKATA

6,320.00

161 004915 06/06/2023 HDFC BANK LTD.,
KOLKATA

6.320.00

162 004916 06/06/2023 HDFC BANK LTD.,
KOLKATA

8,533.00

163 004917 06/06/2023 HDFC BANK LTD.,
KOLKATA

7,960,00

164 004918 06/06/2023 HDFC BANK LTD.,
KOLKATA

HDFC BANK LTD.,
KOLKATA

8,533.00

165 004919 06/06/2023
8,533.00

166 004921 06/06/2023 HDFC BANK LTD.,
KOLKATA

7,486.00

m922167

HDFC BANK LTD.,

KOLKATA

7,486.00
,/

Area
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168 004923 06/06/2023 HDFC BANK LTD.,

KOLKATA

7,486.00

169 004924 06/06/2023 HDFC BANK LTD.,

__ KOLKATA

HDFC BANK LTD.,
KOLKATA

8,533.00

170 004925 06/06/2023
8,533.00

171 004926 06/06/2023 HDFC BANK LTD.,
KOLKATA

iaCI BANK,
KOLKATA

2,294,050.00

172 508892 05/06/2023
4,553.00

173 508893 05/06/2023 ICICI BANK,

KOLKATA

190,980.00

174 508894 05/06/2023 ICICI BANK,

KOLKATA

6,320.00

175 508895 05/06/2023 ICICI BANK,

KOLKATA

6.320.00

176 508896 05/06/2023 ICICI BANK,

KOLKMA

6,320.00

177 508897 05/06/2023 ICICI BANK,

KOLKATA

8,533.00

78 508898 05/06/2023 ICICI BANK,

KOLKATA

7,960.00

79 508899 05/06/2023 ICICI BANK,

KOLKATA

382,533.00

180 UTR No.

=^013^521231

15/06/2023 ICICI BANK,

KOLKATA

8,533.00

05/06/2023 ICICI BANK,

KOLKATA

95,486.00

05/06/2023 ICICI BANK,

KOLKATA

95,486.00
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183 508958 05/06/2023 ICICI BANK,

KOLKATA
95,486.00

184 508959 05/06/2023 ICICI BANK,

KOLKATA
382,533.00

185 508960 05/06/2023 ICICI BANK,

KOLKATA
382,533.00

186 508961 05/06/2023 ICICI BANK,

KOLKATA
2,294,050.00

187 500672 05/06/2023 AXIS BANK,

KOLKATA
4,553.00

188 500657 05/06/2023 AXIS BANK,

KOLKATA
3,980.00

189 500658 05/06/2023 AXIS BANK,

KOLKATA
6,320.00

190 500659 05/06/2023 AXIS BANK,

KOLKATA

6,320.00

191 500676 05/06/2023 AXIS BANK,

KOLKATA

6,320.00

192 500661 05/06/2023 AXIS BANK,

KOLKATA

8,533.00

193 500662 05/06/2023 AXIS BANK,

KOLKAIA

7,960.00

194 500663 05/06/2023 AXIS BANK,

KOLKATA

AXIS BANK,

KOLKATA

8,533.00

195 500664 05/06/2023
8,533.00

05/06/2023 AXIS BANK,

KOLKATA

7,486.00

5/06/2023 AXIS BANK,

KOLKATA

7,486.00

A »
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198 500668 05/06/2023
AXIS BANK,

KOLKATA
7,486.00

199 500669 05/06/2023
AXIS BANK,

KOLKATA
8,533.00

500670 05/06/2023 AXIS BANK,

KOLKATA
8,533.00

201 500671 05/06/2023 AXIS BANK,
KOLKATA

2,294,050.00

202 053064 05/06/2023 IDBI BANK,

KOLKATA
4,553.00

053065 05/06/2023 IDBI BANK,

KOLKATA
3,980.00

204 053066 05/06/2023
IDBI BANK,

KOLKATA
6,320.00

205 053067 05/06/2023 IDBI BANK.

KOLKATA
6,320.00

206 053068 05/06/2023 IDBI BANK,

KOLKATA
6,320.00

207 053069 05/06/2023 IDBI BANK,

KOLKATA
8,533.00

208 053070 05/06/2023 IDBI BANK,

KOLKAI’A
7,960.00

209 053071 05/06/2023 IDBI BANK,

KOLKATA
8,533.00

210 053072 05/06/2023 IDBI BANK,

KOLKATA
8,533.00

05/06/2023 IDBI BANK,

KOLKATA
7,486.00

O 447/19 ^
Q

♦

.4

/
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2X2 053075 05/06-2023 ^OBI BANK,

koucata
7,486.00

2J3 053076 05/06/2023 IDBI BANK,

kolkata
7,486.00

214 053077 05/06/2023
iDBi Bank,
kolkata

8,533.00

215 053078 05/06/2023
IDBl BANK,
kolkata

8.533.00

216 053079 05/06/2023 IDBl BANK,

kolkata
2,294,050.00

217 500688 05/06/2023 AXIS BANK,

kolkata
4,553.00

218 500673 05/06./2023 AXIS BANK,

kolkata
3,980-00

219 500674 05/06/2023 AXIS BANK,

KOLKAI'A
6,320.00

220 500675 05/06/2023 AXIS BANK.

KOLKATA
6,320.00

500660 05/06/2023 AXIS BANK,

kolkata
6,320.00

222 AXSK

231660001055

15/06/2023 AXIS BANK,

kolkata
8,533.00

223 500678 05/06/2023 AXIS BANK,

kolkata
7,960.00

224
05/06/2023 AXIS BANK,

KOLKATA

Ij^ Ri gn.No.

8,533.00

05/06/2023 AXJS BANK,

kolkata
8,533.00

fki.V

I
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226 500682 05/06/2023 AX/S BANK,

KOr.KATA
7,486.00

227 500683 05/06/2023 AXIS BANK,

KOLKA/A
7,486.00

228 500684 05/06/2023 AXIS BANK,

kolkata
7,486.00

229 500685 05/06/2023 AXIS BANK,

KOLKATA
8,533.00

230 500686 05/06/2023 AXIS BANK,

kolkata
8.533.00

231 500687 05/06/2023 AXIS BANK,

KOLKATA
2,294,050.00

232 004891 05/06/2023 hdfcbank lid.,
kolkata

4.553.00

233 004892 05/06/2023 HDFC BANK LTD.,

kolkata

3,980.00

234 004893 05/06/2023 HDFC BANK LTD.,
kolkata

6,320.00

235 004894 05/06/2023 HDFC BANK LTD.,
KOLKATA

6.320.00

004898 05/06/2023 HDFC BANK LTD.,
KOLKATA

6,320.00

237 004899 05/06/2023 HDFC BANK LTD.,
KOLKATA

8,533.00

238 004900 05/06/2023
7,960.00

239 004901 05/06/202:
8,533.00
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240 004902 05/06/2023
tiDFC BANK LTD.,

kolkata
8,533.00

241 004904 05/06/2023
hdfc bank ltd.,

kolkata
7,486.00

242 004905 05/06/2023 hdfc bank ltd.,
kolkata

7,486.00

243 004906 05/06/2023
hdfc b.ank ltd.,

KOLKATA
7,486.00

244 004907 05/06/2023 hdfc BANK LTD.,
KOLKATA

8,533.00

245 004908 05/06/2023 hdfc BANK LTD.,
KOLKATA

8,533.00

246 004909 05/0672023 hdfc BANK LTD.,
kolkata

2,294,050.00

247 004927 06/06/2023 HDFC BA.NK LIT).,
kolkata

4.553.00

248 004928 06/06/2023 HDFC BANK LTD.^
KOLKATA

3,980.00

249 004929 06/06/2023 HDFC BANK I,TD.,
kolkata

6,320.00

250 004930 06/06/2023 HDFC BANK LI D.,
kolkata

6,320.00

251 004931 06/06/2023 HDFC BANK LTD., 6,320.00

252 004932 06/06/2023
8,533.00

mNo. <4-mt
ANKLTD„1 <

lkata y

253 m004933 06/06/2023. CB
7,960.00

LJk
WE
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254 004934 06/06/2023 HDFC BANK LTD.

KOLKATA

8.533.00

255 004935 06/06/2023 HDFC BANK LTD.

KOLKATA

8,533.00

256 004937 06/06/2023 HDFC BANK LTD,,
KOLKATA

7,486.00

257 004940 06/06/2023 HDFC BANK LTD.,
KOLKATA

7,486.00

004945 06/06/2023 HDFC BANK LTD.,
KOLKATA

7,486.00

259 004946 06/06/2023 HDFC BANK LTD.,
KOLKAl'A

8,533.00

260 004947 06/06/2023 HDFC BANK LTD.,
KOLKATA

8,533.00

261 004944 06/06/2023 HDFC BANK LTD.,

KOLKATA

2,294,050.00

262 500694 09/06/2023 AXIS BANK,

KOLKATA

47,743.00

500693 09/06/2023 AXIS BANK,

KOLKATA

47,744.00

264 500695 09/06/2023 AXIS BANK,

KOLKATA

47,743.00

052788 09/06/2023 IDBI BANK, ^

KOLKAT

052787 09/06/2023 JDBI B.

kolk|-j
.41

267 313203 09/06/2023 kot

mahindra b)

KOLKATA
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268 508938 09/06/2023 laCl BANK,

KOLKATA

47,744.00

269 508939 09/06/2023 ICICI BANK,

KOLKATA

47,744.00

270 004963 12/06/2023 HDFC BANK LTD.,
KOLKATA

47,743.00

271 004961 12/06/2023 HDFC BANK LTD.,

KOLKATA

47,743.00

272 004962 12/06/2023 HDFC BANK LTD.,

KOLKA'I'A

47,743.00

273 000760 01/06/2023 ICICI BANK LTD.,

KOLKATA 99,000.00

274 000772 01/06/2023 ICICI BANK LTD.,

KOLKATA 99,000.00

275 000758 01/06/2023 ICICI BANK LTD.,

KOLKATA 99,000.00

276 000757 01/06/2023 ICICI BANK LTD.,

KOLKATA 99,000.00

277 000756 01/06/2023 ICICIBANK LTD.,

KOLKATA 99,000.00

278 000755 01/06/2023 ICICI BANK LTD.,

KOLKATA 99,000.00

ICICI BANKp^^^^^^^^^'
KOLKA^»/SK, NA2#?UL

f?«i n.No. 447/19

279 000754 01/06/2023

280 000771 01/06/2023 ICICI BANK

kolka\

ICICI BANK L%)J"
KOLKATA

281 000765 01/06/2023
VC-

.00
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282 000770 01/06/2023 ICia BANK LTD.,

KOLKATA 47,744.00

283 000763 01/06/2023 ICICI BANK LTD.,

KOLKATA 49,500.00

284 000762 01/06/2023 ICICI BANK LTD.,

KOLKATA 49,500.00

285 000761 01/06/2023 ICICI B.WK LTD.,

KOLKATA 49,500.00

286 000768 01/06/2023 ICICI BANK LTD.

KOLKATA 198.000.00

287 000767 01/06/2023 ICICI BANK LTD.,

KOLKATA 198,000.00

288 000638 0I/06/.2023 ICICI BANK LTD.,

KOLKATA 187,000.00

289 000637 01/06/2023 ICICI BANK LTD.,

KOLKATA 374,000.00

290 000636 01/06/2023 ICICI BANK LTD.,

KOLKATA 47,744.00

291 000628 01/06/2023 ICICI BANK LTD.,

KOLKATA 88,000.00

292 000635 01/06/2023 ICICI BANK LTD.,

KOLKATA 88.000.00

293 000630 01/06/2023 ICICI BANK

KOLMjSmf^^gnjNo. 447/193

kol; 000.00

294 000634 01/06/2023

295 000633 01/06/2023 ICICI BAi

KOLKA’
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296 1CICR5202305

1500802457

15/05/2023 ICICI BANK LTD.,

KOLKATA 2,294.050.00

297 ICICR5202305

1500803092/

15/05/2023 ICICI BANK LTD.,

KOLKATA 2,294,050.00

298 ICICR5202305

2600807792

26/05/2023 ICICI BANK LTD.,

KOLKATA 2,294,050.00

299 :ICICR5202306

0500605166

05/06/2023 ICICI BANK LTD.,

KOLKAI’A 2,294,050.00

300 1CICR5202306

0500628921

05/06/2023 ICICI BANK LTD.,

KOLKATA 2,294,050.00

301 ICICR5202306

0500628543

05/06/2023 ICICI BANK LTD.,

KOLKATA 2,294,050.00

302 ICICR5202306

0500627331

05/06/2023 ICICI BANK LTD.,

KOLKATA 2,294,050.00

303 ICICR5202306

0500618066

05/06/2023 ICICI BANK LTD.,

KOLKATA 2,294,050.00

304 YESBR520230

51597578947

16/05/2023 YES BANK LTD.,

KOLKATA 2,294,050.00

305 577530 06/06/2023 ICICI BANK LTD.,

KOLKATA 191,553.00

306 577531 06/06/2023 ICICI BANK LTD.,

KOLKATA 190,980.00

307 577532
ICICI BANK LTD^^) J06/06/2023

12
^20.00

UTD.(^n a Kolkata \308 577533 06/06/2023 ICICI B

R«gr .No.KOLi

309 577534 06/06/2023 ICICI BANK

KOLKATA

\
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310 577535 06/06/2023 ICia BANK LTD.,

KOLKATA 382,533.00

311 577536 06/06/2023 ICICI BANK LTD.,

KOLKATA 381,960.00

312 577537 06/06/2023 ICICf BANK LTD.,

KOLKATA 382,533.00

313 577538 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

314 508946 06/06/2023 ICICI BANK I TD.,

KOLKATA 47,744.00

315 577540 06/06/2023 ICICI BANK LTD.,

KOLKATA 95,486.00

316 577541 06/06/2023 ICICI BANK LTD.,

KOLKATA 95,486.00

317 577542 06/06/2023 ICICI BANK LTD.,

KOLKAl'A 95,486.00

318 577543 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

319 577544 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

320 000689 14/06/2023 ICICI BANK LTD.,

KOLKATA 47,743.00

577515 06/06/2023 ICICI BANK U

011KOL]
p\191,553.00/>

if
577516 06/06/2023 ICICI

:7
K(> liP,980.00447/19o

ICICI b\^k^td.,
KOI-KA?^

323 577517 06/06/2023 O

127,320.00
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324 577518 06/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

325 577519 06/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

326 577520 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

327 577521 06/06/2023 ICICI BANK LTD.,

KOLKATA 381,960.00

328 577522 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

329 577523 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

330 508948 06/06/2023 ICICI BANK LTD.,

KOLKATA 47,744.00

331 577525 06/06/2023 ICICI BANK LTD.,

KOLKATA 95,486.00

577526 06/06/2023 ICICI BANK LTD.,

KOLKATA 95,486.00

333 577527 06/06/2023 ICICI BANK LTD.,

KOLKATA 95,486.00

334 577528 06/06/2023 ICICI BANK LTD.,

KOLKATA ^:^===:^,533.00

447/19

335 577529 06/06/2023 ICICI BANK L

KOLKAT^

336 000646 14/06/2023 ICICI BANK am,

kolkatA^
337 577500 06/06/2023 ICICI BANK LTD,>>

KOLKATA
' «w

191,553.00
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338 577501 06/06/2023 ICICI BANK LTD.,

KOLKATA 190,980.00

jj9 577502 06/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

340 577503 06/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

341 577504 06/06/2023 ICICI BANK l,TD.,

KOLKATA 127,320.00

342 577505 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

343 577506 06/06/2023 ICICI BANK LTD.,

KOLKATA 381.960.00

344 577507 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

345 577508 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

346 508952 06/06/2023 ICICI BANK LTD.,

KOLKATA 47,744.00

347 577510 06/06/2023 ICICI BANK LTD.,

KOLKATA 95.486.00

348 577511 06/06/2023 ICICI BANK LTD.,

KOLKATA y

349 ICICI BANK VTif

kolkatSU/
577512 06/06/2023

o
ICICIBANK

kolkatA*
350 577513 06/06/2023

351 577514 06/06/2023 ICICI BANK LTD.,

KOLKATA

91



47

352 000623 14/06/2023 ICICI BANK LTD.,

KOLKATA 47,743.00

353 577485 06/06/2023 ICICI BANK LTD.,

KOLKATA 191,553.00

354 577486 06/06/2023 ICICI BANK LTD.,

KOLKATA 190,980.00

355 577487 06/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

356 577488 06/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

357 577489 06/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

358 577490 06/06/2023 ICICI BANK LTD.,

KOI.KATA 382.533.00

359 577491 06/06/2023 ICICI BAiNK LTD.,

KOLKATA 381,960.00

360 577492 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

361 577493 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

362 508950 06/06/2023 ICICI BANK LTD.,

KOLKATA

ICICI BANK \hyj
7;0/

KOLKATAIq '

363 577495 06/06/2023

364 577496 ICICI BANK U

KOLKATA

365 577497 06/06/2023 ICICI BANK LTD.,

KOLKATA 95,486.00

WUJL
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366 577498 06/06/2023 fCICI BANK LTD.,

KOLKATA 382,533.00

367 577499 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

368 000613 14/06/2023 ICICI BANK LTD.,

KOLKATA 47.743.00

369 577470 05/06/2023 ICICI BANK LTD.,

KOLKATA 191.553.00

370 577471 05/06/2023 ICICI BANK LTD.,

KOLKATA 190,980.00

371 577472 05/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

372 577473 05/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

373 577474 05/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

374 577475 05/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

375 577476 05/06/2023 ICICI BANK LTD.,

KOLKATA 381.960.00

376 577477 05/06/2023
ICICI BANK I^^^

382,533.00

377 577478 05/06/2023 ICICI

1533.00

378 508942 05/06/2023 ICICI

KOL 7,744.00

379 577480 05/06/2023 ICICI BANK LTD., '

KOLKATA 95,486.00
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380 577481 05/06/2023 ICICI BANK LTD.,

KOLKATA 95,486.00

381 577482 05/06/2023 ICICI BANK LTD.,

KOLKATA 95,486.00

382 577483 05/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

383 577484 05/06/2023 ICICI BANK LTD.,

KOLKATA 382.533.00

384 000691 14/06/2023 ICICI BANK LTD.,

KOLKATA 47,743.00

385 577575 06/06/2023 ICICI BANK LTD.,

KOLKATA 92.553.00

386 577576 06/06/2023 ICICI BANK LTD.,

KOLKATA 91,980.00

387 577577 06/06/2023 ICICI BANK LTD.,

KOL,KATA 28,320.00

388 577578 06/06/2023 ICICI BANK LTD.,

KOLKATA 28.320.00

389 577579 06/06/2023 ICICI BANK LTD.,

KOLKATA 28,320.00

390 577580 06/06/2023 ICICI B.ANK LTD.^'^
KOLKAl'AL'l 3.00

:'L

391 577581 06/06/2023 ICICI BANK LTD,,-

KOI.KATA ● ,7I'83,Mj)0
■■on

'9
W-

T.l392 577582 06/06/2023 ICICI BANK LTD.,

KOLKATA ;

o
3.00'♦V. .

06/06/2^393 577583 ICICI BAJviK LTD.,

KOLKATA 184,533.00
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394 577585 06/06/2023 ICICI BANK LTD.,

KOLKATA 45,986.00

395 577586 06/06/2023 ICICI BANK LTD.,

KOLKATA 45,986.00

396 577587 06/06/2023 ICICI BANK LTD.,

KOLKATA 45,986.00

397 577588 06/06/2023 ICICI BANK LTD.,

KOLKATA 184,533.00

398 577589 06/06/2023 ICICI BANK LTD.,

KOLKATA 184,533.00

399 000765 14/06/2023 ICICI BANK LTD.,

KOLKATA 47,743.00

577560 06/06/2023 ICICI BANK LTD.,

KOLKATA 191,553.00

577561 06/06/2023 ICICI BANK LTD.,

KOLKATA 3,980.00

402 577562 06/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

577563 06/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

577564 06/06/2023 ICICI BANK LTD.,

KOLKATA ,320.00
Jl.

405 ICICI BANK

KOLKAm /

577565 06/06/2023

I6\00

406 577566 06/06/2023 ICICI BANKl;f.T
KOLKATA^ .T

3 <00

407 'A577567 06/06/2023 ICICI BANK ltd;:;
KOLKATA 8,533.00

408 577568 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

R4
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409 577570 06/06/2023 ICICI BANK LTD.,

KOLKATA 7,486.00
410 577571 06/06/2023 ICICI BANK LTD.,

KOLKATA 7,486.00
411 577572 06/06/2023 ICICI BANK LTD.,

KOLKATA 7,486.00

412 577573 06/06/2023 ICICI BANK LTD.,

KOLKATA 8,533.00

413 577574 06/06/2023 ICICI BANK LTD.,

KOLKATA 8.533.00

414 000583 14/06/2023 ICICI BANK LTD.,

KOLKATA 47,743.00
415 577545 06/06/2023 ICICI BANK LTD.,

KOLKATA 191,553.00

416 577546 06/06/2023 ICICI BANK LTD.,

KOLKATA 190,980.00

417 577547 06/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

418 577548 06/06/2023 ICICI BANK LTD.,

KOLKATA 127.320.00

419 577549 06/06/2023 ICICI BANK LTD.,

KOLKATA 127,320.00

420 577550 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00

421 577551 06/06/2023 ICICI BANK LTD.,

KOLKATA 381.960.00

422 577552 06/06/2023 ICICI BANK LTD.,

KOLKATA lO
● /

423 577553 06/06/2023 ICICI BANK LTD,/ *

KOLKATA;,^
ICICI BANK LttO

KOLKATA aS

ICICI BANK LTD'i.
KOLKATA

/

^3\0()
424 508944 06/06/2023

425 577555 06/06/2023

426 577556 06/06/2023 ICICI BANK LTD.,

KOLKATA 95,486.00
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427 577557 06/06/2023 ICICI BANK LTD.,

KOLKATA 95,486.00
428 577558 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00
429 577559 06/06/2023 ICICI BANK LTD.,

KOLKATA 382,533.00
430 000780 14/06/2023 ICICI BANK LTD.,

KOLKATA 47,743.00
431 932560 07/06/2023 YES BANK LTD.,

KOLKATA 191.553.00
432 932561 07/06/2023 YES BANK LTD.,

KOLKATA 190,980.00
932562 07/06/2023 YES BANK LTD.,

KOLKATA 127,320.00
932563 07/06/2023 YES BANK LTD.,

KOLKATA

YES BANK LTD.,

KOLKATA

127,320.00
435 932564 07/06/2023

127.320.00
436 932565 07/06/2023 YES BANK LTD.,

KOLKATA 382,533.00

932567 07/06/2023 YES BANK LTD.,

KOLKATA 381,960.00

932568 07/06/2023 YES BANK LTD.,

KOLKATA 382,533.00
439 932569 07/06/2023 YES BANK LTD.,

KOLKATA 382,533.00

804659 07/06/2023 YES BANK LTD.,

KOLKATA

YES BANK^I^^SP
KOLK^j^/^^

YES BAJj^I/TD-Afe
_KOug^^^
YES BANK BtD,

47,744.00
441 932571 07/06/2023

932572 07/06/2023

■‘47/19 iiitie.oo
443 932573 07/ff6/2023 O

KOLKATA ■486.00
444 932574 ()im/2023> YES BANK LTD.,

KOLKATA 382.533.00
.__j

/

/ /i i
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'-^>r

445 932575 07/06/2023 YES BANK LTD.,

KOLKATA 382,533.00

446 YESB3I661348 15/06/2023 YES BANK LTD.,

KOLKATA475 47,743.00

447 Cash 17.00

448 TDS 10,42,748.00

TOTAL: 10,42.74.800.00

(Rupees ten crores forty two iakhs seventj' four thousand eighty hundred) only

WITNESSES;-

(0

(ABHUIT PAL)

P'ai.

(CHAITALI KHATUA) (MITRA PAL)

iVp^

(DILIP KUMAR PAUL) , (SAUMIK PAUL)

h
Dl(RADHAR^i BOSE)

[v foX .
o rtfi?;

|al)
A

o

o/Ti-kA/r

,/7
(AxvaX-A

v-toor

(SANK.AR KUMAR PAL)(SHYAMAU PAUL)
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, O

(BHARAI I PAL) (ISHIKA PAL)

(SUBHASRBE PAL)

D
rcx£

(JHUNU PAL)

crr^ ! .. \ ^aA_
n
y

(CHHANDOSREE PAL) (AMARPAL):

/V

(SHUBHRA FYNE) (ABHISITEKPAL)
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tLM

Out Line Plan showing scanned Mouza Man in respect of entire L.R. Dag Nos.579 and
_ ! 176 in Mouza Reckjoani, J. L. Nu.l3. Police Station Raiarhat. in the District of North 74

Parganas. Kolkata 700135. (Subject Area of Sale - 173 satak or 1.73 acre more or less)

N

k
8oa

ot’i

u

i--VM.

>

^9

»vo

VI fe/^4VV

4VO

o

AMBUD BUILDCON PRIVATE LIMITED
AM3UD PROPERTIES LLP
AMBUD CGNST:'^;-!CTI0^^ LLP
RAHARAR^ALT

NILGIRI INrP^

CONTOURS iMFRA LLP
PLACID REALTORS LLP
atk stoneworks LJ P
ATK HOMES LIP
ATK dwellers LLP
ATKSRICaA l* p
ATKCliA

3 LLP

^^TIESLLPI

CTNERiAirmoRisasKaTHLS REALTY PVT LTD niRESTO?
sk.

REKSHA SPACES PRIVATE L|SYEMBRARtw
Designated Partner/Direct

V » «

or

REKSHAW^ARTiMSNTS FRiVAl

r.R.
fNFRAPRojECTS.PVT. LTD.

PIRECTOn / AUTHCl^im'glGVA:^ NOr TO SCALE

Direcio.'

KZAR PROPERTIES PVT. LTO

Director
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Due to shortage of space in plan, the parties are putting their signature

hereunder to confirm the plan

Pol.

(CHAITALI KHATUA) (MITRA PAL)

(DILIP KUMAR PAUL) (SAUMIK PAUL)

(RADHA RANI BOSE) R>jL'
(CHAITALI PAL)

(SANKAR KUMAR PAL)(SHYAMALI PAUL)

fb

(BHARATI PAL) (ISHIKA PAL)

r\jLi

- f\j
(JHUNU PAL)(SUBHASREE PAL)
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ilJL
(CHHANDOSREE PAL) (AMAR PAL)

(SHUBHRA PYNE) (ABHISHEK PAL)
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Fmjyer prim's of the executant

f/:
V <.n

I

■%gi#
'■ !.l

ViA;f

.'4?-■ '

I

Little Ring Middle

(Left

Fore

Hand)

Thumb

^'V

J^P: f;' »t:S*
'mi &t'*;
‘j{-

i^sah

?>l 11 fThumb Fore Ring
Hand)

Little

Igjghi

Fingerprints of the executant

£5-..m: <●' ● I

1#.
●*.'

I^VI

Little
Fore

Hand)

Thumb
●T- -.

■●V-JST

i Si*SL<L_.

V

i:
>

Tfiahib
Ring Little

Hand)

Fingerprints of the executant

I Q

mA

Middle Fore

Hand)

Thumb

(Left

s

tddle Ring Little

(Right
...J

104



Fingerprints of the executant
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Finder prints of the executant
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Fingerprints of the executant
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Fingerprints of the executant
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Major information of the Deed

t2^v3 No : 1-1904-08448/2023 Date of Registration 15/06/2023

Query No/Year 1904-2001545851/2023 Office where deed is registered

Query Date 14/06/2023 6:30:18PM A.R.A. - IV KOLKATA, District; Kolkata

Applicant Name, Address
& Other Details

Subhash Naskar

IB And 2. Hare Street,Thana : Hare Street. District: Kolkata, WEST BENGAL, PIN -
700001, Mobile No.: 9123314639, Status iSolicitor firm

ITransaction Additional Transaction-

[0101] Sale, Sale Document [4308] Other than Immovable Property, Agreemer
[No of Agreement: 2]

Set Forth value Market Value

Rs. 10.42,74.800/- Rs. 10,42,74,800/-

Stampduty Paid(SD) Registration Fee Paid

Rs. 41,71,022/-(Article:23) Rs. 10,42,846/-(Article:A(1), E)

Remarks

Land Details :

District; North 24-Parganas, P.S:- Rajarhat, Gram Panchayat: RAJARHAT BISHNUPUR-I, Mouza; Rekjoyani, Jl No:
13, Pin Code: 700135

SetForth :

Value tin

2,17,68,785/-

Market

Value On Rs.)

2,17.68,785/-

Other DetailsPlot

Number

Khatlan

Number

Land Use

Proposed ROR

Bastu Shall

Area of LandSch

No

0.24 Acre Property is on
Road Adjacent to
Meta! Road,

LI LR-579 (RS LR-4579

LR-579 (RS LR-4580 Shall 0.25 Acre 2,26,75,816/- 2,26,75,816/-L2 Bastu Property is on
Road Adjacent to
Metal Road,

LR-4581 Bastu Shall 2.26,75.826/- 2.26.75,826/- Property is on
Road Adjacent to
Meta! Road,

L3 LR-579 (RS 0.25 Acre

LR-1176

(RS )

LR-4579 Danga 0.33 Acre 1.20,47,291/- 1,20,47,291/- Width of Approacf
Road: 2 Ft.,

L4 Bastu

LR-4580L5 LR-1176

(RS )

Bastu Danga 0.33 Acre 1,20,47,291/- 1,20.47.291/- W'idth of Approact
Road: 2 Ft..

LR-1176

(RS :-)

LR-4581 0.33 Acre 1,20,47,291/- 1,20,47.291/- Width of ApproacI
Road; 2 Ft..

L6 Bastu Danga

TOTAL: 173Dec 1032,62,300 1032,62,300 I-
/-

Grand Total; 173Dec 1032,62,300 1032,62,300 /-
I-

-

P
7 .

Kotketa

'U7/19

f;

^4.» '

17/06/2023 Query No:-19042001545851 / 2023 Deed Mo :1 - 19040844812023, Document is digitally signed.

Pane: 7^ nf 1 1 9
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structure Details:

Other DetailsSetforth

Value (In Rs.)

Market value

(in Rs.>-
Area of

Structure

Structure

Details

Sch

No

Structure Type; Structure10,12,500/-10,12,500/-1500 Sq Ft.On Land L1, L2,
L3, L4, L5, L6

Gr. Floor, Area of floor: 1500 Sq Ft.,Residential Use, Cemented Floor, Age of Structure: OYear, Roof Type:
Pucca, Extent of Completion: Complete

10,12,500 /-10,12,500 I-1500 sqftTotal:

Seller Details :

Name,Address,Photo,Finger print and SignatureSi

No

PhotoName1

ABHIJIT PAL

Son of Late Manik Chandra

Pal

Executed by: Self, Date of
Execution; 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

●n

15/06/2023LTI15/08/2023

15/08/2023

48, G. T. Road, City:- Howrah, P.O:- Bally, P.S:-Baily, District:-Howrah, West Bengal, India, PIN:-
711201 Sex; Male, By Caste: Hindu, Occupation: Others, Citizen of: India, PAN No.;: BOxxxxxx7E
Aadhaar No: 43xxxxxxxx7528, Status ;Individual, Executed by: Seif, Date of Execution:
15/06/2023

Admitted by: Self, Date of Admission: 15/06/2023 ,Place :
"» ■ ji. II I 11 I y^i'

Name

Office

Photo2

CHAITALI KHATUA

Wife of Shibendu Khatua

Executed by; Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

●V*.

[y,

1S/C6/2023
15^6/2023

Dtkrict:-Howrah, West Bengal, India, PIN
jft^Citizen of: India, PAN No.::

I, Executed by: Self, Date of

407, G. T. Road, City;- Howrah, P.^- e
711201 Sex: Female, By Caste;

AFxxxxxxSE, Aadhaar No: 35xxx^xx^37X^^p;^«et^nd\vid
Execution: 15/06/2023

, Admitted by: Self, Date of Adm
No. 447/19

Office

17/06/2023 Query No:-19042001545851 / 2023 Deed No ;l -190400448/2023, Document is digitally signed.
Ptsno 7A nf 1 1 9
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Name Photo Finger Print3

MITRA PAL

Wife of Ackkari Pal

iixecuted by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

A

15^6/2023 LT1 15/06/2023
1S/06n2023

22/3, Palghat Lane (south), Belurmath, City:- Howrah, P.O:- Bally, P.S:-Bally, Districti-Howrah,
West Bengal, India, PIN:- 711202 Sex; Female, By Caste: Hindu, Occupation: Others, Citizen of:
India, PAN No.:: ASxxxxxx2Q, Aadhaar No: 87xxxxxxxx3767, Status :Individual, Executed by: Self
Date of Execution: 15/06/2023

, Admitted by: Seif, Date of Admission: 15/06/2023 ,Place : Office

Name Photo4

DILIP KUMAR PAUL

Son of Monmotha Nath Pal

Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Seif, Date of
Admission: 15/06/2023 ,Place
: Office

15/06/2023 LTI 15/06/2023

15/06/2023

2, R-4/1, 25C, Radha Madhab Dutta Garden Lane, Beleghata H.O., City:- , P.O:- Beleghata, P.S:-
Beliaghata, District:-South 24-Parganas, West Bengal, India, PIN:- 700010 Sex; Male, By Caste:
Hindu, Occupation: Others, Citizen of: India, PAN No.:: AJxxxxxxSD, Aadhaar No: 68xxxxxxxx463’
Status ;Individual, Executed by: Self, Date of Execution: 15/06/2023
, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office

Finger print :Name Photo5

SAUMIK PAUL

Son of Dilip Kumar Paul
Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

z Q SL.
■ ..t

15/06/2023LTI15/06/2023

15/06/2023

25 C, Radhamadhab Dutta Garden Lane, Flat No. 2R-4/1, City:- , P.O:- Beliaghata, P.S:-Beliaghai
District:-South 24-Parganas, West Bengal, India, PIN:- 700010 Sex: Male, By Caste: Hindu,
Occupation: Others, Citizen of: India, PAN No.:: CAxxxxxx2C,Aadhaar No Not Provided by UIDAI,
Status :Individual, Executed by: Self, Date of Execution: 15/06/2023
, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office

rr

Fingjir PrintName Photo6

RADHA RANI BOSE

Wife of Prakash Ranjan
Bose

Executed by: Self, Date of

Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

-●rt

15/06/202315.VS/2023

Area KoikaU

Rogn.No. 447/19O

17/06/2023 Query No;-19042001545851 / 2023 Deed No :l -190408448 / 2023, Document is digitally signed.

Pano r*f 11 9
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Naipukur, City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, District:-North24-Parganas,
West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others, Citizen of:
India, PAN No.:: ADxxxxxxOP, Aadhaar No: 64xxxxxxxx7069, Status :Individual, Executed by: Seif,
Pate of Execution: 15/06/2023

, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office

Name ,-: L Photo -7 i£. *

CHAITALI PAL, (Allas:
Chaitalij Paul)
Wife of Japan Kumar Pal
Executed by: Self, Date of
Execution: 15/06/2023
, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

\

15/06/2023 L71 15/D6/2Q23

15/06/2023

108/73, South Kodalia, New Barrackpur (M), City:- New Barrackpore, P.O:- New Barrackpore, P.S:-
Khardaha, District:-North 24-Parganas, West Bengal, India, PIN:- 700131 Sex: Female, By Caste;
Hindu, Occupation: Others, Citizen of: India, PAN No.:: B0xxxxxx4R, Aadhaar No:
30xxxxxxxx7174, Status :Individual, Executed by: Self, Date of Execution: 15/06/2023
, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office

tf

Photo-Name ●nr-i
8 jn

SHYAMALI PAUL

Wife of Late Mahamaya
Paul

Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
; Office

●'i *

15/06/2023LTi15/06/2023

15/06/2023

Reckjoani (C.T.), City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, District:-North24-
Parganas, West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others,
Citizen of: India, PAN No.:; BDxxxxxx4R, Aadhaar No: 94xxxxxxxx9142, Status ;Individuai,

Executed by: Self, Date of Execution; 15/06/2023
, Admitted by; Self, Date of Admission; 15/06/2023 ,Place : Office

PhotoName9

SANKAR KUMAR PAL

Son of Late Dinesh

Chandra Pat

Executed by: Self, Date of
Execution; 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

s-

'f

1
I

LTI 15/06/202315/06/2023

15/06/2023

Reckjoani (C.T.), City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, District:-North24-
Parganas, West Bengal, India, PIN:- 700135 Sex: f;^aje,_By Caste: Hindu, Occupation: Others,

:xxxxx3664, Status :Individual,Citizen of: India, PAN No.:: BNxxxxxx3M, Aadh^Br

Executed by: Self, Date of Execution: 15/06/^^^^J_5^
, Admitted by; Self, Date of Admission: 15^672053 ,Piac^ OfRce

F

f*/$K. NAZRUUSLAM\^\
Area Kotkate

O Regn.No. 447/19
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^5
Finger PrintNam© : Photo .10

BHARATI PAL

Wife of Late Asit Kumar Pai

,'ixecuted by: Self, Date of
Execution: 15/06/2023

, Admitted by: Seif, Date of
Admission: 15/06/2023 ,Place
: Office

e

19/06/2023LU16/06/2023
15/06/2023

ReckjoanI, City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, Districf.-North24-Parganas,
West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation; Others, Citizen of:
India, PAN No.:: AUxxxxxxSK, Aadhaar No: 92xxxxxxxx6554, Status :Individual, Executed by; Self
Date of Execution: 15/06/2023

, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office			
^ Photo :■ Finger Pt)»t 4iName ?11 MI-.

ISHIKA PAL

Wife of Satyajit Mazumder
Executed by: Self, Date of
Execution: 15/06/2023
, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

15/06/2023LTl15/06/2023
15/06/2023

ReckjoanI (C.T.), City:- Rajarhat-gopaipore, P.O:- Rajarhat, P.S:-Rajarhat, District:-North24-
Parganas, West Bengal, India, PIN;- 700135 Sex: Female, By Caste: Hindu, Occupation: Others,
Citizen of: India, PAN No.:: BOxxxxxx4L, Aadhaar No: 28xxxxxxxx3650, Status :Individual,
Executed by: Self, Date of Execution: 15/06/2023
. Admitted bv: Self, Date of Admission: 15/06/2023 ,Place : Office
' ' *■' 	 		 	

Name12 isc.AS

SUBHASREE PAL

Wife of Mainak Paul

Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

s
.'il

■va.

15/06/2023t.711S/0C/2023
15/06/2023

Reckjoani (C.T.), Pal Para, City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, District:-Nort
24~Parganas, West Bengal, India, PIN:- 700135 Sex; Female, By Caste: Hindu, Occupation:
Others, Citizen of: India, PAN No,:: BOxxxxxxSR, Aadhaar No: 61xxxxxxxx2621, Status :Individut
Executed by: Seif, Date of Execution; 15/06/2023
, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office

Photo . ●- Nam©: mi13

JHUNU PAL

Wife of Late Gopinath Pal
Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

Ai. *

L

\Ar©« * \ I

16/06/202315/06/3023 /.

qI R«r
WOA
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Reckjoani (C.T.), City;- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, Distnct:-North24-
Parganas, West Bengal, India, PIN:- 700135 Sex: Femaie, By Caste: Hindu, Occupation: Others,
Citizen of: India, PAN No.:: BIxxxxxxOK, Aadhaar No: 62xxxxxxxx6254, Status :Individual,

■Executed by: Self, Date of Execution: 15/06/2023
, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office

t

■ I

Name ● ' Photo rZ14

CHHANDOSREE PAL

Daughter of Late Gopinath
Pal

Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

15/06/2023LTI15/06/2023

15/06/2023

Reckjoani (C.T.), City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, District:-Noith24-
Parganas, West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others,
Citizen of: India, PAN No.:: CJxxxxxx2B, Aadhaar No: 64xxxxxxxx4125, Status :Individuai,
Executed by: Self, Date of Execution: 15/06/2023
, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office			 	

Nam$15 ^ '■

AMAR PAL

Son of Late Krishna

Chandra Pal

Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

15/06/2023LTI15/00/2023

15/06/2023

Rackjoani (C.T.), City:- Rajarhat-gopalpore, P.O:- Rajarhat, P,S:-Rajarhat, District:-North24-
Parganas, West Bengal, India, PIN:- 700135 Sex; Maie, By Caste: Hindu, Occupation: Others,
Citizen of; India, PAN No.:: ANxxxxxx3E, Aadhaar No: 29xxxxxxxx298S, Status :individual,
Executed by; Self, Date of Execution: 15/06/2023
, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office		

Nam^16

SHUBHRA PYNE

Wife of Chandra Shekhar

Pyne
Executed by: Self, Date of
Execution: 15/06/2023
, Admitted by: Self, Date of
Admission: 15/06/2023,Place
; Office

3-.
mm

S:'.' .

15/08/2023LTI15/06/2023
1Sm8/2023

C-1059, Sector - B, Opposite C M S Mahanagar Junior Wing, City:- , P.O:- Mahanagar, P.S;-
LUCKNOW CHARBAGH, District:-Lucknov^, Uttar Pradesh, India, PIN:- 226006 Sex: Female, By
Caste: Hindu, Occupation: Others, Citizen of; India, PAN No^u_BDxxxxxx5L, Aadhaar No:
87xxxxxxxxl307, Status ilndlvidual, Executed by:

, Admitted by: Self, Date of Admission: 15/06/202^^^^
cution: 15/06/2023

O R»S''

V .0^

o

fo
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Name Print ●<4;

17

ABHISHEK PAL

Son of Late Subhranshu

'Mohan Pal

Executed by; Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

■vj»

1 S/06/2023LT115/0 S/2023
1S/M/2023

10/45/2, N.N Road, South Dum Dum (M), City:- Dum Dum, P.O:- Dum Dum, P.S:-Dum Dum,
District:-North 24-Parganas, West Bengal, India, PIN;- 700028 Sex: Male, By Caste: Hindu,
Occupation: Others, Citizen of; India, PAN No.;: AJxxxxxxlL, Aadhaar No: 91xxxxxxxx9363, Statu:
ilndividual. Executed by; Seif, Date of Execution: 15/06/2023
, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office	

Buyer Details :

Name,Address,Photo,Finger print and SignatureSI

No

ATK CONTOURS INFRA LLP

63 Rafi Ahmed Kidwai Road, City;- Koikata, P.O:- Park Street. P.S:-Park Street. District:-Kolkata. West Bengal,
India, PIN:- 700016 . PAN No.:: ABxxxxxxTB.Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative		 			

2 ATK HOMES LLP
63, Rafi Ahmed Kidwai Road, City:- Koikata, P.O;- Park Street, P.S:-Park Street, District:-Koikata, West Bengal,
India, PIN;- 700016 , PAN No.:: ABxxxxxx9R.Aadhaar No Not Provided by UlDAl, Status :Organization, Executed
by: Representative - —

^ PLACID REALTORS LLP
63, Rafi Ahmed Kidwai Road. City:- Koikata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: ABxxxxxx7B,Aadhaar No Not Provided by UIDAI, Status ;Organization, Executed
by: Representative		 		 	

7“ ATK DWELLERS LLP
63. Rafi Ahmed Kidwai Road, City:- Koikata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata. West Bengal,
India, PIN:- 700016 , PAN No.:: ABxxxxxx7R,Aadhaar No Not Provided by UIDAI, Status :Organlzation, Executed
by: Representative ...	

T“ ATK BRICKS LLP , _
63, Rafi Ahmed Kidwai Road. City:- Koikata. P.O:- Park Street, P.S:-Park Street. District:-Ko!kata. West Bengal.
India. PIN:- 700016 . PAN No.:: ABxxxxxx3H,Aadhaar No Not Provided by UIDAI, Status :Organlzation, Executed
by: Representative 				 	

7" ATK CHATTELS REALTY PRIVATE LIMITED
63, Rafi Ahmed Kidwai Road, City:- Koikata, P.O:- Park Street. P.S:-Park Street. District:-Kolkata, VVest Bengal,
India, PIN;- 700016 . PAN No.:: A/Kxxxxxx7M,Aadhaar No Not Provided by UIDAI, Status ;Organization, Executec
by: Representative				 	

7" ATK STONEWORKS LLP
63, Rafi Ahmed Kidwai Road, City:- Koikata, P.O:- Park Street. P.S;-Park Street. DistricL-Kolkata, West Bengal.
India, PIN:- 700016 , PAN No.:; ABxxxxxx6P,Aadhaar No Not Provided by UIDAI, Status :Organization, Executec
by: Representative		 	
T.R.INFRAPROJECTS PRIV^TLIMITED
63. Rafi Ahmed Kidwai Road. City:- Koikata, P.O:- Park Stip^ P.S:-Park Street. District:-Kolkata, West Bengal,
India, PIN:- 700016 . PAN No.:: AAxxxxxx4M,Aadha^:i<JS^SJpi^Keled by UIDAI, Status :Organization, Executet
by; Representative ^■. Q 7-LliT

9 KZAR PROPERTIES PRIVATE LIMITED 7^^'
63. Rafi Ahmed Kidwai Road, City:- Koikata,
India, PIN:- 700016 , PAN No.:: AAxxxxxx8G,faGl
by: Representative

1

8

ireet, District:-Kolkata, West Bengal,
rtOA!, Status :Organization, Execute)

Tea

^
Oo

<o
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AMBUD BUILDCON PRIVATE LIMITED

11/1, Sarat Bose Road, 3rd Floor, North Block, Unit No. N310, City:-, P.O:- Elgin Road. P.S;-Bhawanipore,
District:-South 24-Parganas, West Bengal, India, PIN:- 700020 , PAN No.:: AAxxxxxxIP.Aadhaar No Not Provided

by UIDAI, Status :Organization, Executed by: Representative			

10

AMBUD PROPERTIES LLP

63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Ko!kata, West Bengal,
India, PIN:- 700016 , PAN No.:: ABxxxxxxIC.Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative

AMBUD CONSTRUCTION LLP

63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street. P.S:-Park Street. Djstrict:-Kolkata, West Bengal,
India. PIN:- 700016 , PAN No.:: ABxxxxxxOD.Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative
RAHARA REALTORS LLP

63. Rafi Ahmed Kidwai Road. City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 . PAN No.:: AAxxxxxx9M,Aadhaar No Not Provided by UIDAI. Status :Organizatlon. Executed
by: Representative

NILGIRI INFRAPROPERTIESLLP

63. Rafi Ahmed Kidwai Road, City:- Kolkata. P.O:- Park Street, P.S:-Park Street, District:-Kolkata. West Bengal,
India, PIN:- 700016 , PAN No.:: AAxxxxxxIG.Aadhaar No Not Provided by UIDAI. Status :Organizatlon, Executed
by: Representative 	 	
REKSHA SPACES PRIVATE LIMITED

11/1, Sarat Bose Road, 3rd Floor, North Block. Unit No. N310, A.J.C. Bose Road, City:-, P.O:- Elgin Road, P.S:-
Bhawanipore, District:-South 24-Parganas, West Bengal, India. PIN:- 700020 , PAN No.:: AAxxxxxx9J,Aadhaar N<
Not Provided by UIDAI, Status :Organization, Executed by: Representative
REKSHA REAL ESTATES PRIVATE LIMITED
11/1, Sarat Bose Road, 3rd Floor. North Block. Unit No. N310, A.J.C. Bose Road, City:-, P.O:- Elgin Road, P.S:-
Bhawanipore, District:-South 24-Parganas, West Bengal, India, PIN;- 700020 , PAN No.:: AAxxxxxx3Q,Aadhaar N
Not Provided by UIDAI. Status :Organization, Executed by: Representative
REKSHA HIGH RISE PRIVATE LIMITED
11/1 Sarat Bose Road. 3rd Floor, North Block, Unit No. N310, A.J.C. Bose Road, City:-, P.O:- Elgin Road, P.S:-
Bhawanipore, District:-South 24-Parganas. West Bengal, India, PIN:- 700020 , PAN No.:: AAxxxxxx7A,Aadhaar N
Not Provided by UIDAI. Status :Organization, Executed by: Representative
REKSHA APARTMENTS PRIVATE LIMITED
11/1 Sarat Bose Road, 3rd Floor, North Block. Unit No. N310, A.J.C. Bose Road, City:-. P.O;- Elgin Road, P.S:-
Bhawanipore, District-South 24-Parganas. West Bengal, India, PIN:- 700020 , PAN No.:: AAxxxxxxSL.Aadhaar N
Not Provided by UIDAI. Status :Organization. Executed by: Representative

11

12

13

14

15

16

17

18

Representative Details :
Si Name,Address,Photo,Finger print and Signature

Wfmym

H^PhotOName ; ■i-

Syed Abrar Imam
Son of Syed Mohammed Nemet
Imam

Date of Execution -

15/06/2023, , Admitted by:
Self, Date of Admission:
15/06/2023, Place of
■Admission of Execution: Office

15/06/2023Jun15 2023 3:1SPM

	

4

/^/sK.HAZRULISLAr\^
I / Area Kolkata \
O Rtgn.No. 447/19
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, 72, Tiijala Road, City:- Kolkata, P.O;- Gobinda Khatik, P.S;-Beniapukur, District-Kolkata, West Bengal,
India, PIN:- 700046, Sex: Male, By Caste: Muslim, Occupation: Business, Citizen of; India,, PAN No.::
AAxxxxxxIL, Aadhaar No: 67xxxxxxxx7855 Status : Representative, Representative of: ATK
CONTOURS INFRA LLP (as DESIGNATED PARTNER). ATK HOMES LLP (as DESIGNATED
PARTNER), PLACID REALTORS LLP (as DESIGNATED PARTNER), ATK DWELLERS LLP (as
DESIGNATED PARTNER), ATK BRICKS LLP (as DESIGNATED PARTNER), ATK CHATTELS REALT
PRIVATE LIMITED (as DIRECTOR), ATK STONEWORKS LLP (as DESIGNATED PARTNER)

w-r
ginger Print ●PhotoName &2 TifiS

Falyaz Alam
Son of Barkat Ali

Date of Execution -

15/06/2023, , Admitted by:
Self, Date of Admission:
15/06/2023, Place of
Admission of Execution: Office

'M

w

15/06/2023LTIJun IS 2023 3:15PM
15/06/2023

, 39. Ripon Street, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016, Sex: Male, By Caste: Muslim, Occupation: Business. Citizen of: India,, PAN No.::
Alxxxxxx3F, Aadhaar No: 48xxxxxxxx9010 Status : Representative, Representative of:
T.R.INFRAPROJECTS PRIVATE LIMITED (as DIRECTOR)

. PhotoName3

Firoz Mohammed, (Alias
Name; Mohammed Firoz)
Son of Md Ayub
Date of Execution -

15/06/2023, , Admitted by:
Self, Date of Admission:
15/06/2023, Place of
Admission of Execution: Office

1 s/06/2023LTIJun 15 2023 3:1SPM
15/06/2023

<olkata, P.O:- Circus Avenue, P.S:-Beniapukur, DistricL-Kolkata, West, 39B, Gorasthan Lane, City:
Bengal, India, PiN:- 700017, Sex: Male, By Caste: Muslim, Occupation; Business. Citizen of: india
PAN No.:: /AAxxxxxxSH, Aadhaar No: 32xxxxxxxx2314 Status : Representative, Representative of:
KZAR PROPERTIES PRIVATE LIMITED (as DIRECTOR)		

s f

FingerprintPhotoName4

Arpit Giria
Son of Sunil Kumar Giria

Date of Execution -

15/06/2023, , Admitted by:

Self, Date of Admission:
15/06/2023, Place of
Admission of Execution: Office

si>
i;:.'

Wmm

15/06/2023LTIJun 15 2023 3:16PM
15/06/2023

, 11th Floor, Flat No. 11A, 36, Rowland Road, Ballygunge, Euphoria Heights, City:-, P.O:- Ballygunge,
P.S:-Bul!ygunge, District;-South 24-Parganas, West Bengal, India, PIN:- 700020, Sex: Male, By Caste:
Hindu, Occupation: Business, Citizen of: India., PAN No.:: BKxxxxxx9G, Aadhaar No: 92xxxxxxxx328^
Status : Representative, Representative of: AMBUD BUILDCON PRIVATE LIMITED (as DIRECTOR),
AMBUD PROPERTIES LLP (as DESIGNATED PARTNER), AMBUD CONSTRUCTION LLP (as
DESIGNATED PARTNER). RAHARA REALJ^RSKP^^^DESIGNATED PARTNER), NiLGIRI
INFRAPROPERTIES LLP (as DESlGNATggj®^*^^

'̂

/'*/SK.NfZRUl.lSl>M\^^
I Area Kolkata \

iiO( Regn.No. 447M9 lU
if
I
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(00
5 Name Photo FjngtrBrMtei

Amit Singh (Presentant)
’Son of Late Lalit Mohan Singh

^ ,'Date of Execution -
"fs/06/2023, , Admitted by:
Seif, Date of Admission:

15/06/2023, Place of
Admission of Execution: Office

Jun 15 2023 3:16PU LTI 15^06/2023

15/06/2023

, No.2 Baishnab Seth 1st Lane, City:- Kolkata, P.O:- Beodon Street. P.S:-Jorabagan, DistrlcL-Kolkata,
West Bengal, India, PIN:- 700006, Sex: Male. By Caste: Hindu. Occupation: Private Service, Citizen of:
India., PAN No.:: BFxxxxxx2C, Aadhaar No: 31xxxxxxxx0560 Status : Representative, Representative
of; REKSHA SPACES PRIVATE LIMITED (as Director), REKSHA REAL ESTATES PRIVATE LIMITEC
(as Director), REKSHA HIGHRISE PRIVATE LIMITED (as Director). REKSHA APARTMENTS PRIVATi
LIMITED (as Director)

Identifier Details :

SignatureName Photo Finger Print

Chandra Shekhar Pyne
Son of S P Pyne
C-1059, Sector-b, CMS Mahanagar,
lJunior Wing. City:-, P.O:- Mahanagar.
|P.S:-LUCKNOW CHARBAGH. District:-
Lucknow, Uttar Pradesh. India, PiN:-
226006

15/06/2023 15/06/2023 15/06/2023
i	

‘Identifier Of ABHIJITPAL, CHAITALI KHATUA. MITRA PAL, DILIP KUMAR PAUL, SAUMiKPAUL, RADHARANi
iBOSE, CHAITALI PAL. SHYAMALi PAUL. SANKAR KUMAR PAL. BHARATI PAL. ISHIKAPAL, SUBHASREE PA
JHUNUPAL, CHHANDOSREE PAL. AMAR PAL. SHUBHRA PYNE. ABHISHEK PAL, Syed Abrar imam, Faiyaz

Aiam, Firoz Mohammed, Arpit Giria, Amit Singh		 	

er of property for L1Trans^

SI.No From To. with area (Name-Area)
1 ABHIJIT PAL ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0,0784314

Dec,PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314

Dec.ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE

LIMITED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314
Dec.T.R.INFRAPROJECTS PRIVATE LlMITED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0784314Dec.AMBUD BUILDCON PRIVATE
LlMITED-0.0784314Dec.AMBUD PROPERTIES LLP-0.0784314Dec.AMBUD
CONSTRUCTION LLP-0.0784314Dec.RAHARA REALTORS LLP-0.0784314
Dec.NILGIRI INFRAPROPERTiES LLP-0.0784314 Dec.REKSHA SPACES

PRIVATE LlMiTED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITEC

0.0784314 Dec.REKSHA HIGHRISE PRIVATE LIMlTED-0.0784314 Dec.REKSH/
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314

Dec.PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec.ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314

Dec.T.R.INFRAPROJECTS PRIVATE LIMlTED-0.0784314 D3C,K27\R

PROPERTIES PRIVATE L!!V)ITED-0.0784314 Dec.AMBUD BUILDCON PRIVATE

LIMITED-0.0784314TDI^‘:Af5l©UD PROPERTIES LLP-0.0784314 Dec.AMBUD
coNSTRUG;rrp«i)yin51gf8( ^
DfiC.NILGtR! J

CHAITALI KHATUA2

Dec.RAHARA RE.ALTORS LLP-0.0784314

PROPEFCriES^P-0.0784314 Dec.REKSHA SPACES
PRIV.AT^Lil\^ED-aD,/;3^

APAR' MENTS
	

.s^^P^KSHA REAL ESTATES PRIVATE LIMlTEf
iVATE LlMITED-0.0784314 Dec.REKSH/
84314 DecP-if

<

\ Oi?
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101 ^
ATK CONTOURS iNFRA LLP-0.07843U Dec,ATK HOMES LLP-0.0784314

Dec.PLA.ClD REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LlMITED-0.0784314Dec.ATKSTONEWORKSLLP-0.0784314
Dec.T.R.iNFRAPROJECTS PRIVATE LIMlTED-0.0784314 Dec.KZAR
PROPERTIESPRIVATE LIMITED-0.0784314Dec.AMBUDBUILDCONPRIVATE

LIMlTED-0.0784314Dec,AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD
CONSTRUCTION LLP-0.0784314 Dec.RAHARA REALTORS LLP-0.0784314

Dec.NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec.REKSHA SPACES
PRIVATE LiMlTED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec.REKSHA HIGHRISE PRIVATE LlMITED-0.0784314 Dec.REKSHA

APARTMENTS PRIVATE LIMITED-0.0784314 Dec	
ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314
Dec.PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314
DecJ.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LIMlTED-0.0784314 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD
CONSTRUCTION LLP-0.0784314 Dec.RAHARA REALTORS LLP-0.0784314
Dec.NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec.REKSHA SPACES
PRIVATE LIMlTED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec.REKSHA HIGHRISE PRIVATE LIMlTED-0.0784314 Dec.REKSHA
APARTMENTS PRIVATE LIMlTED-0.0784314 Dec

MITRA PAL3

DILIP KUMAR PAUL4

ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314
Dec.PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LlMITED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314
Dec.T.R.iNFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LIMlTED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD
CONSTRUCTION LLP-0.0784314 Dec.RAHARA REALTORS LLP-0.0784314
Dec.NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0 0784314 Dec.REKSHA HIGHRISE PRIVATE LIMlTED-0.0784314 Dec.REKSHA
APARTMENTS PRIVATE LlMITED-0.0784314 Dec	
ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0764314
Dec.PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LIMlTED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314
Dec.T.R.iNFRAPROJECTS PRIVATE LIMlTED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LIMtTED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LIMlTED-0.0784314 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD
CONSTRUCTION LLP-0.0784314 Dec.RAHARA REALTORS LLP-0.0784314
Dec.NILGIRI INFRAPROPERTiES LLP-0 0784314 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED
0 0784314 Dec.REKSHA HIGHRISE PRIVATE LIMlTED-0.0784314 Dec.REKSH/s
APARTMENTS PRIVATE LiMncD-0.0784314 Dec 	

”aTK CONTOURS INFRA LLP-0,0784314 Dec.ATK HOMES LLP-0.0784314
Dec.PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LIMlTED-0 0784314 Dec.ATK STONEWORKS LLP-0.0784314
DecT R INFRAPROJECTS PRIVATE LiMITED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
I IMITED-0.0784314 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD

5Waec.RAHARA REALTORS LLP-0.0784314
'>^784314 Dec.REKSHA SPACES
yleS^REAL ESTATES PRIVATE LIMITEC

LIMITED-0.0784314 Dec.REKSH/

SAUMIK PAUL5

RADHA RANI BOSE6

CHAITALI PAL7

CONSTRUCTION LLI^
Dec.NILGIRI INFRABWPE^lfe^
PRIVATE LIMlTEM.07849T4’DeS;

0.0784314 Dec.f^l^hiA HIGHRISE PWA
APARTMENTS I^RlVATglMF^DfgLW' ~

■ 7" Kolkafa
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8 SHYAMALi PAUL ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314
Dec.PLACID REALTORS LLP-0.0784314 Dec,ATK DWELLERS LLP-0.0784314
Dec.ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE

LIMITED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314

Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec.KZAR

PROPERTIES PRIVATE LIMITED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LIMITED 0.0784314 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD
CONSTRUCTION LLP-0.0784314 Dec.RAHARA REALTORS LLP-0.0784314

Dec.NILGIRi INFRAPROPERTIES LLP-0.0784314 Dec.REKSHA SPACES

PRIVATE LIMITED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-

0.0784314 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314
Dec.PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec.ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314Dec.ATK STONEWORKSLLP-0.0784314
Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LiMlTED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LIMlTED-0.0784314Dec.AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD
CONSTRUCTION LLP-0.0784314 Dec.RAHARA REALTORS LLP-0.0784314
Dec.NILGIRi INFRAPROPERTIES LLP-0.0784314 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

SANKAR KUMAR PAL9

ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314

Dec.PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LlMITED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314
Dec.T.R.INFRAPROJECTS PRIVATE LlMITED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LlMlTED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec,AMBUD
CONSTRUCTION LLP-0.0784314 Dec.RAHARA REALTORS LLP-0.0784314

Dec.NILGIRi INFRAPROPERTIES LLP-0.0784314 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec.REKSHA HIGHRISE PRIVATE LIMlTED-0.0784314 Dec.REKSHA

APARTMENTS PRIVATE LiMITED-Q.0784514 Dec	
ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314

Dec,PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec.ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD
CONSTRUCTION LLP-0.0784314 Dec.RAHARA REALTORS LLP-0.0784314
Dec.NILGIRi INFRAPROPERTIES LLP-0.0784314 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMlTED-0.0784314 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec		

BHARATI PAL10

ISHIKA PAL11

ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314

Dec.PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec.ATK BRICKS LLP -0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LlMITED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314
Dec.T.R.INFRAPROJECTS PRIVATE LlMlTED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LlMlTED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD
CONSTRUCTION U

Dec.NILGIRi INE^
PRIVATE LIMW^E

0.0784314 D^R
APARTMEhfrS*^

SUBHASREE PAL12

Dec.RAHARA REALTORS LLP-0.0784314

^-0.0784314 Dec.REKSHA SPACES
S^HA REAL ESTATES PRIVATE LIMITEL
P^.ATE LIMITED-0.0784314 Dec.REKSH/
u3^8flS14 Dec

<SHA HIGHRISS

■ ICfea
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ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314

Dec,PLACID REALTORS LLP-0.0784314 Dec,ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314

Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LiMITED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LlMITED-0.0784314 Dec,AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD
CONSTRUCTION LLP-0.0784314 Dec.RAHARA REALTORS LLP-0.0784314
Dec.NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec.REKSHA

APARTMENTS PRIVATE LiMITED-0.0784314 Dec	
ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec.ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LIMlTED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314
Dec.T.R.INFRAPROJECTS PRIVATE LlMITED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LlMITED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LlMITED-0.0784314 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD
CONSTRUCTION LLP-0.0784314 Dec.RAHARA REALTORS LLP-0.0784314
Dec.NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0 0784314 Dec.REKSHA HIGHRISE PRIVATE LIMlTED-0.0784314 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec	

13 JHUNU PAL

CHHANDOSREE PAL14

ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314
Dec.PLAClD REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LlMlTED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314
Dec T R INFRAPROJECTS PRIVATE LIMiTED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD
CONSTRUCTION LLP-0.0784314 Dec.RAHARA REALTORS LLP-0.0784314
Dec NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec.REKSHA SPACES
PRIVATE LIMlTED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec.REKSHA
APARTMENTS PRIVATE LIM!TED-Q.0784314 Dec 	

ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314
Dec PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
DeciATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314
Dec T R INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LIMlTED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec.AMBUD
CONSTRUCTION LLP-0.0784314 Dec.RAHARA REALTORS LLP-0.0784314
Dec.NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED
0 0784314 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec.REKSHA
APARTMENTS PRIVATE LIMlTED-0.0784314 Dec			

ATK CONTOURS INFRA LLP-0.0784314 Dec.ATK HOMES LLP-0.0784314
Dec PLACID REALTORS LLP-0.0784314 Dec.ATK DWELLERS LLP-0.0784314
Dec’ATK BRICKS LLP-0.0784314 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec.ATK STONEWORKS LLP-0.0784314
Dec T R INFRAPROJECTS PRIVATE LlMITED-0.0784314 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec.AMBUD BUILDCON PRIVATE
LIMlTED-0 0784314 Dec.AMBUD PROPERTIES LLP-0.0784314 Dec,AMBUD

14314 Dec.RAHARA REALTORS LLP-0.0784314
^S LLP-0.0784314 Dec.REKSHA SPACES

iC.REKSHA REAL ESTATES PRIVATE LIMITEC
^ PRIVATE LlMlTED-0.0784314 Dec.REKSH/
iPto.0784314 Dec	

AMAR PAL15

SHUBHRA PYNE16

ABHISHEK PAL17

M
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Dec.NlLGJ^
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m ^
Transfer of property for L2

To. with area (Name-Area)		
ATK CONTOURS INFRA LLP-0,0816993 Dec.ATK HOMES LLP-0.0816993

Dec.PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec.ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LlMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec,T.R.!NFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NlLGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec	
ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec.PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMlTED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec.T.R.INFRAPROJECTS PRIVATE LIMlTED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LiMlTED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NlLGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec		

ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
DeciATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LlMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec T.R.INFRAPROJECTS PRIVATE LlMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LlMlTED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
npr NlLGIRl INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PWVATi uMiTE^O 0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LlMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec 		

' ATK CONTOURS INFRA LLP-0.0816993 Dec,ATK HOMES LLP-0.0816993
Dec PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS
Dec ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0 0816993 Dec.ATK STONEWORKS LLP-0.0816993
DecT R INFRAPROJECTS PRIVATE LIMlTED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LlMlTED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMlTED-0.0816993 Dec.AMBUD PROPER i lES LLP-0.0816993
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec NlLGIRl INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LlMITED-0 0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSH/^
APARTMENTS PRIVATE LIMITED-0.0816993 Dec	

SLNo From

1 ABHIJITPAL

CHAITALI KHATUA2

MITRA PAL3
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ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993

Dec.PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec.ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMlTED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec.T.R.iNFRAPROJECTS PRIVATE LIMlTED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LlMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LtM!TED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LlMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec		

SAUMIK PAUL5

,1

-I

ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec.PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
DecT R INFRAPROJECTS PRIVATE LIMiTED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LlMlTED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMITED'0.C816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LIMlTED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMiTED-0.0816993 Dec 	

ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
D6c!aTK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-Q 0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec T R INFRAPROJECTS PRIVATE UMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LlMlTED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec.REKSHA HIGHRISE PRIVATE LIMiTED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec		 	
"ATirCONTOURS INFRA LLP-0.0816993 Dec.ATK LLP-0.0816993
Dec PLACID REAl TORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS IlP-0.081 6993 Dec.ATK CHATTELS REALTY PRIVATE
LtMlTED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
DecT R INFRAPROJECTS PRIVATE LlMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE UMITED-0.0816993 D®^’AMBUD BUILDCON PR VATE
LIMlTED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS *-LP"0.0816993

NILGiRl INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
LIMiTED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE ^IWED
Dec REKSHA HIGHRISE PRIVATE LlMlTED-0.0816993 Dec.REKSHA

RADHA RAN! BOSE6

CHAiTALl PAL7

SHYAMALI PAUL8

Dec,

PRIVATE

0.0816993

APARTMENTS PRIVATE LiMlTED-0.0816993 Dec			

ATK CONTOURS INFRA LLP-0.0816993 ?ec,ATK HOMES^LLJ-0.08J6993
Dec.PLACID! '

SANKAR KUMAR PAL9 'REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec ATK^BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LlMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816^3
Dec T R INFRAPROJECTS PRIVATE LiMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE UMlTED-0.0816993 Dec.AMBUD BUILDCON PR VATE
LlMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993
CONSTRUCTION' Dec.RAHARA REALTORS LLP-0.0816993
Dec NILG^ lS^Mliil^LP-0.0816993 Dec.REKSHA SPACES
pmVATE REAL ESTATES PRIVATE LIMITEC
0 OSImISSSjAHIGH^E^IVATE limited-0,0816993 Dec.REKSH/
APARTti^ENTp
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10 BHARATl PAL ATK CONTOURS INFRA LLP-C.0816993 Dec.ATK HOMFS LLP-0.0816993
Dec.PLAClD REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993

Dec.ATK BRICKS LLP-0,08169S3 Dec.ATK CHATTELS REALTY PRIVATE

LlMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993

Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0,0816993 Dec.KZAR
PROPERTIESPRIVATELIMITED-0.0816993Dec.AMBUDBUILDCONPRIVATE
LIMlTED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.08i6993 Dec,RAHARA. REALTORS LLP-0.0816993

Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-

0.0816993 Dec.REKSHA HIGHRISE PRIVATE lJMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LlMITED-0.0816993 Dec

ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993

Dec.PLAClD REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LlMITED-0.0816993 Dec.ATK STONEWORKS l.LP-0.0816993
Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LlMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LiMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993

Dec.NILGIRI INFRAPROPERTiES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LlMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec 	

ISHIKA PAL11

ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec.PLAClD REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816993 Dec.ATK CHA1TELS REALTY PRIVATE
LlMlTED-0.0816993 Dec..ATK STONEWORKS LLP-0.0816993
Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec.AM8UD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec		
ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec.PLAClD REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec.ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LlMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0316993 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LIMlTED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMlTED-0.0816993 Dec	

ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec PLACID REALTORS LLP-0.08169S3 Dec.ATK DWELLERS LLP-0,0816993
DeciATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMlTED-0.0816993 Qgc.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD

— 993 Dec.RAHARA REALTORS LLP-0.0816993
LLP-0.0816993 Dec.REKSHA SPACES

’b&.REKSHA REAL ESTATES PRIVATE LIMITEC
PRIVATE LIMITED-0.0816993 Dec.REKSH/
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ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993

Dec.PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec.ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
L1MITED-Q.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.PAHARA REALTORS LLP-0.0816993
Dec.NILGIRi INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LiMlTED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.Q816993 Dec		
ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
DeciATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMlTED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec T R INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE UMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LiMlTED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRi INFRAPROPERTIES LLP-0.0B16993 Deo RE1£HA SPACES
PRIVATE LIMITED-0 0816993 Dec.RtKSHA REAL ESTATES PRIVATE LIMITED-
0,0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LlMITED-0.0816993 Dec	

"^rKToNTOURirNFRA lLP-0.0815993 Dec.ATK HOMES LLP-0.0816993
Dee Pt ACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
tec ATK BRICKS LLP-0,08ie993 Dec.ATK CHATTELS REALTY PRIVATE
L!MiTED-0,0816993 Dec.ATK STONEWORKS LLP-0.0816993
nnr- T R iNFRAPROJECTS PRIVATE UMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD
UM1TED-0.0S16993 Dec.AMBUD PROPERTIES p
rnNSTRUCTION LLP-0 0616993 Dec.RAHARA REALTORS LLP-0.0816993
n?r NlLGIfS INFRA^^^ LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMiT£Q-0.0816933 Dec.REKSHA REAL ESTATES PRIVATE

REKSHA HIGHRISE PRIVATE LiMITED-0.0816993 Dec.REKSHA

AMAR PAL15

SHUBHRA PYNE16

ABHISHEK PAL17

0.0816993 Dec,
APARTMENTS PRIVATE LIMiTED-Q.0816993 Dec
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ATK CONTOURS INPRA LLP-0.0816993 Dec.ATK HOMES L.LP'0 0816993
tec PLAc1dREALTOr1lLP-0.081 6993 Dec,ATK DWELLERS LLP-™
Dec’ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
UMiTED-0.0816993 Dec.ATK STONEWORKS aP-0.0816993
npr T R INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD ^^ILDCON PRIVATE
LIMITED-0 0816993 Dec AMBUD PROPERTIES LLP-0.0816993 Dec.AMBLJD
CONSTRUCTION LLP-d.0816993 Dec.RAHARA REALTORS ULP-0.0816993

Nil riRl INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PWVATE UMTOD a0816i93 REAL ESTATES PRIVATE LIMITED
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LiMITED-0.0816993 Dec.REKSH/^
APARTMENTS PRIVATE LIMITED-Q.0816993 Pec	
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ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993

Dec,PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993

Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMlTED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

CHAITALI KHATUA2

ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993

Dec.PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec.ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LlMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993

Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LlMlTED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMlTED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993

Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LiMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE UMiTED-0.0816993 Dec	
ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993

Dec.PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec.ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMlTED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LlMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMlTED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LIMlTED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec	
ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec.PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993

Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LlMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMlTED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LlMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LlMITED-0.0816993 Dec		

MITRA PAL3

DILIP KUMAR PAUL4

SAUMIKPAUL5

ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec.PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec.ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
DecT R INFRAPROJECTS PRIVATE LIMlTED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMlTED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LiMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993'-B!ec.RAHARA REALTORS LLP-0.0816993

816993 Dec.REKSHA SPACES

^REAL ESTATES PRIVATE LIMITED
Sjte LIMlTED-0.0816993 Dec,REKSH4

RADHA RANI BOSE6
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ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
UMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec.T.R.lNFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0,0816993 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
^‘RIVATE LIMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LIMlTED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LiMiTED-0.Q816993 Dec	

ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec'ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
DecT R INFRAPROJECTS PRIVATE LlMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec .

ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec.PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
IMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
DecT R INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LlMlTED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LlMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec ^EKSHA SPACES
PRIVATE LIMlTED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMjTED-
0 0816993 Dec REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Pec			

ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0 0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec.T.R.lNFRAPROJECTS PRIVATE LlMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LlMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0316993 Dec REKSHA SPACES
PRIVATE LlMlTED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec.REKSHA HIGHRISE PRIVATE LlMlTED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.Q816993 Dec 	

" ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec A^ BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec T R INFRAPROJECTS PRIVATE LIMITF.D-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-O;08=??rg93^i«t^HARA REALTORS LLP-0.0816993
Dec NILGIRl INFRAPTOPiR ^^^816993 Dec.REKSHA SPACES
Dec.NILGIRI reaL ESTATES PRIVATE LIMITED

ZEKSHA HIGHRISE ™VAk LIMlTED-0.0816993 Dec.REKSHA
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i(0 ^
ATK CONTOURS iNFRA LLP-0.0516993 Dec.ATK HOMES LLP-0.0816993

Dec,PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993

Dec.T.R.lNFRAPROJECTS PRIVATE LlMiTED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LlMlTED-0.0816993 Dec.AMBUD BUiLDCON PRIVATE
LIMlTED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993

Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE L!M!TED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMlTED-0.0816993 Dec	
ATK CONTOURS INFRA LLP-0.0816993 Dec.ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec.ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMiTED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec.T.R.lNFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LIMlTED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMlTED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMlTED-0.0816993 Dec	
ATK CONTOURS INFRA LLP-0.0816993^ec,ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LlMlTED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
DecT R INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMlTED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LlMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec NILGIR! INFRAPROPERTIES l.LP-0.0816993 Dec.REKSHA SPACES
PRIVATE I IMITFD'0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0 0816993 Dec.REKSHA HIGHRISE PRIVATE UMlTED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec	
ATK CONTOURS INFRA LLP-0.0316993 Dec,ATK HOMES LLP-0.0816993
Dec PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
DeciATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec T R INFRAPROJECTS PRIVATE LiMiTED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LlMITED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED’
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LlMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE UMITE.D-Q.Q816993 Dec	
ATK Contours infra LLP-0.0S16993 DgcATK homes LLP-0.0816993
Dec PLACID REALTORS LLP-0.0816993 Dec.ATK DWELLERS LLP-0.0816993
Dec.ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LIMITED-0,0816993 Dec.ATK STONEWORKS LLP-0.0816993
DecT R INFRAPROJECTS PRIVATE LlMlTED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LlMlTEO-0.0816993 Dec.AMBUD BUiLDCON PRIVATE
LlMITED-0.08l6993-Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTIO^^^Fh^^^^§^3 Dec.RAHARA REALTORS LLP-0.0816993
Dec NILGIRI fNFaAERQM{4SiSvLLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMft^^0816^9a DecfeEKSHA REAL ESTATES PRIVATE LIMITED
0 0816993 Dec.REK&‘TtA,Hi!@^l#e^RIVATE LlMITED-0.0816993 Dec.REKSH/fi
APARTMENTS PRWm®iTte-QV5816993 Dec
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ATK CONTOURS INFRA LLP-0.0816993 Dec,ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec,ATK DWELLERS LLP-0.0816993
Dec.ATK BRICKS LLP-0.0816993 Dec.ATK CHATTELS REALTY PRIVATE
LlMiTED-0.0816993 Dec.ATK STONEWORKS LLP-0.0816993
Dec T R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec.KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec.AMBUD BUILDCON PRIVATE
LlMlTED-0.0816993 Dec.AMBUD PROPERTIES LLP-0.0816993 Dec.AMBUD
CONSTRUCTION LLP-0.0816993 Dec.RAHARA REALTORS LLP-0.0816993
Dec.NILGIRt INFRAPROPERTIES LLP-0.0816993 Dec.REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0 0816993 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec.REKSHA
APARTMENTS PRIVATE LtMiTED-0.0816993 Dec		
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ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R,INFRAPROJECTS
PRIVATE LlMlTED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMlTED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0 107843 Dec.REKSHA SPACES PRIVATE LlMITED-0.107843 Dec.REKSHA REA
ESTATES PRIVATE LIMlTED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LlMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LlMITED-0.107843 Dei
ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec,PLACID RE.ALTORS LLP-0.107843 Dec.ATK DWELLERS LI P-0 107843
Dec ATK BRICKS LLP-0.107843 Dec.ATK CHAITELS RtALTY PRIVATE LIMITEE
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LlMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUO BUILDCON PRIVATE LlMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-Q.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec RAHARA REAl TORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0 10^43 D^,REKiHA SPACES PRIVATE UMITED-0.107843 Dec.REKSHA RE7
ESTATES PRIVATE UMlTED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIM^TEM 107343 Dec.REKSHA APARTMENTS PRIVATE LlMITED-0.107843^
ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES
Dec PLACID REALTORS LLP-C.107843 Dec.ATK DWELLERS LLP-0.107843
DecATK BRICKS LLP-0.107843 Dec.ATK CHATTELS
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE UMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE
0 107843 Dec AMBUD BUILDCON PRIVATE LlMlTED-0.107843 Dec.AMBUD
PROPERTlIs I LP-0 107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec RAHARA RE.ALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE UMITED-0^107843 Dec.REKSHA RE,
ESTATES PRIVATE UMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LlMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dt
'*^~CONTOU^lNFRA LLP-0.107843 Dec.ATK HOMES >“LP-D.107843
Dec PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE UMITE
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LlMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE L'M‘TED-0.107843 Dec AMBUD
PROPERTIES LI P-0 107S42rSaSiAMBUD CONSTRUCTION LLP-0.107843
Dec ^HA^ REAL TPR^S^4\Dec.NILGIRl INFRAPROPERTIES LLP-
oToma RE^S^fe^^^LiM!TED-0.107843 Dec.REKSHA RE
ESTATES pSvA^ HIGHRISE PRIVATE
UMITED-0.107^AsSgSiS^^® LlMITED-0.107843 D
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I/J2. -fer
ATK CONTOURS rNFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITED
0,107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LtMITEO-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec RAHARA REALTORS LLP-0.107843 Dec.NILGlRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REAi
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
UMlTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIM1TED-0.1Q7843 Dec

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec’ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LlMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LlMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec.NILGlRI 'NFRAPROPERTIES LLP-
0 107843 Dec.REKSHA SPACES PRIVATE LIMlTED-0.107843 Dec.REKSHA REA
FSTATES PRIVATE LlMlTED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
UMlTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De.
ATK CONTOURS INFRA LLP-0.107643 Dec.ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec.ATK LLP-0.107843
Dec ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFF^PROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMlTED-0.107843 Dec AMBUD
PROPERTIES LLP-0 107843 Dec.AMBUD CONSTRUCTION LLP-0. i07843
Dec RAHARA REALTORS LLP-0.107843 Dec.NILGlRI INFRAPROPERTtES LLP-
0,107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA Rh/s
FSTATES PRIVATE LiMlTFD-0.107843 Dec.REKSHA HIGHRISE PRIVATE
MMITED 0-107843 Dec.REKSHA APARTMENTS

' ATK CONTOURS INFRA LLP-0.107843 Dec..ATK HOMES ^LP'0.107843
Dec PLACID REALTORS LLP-G.107843 Dec.ATK DWELLERS
Dec’.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS *^.^ALTY PRIVATE LIMITE
0.107843 Dec.ATK STONE’WORKS Dec.1 ,R.
PRIVATE UMlTED-0.107843 Dec.KZAR
0 107843 Dec AMBUD BUILDCON PRIVATE UMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0 107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
ner RA^RA REALTORS L< P-0 107843 Dec.NiLGIR! INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE
ESTATES PRIVATE LiMITED-0.107843 Dec.REKSHA irlGHRlPE _

L(MiTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE L1M1TED-Q.10^^_D6
ATK cSNTOURS"iNFRA LLP-0.107843
n<ar PI Ann REALTORS Lt P-0.107843 Dec.ATK DWhLLEFtS LLP-0.107843
dIoATO BRICKS LI P 0 107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITE
oloVaAS Dec ATK STONEWORKS LLP-0.107843 Dec,! .R.lNFRAPROJtCTS
PR[vATELMiT£D-0.107843 Dec.K7JKR PROPERTIES PRIV^
0 107S43 Dec AMBUD BUII DCON PRIVA.rE LIMIT ED-0.107843 Dec.AMBUD
PROPER-HES 11 P-0 1078^ CONSTRUCTION LLP-0.107843

R'EALTORS LLP-0.107843 Dec.NILGlRI INFRAPR°P|R™S LLP-
0.107843 Dec.REKSHA SPACES PRiWreLIMITED^OU^ REpciTATP«^ PRIVATE L lMiTED-0 J-£)3?®43=©egy8p-KShA HIGHRISE PRIVATE

UMITED-0.107843 Di
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1(3^
ATK CONTOURS INFRA LLP-0.107843 Dee,ATK HOMES LLP-0.107843

Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITED
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843

Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REAI
ESTATES PRIVATE LlMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LlMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-Q.107843 Dec

ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITED
0 107843 Dec,.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMITED-Q.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-Q.107843 De(

ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec.PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LlMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LlMITED-0.107843 Dec.REKSHA REP
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-Q.107843 De
ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITEI
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMlTED-0.107843 Dec.REKSHA RE/
ESTATES PRIVATE LIMlTED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMlTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

' ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LlMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0 107843 Dec.REKSHA SPAC£S-ERli/ATE LIMITED-0.107843 Dec.REKSHA RE
ESTATES PRIVATE LIMIT£^;40|g^fD^REKSHA HIGHRISE PRIVATE
LlMITED-0.107843 PRIVATE LIMlTED-0.107843 Di
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ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITED
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGlRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REAI
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107643 Dec

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LlMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec RAHARA REALTORS LLP-0.107843 Dec.NILGlRI INFRAPROPERTIES LLP-
0 107843 Dec.REKSHA SPACES PRIVATE LIMlTED-0.107843 Dec.REKSHA REA
ESTATES PRIVATE LlMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMiTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMlTED-0.107843 Dei
ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0 107843
Dec ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEt
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGlRI INFRAPROPERTIES LLP-
0 107843 Dec.REKSHA SPACES PRIVATE LlMlTED-0.107843 Dec.REKSHA REfi
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LlMITED-0 107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De
^ ● v. ..^
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ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES

PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
A^ BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITE

0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFF^PROJECTS
PRIVATE LIMlTED-0.107843 Dec.KZAR PROPERTIES PRIVATE l-IMITED-
J.107843 Dec,AMBUD BUILDCON PRIVATE LIMiTED-0.107843 Dec AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec RAHARA REALTORS LLP-0.107843 Dec.NILGlRI INFRAPROPERTIES LLP-
0 107843 D^.REKSHA SPACES PRIVATE LIMITED-0.107843Dec,REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE Pf^lVATE
LlMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LlMITED-0.107843 D(
ATK CONTOURS INFRA LLP-0 107843 Dec.ATK HOMES LLP-0.107843
Dec.PLAClD REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PWVATE LIMITE
0 107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMlTED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
...107843 Dec.AMBUD BUILDCON PRIVATE LIMlTED-0.107843 Dec AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec ^HARA REALTORS LLP-0.107843 Dec.NILGlRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPAC^SWtV^r|!UMITED-0.107843 RE
FSTATES PRIVATE LIMITECK?.40Ta<^fi^?^KSHA HIGHRISE PRIVATE
LIMITED 0 107843
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ATK CONTOURS INFRA LLP-0.107343 Dec.ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LlMITED-0.107843 Dec.REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMiTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De<

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC
0 107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LlMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REA
ESTATES PRIVATE LlMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LiMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEI
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIV.ATE LlMITED-0.107843 Dec.REKSHA RE/
ESTATES PRIVATE LlMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMlTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Pe

MITRA PAL3

DILIP KUMAR PAUL4

SAUMIK PAUL5

ATK CONTOURS INFRA. LL.P-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLACID REALTORS Ll.P-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CH.ATTELS REALTY PRIVATE LIMITEI
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LlMiTED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMlTED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMiTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMlTED-0.107843

ATK CONTOURS INFRA LLP-o"l07843 Dec.ATK HOMES LLP-0.107843
Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS Ll.P-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPRCyECTS
PRIVATE LlMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMI l ED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0 107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA RE,

HIGHRISE PRIVATE

>i^E LIMiTED-0.107843 Di

RADHA RANI BOSE6

CHAITALI PAL7

ESTATES PRIVATE LlMITED-0.107843
LiMITED-0.107843 Dec.REKSHA APAP mi
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fi6
SHYAMALI PAUL8 ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843

Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITED

0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD

PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-

0.107843 Dec.REKSHA SPACES PRIVATE LiMITED-0.107843 Dec.REKSHA REAl
ESTATES PRIVATE LlMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE

LIMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dec

SANKAR KUMAR PAL ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843

Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0,107843 Dec.AMBUD BUILDCON PRIVATE LIMlTED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843

Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REA
ESTATES PRIVATE LIMITED-0.107843Dec.REKSHAHIGHRISE PRIVATE

LIMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De.

9

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843

Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843Dec.KZAR PROPERTIESPRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REfi
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE

LIMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LlMITED-0.107843 De

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843

Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEI
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LlMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA RE)
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMlTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dt

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LiMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0 107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA RE

4^6^.107843 Dec.REKSHA HIGHRISE PRIVATE
gg^^^ARTMENTS PRIVATE LIMITED-0.107843 D

BHARAT! PAL10

ISHIKA PAL11

SUBHASREE PAL12

ESTATES PRIVATE

LIMITED-0.107848^
y'

o
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13 JHUNU PAL ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0 107843

Dec.PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITED

0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-

0.107843 Dec.REKSHA SPACES PRIVATE LlMITED-0.107843 Dec.REKSHA REAI
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HlGHRiSE PRIVATE

LIMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dec

CHHANDOSREE PAL ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITED

0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-

0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REA
ESTATES PRIVATE LIMITED-0.107843Dec.REKSHAHIGHRISE PRIVATE
LiMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMlTED-0.107843 De<

14

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843

Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LlMITED-0.107843Dec.KZAR PROPERTIESPRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMlTED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI iNFRA.PROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA RBA
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HlGHRiSE PRIVATE

LIMITED-0 107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

AMAR PAL15

ATK CONTOURS INFR^X LLP-0.107343 Dec.ATK HOMES LLP-0.107843

Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107>343 Dec.ATK CHATTELS REALTY PRIVATE LIMITEI
0 107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIM;TED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LlMITED-0.107843 Dec.REKSHA RE/
ESTATES PRIVATE LIMlTED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Df

'Ari^'oN'TOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec,.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.lCTAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LiMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA RE
ESTATES PRIVATE LlMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
L!MjTED~0.107843 Dec.REKSHA APARTMENTS PRIVATE LlMITED-0.107843 D

SHUBHRA PYNE16

ABHISHEK PAL17

r*/SK.N«RUUSLAU\*
/ Arst KolKata
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ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLAClD REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843

Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITED
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIR) INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843Dec.REKSHAREA
ESTATES PRIVATE LIMITED-0.107843Dec.REKSHA HIGHRISE PRIVATE
LlMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De<

ABHIJIT PAL

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843

Dec.PLAClD REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMlTED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NlLGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REA
ESTATES PRIVATE LIMlTED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LlMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843

Dec.PLAClD REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEE
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843

Dec.RAHARA REALTORS LLP-0.107843 Dec.NlLGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMlTED-0.107843 Dec.REKSHA RE^
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMiTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-Q.107843 De

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMlTED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NlLGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA RE>
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMITFD-0 107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Pi

CHAITALI KHATUA2

MITRA PAL3

DILIP KUMAR PAUL4

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLAClD REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITE
0 107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0 107843 DecAMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD

CONSTRUCTION LLP-0.107843

»m.NILG!RI INFRAPROPERTIES LLP-
r^lTED-0.107843 Dec.REKSHA RE

IT&D-0.107843 Dejp.R^SHA HIGHRISE PRIVATE
RIVATE LIMITED-0.107843 D

SAUMIK PAUL5

PROPERTIES LLP-0.107843 Dgfei

Dec.RAHARA REALTORSW^O^
0.107843 Dec.REKSHAS^Q^
ESTATES PRIVATE)^
LIMITED-0.107843

PR

m
Area Kolkata
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6 RADHA RANI BOSE ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITED

0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-

0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REA!
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE

LIMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMlTED-0.107843 Dec

T

7 CHAITALI PAL ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC

0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec,AMBUD BUILDCON PRIVATE LIMlTED-0.107843 Dec.AMBUD
PROPERTIESLLP-0.107843 Dec.AMBUDCONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-

0.107843 Dec.REKSHA SPACES PRIVATE LiMlTED-0.107843 Dec.REKSHA REA

ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 D&

8 SHYAMALl PAUL ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLAClD REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843

Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC

0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-

0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REfi

ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMITED-0.107843Dec.REKSHAAPARTMENTSPRIVATE LIMITED-0.107843De

SANKAR KUMAR PAL ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLAClD REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEl
0.107843 Dec.ATK STONEWORKSLLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LlMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0,107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843

Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMiTED-0.107843 Dec.REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

9

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107B43

Dec.PLAClD REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATKBRICKSLLP-0.107843Dec.ATKCHATTELSREALTYPRIVATE LIMITE
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843

Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA RE,
ESTATES PRIVATE LlMITED-0.107843Dec.REKSHA HIGHRISE PRIVATE

LIMITED-0.107843 Dec.REKSH/^AEAgEMjNTS PRIVATE LIMITED-0.107843 D.

10 BHARATI PAL

/^★/sr.hazrulislam\^
I Aree Kolkata
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1^
11 ISHIKA PAL ATK CONTOURS INFRA l.LP-0.107843 Dec.ATK HOMES LLP-0.107843

Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS RE.ALTY PRIVATE LIMITED
0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-

0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REAI
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE

LIMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dec

CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0 107843

Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITED

0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.INFF^PROJECTS
PRIVATE LlMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-

0.107843 Dec.REKSHA SPACES PRIVATE LiM!TED-0.107843 Dec REKSHA REA

ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE

LIMiTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE L!M(TED-0.107843 De(

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC

0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRA.PROPERTIES LLP-

0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REA
ESTATES PRIVATE LiMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE

LIMlTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

12 SUBHASREE PAL

13 JHUNU PAL

14 CHHANDOSREE PAL ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LiMlTEI

0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMlTED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-

0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA RE7
ESTATES PRIVATE LIMlTED-0.107843 Dec.REKSHA HIGHRISE PRIVATE

LIMlTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

15 AMAR PAL ATK CONTOURS INFRA LLP-0.107S43 Dec.ATK HOMES LLP-0.107843

Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEi

0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec.T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-

0,107843 Dec.REKSHA SPACES PF^IVATE LIMITED-0.107843 Dec.REKSHA RE/
ESTATES PRIVATE LIMIXl
LIMITED-0.107843 Dec^

.REKSHA HIGHRISE PRIVATE
^^TS PRIVATE LIMITED-0.107843 De9®

//*/SK.nazrulislamX* '
Arti KclKata

O Rean.No. 447/19 -J
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16 SHUBHRA PYNE ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0 107843

Dec,ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec.ATK STONEW'ORKS LLP-0.107843 Dec.T.R.iNFRAPROJECTS
PRIVATE LlMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec.AMBUD BUILDCON PRIVATE LIMlTED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-

0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE

LIMiTED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dec

ATK CONTOURS INFRA LLP-0.107843 Dec.ATK HOMES LLP-0.107843
Dec.PLACID REALTORS LLP-0.107843 Dec.ATK DWELLERS LLP-0 107843

Dec.ATK BRICKS LLP-0.107843 Dec.ATK CHATTELS REALTY' PRIVATE LIMITEC

0.107843 Dec.ATK STONEWORKS LLP-0.107843 Dec.T.R.iNFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec.KZAR PROPERTIES PRIVATE LIMITED-

0.107843 Dec,.AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec.AMBUD
PROPERTIES LLP-0.107843 Dec.AMBUD CONSTRUCTION LLP-0.107843
Dec.RAHARA REALTORS LLP-0.107843 Dec.NILGIRI INFRAPROPERTIES LLP-

0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec.REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec.REKSHA HIGHRISE PRIVATE

LIMITED-0.107843 Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De^

17 ABHISHEK PAL

Transfer of property for S1
Si.No From To. with area (Name-Area)
1 ABHIJIT PAL ATK CONTOURS INFRA LLP-4.90196100 Sq Ft,ATK HOMES LLP-4.90196100 Sc

Ft,PLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100

Sq Ft,ATK BRICKS LLP-4.90196100 Sq Ft,ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft,ATK STONEWORKS LLP-4.90196100 Sq
Ft.T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVATi
LIMITED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.9Q196100 Sq Ft.AMBUC
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq Ft.NlLGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft.REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LIMITED-4,90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LIMITED-4.90196 100 5

Ft.REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft,ATK HOMES LLP-4.^Ol^eiOO S.
Ft.PLAClD REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100
Sq FLATK BRICKS LLP-4.90196100 Sq Ft.ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft.ATK STONEWORKS LLP-4,90196100 Sq
Ft,T.R.lNFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMITED4.90196100 Sq Ft.AMBUD BUILDCON PRiVAT
LiMlTED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBUC
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq Ft.NlLGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft.REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LIMITED^.90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LIMITED-4,901961 00 t

FLREKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

2 CHAITAL! KHATUA

3 MITRA PAL ATK CONTOURS INFRA LLP4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 S

Ft,PLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100
Sq FLATK BRICKS Ll.P-4.90196100 Sq Ft.ATK CHATTELS REALTYPRIVATE
LIMITED-4.90196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
Ft.T.R.INFRAPROJECTS PRIV.ATE LIMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LiMITED^^Om^ Sq Ft.AMBUD BUILDCON PRIVAl
LIMITED-4.90196100 SqFt,AMBU&:f^RE’. '
CONSTRUCTION LLP-4.901^'lX)6.WF05ij,
Sq FLNILGIRI INFRAPROP^RlI^ LLP-4.90^10G
PRIVATE LIM!TED-4.9019£ipo4a
LlMlTED-4.90196100 Sq/Ft,R?KSy
Ft.REKSHA APARTME

LLP-4.90196100 Sq Ft.AMBUI
EALTORS LLP-4.90196100

Bq FLREKSHA SPACES
'^STATES PRIVATE

E LtMITED-4.90196100
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DILIP KUMAR PAUL ATK CONTOURS INFRA LLP-4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 Sq
Ft,PLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100
Sa FLATK BRICKS LLP-4.90136100 Sq Ft.ATK CHATTELS REALTY PRIVATE
LIMiTED4.S0196100 Sq PtATK. STONEWORKS LLP-4.90196100 Sq
FtJ.R.INFRAPROJECTS PRIVATE L!M;TED-4.901S6100 Sq Ft.KZAR
PROPERTIES PRIVATE LiMITED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVATE
LIMITED-4.90196100 Sq FLAMBUD PROPERTIES LLP-4.90'196100 Sq Ft.AMBUD
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq Ft,NiLGiRI INFRAPROPERTiES LLP-4.90196100 Sq Ft.REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft.REKSHA HIGHRiSE PRIVATE LIMITED-4.90196 100 S
Ft.REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

4

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 Sc
Ft.PLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100
Sq Ft.ATK BRICKS LLP-4.90196100 Sq Ft.ATK CHATTELS REALTY PRIVATE
LIMITED-4,90196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
FLT.R.INFFIAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMlTED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVATI
LiMITED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBUC
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq Ft.NILGlRI INFRAPROPERTIES LLP-4.90196100 Sq Ft,REKSHA SPACES
PRIVATE LIMITED-4.90198100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LlMITED-4.90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LIMITED-4.90196 100 S
FLREKSHA APARTMENTS PRIVATE LIMITED-4.901961Q0 Sq Ft	

SAUMIK PAUL5

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 S(
Ft.PLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100
Sq Ft.ATK BRICKS LLP-4.90196100 Sq Ft.ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
Ft.T.R.INFRAPROJECTS PRIVATE LIMITED4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVAT

LIMITED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBUt
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq Ft.NILGlRI INFRAPROPERTIES LLP-4.9019610G Sq Ft.REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LIMiTED-4 90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LIMITED-4,90196 100 {
Ft.REKSHA APARTMENTS PRIVATE LiMITEP-4.9019610Q Sq Ft	
ATK CONTOURS INFRA LLP-4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 S
Ft.PLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100
Sq Ft.ATK BRICKS LLP-4.90196100 Sq Ft.ATK CHATTELS REALTY PRIVATE
I IMITED-4.90196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
Ft.T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVAI
LIMITED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBU
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq Ft.NILGlRI INFRAPROPERTIES LLP-4.90196100 Sq Ft.REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LlMiTED-4 90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LIMITED-4.90196 100
Ft,REKSKA APARTMENTS PRIV.ATE LIMITED-4.90196100 Sq Ft	
ATK CONTOURS INFRA LLP-4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 £
Ft PLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.9019610C
Sq Ft ATK BRICKS LLP-4.90196100 Sq Ft.ATK CHATTELS REALTY PRIVATE
LlMiTED-4 30196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
f*JR INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE UMITED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVA
LIMITED-4.90196100 Sq Ft^MBQGC^QQPERTIES LLP-4.90196100 Sq Ft.AMBU
CONSTRUCTION LLP-4-.^3®0P%uro^HARA REALTORS LLP-4.9019610C
Sq Ft.NILGlRI lNFRAP^6l^ra¥tESti^>eOl^100 Sq Ft.REKSHA SPACES
PRIVATE LiMITED-4<9011^8100 Sq Ft.REft^Hy^EAL ESTATES PRIVATE

Private limited-4.90196100
●4\90196100 Sq Ft

RADHA rani BOSE6

chaitali pal7

SHYAMALI PAUL8

yL1MITED-4.901961

Ft,REKSHA APARjjj^^TS
Re9n.N0. 447/19
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9 SANKAR KUMAR PAL ATK CONTOURS INFRA LLP-4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 Sq
Ft.PLACID REALTORsS LLP-4.90196100 Sq Ft,ATK DWELLERS LLP-4.90196100
Sq Ft,ATK BRICKS LLP-4.90196100 Sq Ft,ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
Ft.T.R.INFRAPROJECTS PRIVATE LlMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft,AMBUD BUILDCON PRIVATE
LIMITED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBUD
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq FLNILGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft.REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LIMITED-4.90196 100 S
Ft.REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

ATK CONTOURS INFRA LLP4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 Sc
FLPLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100
Sq Ft,ATK BRICKS LLP-4.90196100 Sq Ft.ATK CHATTELS REALTY PRIVATE
LIMITED-4,90196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
FLT.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVATI
LIMITED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBUC
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq Ft.NILGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft.REKSHA SPACES
PRIVATE LIMlTED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LIMlTED-4.90196 100 5
FLREKSHA APARTMENTS PRIVATE LiMITED-4.90196100 Sq Ft

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft,ATK HOMES LLP-4.90196100 S<
Ft.PLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100
Sq Ft.ATK BRICKS LLP-4.90196100 Sq Ft.ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
Ft.T.R.lNFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVAT
LIMITED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBUC
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq Ft.NILGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft.REKSHA SPACES
PRIVATE LIMlTED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LlMITED-4.90196 100 5
FLREKSHA APARTMENTS PRIVATE LiMITED-4.9Q196100 Sq Ft 	
ATK CONTOURS INFRA LLP-4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 S
Ft.PLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100
Sq Ft.ATK BRICKS LLP-4.90196100 Sq Ft.ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
Ft,T.R.lNFRAPROJECTS PRIVATE LlMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVAl
LIMlTED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBUI
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq Ft.NILGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft.REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LlMITED-4 90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LIMITED-4.90196 100
FLREKSHA APARTMENTS PRIVATE LIMiTED-4.9Q196100 Sq Ft

BHARAT! PAL10

ISHIKA PAL11

SUBHASREE PAL12

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 £
Ft.PLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100
Sq Ft.ATK BRICKS LLP-4.90196100 Sq Ft.ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft.ATK STONEWORKS LLP-4,90196100 Sq
Ft.T.R.INFRAPROJECTS PRIVATE LIMITED^.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMlTED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVA’
LIMITED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBU
CONSTRUCTION LLP-4.9CVfc961i6e=5^tRAHARA REALTORS LLP-4.9019610C
Sq Ft.NILGIRI INFRAPROPl^lE^»H^96100 Sq Ft.REKSHA SPACES
PRIVATE LIMlTED-4.^19^L0trSq Ff^RE^w^EAL ESTATES PRIVATE
LIMlTED^.9019610Q'Sq FUtEKSHA HIGHRISE^RIVATE LIMITED-4.90196100
Ft.REKSHA APART7»lS!^SIPfW2RWSSilMlnTeD--4j@0196100 Sq Ft

JHUNU PAL13

Ar«a KdlKaW-

Q Re9n.N0. 447/19
O
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14 CHHANDOSREE PAL ATK CONTOURS INFRA LLP-4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 Sc

FtPLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4,90196100
Sq Ft.ATK BRICKS LLP-4.90196100 Sq Ft,ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
FLT.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMiTED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVAT!
LiMITED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBUD
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq FLNILGIRi INFRAPROPERTIES LLP-4.90196100 Sq Ft.REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE

LlMITED-4.90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LiM!TED-4.90196 100 S

FLREKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft	
ATK CONTOURS INFRA LLP-4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 Sc

Ft.PLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100

Sq Ft.ATK BRICKS LLP-4.90196100 Sq Ft.ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
FLT.R.INFRAPROJECTS PRIVATE LIMITED-4.90198100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVATI
LIMITED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBUC
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq Ft.NILGlRI INFRAPROPERTIES LLP-4.90196100 Sq Ft.REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LiMITED-4.90196 100 S

Ft,REKSHA APARTMENTS PRIVATE LIMITED-4.9Q196100 Sq Ft

ATK CONTOURS INFRA LLP-1.90196100 Sq Ft.ATK HOMES LLP-4.90196100 S(

Ft.PLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100
Sq Ft.ATK BRICKS LLP-4.90196100 Sq Ft.ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
Ft.T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVAT
LlMITED-4.90198100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBUC
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq Ft.NILGlRI INFRAPROPERTIES LLP-4.90196100 Sq Ft.REKSHA SPACES

PRIVATE LIMITED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LiMITED-4.90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LlMlTED-4.90196 100 t
Ft.REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

V

T

15 AMAR PAL

16 SHUBHRAPYNE

17 ABHISHEK PAL ATK CONTOURS INFRA LLP-4.90196100 Sq Ft.ATK HOMES LLP-4.90196100 S
FLPLACID REALTORS LLP-4.90196100 Sq Ft.ATK DWELLERS LLP-4.90196100
Sq Ft,ATK BRICKS LLP-4.90196100 Sq Ft.ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft.ATK STONEWORKS LLP-4.90196100 Sq
Ft.T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft.KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft.AMBUD BUILDCON PRIVAT
LiMITED-4.90196100 Sq Ft.AMBUD PROPERTIES LLP-4.90196100 Sq Ft.AMBUI
CONSTRUCTION LLP-4.90196100 Sq Ft.RAHARA REALTORS LLP-4.90196100
Sq FLNILGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft.REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft.REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft.REKSHA HIGHRISE PRIVATE LiMITED-4.90196 100
FLREKSHA APARTMENTS PRIVATE LIMlTED-4.90196100 Sq Ft

/★/SK. NAZRULISLAM \ *
I Ar»a Kolkata

O Rtfln.No. 447/19
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1^5-^
Land Details as per Land Record
District: North 24-Parganas, P.S:- Rajarhat, Gram Panchayat: RAJARHAT BISHNUPUR-i, Mouza: Rekiovani Jl No* 13
Pin Code: 700135

Sch Plot & Khatian

Number
Details Of Land . OwjD^r name in English

--as seiected-bv ApplicantNo

Owner:^ %5pr

Gurdian:*rar? Address;f^ ,

Classification;^^,
Area:0.24000000 Acre,

LI LR Plot No:- 579, LR Khatian
No:-4579

ABHIJfT PAL

L2 LR Plot No:- 579, LR Khatian
No:- 4580

Owner:^ FH w, Gurdian:'*rat9
■5^ *fpf, Address:!^ ,

Classification:'^^'^^’,
Area:0.25000000 Acre,

ABHIJIT PAL

L3 LR Plot No:- 579, LR Khatian
No:-4581

Owner:"OT^ Gurdian:’’'!^ ‘ESTJa

Address:!^ ,

Classification:'^^,
Area:0.25000000 Acre,

ABHIJIT PAL

Owner:ft

Gurdian:*ra^ Address;!^^ ,
Classification:'^^,

Area:0.33000000 Acre,

LR Plot No:-1176, LR Khatian
No:- 4579

L4 ABHIJIT PAL

L5 LR Plot No;-1176, LR Khatian
No:-4580

Owner:^ B^ «Tpr, Gurdian:*!^’
B»Tc4 TTT, Address:]^ ,

Classiflcation:t573Tf,

Area:0.33000000 Acre,

OwnerfR^rT *fTT, Gurdian:Tai^ B^TH

®fTT, Address:f#3T ,

CIassification:^CT^,

Area:0.33000000Acre,

ABHIJIT PAL

LR Plot No:-1176, LR Khatian
No:- 4581

L6 ABHIJIT PAL

Ojj^p

y SK nazrulisujA^
/ Ar»aKolkata \

y "9fln.NO. 447/19 Lj
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1^6 ^
Endorsement For Deed Number: I -190408448 / 2023

On 15-06-2023 ^

£;ert;ficate of AdmissibMity(Rule 43,W.B. Registration Rules 1962) ^
Aamissible under rule 21 of West Bengal Registration Rule, 1962 duly stamped under schedule 1A Article number ■ 22
of Indian Stamp Act 1899.

Presentation(Under Section 52 & Rule 22A(3) 46(1),W.B. Registration Rules,1962)

Presented for registration at 14:16 hrs on 15-06-2023, at the Office of the A.R.A. - IV KOLKATA by Amit Singh
Certificate of Market Value(WB PUVI rules of 2001)

Certified that the market value of this property which is the subject matter of the deed has been assessed at Rs
10,42,74,800/-

Admisslon of Execution ( Under Section 58, W.B. Registration Rules, 1962 )

Execution is admitted on 15/06/2023 by 1. ABHUiT PAL, Son of Late Manik Chandra Pal, 48 G T Road P O' Bally
Thana: Bally,. City/Town: HOWRAH, Howrah. WEST BENGAL. India, PIN - 711201. by caste Hindu, by Profession'
Others. 2. CHAITALI KHATUA, Wife of Shibendu Khatua, 407. G. T. Road. P.O: Bally, Thana: Bally,. City/Town:
HOWRAH, Howrah, WEST BENGAL, India, PIN - 711201, by caste Hindu, by Profession Others, 3. MITRA PAL, Wif
of Ackkari Pal, 22/3. Palghat Lane (south), Beiurmath, P.O: Bally, Thana: Bally,. City/Town: HOWRAH Howrah WES'
BENGAL, India, PIN-711202. by caste Hindu, by Profession Others. 4. DILIP KUMAR PAUL. Son of Monmotha Nat
Pal. 2. R-4/1,25C, Radha Madhab Dutta Garden Lane. Beleghata H.O.. P.O: Beleghata, Thana: Beliaghata., South 2<
Parganas, WEST BENGAL, India, PIN - 700010, by caste Hindu, by Profession Others, 5. SAUMiK PAUL, Son of
Dilip Kumar Paul. 25 C. Radhamadhab Dulta Garden Lane. Fiat No. 2R-4/1, P.O: Beliaghata. Thana: Beliaghata, ,

South 24-Parganas, WEST BENGAL, India, PIN - 700010, by caste Hindu, by Profession Others, 6. RADHA RANI
BOSE, Wife of Prakash Ranjan Bose. Naipukur, P.O: Rajarhat. Thana: Rajarhat,, City/Town: RAJARHAT-
GOPALPORE, North 24-Parganas, WEST BENGAL, India, PIN - 700135, by caste Hindu, by Profession Others, 7.
CHAITAL! PAL. Alias ChaitaliJ Paul, W'ife of Tapan Kumar Pal, 108/73, South Kodalia, New Banackpur (M), P.O:'New
Barrackpore, Thana: Khardaha,, City/Town: NEW BARRACKPORE, North 24-Parganas, WEST BENGAL. India. PIN ■
700131, by caste Hindu, by Profession Others. 8. SHYAMALI PAUL. Wife of Late Mahamaya Paul, Reckjoani (C.T.),
P.O: Rajarhat. Thana: Rajarhat., City/Town: RAJARHAT-GOPALPORE, North 24-Parganas, WEST BENGAL, India. ’
PIN - 700135, by caste Hindu, by Profession Others, 9. GANKAR KUMAR, P.AL. Son of Late Dinesh Chandra Pal,
Reckjoani (C.T.), P.O: Rajarhat, Thana: Rajarhat,. City/Town: RAJARHAT-vGOPALPORE. North 24-Parganas, WEST
BENGAL. India. PIN - 700135. by caste Hindu, by Profession Others, 10. B.HARATI PAL, Wife of Late Asit Kumar Pi
Reckjoani, P.O: Rajarhat, Thana: Rajarhat,, City.H'own: RAJARHAT-GOPAl.PORE, North 24-Parganas, WEST
BENGAL. India, PIN - 700135. by caste Hindu, by Profession Others. 11. ISHIKA PAL. Wife of Satyajit Mazumder,
Reckjoani (C.T.). P.O; Rajarhat. Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE. North 24-ParganaS. WEST
BENGAL, India, PIN - 700135, by caste Hindu, by Profession Others. 12. SUBHASREE PAL. Wife of Mainak Paul.
Reckjoani (C.T.), Pal Para, P.O: Rajarhat, Thana: Rajarhat,. Cily/Town: RAJARHAT-GOPALPORE. Nortli 24-Parganc
WEST BENGAL, India. PIN - 700135. by caste Hindu, by Profession Others, 13. JHUNU PAL, Wife of Late Gopinath
Pal, Reckjoani (C.T.). P.O: Rajarhat, Thana: Rajarhat., City/Town: RAJARHAT-GOPALPORE. North 24-Parganas.
WEST BENGAL. India, PIN-700135, by caste Hindu, by ProfCfSSion Others, 14. CHHANDOSREE PAL, Daughters
Late Gopinath Pal. Reckjoani (C.T.), P.O; Rajarhat, Thana: Rajarhat,, City/Town; RAJARHAT-GOPALPORE. North 2>

Parganas. WEST BENGAL. India. PIN - 700135, by caste Hindu, by Profession Others, 15. AMAR PAL. Son of Late
Krishna Chandra Pal. Rackjoani (C.T.), P.O: Rajarhat, Thana: Rajarhat,, City/T'cwn: RAJARHAT-GOPALPORE. Nortf
24-Parganas, WEST BENGAL, India, PIN - 700135, by caste Hindu, by Profession Others, 16. SHUBHRA PYNE,
Wife of Chandra Shekhar Pyne, C-1059, Sector - B, Opposite CMS .Mahanagar Junior Wing, P.O: Mahanagar, Than<
LUCKNOW CHARBAGH,, Lucknow. UTTAR PRADESH, India, PIN - .226008. by caste Hindu, by Profession Others,
17. ABHISHEK PAL, Son of Late Subhremshu Mohan Pal, 10/45./2, N.N Road, South Dum Dum (M), P.O: Dum Dum,
Thana; Dum Dum.. CityrTown: DUM DUM. North 24-Parganas, WEST BENGAL India, PIN - 700028, by caste Hindi
by Profession Others

Indetified by Chandra Shekhar Pyne,.. Son of 3 P Pyne, C-1059, 3ector-b, CMS Mahanagar. Junior Wing, P.O-
Mahanagar, Thana: LUCKNOW CHARBAGH, . Lucknow, UTfAR PIN - 226006, by caste Hindu, b>
profession Others

I

C5O
Q

fo

A..
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Admission of Execution ( Under Section 58, W,B. Registration Rules. 1962) [Representative]
Execution is admitted on 15-06-2023 by Syed Abrar Imam, DESIGNATED PARTNER ATK CONTnURc? imfra i i d

Kidwal Road, City: ■ Kolkata, P.O:- Pai'k Street. P.S:-Park Street, District;-Kolkata West Bengal

S. ee° ®p s"l DM w Ahmed Kidwai RSd.'a^-Sta,
RFAI TOR^ m /nil d DESIGNATED PARTNER,PLACID REALTORS LLP (LLP), 63, Raff Ahmed Kidwaf Road, City:- Kolkata. P O’- Park Street P S--Park

AK D >'^^'3. PIN:- 700016: DESIGNATED PARTNER, ATK DWELLERS LLP (LLpfeS Rafj
P'^'“ Street, P.S:-Park Street. District:-Kolkata, West Bengal India pIn:-

^^TNER, ATK BRICKS LLP (LLP), 63. Rafi Ahmed Kidwai Road, City;- Kolkata, P.O - Park
Street, P.S.-Park Street, District-Kolkata, West Bengal, India. PIN:- 700016; DESIGNATED PARTNER ATK
STONEWORKS LLP (LLP). 63. Rafi Ahmed Kidwai Road. City:- Kolkata. P.O:- Park Street P.s™s4e^ District-
rnmnfm^1f-5^p^f iV I? DIRECTOR, ATK CHATTELS REALTY PRIVATE LIMITED (Private Limited
BelJ^al Indif ™ - 70^0^6^*'^''^' ^ P-S:-Park Street. Districtr-Kolkata, West
Indetified by Chandra Shekhar Pyne., , Son of S P Pyne, C-1059, Sector-b, CMS Mahanagar, Junior Wing. P O-
Mahanagar, Thana. LUCKNOW CHARBAGH,. Lucknow. UTTAR PRADESH, India. PIN - 226006. by caste Hindu bv
profession Others ■ / m,uu, uy

Execution is admitted on 15-06-2023 by Faiyaz Alam, DIRECTOR, T.R.iNFRAPROJECTS PRIVATE LIMITED (Private
Limited Company), 63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street. DIstricf-Kolkata
West Bengal, India, PIN:-700016

Indetified by Chandra Shekhar Pyne.,, Son of S P Pyne. C-1059, Sector-b, CMS Mahanagar, Junior Wing P O-
Mahanagar. Thana: LUCKNOW CHARBAGH,. Lucknow, UTTAR PRADESH. India. PIN - 226006 by caste’Hindu bv
profession Others '

Execution is admitted on 15-06-2023 by Firoz Mohammed, Mohammed Firoz DIRECTOR. KZAR PROPERTIES
PRIVATE LIMITED (Private Limited Company), 63. Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street P S--
Park Street, District:-Kolkata. West Bengal, India, PIN:- 700016

Indetified by Chandra Shekhar Pyne Son of S P Pyne, C-1059, Sector-b, CMS Mahanagar, Junior Wing, P.O:
Mahanagar. Thana: LUCKNOW CHARBAGH.. Lucknow, UTTAR PRADESH, India, PIN - 226006, by caste Hindu, by
profession Others

Execution is admitted on 15-06-2023 by Arpit Giria, DESIGNATED PARTNER, AMBUD PROPERTIES LLP (LLP), 63,
Rafi Ahmed Kidwai Road. City:- Kolkata. P.O:- Park Street, P.S:-Park Street, Districti-Kolkata. West Bengal. India, PiN:’-
700016; DESIGNATED PARTNER, AMBUD CONSTRUCTiCN LLP (LLP), 63, Rafi Ahmed Kidwai Road, City:- Kolkata
P.O;- Park Street. P.S;-Park Street, District-Kolkata, West Bengal, India, PIN:- 700016; DESIGNATED PARTNER.
RAHARA REALTORS LLP (LLP), 63, Rati Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street. P.S;-Park Street,
District:-Kolkata, West Bengal, India, PIN:- 700016; DESIGNATED PARTNER, NILGIRi INFRAPROPERTIES LLP

(LLP), 63. Rafi Ahmed Kidwai Road. City:- Kolkata, P.O:- Park Street, P.S:-Park Street, Districti-Kolkata, West Bengal,
India, PIN:- 700016; DIRECTOR,AMBUD BUILDCONPRIVATELIMITED (Private Limited Company), 11/1, Sarat Bose
Road, 3rd Floor, North Block, Unit No, N310, City:-, P.O;- Elgin Road, P.S:-Dhawanipore, District-South 24-Parganas,
West Bengal, India. PIN:- 700020

Indetified by Chandra Shekhar Pyne,,, Son of S P Pyne, C-1059. Sector-b, CMS Mahanagar, Junior Wing, P.O:
Mahanagar, Thana: LUCKNOW CHARBAGH,. Lucknow, UTTAR PRADESH. India, PIN - 226006, by caste Hindu, by
profession Others

Execution is admitted on 15-06-2023 by Amit Singh, Director, REKSHA SPACES PRIVATE LIMITED (Private Limited
Company), 11/1. Sarat Bose Road. 3rd Floor, North Block. Unit No. N310, A.J.C. Bose Road, City:-, P.O:- Elgin Road,
P.S:-Bhawanipore, District;-South 24-Parganas, West Bengal, India. PIN:- 700020; Director, REKSHA REAL ESTATES
PRIVATE LIMITED (Private Limited Company), 11/1, Sarat Bose Road. 3rd Floor, North Block. Unit No. N310, A.J.C.
Bose Road, City:-, P.O:- Elgin Road. P.S:-Bhawanipore, District-South 24-Parganas, West Bengal, India, PiN:-
700020; Director, REKSHA HIGHRISE PRIVATE LIMITED (Private Limited Company), 11/1, Sarat Bose Road, 3rd
Floor. North Block, Unit No. N310, A.J.C. Bose Road, City:- , P.O;- Elgin Road, P.S:-Bhawanipore, District-South 24-
Parganas, West Bengal. India, PIN:- 700020; Director, REKSHA APARTMENTS PRIVATE LIMITED (Private Limited

,J.C. Bose Road, City:-. P.O;- Elgin Road,Company), 11/1, Sarat Bose Road, 3rd Floor, North Block. Unit No^31Q
P.S:-Bhawanipore, District:-South 24-Parganas, West BengaMi

Indetified by Chandra Shekhar Pyne,,, Son of S P Pyne,
Mahanagar, Thana: LUCKNOW CHARBAGH,, Lucknov^
profession Others //

'D

««ctoP=t^M
PRADESH Jqdifl^^iN - 226006, by caste Hindu, by

ahanagar. Junior Wing. P.O:

R*go.No
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Payment of Fees

Certified that required Registration Fees
.^s 14.00/-,l = Rs 55.00/-,M(a) =
online = Rs 10.42,846/-

wilh Ref*No'’^20B324lj09®''o3i7ifo^^^^ DepaRment, Gov!, of WB
^nk; SBI EPay { SBIePay), Ref, No. 9916869193519 on 14 nfi Amount Rs: 9,50,014/
Onkne on 15/06/2023 3:03PM with Govt Ref No 19202324000017^0? 0030-03-104-001-16
HDFC Bank ( HDFC0000014), Ref. No, ^389 on 15 So hIh i T R®- 92.832/-
Payment of Stamp Duty ' Account 0030-03-104-001-16
?n®nnf Stamp Duty payable for this document
10.00/-. by online = Rs41,71,012/-
Description of Stamp
1. Stamp: Type; Impressed, Serial
Mukherjee

Online^ on 14/0°/2023^^7.^3Pm''S Gov? Ref^N'o^iglo^saToMmwiTlfi^^'^f n^ Department, Govt, of WB
Bank: SBI EPay ( SBIePay), Ref. No. 9916869193519 on 14 06^^^^^^^^^ 38,00,020/-,
Online on 15/06/2023 3:03PM with Govt Ref No 1920232400991 voao? °°20-02-103-003-02
Bank: HDFC Bank ( HDFC0000014), Ref No 54236389 onT5°or?Y23^M °n 15-06-2023, Amount Rs: 3,70,992/-,

h r>«i. iNu. on 15-06-2023, Head of Account 0030-02-103-003-02

(A(1) = Rs 10.42.748.00/-,E =
Fees paid by Cash Rs 0.00/-, by

Bank:

is Rs. 41,71,012/- and Stamp Duty paid by Stamp Rs

no 53283. Amount; Rs.10.00/-, Date of Purchase: 30/05/2023, Vendor name: S

l'Tr\^’

Mohui Mukhopadhyay
ADDITIONAL REGISTRAR OF ASSURANCE

OFFICE OF THE A.R.A, - IV KOLKATA

Kolkata, West Bengal

/★/sK.NA2RUL'S»mV’>
Area Kolkata \

Rtgn.No. 447/19 MO
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-n

Certificate of Registration under section 60 and Rule 69.

Rey*«iered in Book -1
Volume number 1904-2023, Page from 408142 to 408253

being No 190408448 for the year 2023.

Ktrar

Digitally signed by MOHUL
MUKHOPADHYAY
Date: 2023.06.17 12:44:32 +05:30

Reason: Digital Signing of Deed.

(Mohul Mukhopadhyay) 2023/06/17 12:44:32 PM
ADDITIONAL REGISTRAR OF ASSURANCE

OFFICE OF THE A.R.A. - IV KOLKATA

West Bengal.
r\ 'V A

^

r YSK.NAZRULISUm\^'
/ Ar®a Kolkata \

O Regn.No. 447/19 -J
Q

o
w.

^

(This document is
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17 NOV 2023

oV

^10/- Date,t xO

m

Name;....

Address;

Vendor

Alfpore ftollectorate, 24l^gs. (South)
'"^^^INKAR DAS

&lill[ifevFNnnR

h ■

0
●y

* V' T

4

. .1

S’,...-

>?* ♦’-'Vijj?

im,

2i^. ■!#-

447/19 ^
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DMD LEGAL CONSULTANTS
ADVOCATES & LEGAL CONSULTANTS

'BY AND BETWEEN

VENDORS:

TARAFDER (PAN; BBXPT3214Q) (AADHAAR: 582263678150)1. SAMSUR ALI

(VOTER ID NO. WB/20/091/234414) S/o Nurbaks Tarafder, by faith Muslim,
by nationality Indian, residing at Atghara, Dakshin Para, Rajarhat, P.O
Rajarhat Gopalpur, P.S Baguiati District: North 24 Parganas, West Bengal, Pm
- 700136,

Samsur Ali Tarafder (PAN; MRGPS1419C)2. SUFIA BIBI alias Bibi Sufia w/o . .
; 936005176748) by faith Muslim, by nationality Indian, residing at

Rajarhat, P.O Rajarhat Gopalpur, P.S Baguiati ,
(AADHAAR

Atghara, Dakshin Para
District: North 24 Parganas, West Bengal, Pin - 700136,

the “VENDORS/ OWNERS” (which expression
meaning thereof mean and include

administrators.

Hereinafter jointly referred to
shall unless repugnant to the context or

heirs,

as

legalexecutors,successors-in-interest,

representatives and assigns) OF THE O^E I^RT.
their

\
N

?ANB?
V ●

,-w
PURCHASERS:

1 AMBUD BUILDCON PRIVAT^MlljliSjRWT WAAPCA5221P), a

A J.C.Bose Road. Kolkata -700020>;0. Park Street
Kolkata Pin -700020 represented by its director namely MR. A^IT GIRI
Sf MR SUNIL KUMAR GIRIA (PAN: BKKPG0009G) (AADH^R No
926389753284) by faith Hindu, by nationality Indian, Residing at 11th Floo .
F?at 1 36 RowLd Road, Ballygunge. Euphoria Heights, P.O: Ballygunge.
Police Station; Ballygunge, Kolkata - 700020,

2 AMBUD PROPBRTIEB registered office ..

bS 3RD PDOOR, NORTH BLOCK , UNIT NO N310

Kolkata, Pin -700020 tepresented b. y
S/o. MR. SUNIL KUMAR
926389753284) by faith Hindu,
Flat-1 lA, 36 Rowland Road, Ba
Police Station: Ballygunge

Limited Liability

G1

/
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I2S
dmd legal consultants
ADVOCATES Oc Legal Consultants

ayAMBUD CONSTRUCTION LLP. (PAN - ABKFA5850D). a Limited Liability
Partnership within the meaning of LLP. Act, 2008 having its registered office

SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK , UNIT NO N310,
A.J.C.Bose Road, Kolkata -700020, P.O. Park Street P.S. Park Street, District;
Kolkata Pin -700020 represented by its director namely MR. ARPIT GIRIA
S/o, MR. SUNIL KUMAR GIRIA (PAN: BKKPG0009G) (AADHAAR No.
926389753284) by faith Hindu, by nationality Indian, Residing at 11th Floor,
Flat-llA, 36 Rowland Road, Ballygunge, Euphoria Heights, P.O: Ballygunge,
Police Station: Ballygunge, Kolkata - 700020,

4,RAHARA realtors LLP. (PAN - AAXFR1629M), a limited L»
Partnership within the meaning of LLP. Act. 2008 having its registered office at
11/1 SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK , UNIT NO N3

Road, Kolk... -VOOOdO. P.O. Pa* S«=.
Kolkata Pin -700020 represented by its director namely „

iTo UR SUNIL KUMAR GIRIA (PAN: BKKPG0009G) (AADH^R No.
9^389753284) by faith Hindu, by nationality Indian, Residing at 11th Floor,
Flat-llA, 36 Rowland Road, Ballygunge, Euphoria Heights, P.O. Ballygu g .
Police Station: Ballygunge, Kolkata - 700020,

INFRAPROPERTIES registered office
" ROaTIrD "ioOR, NORTH BLOCK , UNIT NO N310.

?J.C Bose Road, Kolkata -700020, P.O. Park Street °
D- vnnn90 renresented by its director namely MR. Ala'll kjihua

“R SUnT KUMAro,R,a V** BKKPOOOOPO,
9263897532S4, by f.tt Hindu, by Ba.iygunge',

S. NILGIRI

Flat-llA, 36 Rowland Road, Ballygunge
Police Station: Ballygunge, Kolkata - 700020,

SPACES PRIVATE LIMITED (PAN - AAMCR6339J). a Company
Act, 1956 having its registered office at

FLOOR, NORTH BLOCK . UNIT NO N310,
. Park Street P.S. Park Street, Distnct:

director namely MR. AMIT SINGH
H:==gK6gg3622C) (AADHAAR No.

esiding at 2 Baishnab
rabagan, Kolkata -

6. REKSHA

Incorporated under the Compame^
SARAT BOSE ROAD, 3RD _

Road, Kolkata -700020, P.O
-700020 represented by its
LALIT MOHAN SINGH {Pi

\y

11/1

A.J.C.Bose

Kolkata, Pin

S/o, LATE
314882800560) by faith Hindu, by m
Seth 1st Lane, P.O: Beadon Str^ L Police Statjpn: isw

ySK. NAZRULISLAJWX'*'
/ Area Kolkata \

O l^egn.No. 447M9 -i
700006,
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Govt, of West Bengal
Directorate of Registration & Stamp

Revenue

'34

GRIPS eChallan

iiiiiiiiiiiiiiiiiiimiiiiiiiiii
192023240359788608

CRN Details

SBI Epay

SBlePay Payment
Gateway

25/01/2024 11:48:05

HDFC Retail Bank NB

25/01/2024 11:47:25

2000193614/8/2024

[Query Noy*/Qucry Year]

Payment Mode:

Bank/Gateway:

192023240359788608

25/01/2024 11:47:25
GRN:

CRN Date:

BRN Date:

Method:

Payment Init. Date:

payment Ref. No:

6124182229122

240251939305

250120242035978859

Successful

BRN :

Gateway Ref ID:

GRIPS Payment ID:

Payment Status:

Depositor Details

MANOR SALES AND MARKETING LLP
SARAT BOSE ROAD, KOLKATA -700020

Ms
Depositor’s Name:

Address:

Mobile:

EMail:

Period From

Period To (dd/mm/y>yy):

Payment Ref ID:

Dept ReflD/DRN:

Payment Details

11/1

8017171857

arpit288ag9@gmail.

(dd/mm/yyyy): 25/01/2024
25/01/2024

2000193614/8/2024

2000193614/8/2024

com

Head of A/C

0030-02-103-003-02

0030-03-104-00 M 6

Total

thousand one hundred five only.

Amount (?)Head of A/C
Description

Property Registration- Stamp duty
Property Registration- Registration Fee^

Payment Ref NoSI. No.
906477

2266282000193614/8/2024

2000193614/8/2024 11331052

eleven lakh thirty threeIN WORDS:

/♦/sk.N«HUUSLAM\*N
Ar«a Kolkata )

O R«gn.Noj 44f/19

h

Q OZ.
>
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f35 45::^
dmd legal consultants

a l-tOAL COHSULTANTSAUVOCATES

AAMCR6713Q), a
<7 Kii'KSHA REAL ESTATES PRIVATE LIMITED (PAN -

N310, A.J,aBose AMIT

sSh s"-- «°H»

V-'

3

700006.

AAMCR6747A). a CompanyPRIVATE LIMITED (PAN - ^ rf
ies Act 1956 having its registered office at

’ UNIT NO N310,

8.- REKSHA HIGHRISE

‘“-n T! EE?fo.=ef;-rL 0.™.
^(oLrHWOOr^rlL.ea.

700006,

,/ KEK.HA APARTMENTS PR^ATE
Company Incorporated pj^OOR' NORTH BLOCK , UNIT HOone a. n/1 SARAT ROAD 3RD TLOOR NO
N310, A.J-C.BO.C R“<1; “ „“„a By „. director namely MR. AMIT

II*'LT hltrp'a 8^1^’sC station: dorabagan Kolkata -
700006,

CONTOURS INPRA^ r^^
reT£»--VK'drRiRo.„^^^^^
Kolkata, Pm -700016 ^pjg26iL) (AADHAAR No. 674402357855)
Mohammed Nemet Imam Residing at 72, Tiljala Road

faith Muslim, by nationality District: Kolkata Pin
Khatik, Police/Sti^pff^«HWi»u ,

.N^ZRULISIAMY^
a Limited Liability^

ATK homes LLP. 2oSaving its registered office
Partnership within the n p„,.k S. Park Street, District;

63 Rafi Ahmed Kidwai RoW^Pai^^cwr

ATK
JO.

by
P.O: Gobinda

700046. ♦ /SK

iX-

<?)at
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represented by SYED ABRAR IMAM S/o, Syed
AAHPI82612L) (AADHAAR No.

Kolkata, Pin -700016

Mohammed Nemet Imam (PAN: T^iioio
674402357855) by faith Muslim, by nationality Indian, Residing at 72 Tilj^
Road P.O; Gobinda Khatik, Police Station; Beniapukur. District: Kolkata Pm
700046

12 PLACID REALTORS LLP. (PAN - ABCFP0237B), a Limited Liabdity
^‘partnership within the meaning of LLP. Act, 2008 having its registered office

atTs Rafi Ahmed Kidwai Road, P.O. Park
-ZT zrtz —z r~

674402357855) by faith Muslim, by nationality Indian, Pin

Road P.O: Gobinda Khatik, Police Station: Beniapukur, District. Kolkata
700046

IT ATK DWELLERS LLP. (PAN - ABYFA3947R), a Limited Liability● f T T p Art" 9008 bavins its registered office
partnership withi. the mea„..i of LLP. Act 2™ h.„ g
at 63, Rafi Ahmed Kidwai Road, S/o, Syed

-700016 represented by SYED ABRAK laiAm / , j
(PAN: AAHPI82612L)

nationality Indian, Residing at 72 Tiljala
: Beniapukur, District: Kolkata Pin

Kolkata, Pin

Mohammed

674402357855) by faith Muslim, by
Road P.O: Gobinda Khatik, Police Station

(AADHAAR No.
ImamNemet

700046

a Limited Liabilii^^- ABYFA3583H),

P.r.„cr.h.p Within ^h. «.„ng »( “ Te."'SZtZ.l
at 63, “ ^relentlf by SYED ABRAR IMAM S/o, Syed

700046

BRICKS LLP. (PANATK14.

No.

T.ATW 1>VT LTD (PAN - AAYCA2537M),
ATK CHATTELS REALTY PVT. LT . ( ● j-ggigtered

company incorporated under the^mEa^AchW56^h ^ g
office at 63 ABRAR IMAM S/o, Syed
District; Kolkata, Pm -7000 (AADHAAR
Mohammed Nemet Imartl /^A|. .^2 Tiljala
674402357855) by faith “'^"T’^^5l3§4a#kur. District: Kolkata Pin
Road P.O: Gobinda KhaUk| iaR«^t^o*l* »5nji^

a

No.

QWo700046
fo

<b
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16'' ATK STONEWORKS LLP. (PAN - ABXFA7166P), a Limited Liability
Partnership within the meaning of LLP, Act, 2008 having its registered office at

63, Rafi Ahmed Kidwai Road, P.O. Park Street P.S, Park Street, District;
-700016 represented by SYED ABRAR IMAM S/o, Syed

AAHPI82612L)
Kolkata, Pin

Mohammed Nemet Imam (PAN:
674402357855) by faith Muslim, by nationality Indian, Residing at 72 Tiljala
Road P.O: Gobinda Khatik, Police Station: Beniapukur, District: Kolkata Pm

(AADHAAR No.

700046

AAJCA3354M), a
17 T.R.INFRAPROJECTS PRIVATE LIMITED (PAN -
^Company Incorporated under the Companies Act, 1956 having its registere
Sat 63, rL Ahmed Kidwai Road. P.O. Park Street P.S, Park Stree ,
District- Kolkata Pin 700016 represented by FAIYAZ ALAM S/o, Barka i
S A1ApSo23F) (AADHAAK No. 4882272MO.O| by faith Mbsl.m by
ItTbohdiW RUidlns .. 39, Ripen Street. P.O: P.rlt S«et. Robe.
Station: Park Street District: Kolkata Pm 700016

AAFCK3838G). a
KZAR PROPERTIES PRIVATE LIMITED (PAN

company Incorporated under the Companies

office at 63 Rafi ^^^ed ’ by FIROZ MOHAMMED alias
MO™r™0^’s/o, ITttrUi AhPR54.SH, (AADHAAH
329922092314) by faith Muslim, by nationality Indian, Residing -

Kolkata Pin 700017

the
m U Nn 1 to 18 are hereinafter collectively referred to as
Purchaser No. v*aii excluded by or repugnant to the
PURCHASERS (which legal representatives, heirs,he deemed to mean and include tneir legai tsAWT'V

atomi.tr.to,. and/or ...isn.l herein after referred a. the PARTY

ehali mean colleeti.el, ot Owner/Vendnr.
each of the Owner/Vendors. Purchasers individually.

context

executors

OF THE OTHER PART.

PARTIES

'PARTY” means
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'Subject matter: sale of A11 That piece and parcel of “Bagan” land

measuring an area of 33 Decimal more or less (out of total area of 43 Decimal
the Plot) comprised in R.S. Dag No. 413 corresponding to L.R. Dag No.

413 recorded under L.R Khatian No. 2124 and All That piece and parcel of
of 44 Decimal more or less comprised in

in

Danga” land measuring an areau

L.R. Dag No. 423 recorded under L.RR.S. Dag No. 423 corresponding to

Khatian No. 2124 and 2125, in total 77 Decimal more or less, situated at
, Police station and Block : Rajarhat; within the Ambit ofMouza Jagadishpur

A.D.S.R. Rajarhat J.L. No. 27, District: North 24 Parganas, West Bengal, India,
Said Land” and the same is stated«

herein collectively referred hereinafter as

in the following manner:

Total

area of

the Plot

Area Sold

from each

Plot

R.S/ J.LArea sold from each
decimal

L.R

Khati

an No.

Block &

Police

Station

Classifi

cation
L.R No.

MouzaDistrict Dag
43No. 33

33 decimal (Having L.R
Share 0.7675)

36.67 decimal (having
L.R Share 0.8333)

7.33 Decimal (having
L.R Share 0.1667)

1	 413 decimaldecimalBagan2124
(P)

27
44Jagadish

pur

44Norrh 24

Parganas

2124Rajarhat decimaldecimalDanga423

2125

1. background (DEVOLUTION OF TITLE):
of 43 Decimal

All that the ptece and parcel of land admeasurmg an area
Decimal under C.S Dag No. 394 and

1.1.

under C.S dag No. 393 and 14

Decimal under C.S dag No. 397 in
Police Station Rajarhat, Mouza: Jagadishpur

owned by Jobed Ali Mondal S/o late Kanai
Aminuddin Mondal and Abdul

Decimal at District 24total 101

, J.L No. 27, Re.
Parganas

Sa. 197, Touzi No. 2998 was

Mondal and Kuljaan Bibi w/o Late
inuddin Mondal.

Mondal (Minor) S/o Late Late^^

.04.1936 said 1. Jobed Ali

Btbi w/o Late Aminuddin

ip^ate Aminuddin Mondal
(tly sold All that the piece

^^eyance daj«3>r

Abdul W63h(rdl3{Mihor) S /

By a registered Deed oyA^o
1.2.

Mondal S/o late Kan n

o

Mondal and 3

(represented by his ^ Kuljaan Bibjm'

<?>
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of 43 Decimal under C.S dag

and 14 Decimal under C.S Dag No, 394 and 44 Decimal under
Decimal at District 24 Parganas, Police

, J.L No. 27, Re. Sa. 197, Touzi
C.S dag No. 397 in total 101
Station Rajarhat, Mouza: Jagadishpur
No. 2998 in favour of Karnadhar Kala S/o

the office of ADSR Cossipore

Bhuban Chandra Kala, which
Dum Dum and

was registered with

recorded in Book No. I, Volume No. 12, Pages
291 to 293 being Deed No.

708 for the year 1936,

dated 02.02.1940 said Karnadhar
transferred and conveyed the

By a registered Deed of Conveyance
Chandra Kala sold

1.3

Kala S/o Bhuban

aforesaid land being Ml that the piece and parcel of land admeasuring
Decimal under C.S dag No. 393 and 14 Decimal under C.S

area of 43

Dag No. 394 and 44 Decimal
Decimal at District 24 Parganas

an total 101under C.S dag No. 397 in
Station Rajarhat, Mouza:, Police

favour of 1-
197, Touzi No. 2998 in

i Mondal and 2. Abdul Mondal s/o
with the office of ADSR

J.L No. 27, Re. SaJagadishpur,

Jobed

Aminuddin Mondal, which was

Cossipore Dum Dum

8 to 9 being Deed No. 291 for the year 1940,

All Mondal S/o late Kanai
registered

and recorded in Book No . I Volume No. 16, Pages

dated 09.03.1943 said Jobed All
Abaiil Mondal s/o Aminuddin
:aforesaid land being All that

p.„c or l.„d adm...uri™ an of « Dedma, under
and 14 Decimal undet C.S DagHo. 394 and 44 Decimal

1,4. By a registered Deed of Conveyance
Kanai Mondal and 2

transferred and conveyed the
Mondal S/o late

Mondal sold

the piece and

C.S dag No. 393

under C.S dag No. 397 in
Decimal at District 24 Parganas,

3.1 No. 27, Re. Sa. 197,
total 101

Mouza: .ishpuiy
Police Station Rajarhat,

Touzi No. 2998 in favour o
S/o Bhut Nath which was

Dum and recorded in

^ng Deed No. 401 for thegistered with the 0®“# A^^Cos|ij,
Book NO. I, volume No,

re

1943,year

Page 8 of 28

161



KtO

DMD LEGAL CONSULTANTS
AOVOCATES a Legal Consultants

Bhut Nath recorded his name in the R.SSaid Nani Gopal Nath S/o

Khatian No. 53, District - 24 Parganas, Nlouza: Jagadishpur, J.L No. 27,
Police Station; Rajarhat, Re. Sa. 197, Pargana Kolkata, Touzi No. 2998

1.5.

of 43 Decimal, under

of 14 Decimal and under Plot No. 423 for an
for 1 Taka Share under Plot No. 413 for an

Plot No. 414 for an area

of 44 Decimal in total 101 Decimal.

area

area

dated 21.07.1965 said Nani Gopal
1.6. By a registered Deed of Conveyance

sold transferred and conveyed the piece and parcelNath S/o Bhut Nath

of the aforesaid land being l/3rd Portion of All that the piece and parcel
of 43 Decimal under R.S dag No. 413 andof land admeasuring an area

14 Decimal under R.S Dag No. 414 and 44 Decimal under R.S dag No.
sold 33.67 Decimal from 3 Plots) at423 in total 101 Decimal {total area

District 24 Parganas, Police Station Rajarhat, Mouza: Jagadishpur, J.L
Sarat Chandra Basak which

Dum Dum and
No. 27, in favour of Harigopal Basak S/o

was registered with the office of ADSR Cossipore
recorded in Book No. I. Volume No. 97. Pages 120 to 1.26 being Deed No.
6669 for the year 1965.

dated 21.07.1965 said Nani Gopal
17 By a registered Deed of Conveyance

Nath sold transferred and conveyed the piece and parcel
of All that the piece and parcel

Nath S/o Bhut

of the aforesaid land being l/3rd Portion
Decimal under R.S dag No. 413 andof land admeasuring an area of 43

Decimal under R.S Dag No. 414 and 44 Decimal under R.S dag No.
14

423 in total 101 Decimal (total area sold 33.67 Decimal from 3 Plots) at
, Police Station Rajarhat, Mouza: Jagadishpur, J.L

Sarat Chandra Basak which
District 24 Parganas

No. 27, in favour

registered with the office ^
recorded in Book No. I, Volume

6670 for the year

of Kanai Lai Basak S/o
Dum Dum and

5^§more
was

67 being Deed No.

Med the aforesaid
wm1965. Said

Ar«a KolKata

.447/19 M

O

Page 9 of 28

162



lAl +se

dmd legal consultants
ADVOCATES a LEGAL CONSULTANTS

land purchased by him in the h.R Record of Right under L.R Khatian No,
Kri. 233

dated 21.07.1965 said Nani Gopal
18 By a registered Deed of Conveyance

transferred and conveyed the piece and parcel
of All that the piece and parcel

Nath S/o Bhut Nath sold
aforesaid land being l/3rd Portionof the

Decimal under C.S dag No. 393 andarea of 43
of land admeasuring an

Decimal under C.S Dag No, 394 and 44 Decimal under C.S dag No.
sold 33.66 Decimal from 3 Plots)

Police Station

of Kala Chand

14

total 101 Decimal (total area

C.S Khatian No. 53, at District 24 Parganas
J.L No. 27, in favour

397 in

under

Rajarhat, Mouza; Jagadishpur
Basak S/o Sarat Chandra Basak which was

Dum and recorded in

gistered with the office of
Book No. 1, Volume No. 91,

re

ADSR Cossipore Dum

222 to 228 being
1965. Said Kala

Deed No. 6671 for the year

aforesaid land purchased by him in the L.R
Pages

Chand Basak recorded the
L.R Khatian No. Kri. 243,Record of Right under

Basak died intestate, leaving behind him his wifeSaid Hari Gopal

namely 1. Ram Laxrni

Basak 3. Narayan

daughters namely 5. Durga Basak 6. Jyotsna
and they jointly inherited the aforesaid property

1.9. namely 2. Ram Krishna
Basak and three

i Basak and three sons

Chandra Basak 4. Sunil Kumar
Basak and 7. Gita Basak

left behind by Hari

Gopal Basak.

behind his four sons

binda Basak 3. Shankar

daughters namely 5.

and they jointly inherited the

isc=Ch^d Basak.

Basak died intestate leaving1.10. Said Kala Chand

namely 1. Radha Gobinoa
Basak 2. Krishna Go

●1 Gobinda Basak and twoGobinda Basak 4. Prai

Rani Basak 6. Ganga Rani BasakDurga

aforesaid properp,^ left behind b

^ J^hnd his wife namely 1.
ishna Basak 3. Biswajit

Kanailal Basak diea ^

shpa Rani Basak five ^cr
1.11. Said

J,q\ ■

WE.Sl

Pu

o
>$●
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Ba„k 4. Su„a K™.r Ba.at 5, Nflk.ma. Baaak 6,Ra„,il B.sak 7. Aj.
ix 4augB...a n„a=ly 8, Sandky. B.a.k 9- Arad

Sabitri Basak 12. Monika Basak 13.
it Basak died intestate leaving

. Moumita Roy 2. Rushmita

Kumar Basak and six

Basak 10. Gayatri Basak 11
Subsequently said AjitPranati Basak.

daughters namely 1behind him his two

Kundu and his wife namely 3. Renuka
and they jointly inherited the

Basak (all being legal heirs of late
aforesaid property left

Kanailal Basak)

behind by Kanailal Basak.

25.08.2008 said 1- Ramdated
registered Deed of Conveyance

Krishna Basak 3. Narayan
1.12. By a Chandra Basak 4. Sunil

. Gita Basak soldLaxmi Basak 2. Ram

Kumar Basak
Jyotsna Basak and 75. Durga Basak 6. ●

and parcel of land-d All that the piece
transferred and conveye

an area -

14.33 Decimal from

R.S/h.R dag No. 423 all
District - North 24

. 1 herein) S/o

the office of ADSR Bidhan
1 5099 to

of 29 Decimal of land, being
admeasuring

R.S/L.R dag No. 413
under L.R Khatian No. 213 at

and 14.67 Decimal from
Mouza; Jagadishpur

Ali Tarafder (vendor no
in favour of SamsurParganas, in

Noor Bux

Nagar and recorded in Book No. 1
15122 bemg Deed No. 10987 for the year 2008.

Tarafder, which was registered with
CD Volume No. 10, Pages

dated 29.08.2008 said 1. Radha
. Shankar Gobinda Basak 4.

Ganga Rani Basak sold
and parcel of land
14.34 Decimal from

S/L.R dag No. 423 all
North 24

no. 1 herein) S/o

office of ADSR Bidhan

^ed of Conveyance
1.13. By a registered D

Gobinda basak 2. Krishnhna Gobinda Basak 3
Rani Basak 6

Gobinda Basak 5. DurgaPran

transferred and convex
-vcd All that the piece

Decimal of land, being01 29an areaadmeasuring
14.66 Decimal from R-

Mouza; Jagadishpur
S/L.R dag No. 413 and

L.R Khatian No. 71 at

R. District

under

, in favour of Sum««t Alijarafder (vendorParganas, )

Noor Bux Tarafder, which waa^
ded in BooLt

he

17311 to. 10, Pages

Nagar and rccor

being Deed No. 1110'17334
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dated 30.01.2009 said 1. Pushpa
1 14. By a registered Deed of Conveyance

Rani Basak 2. Bijoy Krishna Basak 3. Bis^vajit Basak 4. Sunil Kumar

Basak 5. NUkamal Basak 6.Ranjk Basak 7. Sandhya Basak 8. Aral:
Basak 9 Gayatri Basak 10, Sabitri Basak 11. Pranati Basak 12. Monika
Basak. 13. Renuka Basak 14. Moumita Roy 13, Rushmita Kundu sold
transferred

admeasuring an

S/L.R dag No. 413 and 7.33
under L.R Khatian No. 86 at Mouzai Jagadishpur, District
Parganas. in favour of Samsur Ali Tarafder (vendor no. 1 herein) /o
Noor Bux Tarafder, which was registered with the office of
Nagar and recorded in Book No. 1. CD Volume No. 1, Pages 17204
17228 being Deed No. 00817 for the year 2009.

and parcel of landand conveyed All that the piece
Decimal of land, being 7.17 Decimal fromarea of 14,50

Decimal from R.S/L.R Dag No. 423 all
North 24

R.

dated 30.01.2009 said 1. Pushpa
1.15. By a registered Deed of Conveyance

Rani Basak 2. Bijoy Krishna Basak 3
. NUkamal Basak 6.Ranjit Basak 7

i Basak 10. Sabitri Basak 11

Biswajit Basak 4. Sunil Kumar
Sandhya Basak 8. Arati

Basak 5

Basak 9. Gayatri _

Basak. 13. Renuka

transferred and

. Pranati Basak 12. Monika

Rushmita Kundu sold

and parcel of land
Basak 14. Moumita Roy 13

conveyed All that the piece
of 14.50 Decimal of land, being 7,17 Decimal from

admeasuring an area
R,S/L.R dag-No. 423 all

North 24
. 413 and 7.33 Decimal from

Mouza; .Jagadishpur, District
, 2 herein) W/o Samsur Ali

R.S/L.R dag No
L.R Khatian No. 86 atunder

Parganas, in favour

Tarafder \vhich was

recorded in Book No. 1. CD Volume No. 1, Pages
Deed No. 00822 for the year 2009.

of Sufiya Bibi (vendor no

of ADSR Bidhan Nagar and
17318 to 17341 being

gistered with the officere

piece and parcel
or less (out of

iS. Dag No. 413

.t
the absol

1.16. The vendors herein are
land measuring anof “Bagan”

total area

KelkaU

of 43 Decimal in tqf
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corresponding to L.R. Dag No. 413 recorded under L.R Khatian No. 2124
and All That piece and parcel of “Danga” land measuring an area of 44

less comprised in R.S. Dag No. 423 corresponding to
recorded under L.R Khatian No. 2124 and 2125, in

Decimal more or

L.R. Dag No. 423

total 77 Decimal more or less, situated at Mouza Jagadishpur, Police
station and Block : Rajarhat; within the Ambit of A.D.S.R. Rajarhat J.L.
No. 27, District: North 24 Parganas, West Bengal, India

and Covenants Regarding Encumbrances:

and covenant regarding encumbrances as
2. Representations, Warranties

The Vendors represents, warrant

follows:

the Vendors’The Vendors orAcquisition / Requisition:
in-title have not received any notice from any authority

2.1, No

predecessors

for acquisition, requisition or vesting of the Said Land and declare that
scheme of any local

said Land has not been affected by any
of Statutory Body at any time;

the

Authority or Government

Venders hereby represent and warrant that the

affected by ceiling limit, whether under the
No Excess Land: The

Said Land is not adversely

Land (Ceiling & Regulation) Act, 1976. West Bengal Land
; other statute for the time

2.2.

Urban

Reforms Act. Estate Acquisition Act or an>'

being in force.

of Vendors: The Vendors have not at any time
been party or privy to any

Encumbrance by Act2.3

executed or knowingly suifered or

done or

act, deed, matter or thing,

the Said Land or any part ^

including grant of right of easement whereby
be impeached,

encumbered or affected,
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Veadors have good right, fuiiand Authority to Sell; The

'and indefeasible tide .vo grant, sell, conve>
?:4. Right, Power

●. absolute authoritypowei

transfer, assign and assui the Said Land to the Purchasers:

Said Land is due to the local

authorities and no Certificate

dues from the Vendors;

No Dues: No tax in respect of the
other authority or

f any

2.5.

authority and/or any

Case is pending for realisation oi, <'

„„ Morts.se: No »o,ts.S. «o =l»rge h.s been or....<i b, the Vendor,
by n.o,«.Elng/ob.rsins or otb.r«l» over i" -spoc. ot the S.rd
Land or any part thereof;

2.6.

; the Said Land is free from all claims,
charges, Hens, attachments,

Tax

2.7, Free From All Encumbrances:
encumbrances, mortgagesdemands,,

Uspendens,

attachment,

acquisitions,

whatsoever

Incomeprohibitions,trusts,debutters,uses,

financial institution charges

requisitions,

or hov7Soever

statutory prohibitions,
liabilitiesbargadars andvesting,

made oi

r lawfully, irghtfully

: suffered by the Vendors or any

equitably chimingor

persons having oorperson

any estate or interest
in trust for the Vendors

the title of the Vendors to the
therein through, under or m

edecessorS'iiT-titie and

Said Property is free, clear and marketable;
the Vendors’s pror

not been affected by or

financial
; The Said Land has

pe 1' son al guarante e

Personal Guarantee

subject to any

accommodation;

2.8. No
for securing any

order of

the Vendors

; There is no

NO Bar by Court Order or Statutojy^^y
other statutor^.^i^j9»t«.^J

selling, transferring
I Area KolKafa ^

O Recn.No. 447/19 l-J

2.9.
ibiting

Court or any

from

thereof;

e Land or any part
ISLAM
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the saidto selL transjfer and convey

id for a total Consideration of
by the Vendors herein3. Asligreed upon

Land in its favour

Rs. 1,40,00,000/- (Rupees One Crore

agreed and accepted the

the Purchasers herein at an

Forty Lakhs only). The Vendors have

said offer made by the Purchasers herein.

4. Basic Understanding:

the Vendors and the

e of this Deed of Conveyance the Vendors herein
area of 33

: The basic understanding betweenSale of Said Property

Purchasers is that by virtu

and parcel of “Bagan” land measuring an
of 43 Decimal in

shall sell All That piece

Decimal more or less {out of total area
the Plot) comprised in

'ded under L.R
L.R. Dag No. 413 recoi

.reel of “Danga’’ land measuring an
R.S. Dag No. 413 corresponding to

No. 2124 and All That piece and paKhatian
R.S. Dag No. 423 corresponding

, in total
●iscd in

I of 44 Decimal more or less compi
-ded under L.R Khatian

area
No. 2124 and 2125, i

: Mouza ,.!agadishpur, Police station and
iarhat J.L. No, 27. District:

L.R. Dag No. 423 recot
or less,

to

situated at
;77 Decimal more

Block : Rajarhat; within the Ambit
engai.

it of A.D.S.R. Raja

refully and more particularly1. India, and morrj

North 24 Parganas, West
A t-hf* Schedule hereunder written fullymentioned m the bcneauie

mmbrances of any and every

and absolutely to the

nature whatsoever
free from all encPurchasei's

and with good, bankable anu
with khas, peaceful

the same from
table title and togetheri marke

- d the Purchasers shall purchase

f the documents of title
am-

and physical, possession

the Vendors. The

relating to

Vendors have handed over copies oi t
satisfied with the said

the Vendors about the
from the

the Properties, ihc purchasers being
made byand assurances

d free from all encumbrances agi
documents and declaration

●eed to purchase
title of the Said Lan

Vendors.

^""^W^drtue of this instantbrs herec: The/VeTransfer Hereby Mad Purchasers the

^ of whatsoever or

CS// less being All That

4.1

Deed of Conveyance sells, cUmtys iK«ta

of the Vendor’s ^
nature in the S:

entirety

howsoever
i^^and, i.e. mo
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of 33 Decimal more
and parcel of “Bagan” land measuring an area

of 43 Decimal in the Plot) comprised in R.S.
413 recorded under L.R

and parcel of “Danga land

piece

less (out of total areaor

corresponding to L.R. Dag NoDag No. 413

Khatian No. 2124 and All That piece
less comprised in R.S. Dag

. 423 recorded under L.R Khatian
less, situated at

of 44 Decimal more ormeasuring an area

. 423 corresponding to L.R. Dag No

No. 2124 and 2125, m

No

total 77 Decimal more

station and Block ; Rajarhat; within the

or

Mouza Jagadishpur, Police p„raanas
. Rajarhat J.L. No. 27, District: North 24 Parganas,

particularly mentioned in
Ambit of A.D.S.R

West Bengal, India, and morefully and more
hereunder written; together

with all title, benefits.
the Schedule

demands, usufructs, tangible and
nature of the Vendors in

easement, authorities, claims

mtangible rights of whatsoever or howsoever
for access and user thereof, bemg tree

the Said Land and inheritances

from all encumbrances;

is being made in consideration of a total
Lakhs only) (the said

: The aforesaid transfer). Consideration
One Crore Forty

herein as well as in Receipt of Memo below, written.
, admit and acknowledge);

5. Terms of Transfer

affected by this Conveyance is.
Salient Terms: The transfer being6.1.

Transfer of Property Act, 1882.
Sale: a sale within the meaning of the6.2.

Absolute: absolute, irrevers \\6.3.

/VSK NAZRUtlSUM
6.4. Free from

free from all claims, ^nds, encun{l!>?
As, uses, de

Jftgistration of this deed,
1, mortgages, charges,

trusts, prohibitions.
attachments lispeMeliens 9)

Page 16 of 28
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financial institution charges, statutory
vesting, bargadars

Tax attachments,Income

prohibitions, acquisitions,-
liabilities whatsoever or howsoever

and

requisitions,

made or

lawfully, rightfully

suffered by the Vendors or
equitablyor

having or

interest

the Vendors’ predecessors

any person or persons
estate or

in trust for
therein through, under or

claiming any

the Vendors or
- in-title;

together with all other rights
all other appurtenances

and other rights of easements

with All Other Appurtenances.
Said Land and

6.5. Together
the

the Vendors have m

not limited to customaryincluding but

for beneficial use of the Said Property;

is Conveyance is subject to.
transfer being affected by thisSubject to: The7.

Vendors about the

sell and non-
indemnification by the

Indenrnmcation: express
of the Vendors’ title

7.1. Vendors’ authority to

Said Land and this Conveyance

such express indemnification by

correctness
on the

existence of any encumbrances
accepted by the Purchasers on at any time, the

, risk and

is being

the Vendors, which if
found defective or untrue

hereafter, at the costs, expenses
all necessary steps toshall, at all times

of the Vendors, forthwith take
„ctih TO tb,. eftot, the Voodoo, horobj cov.n.ot *

under Vendor. « lo«. ««
and keep

Vendors

responsibility

remove and/or

Vendors or any personthe hereafter, indemnifies● ^ nt all times
and equity,- shall, successors-m-

, charges and
and/or the

and/or the Purchasers
indemnified the Purchasers

or. fro„ .nd
.● loss, damage, costs

bewhich may
of the aforesaid. Pertinentexpenses

Purchaser’s successor
?^reason

repre

(j^ctive or untrue, the Vendors
risk and

mention

aforei4id/is

tirllSl Kf
JiWendors, fort

●ranties ofsentations, wai

to

Vendors as

shall, at all

re spon sibility

costs, expenses

all necessary steps totake
of
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Purchasers think it

more perfectly

shall be executed by the

and if the
remove and/or rectify the

to execute any

same

document for further or
necessary

assuring the ittle of the Said Land, the same
Vendors bnt the cost In this regard is to be borne by the Purchasers;

Transfer of Proper^ Ac.: all oblrgahons and duties of vendor, and
Transfer of Property Act, 1882 save

7.2
as

Purchasers as provided in the
the contrary hereunder;contracted to

hereby declares and confirms
of theDelivery of Possession: The Vendors

that, the Vendors have

Said Property to

entitled to hold, possess and enjoy

7.3.

already delivered peaceful possession
hereinafter the Purchasers shall bethe Purchasers and

the Said Land as a lawful owner;

covenant that the Purchasers
to time, and atHolding Possession: The, Vendors hereby7.4.

shall and may, from time
and the Purchaser’s assignees

hereafter, peacefully and quietly ent.
31- into, hold, possess, use

of theall itmes

and enjoy

Purchasers

thereof to the use
Said Land and every part t

cud receive rents, issues And proa, thereof .nd aU othet
ies- hereby granted, sold, conveyed,

or intended so to be

the

benefits, rights and properties

transferred, assigned and assured or
the Purchasers by the

expressed
lawful

Vendors, without any

claim or demandunto and to

eviction, hindrance
interruption, disturbance,

persons lawfully oror

by the Vendors or any person
estate therein from under or in trust

whatsoever from or

equitably claiming any right or
from the Vendors,

declare that the Purchasers
in all concerned

hereby expressly (i)

sers to sign all papers

howsoever in this

to Mutation: The VendorsNo Objection

11 be fully entitled to

7.5.
Purchaser’s name m

sha

public

consent to

and documents

.ors

and statutoiy

’*7^N«RULISLm*
0| Rign.No. 447/19 I-I

the same and

and take a
er\\or
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PLirchasers in all
of the

with the
undertake to cooperate

of the
gard. The Vendors

to cause

the name

.n all documents and papers

re

Said Land in
mutation

and in this regard shall sign
asrespect

Purchasers

quired by the Purchasers;re

that the Vendors or any

, 5 Acts: The Vendee, heteh, co.en».
elatoing unde, the Vendor,. .h.U and

will from time to time

the cost of theperson

and at all times
request and at

in-interest, do and execute
hereafter, upon every

Purchaser’s successors-inPurchasers and/or
be done and executed all such ac

perfectly assuring the title of the Said Land,

, deeds and things for
or cause to

further or more

to keep the

all actions,

rhat the

claims of any

Said Land, or any

n the Vendors, whether statutory or

"‘Trnrirchvh.rrher n„dcr..he »d oo— „
good such losses, expenses

indemnify and agree

indemnified against

, losses or expenses

Vendors hereby
Indemnity: The

Purchasers

7.7.

saved, harmless and

, claims, demands, costs
- hereafter by reason of anyproceedings

Purchasers may

v/hatsoever

suffer or incui
with the

arising in connection
nature

breach of

contractual and th or

and/or make
fortiiwith pay, reimburse ar

costs incurred by the Purchasers.
clear, marketable,sesVendors posses

rricted nght, title and interest on
absolute and exclusive owner -

said Land having peaceful, legal and physica

TheMarketable title: theClear &

unfettered, absolute

said Land

7.8,
and unres of the

and are the sole
of the

s have any right,spective portions

possession thereof and no
re

and/or persons

7 nature therein

other person

concern of an>’
in. The Vendors have

interest, claim or s and paid Khajna
defaults,

title

duly mutated their nam

upto date for the Said l|m
consti'afiTfS /

of right

Impediments,

regard to

testing in the Vendors

e in

t-here

' AfMKolkata V

the rights,

oromissions

ownership, title, estate,
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Nr

threatened litigation(s) including
proceedings, disputes,

No litigation: There are no pending
any

lis-pendens,

requisition,

or

7.9.
, suits,arbitrations

, demands, notices of acquisition
notices of any

the Said Land or the

appellate proceedings
attachment, claims

or

nature
orders

involving
reservations, prohibitory

relating to orconcerning orwhatsoever

Vendors relating to

orders / directions

person, which ma^i
Land hereby conveyed,

court orders or any

other
the Said Land. There are no

Governmental Authority or any
the ownership of the

from any

adverse effect onr have any

Said

Land and all parts of its are
claims including

Contiguous: The Said
7.10. No Encumbrance

free from -

and third party
all kinds of Encumbrance

, tenancy, license,to sell, gift, mortgage
any prior sale / agreement settled possession of a third

, encroachment by or
, surety, security

trust, exchange, lease

party, legal flaw
litigation.

lien, court injunction,

acquisition,

income tax or

unregistered

claims, loan
disputes,charges,

court, hypothecatio

notices.order,stay

in the decree of any
n

attachment in

wealth tax

Encumbrance whatsoever

impediments

other registered or

any

Said Land is contiguous
attachment or

land and there
. The

of whatsoever nature;
are no

this

continues to be, true,

misleading in any

in

7 11. Due disclosures

Instrument

complete

manner

given)

behalf in

becoming untrue or

to Purchaserswhich has been given tc
in all respects and not

and accurate m

Nothing
the lime such information

was

has occurred (since
information, provided by them or

contemplated herein,

on their

that results in any

connection with the transaction

only partialfe^i&jgany respect;

1 .. if it is
loss il it lb Regn.No. 447/19 |-l

indemnifiedurchasers

on etc. taken by any. Land Acquisition: The
from any

7.12
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in respect of acquisition or purchase of theGovernmental Authority

Said Land, or any part thereof or any interest in it, revocation of any
Development Rights, withdrawal of permission to convert land use such

affects the transaction
by anycontemplated herein,

that it
■ whatsoever, etc. In any event,

the Purchasers duly indemnified and
Governmental Authority for any purpose

the Vendors shall always keep
claim and demand whatsoever as may be made at

against the said Land hereby conveyed
harmless against any

any point of time in respect of or
in future;

7 ,3 L.»d The Vehdors hereby repre.ee. and warrant .ha. the Said
adversely affected by ceiling limit, whether under the Urban

other statute for the time
Land is not

Land (Ceiling & Regulation) Act, 1976 or any
being in force.

them hereby declare and affirm
in all public

The Vendors and each of7.14. Mutation:

that the Purchasers are

and statutory records in respect of the

fully entitled to mutate their name
Said Land hereby conveyed.

Af n \

P

o
X
o
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SCHEPHk?

{SAID LAND)
Classification as “Bagaa

All That piece and pai'cei of Vacant -Land having its
admeasuring an area of 33 Decimal more or less (out of total area of 43

. Dag No. 413 corresponding to L.R. DagDecimal in the Kot) comprised in R.S

Mo 413 recorded under L.R Khatian No. 2124 and .«1 That piece and parcel
of Vacant'Land having its Classiftcation as “Danga” admeasuring an area of
44 Decimal more or less comprised in R.S, Dag No, 423 corresponding to
L.R. Dag No. 423 recorded under L.R Khatlan Ho. 2124 and 2125, m total
77 Decimal more or less situated at Mouza Jagadis^r, Police station and

"RipirhSt J.L. No. 27, District:Block : Rajarhat; within the Ambit of A.D.S.R-
West Bengal, India , together with all the rights,

North 2.4 Pargan^ts

liberties,

morefully

is stated as follows:

thereto,and appurtenances

■" in the annexed PLAN and
easements, privileges, advantages

delineated and demarcated by Color RED m

Total

area of

the Plot.

Area Sold

fyom each
Plot

R.S/ J.LT*' Axea sold from each j
decimal 1

L.R

Khati

an No,

i Block fit
I Police

i Station

Classlfi

cation
L.R 1 No.

Mouza DagDistrict
4333No.

33 decimal (Having L.R
Shore 0;7675)	

*36.67 decimal (having
1„R Share 0-8333) _

” 7.33 Decimul (ha^'ing
L.R Share Q.1667)__

decimal41.3 decimalBagan21241

(P)
27

4444Jagadish
pur

North 24

Pai'gonas

2124j Rajarhat deritnaldecimalDanga423

1 2125 .
1

ded which are as fellows;
The said land is duly butted and bom

it

L.R Dag No, 413;-

DIRECTION _
northT'

particulars 	

Q-diTN^rTTnS^dTf^t kac^hTg^
L.R dag No. 425

■ L.R dag No. 423 422		
L.R dag No. 410, 411, 412	

SOUTtl;

EAST:

WEST;

L.R Dag No. 423:-
direction

PARTICULARS

i. R dag 419, 420, 4:^
Tno. 424 and 425

rKfS»^~kaiaberia
414

NORTH
L.

SOUTH

EAST;

WEST:

// ■*/SK. NA2RU.ISLAM\-*
Ar9a Kolkatn

O R98n.No. 447/19 Page 22 of 28
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cuted this Indenture ats have ex

IN WITNESSES WHEREOF rlie Partk.
Kolkata on the 25^>' Bay of January 302

i Delivered by the Veadori®

●L/

")ove written.i
,

Executed ana

SAMSUR ALI TA

...uUD BUiLDC^d and .Delivered by theE-xectfte.

● 'AivlB'OD Bp:iLDC

»●

ftF.KSHAS'»»AC£:^.9F4VATK.UMll^J!’-:-.

i>!ractor/r.othor(.sed3o?iamn'^ vp

REKSHA heal
RGKSHA HlGHRIS^ifT)^’^ ' - ^ "

; //

ni'

.!-

^ ^SHA HIGHRISE PK^^^^-TE um

■5>A'PTMT'r'I'^'’S PitD/ATE irfXMlTED
RBXSKA i\

i/vJ! '

CONTOURSATK

ATK HOMES LD/^lA#
,/★/SK.NAZRULISLA)jl\'^\y ,|S

I Afea,Kolkat«
O ' Rein.N©. 44r/i»

7<:t

.--vsJO^AA,- *
ItES LLP.

Par^Fftp ,v ;.
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WHEREOF the Parties have executed this Indenture at
ve written.

IN WITNESSES

Kolkata on the 25th Day of January 2024 as^y
LTT

DE^ , ,

. .„aUD BUILDC

r! 'li *; yh\
%

Executed and Delivered by the Vendot|

SAMSUR ALI TA:

.mu

Wo

Executed and Delivered by the
Purchasers:

PVT. LTD.

AMBUD BUILDC
J vl I

Partnai
ligin

NILGi
REKSHA SPACES PRIVATE IIMITB

ryrTu/^A
RBKSHA spaces

. Director/AuthorisedSlgnatprr ^oHA REAL ES iAl to

^^%-rrUA-
REKSHA REAL ESTATE^^]gfi^9®^^l?\EDREKSHA HIGHRISE PVT.W. '

Arru^
REKSHA HIGHRISE PRIVATE LIMITED

DIRECT0R/AUTH0RISEe§^8^l|H#W^RTMENTS H' '>TED

REKSHA apartments P^ATO LIMITEDINFRA LLP

(ALP./'
’rnrated Partner

ATK CONTOURS INFRA

ATK HOMES LLP

.'l^ROMES
Par^np.r^★/sK.NWRULISLAir\*

Ana KolKata \

Rsgn.No. 447/18 jJ

V

LLP.
iaf

o
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EALTORS LLP.

ELLERS LW
y'

9
●3^LP.
ieignat'dPartnp'

ATKD

S Latk br

ATK CHATTELS REALTY

,v>h£>^ '

CH/xTELg'iREALTY PVT LTD
^rks LLP

ATK

ATKSto
r-

Design

T.R.INFRAPROJECTS PRIVATE

KZAR PROPERTIES PVT. Liu,

>y^'

Tib

KZAR PROPEiitlES^VATE LIMITED
Director

In the presence of witnesses below:

Witnesses:

1.

2. ScKfYYii^ A -fdOvr;^
/3^

Drafted on the basis ot tfie available
documents & information/instruction
as provided by the client also read
over and explained in Bengali and
admitted the same by the executants \}

Vas true and correct:

V

For DMD LEGAL CONSULTANTS

SOUMYA SUNDAR MUKHS^E^^ ^
Advocate fj / A
District Court at Barasa^t^/ ]
Enrolment Nc.F/746/6^1^*014

^ ,v
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178



DMD LEGAL CONSULTANTS
ADVOCATES 6t Legal CoNsouTANTS

RECEIPT AND MEMO OF CONSIDERATION FOR THE VENDORS

Vendors herein have received from the Purchasers the consideration of Rs.

1,40,00,000/- (Rupees One Crore Forty Lakhs only) by virtue of
RTGS/Bank Transfer.

By or out of Cash/Demand
Draft / Cheque / RTGS/NEFT

Number

Amount

(in Rs. P.)
BankDate

Si. No.

ICICR52024012400321784 24/01/2024
ICICI BANK LTD 6,20,000.00

1.
- 1-

1,50,000.00ICICI BANK LTDi 24/01/2024NEFT0001438827662. -j

6,20,000.0024/01/2024 ICICI BANK LTDi ICICR520240124003219433.

1,50,000.00ICICI BANK LTD
j 24/01/2024

24/01/2024

NEFTOOO1438831664.

6,20,000.00ICICI BANK LTD
ICICRS2024012400322183

5.

1,50,000.0024/01/2024 ICICI BANK LTDNEFT0001438S30236.

6,20,000.00ICICI BANKLTD24/01/20241CICR520240124003293637.

1,50,000.00ICICI BANK LTD; 24/01/2024NEFT000143889489
8.

6,20,000.00ICICI BANK LTD !24/01/2024ICICR520240124003237839 .. .4.

1,50,000.00ICICI BANK LTD24/01/2024NEFTOOO143884583
10. i

6,20,000.00ICICI BANKLTD24/01/2024i ICICR5202401240032297611. ii
1,50,000.00ICICI BANK LTD !24/01/2024NEFT000143883805

12.

6,20,000.00ICICI BANKLTD
ICICR52024012400328670 24/01/2024

24/01/2024

13.

1,50,000.00ICICI BANK LTD
NEFT000143884809

14.

6,20,000.0024/01/2024 ! ICICI BANK LTD

ICICI BANK LTD

ICICR52024012400323415
15.

1,50,000.0024/01/2024

24/01/2024 HDFC BANK LTD

NEFT000143884115 !
16.

6,20,000.00
HDFCR52024012473380089

N024242847119325

HDFCR52024012473438250

u17.

1,50,000.0024/01/2024 HDFC BANK LTD
18. .. ^

6,20,000.00'1''

;HDFC BANK LTD

I NEW MARKET
BRANCH,KOLKAT

.2024

19.

A/i

*

Ar«a Kolkafa \ 1
0( Rtgn.No. 447/1§ 1^1
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1,50,000.00HDFC BANK LTD

NEW MARKET

BRANCH,KOLKAT

24.01.2024NEFT-N024242847535688

20.

A

6,20,000.00HDFC BANK LTD

NEWMARKET

BRANCH,KOLKAT

24.01.2024HDFCR52024012473438461

21.
A

1,50,000.00HDFC BANK LTD

NEWMARKET

;branch .KOLKAT

24.01.2024i NEFT-N024242847555414

22.

A

6,20,000.00HDFCBANKLTD

i NEW MARKET

BRANCH,KOLKAT

HDFCR52024012473426037 24.01.2024

23.

A
.. 	

1,50,000.00HDFC BANK LTD i

NEW MARKET

BRANCH,KOLKAT

24.01.2024NEFT-N02424847537605

24.
A

6,20,000.00IDBI BANK !

i PARK STREET ,
BRANCH,KOLKAT:

24.01.2024IBKLR92024012400097775

25.
A

1,50,000.00IDBI BANK

PARK STREET

BRANCH.KOLKAT

24.01.2024NBFT-IBKL240124348740

26.
A

6,20,000.00IDBI BANK

PARK STREET '

BRANCH,KOLKAT

24.01.2024IBKLR92024012400097799

27.
A

-I	 1,50,000.00IDBI BANK

PARK STREET

BRANCH,KOLKAT

24.01.2024NEFT-IBKL240124349016

28.
A

6,20,000.00AXIS BANK LTD

ELLIOT

^ ROAD,KOLKATA

1^1^-^5X24024000408? i 24^01^24 |AXIS BANK LTD
ELLIOT

ROAD.KOLKATA

&S BANK LTD
ELLIOT

D.KOLKATA

24.01.2024UTIBRS20240124003543921

29.

1,50,000.00

30.
V

6,20,000.00
UTIBRS20240124003S7^5!^

31.
i
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1,50,000.00AXIS BANK LTD

ELLIOT

ROAD,KOLKATA

24.01.2024NEFT-AXSU240240007843

32.

6,20,000.00ICICI BANK

PARK

STREET,KOLKAT

24.01.2024ICICR52024012400331206

33.

A

. 4	
1,50,000.00ICICI BANK

PARK

;STREET,KOLKAT

24.01.2024NEFT-000143890355

34.

A

6,20,000.00KOTAK

MAHINDRA

BANK,

BALLYGUNGE,

KOLKATA

24.01.2024KKBKR52024012400659154

35.

1,50,000.00KOTAK

MAHINDRA

BANK,

BAI.LYGUNGE, !

24.01.2024NEFT-KKBKH2402465530S

36.

KOLKATA

1,40,004.00

; Rs. 1,40,00,004/-

TDS
37

TOTAL

. 1,40,00,000/- (Rupees One Crore Forty Lakhs^oiSy)Rs

1SIGNATURE OF VENDOR NO. 1

NDOR NO. 2GNATURE OF

Witnesses:

(1)

/ On
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MADE THIS 25ti‘ DAY OF JANUARY 2024

BETWEEN

SAMSUR ALI TARAFDER & ANR.

VENDORS / OWNER

AND

AMBUD BUILDCON PRIVATE LIMITED & ORS.

PURCHASERS

Ail That piece and parcel of "Bagan” land measuring an area of 33 DecimaJ more or less (oui ot
total area of 43 Decimal) comprised in R.S. Dag No. 413 corresponding to L.R. Dag No. 413
and Ail That piece and parcel of “Danga” land measuring an area of 44 Decimal more or less
compjrised in R.S. Dag No. 423 corresponding to L.R. Dag No. 4?.3 in total 77 Decimal more
Ics.s situated under L.R Khatian No. 2124 and 212o situated at Mouza Jagadishpur, Police
station and Block ; Kajarhat; within the Ambit of A.D.S.R. Rajarhat J.L. No. 27, District: North
2't Parganas, West Bengal. India,

or

Prepared By

CONSULTANTSDMD LEGAL
Advocates & Legal Consultants

For being becoming
Queens Mansion
12, Park Street

Gate No. 3, 5^^ Floor, Office No. 30,
Kolkata ~ 700 071

a-iiiaU; bcipdeskadaidisgalconsultantE.coin
onsuitants.comwebsite*, wv/*;/.
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PHOTOGRAPHS AND FINGER PRINTS
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Major Information of the Deed

1-1904-01129/2024 f'l
i'lEj, ; 9

■ 1904-2000193614/2024 T / I.
i V,

9u

123/01/202411:28:15 AM A.R.A. - IV KOLKATA, District: Kolkata} ●

^^^1	

DMD Legal Consultants
12 Park Street Queen Mansion, Gate No.1, 5th Floor. Office No. 503,,Thana ;
Shakespeare Sarani, District: Kolkata, WEST BENGAL. PIN - 700071. Mobile No.:
9831765559, Status :Advocate

Applicant Name, Address
& Other Details

iigiBaigiaaaiaaai'

[4308] Other than Immovable Property,
Agreement [No of Agreement: 2]

[0101] Sale, Sale Document

Rs. 2,26.61,446/-Rs. 1,40,00,000/-

Rs. 2,26,712/-(Articte:A(1). E)Rs. 9.06,487/- (Artide:23)

Remarks

Land Details :

District: North 24-Parganas, P.S;- Rajarhat, Gram Panchayat: RAJARHAT BISHNUPUR-I, Mouza: Jagadlshpur, Jl No:
27, Pin Code: 700135

1

:sh-

97,12,048/- Width of Approach
Road: 8 Ft..

60,00.000/-33 DecBaganBastuLI LR413(RS LR-2124
>)

Width of Approach
Road: 8 Ft.,

1.07.92,146/-66,75,000/-36.67 DecDangaBastuLR-2124LR-423 (RSL2

>)
Width of Approach
Road: 8 Ft.,

21.57,252/-13,25,000/-7.33 DecDangaBastuLR-2125LR-423 (RSL3

226,61,446/-77Dec 140,00,000 /-TOTAL:

77Dec 140,00^000 /- 226,61,446/-Grand Total:

Seller Details:

j: #1-
I*

— ■

-.-ItK1

Samsur All Tarafder
Son of Nurbaks Tarafder
Executed by: Self, Date of
Execution: 25/01/2024

, Admitted by: Self, Date of
Admission: 25/01/2024 ,Place
; Office

-Am. K.
y/A

\.v

y

Captured

LTI25f01/ZQ24 (25<atC02«

yO'

SK. WRUL (SUm\^
^ea Kolkata \

25/01/2024 .Query No:-19042000193614 / 2024 Deed No :l-01129/2024.
Document is digitally signed.
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~r

Atghara, Dakshin Para, City:- Not Specified, P.O:- Gopalpur, P.S:-Bagulatl, Dlstricti-North 24-
Parganas, West Bengal, India, PIN:- 700136 Sex: Male, By Caste: Muslim, Occupation: Service,
Citizen of: India, PAN No.:: bbxxxxxx4q, Aadhaar No: 58xxxxxxxx8150, Status :Individual
Executed by: Self, Date of Execution: 25/01/2024
, Admitted by; Self, Date of Admission: 25/01/2024 ,Place : Office

2 ' I

Bibi Sufia, (Alias: Sufia
Bibi)
Wife of Samsur Ali Tarafder

Executed by: Seif, Date of
Execution: 25/01/2024

, Admitted by: Self, Date of
Admission: 25/01/2024 ,Place
: Office

4-u. y'

Cap&ired

25/01/2024 Ln 2S/01/2024
2smaou

Atghara, Dakshin Para, City:- Not Specified, P.O:- Gopalpur, P.S:-Baguiati, Dlstrict:-North 24-
Parganas, West Bengal, India, PIN;- 700136 Sex: Female, By Caste: Muslim, Occupation: House
wife. Citizen of: India, PAN No.:: MRxxxxxx9c, Aadhaar No: 93xxxxxxxx6748, Status :Individual,
Executed by: Self, Date of Execution: 25/01/2024

, Admitted by: Self, Date of Admission: 25/01/2024 ,Place : Office		

Buyer Details:
Hi.;

'r AMBUD BUILDCON PRIVATE LIMITED

11/1, SARAT BOSE ROAD. City:- Kolkata, P.O:-PARK STREET, P.S:-Park Street. District-Kolkata, West
Bengal, India, PIN:- 700020 , PAN No.:: AAxxxxxxlP,Aadhaar No Not Provided by UIDAl, Status :Organization
Executed by: Representative

2 AMBUD PROPERTIES LLP
11/1, SARAT BOSE ROAD. City:- Kolkata. P.O:- PARK STREET, P.S:-Park Street, Distrlct:-Kolkata, West
Bengal, India, PIN:- 700020 , PAN No.:: ABxxxxxxIC,Aadhaar No Not Provided by UIDAl, Status :Organization,
Executed by; Representative .

3 AMBUD CONSTRUCTION LLP
11/1, SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET. P.S:-Park Street, DIstricb-Kolkata, West
Bengal. India, PIN:- 700020 , PAN No.:: ABxxxxxxOD,Aadhaar No Not Provided by UIDAl. Status :Organization,
Executed by; Representative		

T RAHARA REALTORS LLP
11/1, SARAT BOSE ROAD. City:- Kolkata, P.O;- PARK STREET, P.S:-Park Street. District:-Ko!kata. West
Bengal, India, PIN:- 700020 . PAN No.:: AAxxxxxxSM,Aadhaar No Not Provided by UIDAl, Status lOrganization,
Executed by: Representative —

5 NILGIRI INFRAPROPERTIES LLP
11/1, SARAT BOSE ROAD. City;- Kolkata, P.O:- PRAK STREET, P.S:-Park Street, District;-Kolkata. West
Bengal. India, PIN:- 700020 . PAN No.:: AAxxxxxxlG,Aadhaar No Not Provided by UIDAl, Status lOrganization,
Executed by: Representative —	

~T REKSHA SPACES PRIVATE LIMITED
11/1, SARAT BOSE ROAD. City:- Kolkata. P.O:- PARK STREET. P.S:-Park Street, Dlstrict:-Kolkata. West
Bengal. India, PIN:- 700020 . PAN No.;: AAxxxxxx9J.Aadhaar No Not Provided by UIDAl. Status :Organlzation,
Executed by: Representative			

— REKSHA REAL ESTATES PRIVATE LIMITEP
11/1, SARAT BOSE ROAD. City:- Kolkata. P.O:- PARK STREET. P.S:-Pari< Street, Distnct;-Kolkata, West
Bengal, India, PIN:- 700020 , PAN No.:; AAxxxxxx3Q,Aadhaar No Not Provided by UIDAl, Status lOrganizatlon,
Executed by: Representative

REKSNA H16HRISE PRIVATE lIMITEP \
11/1. SARAT BOSE ROAD, City:- Not Specified, P.O:- PARK STREETTf^^i
Bengal, India, PIN:- 700006 . PAN No.;: AAxxxxxx7A,Aadhaar No Not Ptovl
Executed by: Representative //

8 ilstrict:-Kolkata, West

^ bylJl^^atus lOrganization

o

o

25/01/2024 .Query No:-19042000193614 / 2024 Deed No : 1-01129/2024. ●
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REKSHA APARTMENTS PRIVATE LlMITEb					

Bera'annT pS®^70M?n' pam P Dtetrict:-Kolkata, West
lS;!i bytR^pmsenS AAxxxxxxSL.Aadhaar No Not Provided by UIDAl,

9

Status rOrganization

ATK CONTOURS INFRA LLP10

iSa'^rri^roo'X^'pK District:-Kolkata. West Bengal,
byf RepresenSve ‘ ^ ABxx)0(xx7B.Aadhaar No Not Provided by UIDAl. Status :Organization, Executed
ATK HOMES LLP							

Bena^'lnSa^P^N-'^SR'^WM P-S-Pa*Street, District-Kolkata, West
SeXTRepreLmabve ABxxxxxx9R,Aadhaar No Not Provided by UIDAl, Status lOrganization,

11

PLACID REALTORS LLP __

63, RAF! AHMED KIDWAI ROAD. City:- Kolkata. P.O:- PARK STREEf, P.S:-Park Street. District'-Kolkata West

ISelTby^RjpreJenteJ^e Provided by UIDAl. Status rOrganizatto^n,
ATK DWELLERS LLP				

P-*^=- P®r^ S^Bt, P.S:-Park Street. Districti-Kolkata. West Bengal.
India, PIN.- 700016 , PAN No.:; ABxxxxxx7R,Aadhaar No Not Provided by UIDAl. Status :Organization Executed
by: Representative

BRICKS LLP —

63, RAFI AHMED KIDWAI ROAD. City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street. District:-Koikata. West
Bengal, India, PIN:- 700016 , PAN No.:: ABxxxxxx3H,Aadhaar No Not Provided by UIDAl. Status lOrganIzation
Executed by: Representative

ATK CHATTELS REALTY PRIVATE LIMITED			
63, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District-Kolkata West
Bengal, India, PIN:- 700016 , PAN No.;: AAxxxxxx7M,Aadhaar No Not Provided by UIDAl, Status :Organization
Executed by; Representative

STONEWORKS LLP		

63. RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:- PARK STREET. P.S:-Park Street, Districtr-Kolkata, West
Bengal, India, PIN;- 700016 . PAN No.:: ABxxxxxx6P,Aadhaar No Not Provided by UIDAl, Status :Oiganlzation,
Executedby: Representative
T. R. INFRAPROJECTSPRIVATELIMITED
63, RAFIAHMEDKIDWAI ROAD.City:- Kolkata. P.O:- PARKSTREET, P.S:-Park Street. Districb-Kolkata, West
Bengal, India, PIN:- 700016 , PAN No.:: AAxxxxxx4M,AadhaarNo Not Provided by UIDAl. Status :Organization,
Execxitedby: Representative
kZAR PROPERTIES PRIVATE LffillTED
63. RAFI AHMED KIDWAI ROAD, Ci^:- Kolkata, P.O;- PARK STREET. P.S:-Park Street. Districb-Kolkata, West
Bengal, India, PIN:- 700016 , PAN No.;: AAxxxxxxSG.Aadhaar No Not Provided by UIDAl, Status :Organization,
Exeajted by: Representative	

12

13

14

15

17

18

Representative Details:
■, s-

mm.iSI,:'.

,**-P

1

MrARPITGIRIA

Son of Mr SUNIL KUMAR

GIRIA

Date of Execution -

55/01/2024, , Admitted by:
Self, Date of Admission:
25/01/2024, Place of
Admission of Execution: Office CaiXured

2SA1f2024Jan 2S 2024 1:30PH LT1

2Sn)ir202«

447/% I

A*
5^.

o
O!

i
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3^S, ROWLAND ROAD, City:- Not Specified, P.O:- BALLYGUNGE, P.S:-Bullygunge, District-South 24-
Parganas, West Bengal, India, PIN;- 700020, Sex: Male, By Caste: Hindu, Occupation: Business
Citizen of: India,, PAN No.:: BKxxxxxxOG, Aadhaar No: 92xxxxxxxx3284 Status : Representative
Representative of: AMBUD BUILDCON PRIVATE LIMITED (as DIRECTOR), AMBUD PROPERTIES
LLP (as DIRECTOR), AMBUD CONSTRUCTION LLP (as DIRECTOR), RAHARA REALTORS LLP (as
DIRECTOR), NILGIRI INFRAPROPERTIES LLP (as DIRECTOR)

2

MrAMIT SINGH

Son of Late LALIT MOHAN

SINGH

Date of Execution -

25/01/2024,, Admitted by:
Self, Date of Admission:

25/01/2024, Place of
Admission of Execution: Office Captured

Jan 25 2024 1:58PH UT) 2SA1/2024

25/01(2024

2. BAISHNAB SETH 1ST LANE. City:- Kolkata, P.O:- BEADON STREET. P.S:-Jorabagan. District:-
Kolkata, West Bengal, India, PIN:- 700006, Sex: Male, By Caste: Hindu, Occupation: Business, Citizen
of: India,, PAN No.:: BFxxxxxx2C, Aadhaar No: 31xxxxxxxx0560 Status : Representative,
Representative of: REKSHA SPACES PRIVATE LIMITED (as DIRECTOR), REKSHA REAL ESTATES
PRIVATE LIMITED (as DIRECTOR), REKSHA HIGHRISE PRIVATE LIMITED (as DIRECTOR),

REKSHA APARTMENTS PRIVATE Uft^lTED (as^PlRECTOR)	
3

SYED ABRAR IMAM

Presentant)
Son of SYED MOHAMMED

NEMAT

Date of Execution -

25/01/2024, , Admitted by;
Self, Date of Admission:
25/01/2024, Place of
Admission of Execution: Office

Captured

25(01(2024UTlJan2S 2024 1:32PM
25(01/2024

72, TILJALA ROAD. City:- Not Speafied, P.O:- GOBINDA KHATIK, P.S:-Beniapukur, District:-South 24-
Parganas, West Bengal. India, PIN:- 700046, Sex: Male, By Caste: Muslim, Occupation: Business,
Citizen of: India,, PAN No.:: AAxxxxxxIL, Aadhaar No: 67xxxxxxxx7855 Status: Representative,
Representative of: ATK CONTOURS INFRA LLP (as DIRECTOR), ATK HOMES LLP (as DIRECTOR),
PLACID REALTORS LLP (as DIRECTOR), ATK DWELLERS LLP (as DIRECTOR). ATK BRICKS LLP
(as DIRECTOR). ATK CHATTELS REALTY PRIVATE LIMITED (as DIRECTOR). ATK STONEWORKS
LLP (as DIRECTOR)			

4

FAIYAZALAM

Son of BARKAT ALl
Date of Execution -

25/01/2024, , Admitted by:
Seif, Date of Admission:
25/01/2024, Place of
Admission of Execution: Office

Captured

25(01(2024LT1Jan252024 1:5BNil
25(01(2024

39 RIPON STREET, City:- Kolkata. P.O:- PARK STREET, P.S:.:£ark^et, District:-Kolkata. West
B^gal, India, PIN:- 700016, Sex: Male, By Caste: MuslirOcGg^^^m^siness, Citizen of: India
PAN No.:: Alxxxxxx3F, /^dhaar No: 48xxxxxxxx9010 St^us: Representative of: T. K.
INFRAPROJECTS PRIVATE LIMITED

I %

7-
■ /

t
n

'1S

25/01/2024 .Query No:-19042000193614/2024 Deed No ;l-01129/2024.
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5

FIROZ MOHAMMED, (Alias
Name: MOHAMMED FIROZ)
SonofMd AYUB
Date of Execution ●●

25/01/2024,, Admitted by:
Self, Date of Admission:
25/01/2024, Place of
Admission of Execution: Office Captured

Jan2S 2024 1:39PM LTJ 25/01/2024
25/01/20U

Specified. P.O> CIRCUS AVENUE, P.S:-Beniapukur District--
RM^Lct Muslim Occupation: '
Business, Citizen of. India,, PAN No.:: AAxxxxxxSH. Aadhaar No: 32xxxxxxxx2314 Status ●
Representative, Representative of: KZAR PROPERTIES PRIVATE LIMITED (as DIRECTOR)

ildentifier Details:

ABDUL WAHAB
Son of ABDUL HAMID

TARAFDAR PARA. DASHADRANOE.
City:- Not Specified, P.O:- RAJARHAT
GOPALPUR. P.S:-RaJarhat, Dl8trict:-Norfri
24-Parganas. West Bengal, India, PIN;-
700136

25/01/2024 25/01/2024. 25/01/2024

Identifier Of Samsur AiTarafder, Bibi Sufia, Mr ARPIT GIRIA, MrAMIT SINGH. SYED ABRAR IMAM, FAIYAZ
ALAM, FIROZ MOHAMMED

r9; f u

FromSI.No To. with.area (Name>Area)
1 Samsur Ali Tarafder AMBUD BUILDCON PRIVATE LIMITED-0.916667 Dec.AMBUD PROPERTIES LLP-

0.916667 Dec,AMBUD CONSTRUCTION LLP-0.916867 Dec.RAHARA REALTORS
LLP-0.916667 Dec.NILGiRI INFRAPROPERTIES LLP-0.916667 Dec.REKSHA

SPACES PRIVATE LIMITED-0.916667 Dec,REKSHA REAL ESTATES PRIVATE
LIMlTED-0.916667 Dec.REKSHA HIGHRISE PRIVATE LlMITED-0.916667

Dec.REKSHA APARTMENTS PRIVATE LIMITED-0.916667 Dec.ATK CONTOURS
INFRA LLP-0.916667 Dec,ATK HOMES LLP-0.916867 Dec,PLACID REALTORS
LLP-0.916667 Dec.ATK DWELLERS LLP-0.916667 Dec,ATK BRICKS LLP-
0.916667 Dec.ATK CHATTELS REALTY PRIVATE LIMITED-0.916667 Dec.ATK
STONEWORKS LLP-0.916667 Dec,T. R. INFRAPROJECTS PRIVATE LIMITED-
0;916667 Dec.KZAR PROPERTIES PRIVATE LIMITED-0.916667 Dec

AMBUD BUILDCON PRIVATE LiM'ITED-0.916667 Dec.AMBUD PROPERTIES LLP-
0 916667 Dec,AMBUD CONSTRUCTION LLP-0.916667 Dec.RAHAFtA REALTORS
LLP-0.916667 Dec.NILGiRI INFRAPROPERTIES LLP-0.916667 Dec.REKSHA
SPACES PRIVATE LIMITED-0.916667 Dec.REKSHA REAL ESTATES PRIVATE
LIMlTED-0.916667 Dec.REKSHA HIGHRISE PRIVATE LlMITED-0.916667
Dec.REKSHA APARTMENTS PRIVATE LlMlTED-0.916667 Dec.ATK CONTOURS
INFRA LLP-0.916667 Dec.ATK HOMES LLP-0.916667 Dec,PLACID REALTORS
LLP-0.916667 Dec,ATK DWELLERS LLP-0.916667 Dec.ATK BRICKS LLP-
U.916867 Dec,ATK CHATTELS REALTY PRIVATE LIMITED-0.916667 Dec.ATK
STONEWORKS LLP-0.916667 Dec.T. R. INFRAPROJEGTS PRIVATE LIMITED-
0.916667 Dec,KZAR PROPERTIES PRIVATE UMITED-0.916667 Dec	

Bibi Sufia2

25/01/2024 .Query No:-19042000193614/2024 Deed No : 1-01129/2024.
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SI.No From To. with area (Name-Area)
1 Samsur AH Tarafder AMBUD BUILDCON PRIVATE LIMITED-1.01861 Dec.AMBUD PROPERTIES LLP-

1.01861 Dec.AMBUD CONSTRUCTION LLP-1.01861 Dec.RAHARA REALTORS
LLP-1.01861 Dec.NILGIRI INFRAPROPERTIES LLP-1.01861 Dec.REKSHA
SPACES PRIVATE LIMITED-1.01861 Dec.REKSHA REAL ESTATES PRIVATE

LIMITED-1.01861 Dec.REKSHA HIGHRISE PRIVATE LIMlTED-1.01861
Dec.REKSHA APARTMENTS PRIVATE LIMITED-1.01861 Dec,ATK CONTOURS
INFRA LLP-1.01861 Dec.ATK HOMES LLP-1.01861 Dec,PLACID REALTORS LLP-
1.01861 Dec.ATK DWELLERS LLP-1.01861 Dec.ATK BRICKS LLP-1 01861

Dec,ATK CHATTELS REALTY PRIVATE LIMITED-1.01861 Dec.ATK
STONEWORKS LLP-1.01861 Dec.T. R. INFRAPROJECTS PRIVATE LIMITED-
1.01861 Dec.KZAR PROPERTIES PRIVATE LIMITED-1.01861 Dec

AMBUD BUILDCON PRIVATE LlMITED-1.01861 Dec.AMBUD PROPERTIES LLP-

1.01861 Dec.AMBUD CONSTRUCTION LLP-1.01861 Dec.RAHARA REALTORS
LLP-1.01861 Dec.NILGIRI INFRAPROPERTIES LLP-1.01861 Dec.REKSHA
SPACES PRIVATE LIMITED-1.01861 Dec.REKSHA REAL ESTATES PRIVATE

LlMITED-1.01861 Dec.REKSHA HIGHRISE PRIVATE LlMITED-1.01861
Dec.REKSHA APARTMENTS PRIVATE LlMITED-1.01861 Dec.ATK CONTOURS
INFRA LLP-1.01861 Dec.ATK HOMES LLP-1.01861 Dec,PLACID REALTORS LLP-
1.01861 Dec.ATK DWELLERS LLP-1.01861 Dec.ATK BRICKS LLP-1.01861

Dec.ATK CHATTELS REALTY PRIVATE LIMITED-1.01861 Dec.ATK
STONEWORKS LLP-1.01861 Dec.T. R. INFRAPROJECTS PRIVATE LIMITED-

t.01861 Dec.KZAR PROPERTIES PRIVATE LIMITED-1.01861 Dec

2 BIbi Sufia

■■■jf

SI.No From To. with area (Name-Area)
Samsur All Tarafder AMBUD BUILDCON PRIVATE LIMITED-0.203611 Dec.AMBUD PROPERTIES LLP-

0.203611 Dec.AMBUD CONSTRUCTION LLP-0.203611 Dec.RAHARA REALTORS
LLP-0.203611 Dec.NILGIRI INFRAPROPERTIES LLP-0.203611 Dec.REKSHA
SPACES PRIVATE LIMITED-0.203611 Dec.REKSHA REAL ESTATES PRIVATE

LIMITED-0.203611 Dec.REKSHA HIGHRISE PRIVATE LIMITED-0.203611
Dec.REKSHA APARTMENTS PRIVATE LIMlTED-0.203611 Dec.ATK CONTOURS
INFRA LLP-0.203611 Dec.ATK HOMES LLP-0.203611 Dec.PLACID REALTORS
LLP-0.203611 Dec.ATK DWELLERS LLP-0.203611 Dec.ATK BRICKS LLP-
0.203611 Dec.ATK CHATTELS REALTY PRIVATE LlMITED-0.203611 Dec.ATK
STONEWORKSLLP-0.203611 Dec.T. R. INFRAPROJECTSPRIVATELIMITED-
0.203611 Dec.KZAR PROPERTIES PRIVATE LIMITED-0.203611 Dec

AMBUD BUILDCON PRIVATE LlMITED-0.203611 Dec.AMBUD PROPERTIES LLP-
0 203611 Dec.AMBUD CONSTRUCTION LLP-0.203611 Dec.RAHARA REALTORS
LLP-0.203611 Dec.NILGIRI INFRAPROPERTIES LLP-0.203611 Dec.REKSHA
SPACES PRIVATE LIMlTED-0.203611 Dec.REKSHA REAL ESTATES PRIVATE
LIMITED-0.203611 Dec.REKSHA HIGHRISE PRIVATE LlMlTED-0.203611
Dec REKSHA APARTMENTS PRIVATE LIMITED-0.203611 Dec.ATK CONTOURS
INFRA LLP-0.203611 Dec.ATK HOMES LLP-0.203611 Dec.PLACID REALTORS
LLP-0.203611 Dec,ATK DWELLERS LLP-0.203611 Dec.ATK BRICKS LLP-
0.203611 Dec.ATK CHATTELS REALTY PRIVATE LlMlTED-0.203611 Dec.ATK
STONEWORKS LLP-0.203611 Dec.T. R. INFRAPROJECTS PRIVATE LIMITED-
0.203611 Dec.KZAR PROPERTIES PRIVATE LIMITED-0.203611 Pec	

Bibi Sufia2

25/01/2024 .Query No:-19042000193614 / 2024 Deed No :I-01129/2024.
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Land Details as per Land Record
24-Parganas, P.S:- Rajarhat, Gram Panchayat: RAJARHAT BISHNUPUR-I Mouza-

27, Pm Code : 700135 Jagadishpur, Jl No:

-V*JV

.T- V'~.'ff- -

'II.
LI LR Plot No:- 413, LR Khatlan

No:- 2124
OwneninJi^ ^irfSr Gurdian:^

Address:3sffi^ ,
Classification;wr, Area;0.36000000
Acre,

Samsur All Tarafder

L2 LR Plot No:- 423. LR Khatian
No:-2124

Ownersn*?^ 3ni?r Gurdian:^
Address:3n6*i5i ,

Classification:^. Area:0.36000000

Acre,			
Owner:Jil5t?n Gurdian:Hi»PgT aif»r

Address:3fie*i)5T *nsiT - .
Classification:^?!. Area:0.08000000

Acre,

Samsur Ali Tarafder

L3 LR Plot No:- 423, LR Khatian
No:-2125

Bibi Sofia

M/SK.NAZRULISLAM^^
ArM Koikata

Q Ragn.No. 447/19

\

o o
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1^3

Endorsement For Deed Number: I -190401129 / 2024

"I*. *-

Admissible under rule 21 of West Bengal Registration Rule
of Indian Stamp Act 1899. 1962 duly stamped under schedule 1 A, Article number; 23

L'cA.tv.U,',

Presented for registration at 12:12 hrs
IMAM ..

on 25-^1 -2024, at the Office of the A.R.A. - IV KOLKATA by SYED ABRAR

f oe niarket value of this property which Is the subject matter of the deed has
2,26,61,446/-

been assessed at Rs

Execution is admitted on 25/01/2024 by 1. Samsur All Tarafder. Son of Nurbaks Tarafder. Atghara Dakshin Para P 0-
Gopalpur.Thana:Baguiati, North 24-Parganas, WEST BENGAL, India. PIN-700136. by caste Muslim, by ’ '
Profession Service, 2. Bifai Sufia, Alias Sufia BIbi, VWe of Samsur Ali Tarafder, Atghara, Dakshin Para
Thana: Baguiati,, North 24-Parganas, WEST BENGAL, India. PIN - 700136, by caste Muslim

P.O: Gopaipur,
by Profession House

ABDUL WAHAB, ,, Son of ABDUL HAMID, TARAFDAR PARA, DASHADRANOE P O' RAJARHAT
GOPALPUR, Thana: Rajarhat,. North 24-Parganas. WEST BENGAL, India, PIN - 700136. by caste Muslim bv
profession Business ' '

Execution is admitted on 25-01-2024 by Mr ARPIT GIRIA, DIRECTOR. AMBUD BuTlD^N PRIVATE LIMITED
(Private Limited Company), 11/1, SARAT BOSE ROAD, City:- Kolkata, P.O;- PARK STREET. P.S:-Park Street
Distnct:-Kolkata, West Bengal, India, PIN;- 700020; DIRECTOR, AMBUD PROPERTIES LLP (LLP). 11/1, SARAT
0OSE ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata,West Bengal, India PIN -
m0020; DIRECTOR, AMBUD CONSTRUCTION LLP (LLP). 11/1, SARAT BOSE ROAD. City:- Kolkata. P O'- PARK
STREET, P.S:-Park Street, District:-Kolkata, West Bengal, India. PIN:- 700020; DIRECTOR. RAHARA REALTORS

(LLP), 11/1, SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET. P.S:-Park Street. District:-Kolkata, West
Bengal, India. PIN:- 700020; DIRECTOR, NILGIRi. INFRAPROPERTIES LLP (LLP). 11/1. SARAT BOSE ROAD. City:-
Koikata, P.O:- PRAK STREET, P.S:-Park Street. District;-Kolkata, West Bengal, India, PIN:- 700020

Indetified by ABDUL WAHAB, , , Son of ABDUL HAMID. TARAFDAR PARA, DASHADRANOE, P.O: RAJARHAT
GOPALPUR. Thana: Rajarhat, . North 24-Parganas. WEST BENGAL, India, PIN - 700136, by caste Muslim, by
profession Business

Execution is admitted on 25-01-2024 by Mr AMIT SINGH. DIRECTOR. REKSHA SPACES PRIVATE LIMITED
-(Private Limited Company), 11/1, SARAT BOSE ROAD. City;- Kolkata. P.O;- PARK STREET. P.S:-Park Street,
DistricL-Kolkata, West Bengal, India. PIN;- 700020; DIRECTOR, REKSHA REAL ESTATES PRIVATE LIMITED
(Private Limited Company). 11/1. SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street.
District:-Kolkata, West Bengal, India, PIN:- 700020; DIRECTOR, REKSHA HIGHRISE PRIVATE LIMITED (Private
Limited Company), 1171, SARAT BOSE ROAD, City:- Not Specified, P.O:- PARK STREET, P.S;-Park Street. District:-
Kolkata, West Bengal. India, PIN:- 700006; DIRECTOR. REKSHA APARTMENTS PRIVATE LIMITED (Private Limited
Company), 11/1, SARATBOSE ROAD. City:- Kolkata. P.O:-PARK STREET, P.S:-Park Street. District-Kolkata, West
Bengal. India. PIN:- 700020

Indetified by /\BDUL WAHAB. , . Son of ABDUL HAMID, TARAFDAR PARA. DASHADRANOE. P.O: RAJARHAT
GOPALPUR. Thana; Rajarhat.. North 24-Parganas, WEST BENGAL. India, PIN - 700136, by caste Muslim, by
profession Business

.★ /SK.HAZRUUSLAM^'^
Area Koikata

Regn.No. 447M9 ^O
oo

iO
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Execution is admitted on 25-01-2024 by SYED ABRAR IMAM, DIRECTOR, ATK CONTOURS INFRA LLP (LLP) 63
RAF! AHEMD KIDWAI, City:- Kolkata, P.O:- PARK STREET.P.S:-Park Street. District;-Koikata. West Bengal, India
PIN:- 700016: DIRECTOR, ATK HOMES LLP (LLP). 63. RAFI AHMED KIDWAI ROAD. City;- Kolkata, P.O:- PARK
STREET, P.S;-Park Street, District:-Kolkata. West Bengal. India. PIN:- 700016; DIRECTOR. PLACID REALTORS LLP
(LLP), 63, RAFI AHMED KIDWAI ROAD. City;- Kolkata, P.O:- PARKSTREET,P.S:-ParkStreet, District:-Kotkata,West
Bengal. India, PIN:- 700016; DIRECTOR, ATK DWELLERS LLP (LLP), 63, Rafi Ahmed Kidwai Road, City:- Kolkata,
P.O:- Park Street, P.S:-Park Street, District:-Kolkata. West Bengal, India, PIN:- 700016; DIRECTOR. ATK BRICKS LLP
(LLP), 63, RAFI AHMED KIDWAI ROAD. City:- Kolkata. P.O:- PARK STREET. P.S:-Park Street, District:-Kolkata, West
Bengal, India, PIN:- 700016; DIRECTOR. ATK CHATTELS REALTY PRIVATE LIMITED (Private Limited Company),
63, RAFI AHMED KIDWAI ROAD. City:- Kolkata. P.O:- PARK STREET. P.S:-Park Street. DIstricL-Kolkata. West
Bengal, India. PIN:- 700016; DIRECTOR. ATK STONEWORKS LLP (LLP). 63. RAFI AHMED KIDWAI ROAD. City:-
Kolkata, P.O:- PARK STREET. P.S:-Park Street. District:-Kolkata, West Bengal, India, PIN:- 700016

Indetified by ABDUL WAHAB,, , Son of ABDUL HAMID. TARAFDAR PARA, DASHADRANOE, P.O: RAJARHAT
GOPALPUR, Thana: Rajarhat,. North 24-Parganas, WEST BENGAL, India, PIN - 700136, by caste Muslim, by
profession Business

Execution is admitted on 25-01-2024 by FAIYA2 ALAM,

Indetified by ABDUL WAHAB.,, Son of ABDUL HAMID. TARAFDAR PARA. DASHADRANOE, P.O: RAJARHAT
GOPALPUR, Thana: Rajarhat.. North 24-Parganas, WEST BENGAL, India, PIN - 700136, by caste Muslim, by
profession Business

Execution is admitted on 25-01-2024 by FIROZ MOHAMMED, , MOHAMMED FIROZ DIRECTOR. KZAR
PROPERTIES PRIVATE LIMITED (Private Limited Company). 63, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:-
PARK STREET, P.S:-Park Street, District:-Kolkata, West Bengal, India. PIN:- 700018

Indetified by ABDUL WAHAB,,, Son of ABDUL HAMID. TARAFDAR PARA. DASHADRANOE. P.O: RAJARHAT
GOPALPUR,Thana: Rajarhat., North 24-Parganas,WEST BENGAL, India, PIN - 700136, by caste Muslim, by
profession Business

C^'fied that required Registration Fees payable for ^Is document is Rs 2,26,712.00/- (A(1) = Rs 2,26,614.00/- ,E -
Rs 14.00/- ,1 = Rs 55.00/- ,M(a) = Rs 25.00/- ,M(b) « Rs 4.00/- ) and Registration Fees paid by Cash Rs 84.00/-, by
dline = Rs 2,26,628/-
Description of Online Payment using Government Receipt Portal System (GRIPS), Finance Department, Govt. ofWB
asilne on 25/01/2024 11:48AM with Govt. Ref. No: 192023240359788 608 on 25-01-2024, Amount Rs: 2,26,628/-.
Bank: SBI EPay (SBlePay), Ref. No. 6124182229122 on 25-01-2024, Head of Account 0030-03-104-001-16

-Certified that required Stamp Duty payaBle for this document is Rs. 9,06,477/- and Stamp Duty paid by Stamp Rs
10.00/-, by online - Rs 9,06,477/-
Description of Stamp
1. Stamp: Type: Impressed, Serial no 21541, Amount; Rs.10.00/-, Date of Purchase: 17/11/2023, Vendor name: S Das
Description of Online Payment using Government Receipt Portal System (GRIPS), Finance Department, Govt, of WB
Online on 25/01/2024 11;48AM with Govt. Ref. No: 192023240359788608 on 25-01-2024, Amount Rs: 9.06,477/-.
Bank: SBI EPay (SBlePay). Ref. No. 6124182229122 on 25-01-2024. Head of Account 0030-02-103-003-02

Mohul Mukhopadhyay

ADDITIONAL REGISTRAR OF ASSURANCE

OFFICEOF THE A.R.A. - IV KOLKATA

Kolkata,West Bengal

Regn.No. 447/19 ^O
OQ
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Jlertificate of Registration under section 60 jind Rule 69.
><sqistered i^ipooif -1

Volume number 1904-2024, Page from 75170 to 75216

being No 190401129 for the year 2024.

f Digitally signed by MOHUL MUKHOPADHYAY
Date; 2024.01.25 14:34:48 +05:30
Reason: Digital Signing of Deed.

(Wlohul Mukhopadhyay) 25/01/2024
ADDITIONAL REGISTRAR OF ASSURANCE

OFFICE OF THE A.R.A. - IV KOLKATA

West Bengal.

,N0.4*tn9 J
/ Arei

25/01/2024 .Quejv No:-19042000193614 / 2024 Deed No .1-01129^02^
Document is digitally signed.
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I

Government of West Bengal

Office of the District Land & Land Reforms
Officer

^8 *T^«r«TT

I

<rr
kV^7v

¥
Pc,-:,Certificate of Conversion

18/03/2025

i9/03/202S
Date :

Memo .● L-430^-1 (!l)/74/2025/DL&LRO/i596/202S

To

t^rsi

P.S.;

alteration of mode of use of

District:

Sub: Order allowing Change, conversion or
land.

13/02/2024Ref: His/Her application dated:

In terms of the provision laid ^
h^d ReUs TlefiS ;Usion
Jrw"h1rcf«03/^^^^ to the terms and condition as noted in scheduie-.L
or

Schedule-l

(Schedule of Land for which conversion is allowed vide case no. CN/202^7^)
New Plot No. Area Classification Classification for

( in as per ROR which permission
Acres) accorded

Share

Mouza With Khatian LR Plot No.
U. NO &PS No.(LR) Noted in the (after creationJLNo. & rs of Bata if any)

556 0.0500
5799555

13, ^T5iT^51^

Schedule - II
<mAp

(Terms ami coiiUUions lor

This nermission for conversion is without
\Vest Bengal Land Reforms Act, I of\ 954)

section 6 of the West Bengal Estate AcqmsrnonA<|n^^^j^We^s;^ei^^^ J

Tki. p.mimlo" lo; “"'“J™*"5“fSS'!*“foC“oAS «

ihapter HB[SM:q

a)
of

\
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177-

This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change. Conversion or alteration ot any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/lA-05/07 GE(M) dated 17.09.2009 of the Commissioner l^iieral,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West B^h^al, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

'S)

d)

e)

f)

g)

h)

i)

j)

k)

\
\

LR Act, 1955Collector u/s 4C of the
&

District Land & Land Reforms Officer

Dated: 18/03/2025

19/03/2025'
Memo

L J3Oii(;3l)/74/2025‘/DLaL.LRO/J596/i(i'f-i)/2025'

(i) The BL&LRO, for information and taking nece^qr
(ii) The RI, of the ^ for information and tak^^ecessary action,
(iii) Office copy of the certificate to be kept with the relevemp^i^fie^d

No:

action.

ifficer
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V

HE Aoc

Government of West Bengal

Office of the District Land & Land Reforms
Officer

^8 *!^5T«rr

I
cii

■ /Kvm . .

pQS.r

Certificate of Conversion

18/03/2025

19/03/2025
Date:

Memo; L- i30ii(.n)/'72/202S/DL&LRO/15:94/2025

To

31^ R'ib^ Si: 1%:

f5faT/'gi^

P.S.:

Sub: Order allowing Change, conversion or
land.

Ref: His/Her application dated: 13/02/2024

In terms of the provision laid "vifiL 5A'of^West Bengal
l":VroUs SS
belt'thrlfrcf£Ts1S terms and condition as noted tn schedule-II

1?r5i

^ :t8 -^Tf

alteration of mode of use of

District:

or

Schedule-1

(Schedule of Land for which conversion is allowed vide case no, CN/2024/15^Area Classification Classification for
asperROR which permission

accorded

Share— New Plot No.

Tl No & PS No.{LR) Noted in the (after creationV of Bata if any)

(in
Acres)

eJ^3\9C^ ;i>lld|5R556 0.0500 ^
5799556

t3,

Schguje^
ajid o^diHons ^b^crsion)

(Terms

l^f the provisions of chapter IIB
pmvisions of sub section(3) of

i/est Bengal Act I of 1954)

^Jmny provision of the Urban I-and
■^HeTown& Country (Planning &

involved.

This permission for conversiomtsw^^i^Ji^'^Sl^
of vfest Bengal Land Refortns Ac^. 1956,%n|^W9t»
section 6 of the West Bengal |®t^
This permission for

b) ( Ceiling and Regulation) Act,
Development) Act 1979, if thes^^.

,ai

a)

ct33of 19^)^ A
oolicable ief'w
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This permission for conversion is also without prejudice to any provision of the East Koikata
y Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

the land is situated within the areas of East Koikata Wetlands as defined in the East Koikata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change. Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable,

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time,

i) This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-

LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissio^r General,Land and Land
Reforms Deptt and Add! Chief Secretary to the Govt of W^ Bengal, published
24.09.2009 in the Koikata Gazette, Extraordinary.

d)

e)

f)

j)

on

Collector u/s 4C 6nhc WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025
is/oa/aoirL-i30.l,l(Jiy72/2035/DLaLRO/.lS94/i(i-iV9/2025

(i) The BL&LRO, for mfonnation and taking ne
(ii) The RI, of the for information and

(iii) Office copy of the certificate

No:

o^sary action,
talohg necessary action,

relevent ca^^ecord

(I SK.N*«ULISLA«^ife
Arsa Kolkat* \

O Regn.No. 447/19 L.

.and & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer

. !

Certificate of Conversion

Date: 18/03/2025

Memo: L-J30il(JO/73/^025/DL&LRO/iSS^/SOSS"

To

C3T^n^1^ an tn
TO:

f?H3T/nT% OT:

fsTSifS'PinT:

>8 n^'Tf

alteration of mode of use of

District:
P.S.:

Sub; Order allowing Change, conversion or
land.

Ref: His/Her application dated: 13/02/2024

In terms of the provision laid '^fkutelA'of^wtt Bengal

bdor^i^reffecf£T8/03/2025,rbject to the terms and condition as noted tn schedule-ll,
Schedule-I

of Land for which conversion is allowed vide ca^enmCm024A507^^Share Area Ciassification Classification lor
(in as perROR which permission

Acres)

(Schedule

Mouza With Khatian
JLNo.& PS No.(LR)

New Plot No.LR Plot No.

Noted in the (after creation
of Bata if any)Deed

556 0.0400 ^
5799557

13,

Schedule - U

(Terms and cundiaoii(-f^r<^.v^rsion)
This permission for coriversion b wit^tit P;S“ecdS?'o'f
of West Bengal Land Reforms Act^
section 6 of the West Bengal Estate/

IIB

a)
igal Actl of 1954)

/ision of the Urban Land
& Country (Planning &This permission for conversion

b) ( Ceiling and Regulation) Act, 19
Development) Act, 1979, it these

IS
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT Vll of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
license from an appropriate authority is necessary, the order directing change, conversion

or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner^GenerafLand and Land

Reforms Deptt and Addl Chief Secretary to the Govt of West'^ngal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. \\

k:

or
a)

e)

0

g)

h)

i)

j)

k)

\

Collector u/s 4C WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025

i9/03/2025"L-j30n(11)/73/2025/Dt&uao/JS92/l(i-iii)/2025

(1) The BL&LRO, for information and taking nec^&
(ii) The RI, of the 1 for information and takir

(iii) Office copy of the certificate to be kept wi

No:

action,

lecessary action,

casd^ecord

// */SK.
I I Aim Kolkata \
O Kagn.No. 447/19

I

iSira Reforms Officer

<
o
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Government of West Bengal

Office of the District Land & Land Reforms
Officer

*T^5r«TT

Certificate of Conversion

18/03/2025

19/03/2025
Date:

Memo : L-130il(H)/77/2025/DLS LRo/.1590/2025

To

ITPf:

to

P.S.: -m^sn^

Sub: Order allowing Change, conversion
land.

Ref: His/Her application dated: 12/02/2024

alteration of mode of use of

District:

or

„ o, *. p,o.i.i.n I.K1
Act, 1955 as accorded to himAer for change, conversion
Land Reforms Rules, 1965 one class to another as noted in the schedule-1
or

Schedule-I

(Schedule of Land for which conversion is allowed vide case
MouzaWilh Khatian LR Plot No. New Plot No.
ILNo & PS No.(LR) Noted in the (after creationJLINO.& r» of Bata if any)

.CN/2024/1507/838)no

Classification forClassification

per ROR which permission
accorded

Share Area

(in as

Acres)

555 0.0400
579

13,

9551

Schedule-II

(Terms and coiiditiojis for conversion)
any of the provisions of chapter IIB

WaS^^f^ provisions of sub section(3) of
l^^.(West Bengal Act I of 1954)

This permission for conversion is wi ^
West Bengal Land Reforms Ac»'

section 6 of the West Bengal^«ate^A^{tj<?§(^
This permission for conversifen

b) ( Ceiling and Regulation) A f involved
Development) Act, 1979, if^^re applicable to involved.

a)
of

any provision of the Urban Land
ieTown& Country (Planning &

A
IC
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
license from an appropriate authority is necessary, the order directing change, conversion
alteration is subject to obtaining such approval or permission or license from such

authority as soon as the order granting change or conversion as sought tor is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be detennined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance vrith the notification bearing no. 4296-

LR/lA-05/07 GE(M) dated 17.09.2009 of the Commissione^General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Wesf^engal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

or
d)

or

e)

f)

g)

h)

i)

j)

k)

\’

CoUector u/s 4C orttie WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025

13/03/202^L-J3Oil(Ji)/77/2O25/DUaCRO/.l59O/J(MM)/202&

(i) The BL&LRO, for information and taking nece^
(ii) The RI, of the for information and taki:

(hi) Office copy of the certificate to be kept with the relevent cas'

No:

^ action,

^ecessary action,
ecord

lid Reforms Oflicer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer

4v

m I

Certificate of Conversion

18/03/2025

i9/03/2025‘
Date :

Memo ; L i30il(H)/S0/2025/DL&LRo/15S9/2025

To

3T:
TO:

rb\SR».®i^.bvbpTsT/Tf^ OT:

^TOT:

P.S.:

alteration of mode of use of

District;

Sub: Order allowing Change, conversion or
land.

Ref His/Her application dated: 12/02/2024

of the provision

L^d ReUs SntS {emission ^
'from f8/03/2025/su"ject to the terms and condition as noted in schedule-II.or

below

Schedule-1

(Schedule of Land for which conversion is allowed vide case
Mouza With Khalian LR Plot No.
JLNO.&PS NO.CLR) Noted in.he (a«er

. CN/2024/1507/837)no

Classification Classification for
per ROR which permission

accorded

AreaShareNew Plot No.
(in as

Acres)
Deed

555 0.0400579

13,

9552

Schedule - II

(Terms and

b) f Ceitina and Regulation) Act, me’CAat 33 of 1976)^^ town oc
Sopm% Act, 1919. if

r conversion)

a)

.1
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VTl of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion

alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change. Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which peimission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-

LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

c)

d)
or

e)

f)

g)

h)

i)

j)

k)

V

Collector u/s 4C he WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: imviop
J9/O3/202SL-.J3DJi(U)/80/20iS/DL&LRO/J5S3/j(Lm;^202S

(i) The BL&LRO, for information and taking nec

(ii) The RI, of the ^ leii iS- 1 for information and ta^j
(iii) Office copy of the certificate to be kept with the relevent c;

No:

isary action,

necessary action.

Sv Record
X

:t Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer

^8 ^5T*rr

4

.v\E A 0/1^ '

(3^
u.
U-

y
‘’■o\ (.

A

\

Certificate of Conversion
Pr;..

● /

Date: 18/03/2025
Jil/oi/2025'Memo : L-A30iJ(-^0/78/2025/DL8^LRO/i688/2025

To

P.S.;

alteration of mode of use of

District;

Sub: Order allowing Change, conversion or
land.

Ref: His/Her application dated: 12/02/2024

In terms of the provision laid down in sec
Act, .955 as amendedup «
Land Reforms Rules, 1965 permission ther as noted in the schedule-I

4C of the West Bengal Land Reforms
ion of Rule 5A of West Bengal

or

Schcdule-I

of Land for which convei-slon is allowed vide case
New Plot No.

in the (after creation
of Bata if any)

. CN/2024/1507/836)no

(Schedule Area Classification Classification for
as per ROR which permission

accorded

Share
LR Plot No.Mouza With Khatian

JLNO.&PS No.(LR) Noted
(in

Acres)
Deed

555 0.0400
5799550

13,

le-n

This permission for

™,—n I7.=T.;S‘(“S4“

for conversion)

●s

a)
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This permission for conversion is also without prejudice to any provision of the East Kolkala
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This pennission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with tlie notification bearing no. 4296-

LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioi^^^eneralXan d and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Wesl^ngal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. \\

c)

d)

e)

f)

g)

h)

i)

j)

k)

Collector u/s 4C of thiTWBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025

49/03/2025"L-.l30ii{Ii)/78/2025/t)L&lRO/i588/j(H(^)/20a5

(i) The BL&LRO, for information and taking neces^
(ii) The RI, of the for information and takingie\s£ssary action,

(iii) Office copy of the

No:

action.

forms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer

V'
Vort^laf.

f.'Oi >■;

r.;7l

liiCiT;

●'■ O

'O >-
- > p.

Certificate of Conversion

18/03/2025

19/03/2025
Date :

Memo : L-.1301i(ti)/8,i/2025/DLa.LR:o/.|5:85'/202S

To

^ ^ ^51^ csicsi^ ar: frj5TW:

t^rsr

P.S.:

Sub; Order allowing Change, conversion
land.

Ref; His/Her application dated; 12/02/2024

alteration of mode of use of

District:

or

is hereby accorded to Mm/her for change, conversion
class to another as noted in the schedule-I

noted in schedule-11.

Act, 1955 as ^ ,
Land Reforms Rules, 1965 permission

alteration of mode of use of land from one
below lith effect from 18/03/2025, subject to the terms and condition as
or

Schedule-I

(Schedule of Land for which conversion is allowed vide case M
MouzaWith Khatian
JLNo&PS No.(LR) Noted in the (after creation

Deed of Bata if any)

. CN/2024/1507/834)

Classification Classification for
as per ROR which permission

accorded

AreaNew Plot No. ShareLR Plot No.
(in

Acres)

q4J\S«1555 0.0500 ^579

13,

9549

Schedule - II

(Terms and conditions foiy;ttiivc^n)

section 6 of the West Bengal Estate Acq^iist^n «
This permission for conversion is also ^iffifu^
( Ceiling and Regulation) Act, 1976 (
Development) Act, 1979, if these are

a)
;al Act I of 1954)

ion of the Urban Land

Country (Planning &

a

210



This permission for conversion is also witliout prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VH of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of2006).

Where the object of change or conversion is to use the land for a purjDose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to pennission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/lA-05/07 GE(M) dated 17.09.2009 of the Commissioner General,Land and Land

Reforms Deptt and Addl Chief Secretary to the Govt of Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

d)

e)

f)

g)

h)

i)

j)

k)

V
V

Collector u/s 4C of leWBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025

49/03/2025L- l30il(.lO/8.l/2025^/I>ta#Leo/J5‘85/i(«4ii)/2025'

(i) The BL&LRO, ffi6iifq:iib for information and taking

(ii) The RI, of the ir"iriiub- ^ information and t^'
(iii) Office copy of the certificat

No:

ary action.

necessary action.n

with the relevent case'Record

istrict Land & 6^d Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms

Officer
..●1

/ '
\y .O

O-

Certificate of Conversion

Date: 18/03/2025

i.9103/2025Memo: l-.130it[n)/76/2025/DL&.LRO/J583/2025

To

totSWTT:

District:P.S.: ?

Sub; Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 12/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Informs
Act 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 penuission is hereby accorded to him/her for chmge, cotiversion

alteration ofmode of use of land from one class to another as noted m the schedule-!
effect from 18/03/2025, subject to the terms and condition as noted in schedule-U.

or

below with

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/833)
Area Classification Classification for
(in

Acres)

LR Plot No. New Plot No. ShareMouza With Khatian
JLNo. & PS No.(LR) Notedlnthe (after creation

of Bata if any)

as per ROR which permission
accorded

Deed

555 0.0500579

13,

9548

Schedide-II

(Terms anU'Ct^a^tionTroivconversion)
o'! This permission for conversio^is without prejiidh^ provisions of chapter IIB
^ of West Bengal Land Refor^4 Act, 1955 bfth^rovisions of sub section(3) ot

section 6 of the West BengaJ.^yt§,'A4^^jJ^_«^^tY^West Bengal Act I of 1954)
This permission for conver^n i4 aJ^l^^ut* prejuJigj 3 any provision of the Urban Land

b) ( Ceiling and Regulation) A&0\^Act 33 of Town & Country (Planning &
Development) Act, 1979, if %se\re applicable to^^^d involved.
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII ot 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Consen^ation and Management) Act, 2006 (West Bengal ACT VII of2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change. Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

Tills conversion certificate is issued in accordance with the notification bearing no. 4296-

LR/1A-05/07 GE(M) dated 17.09.2009 of the Commi^ioner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of^est Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. \

CJ

d)

e)

f)

g)

h)

i)

j)

k)

\

Collector u/s 4C he WBLR Act, 1955
&

District Land & Land Reforms Officer

Dated: 18/03/2025

,l9/6a/202&
Memo

L-.J30,li(.lU/76/202^/Dt8< LftO/J^83/J Ct--iii)/2025

(i) The BL&LRO, for information and taking neb^s^ry action,
(ii) The RI, of the JIW1^5 ^ infonnation and takiq^ecessary action,
(iii) Office copy of the certificate to be kept with the relevent cas^e^ecord

No.-

District Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer

^8 *T^n«lT

■f

li'rS:
T
»/

m V"
^●- '

St
v:\\0\

O
D

Certificate of Conversion

18/03/2025

i9/03/2025'
Date :

Memo ; l .t30.1i(.*»)/79/2o2S/Oi-S lRo//576/202^

To

totoW:

P.S.:

Sub: Order allowing Change, conversion
land.

Ref: His/Her application dated: 12/02/2024

District: ^8

alteration of mode of use ofor

or

below

Schedule-I

(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/8^I Classification for

per ROR which permission
accorded

Area ClassificationNew Plot No. ShareLR Plot No.

Noted in the (after creation
Deed

KhatianMouza With

JLNo. & PS No.(LR)
(in as

Acres)of Bata if any)

556 0.0400
579

13,

9545

Schedule -11

(Terms and conditions for conversion)

('’the land in

a)

This permission for conversion is als^\^
( Ceiling and Regulation) Act, 1976' 1^
Development) Act, 1979, if these ar^WSh ic^^ to

b)

o
2. k/
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This permission for conversion is also without prejudice to any provision of the East Kolkala
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon, as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, tlie order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than

the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with thenotification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissiori§sGeneral,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Wesf^ngai, published
24.09.2009 in the Kolkata Gazette, Extraordinary, \\

C)
●V

d)

e)

i)

g)

h)

i)

j)

k)

on

\

\

CoHector u/s 4C of the WBLR Act, 1955
&

Bistricf Land & Land Reforms Officer

Memo Dated: 18/03/2025

19/03/1025L- 130j 1 (JJ)/79/2Q25/t>L& M/.S5T6/i{i -(ii)/20^

(i) The BL&LRO, for information and taking
(ii) The RI, of the ^T3iI^^|&--i%^^-I for information and takihg
(iii) Office copy of the certificate to^^_;

No:

action,

tecessary action.

J^cord

neci

ith the relevent cas<

■ict Land & Land Reforms OfTicer
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Government of West Bengal

of the District Land & Land Reforms
Officer

o●tiA.7

Office U/ r-:

€
u.
U-

O
*

■%.
0.

Certificate of Conversion

18/03/2025

39/03/2025
Date:

Memo ; l-3301l(lO/277/202'1/t>L£L LRO/3581/2025-

To

COTTO:

TO:

fS'Pi'ff:

P.S.: OTTf^^

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated:

District:

\2I02I202A

. j ● 4P rtf thp West Bengal Land Reforms

In terms of the provision laid provision of Rule 5A of West Bengal

,^:VreUs au£f9b3^ ;^on
or

Schedule-1

of Land for which conversion is allowed vide case
.CN/2024/1507/83 Dno

(Schedule Area Ciassification Classification For
(in as per ROR which permission

Acres) accorded

Share
With Khatian LR Plot No. New Plot No.

JLNO.&PS No.(LR) Note™

TTf®5T oTlTO^555 0.0400
579

13,

9547

Schedule-II

«tras ana couditions for conversion)

^io^a^withoul prejudice to any of the provisions of chapter IIB
^g^^S955 J any of the provisions of sub
jHal Estate'^cquisition Act 1953.(West Bengal Ac

^ ) without prejudice to any provision of the
Act 33 of 1976) & theTo-A'ii& Country (Planning &
applicable to the land involved.

This penms^
of

section® of l£

a) LandR

This pe mi sio
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defmed in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of tlie Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

Tlie Land Revenue shall be determined as per sec. 23 of amended WBLK Act.

accordance with the notification bearing no. 4296-
LR71 A-0^07 GE(M) dated 17.09.2009 of the Commissid^r General,Land and Land

Secretary to *e Govt of W^Bengal. published
24.09.-.009 in the Kolkata Gazette, Extraordinary. ^ '

c)

d)

e)

0

g)

h)

i)

j)

k)

on

\

\ s

Collector u/s 4C of'fhe WBLR Act, 1955
&

District Land & Land Reforms Officer
Memo

No: k-.130.ii(ii;/2T7/202'^/DLafRO/i5Sl/j(i4nj/2O25

(i) The BL&LRO, for information and taking'h^ssary action

for information and&g necessao- action
(m) Office copy of the certificate to be kept with the relevenl 'o^ Record

AT63 Kolkit* \
Na. 447/19 M

Dated: 18/03/2025

19/03/2025

istrict Land & Land Reforms Officer

/
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Government of West Bengal

Office of the District Land & Land Reforms
Officer

^8 ^5T«rr

o;

O ● » 4

Certificate of Conversion p'-

18/03/2025

i9/03/2025

Date:

Memo : L'-iaQiitlO/ls/^oz^/OtStlRo/j5T8/202S

To

a^- 1^*
SIW:

f54>Hr*.

P.S.;

Sub: Order allowing Change, conversion or
land.

Ref: His/Her application dated: 12/02/2024

District: 'Sdri ^8

alteration of mode ol use ot

in terms .jTvjiV fte'^Vovi^on'^o?kJeTof
ReforSt's SI 1965

~d condmon as noted in scUedule-Il,or

below

Schedule-I

of Land for which conversion is allowed vide case
Share

no. CN/2024/1507/830)
(Schedule

ClassiHcation Classification for
per ROR which permission

accorded

AreaNew Plot No.LR Plot No.

Noted in the (after creation
of Bata if any)

KhatianMouza With

JL No. & PS No.(LR)
(In as

Acres)
Deed

555 0.0500
579

13,

9546

Schedule - II

(TermSTaatl conUltioiis for conversion)

(, ceiling ana ap/i?&ii!e to the land involved.

a)

Development)
f</

<S
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
tlie land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessaiy, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This pennission of conversion will also stand revoked if the land is used for other than

the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commi^oner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt ol
24.09.2009 in the Kolkata Gazette, Extraordinary.

ft)

d)

e)

f)

g)

h)

i)

j)

k)

'est Bengal, published on

y

Collector u/s 4C the WBLR Act, 1955
&

District Land 4& Land Reforms Officer

Memo

No: L i30tt(lD/76:^/2025^/DL^ tR.ofiS7Q/i(i i\Y)!2oi^K
\ \

(i) The BL&LRO, for infonnation and taking necesS^
(ii) The RI, of the for information and takiri^mbcessary action,
(iii) Office copy of the certificate to be kept with the relevent case K^ord

Dated: 18/03/2025

isjQ3/20li

action.

District Land & Land Reforms Officer

*A.hazruusi>my>
I Ar93 Kolkata \

NO. 447/19 JO *'*9'’
OO.

*5“z.
A
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Government of West Bengal

Office of the District Land & Land Reforms
Officer

:-:0

●vV'--
0.

Certificate of Conversion

18/g|/gp2»
19/03/2025

-Date
Memo : l-.ia0-H(in/Q7/90

To

5 It f5

tS^rfSTT:

District: 5'3fJ ^8P.S.: ftlAVlfiTlt

Sub; Order allowing Change, conversion or alteration of mode of use of
land.

Ref; His/Her application dated: 12/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Informs
Act 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to himdier for change, conversion

alteration of mode of use of land from one class to another as noted in the schedule-!
18/03/2025, subject to the terms and condition as noted m schedule-11.

or

below with effect from

Schedule-1

(Schedule of Land for which conversion is allowed vide case no
. CN/2024/1507/828)

Classification Classification for

as per ROR which permission
accorded

Share AreaNew Plot No.LR Plot No.Mouza With Khatian
JL No, & PS No.(LR) Noted in the (after creation

of Bata if any)

(In
Acres)Deed

556 0.0400579

13, ?rrsn^5i&

9544

Schedule - ll

Conditions for conversion)

r^dice to any of the provisions of chapter IIB
of the provisions of sub section(3) of
ct 1953.(West Bengal Act I of 1954)

(Tej:inS a|itj*<rc

This permission for coj^'erribnri^^mTb
of West Bengal Land1?Le|j3fms Act, 1955^nd

section 6 of the Wep^'^ngaf.-i^am^Wdociifeujt
This permission for
( Ceiling and Regul
Development) Act,

a)

Aiaa K0»fu»ia ' i\ tti. i ^
eftioais^JatolViftthoit-pfeudice to any provision of the Urban Land

- - ) -''*^75) ^ the Town & Country (Planning &
o the land involved.

\) Act, 1976 (Act 33

^f these are applitsi
9>

west
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This permission for conversion is also without prejudice to any provision of the East Koikata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Koikata Wetlands as defined in the East Koikata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VTI ot 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion

alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought lor is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is u.sed for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-

LR/1A-05/07 GE(M) dated 17.09.2009 of the Comn^^sioner Genera!,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt a^>^est Bengal, published on
24.09.2009 in the Koikata Gazette, Extraordinary.

c)
X-

d)
or

e)

f)

g)

b)

i)

j)

k)

\

Collector u/s 4C of the WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025

L-i30H(.U)/97/202^/DL&LRO/i5-7^/.f(i-iM)/202SNo:

(i) The BL&LRO, for information and taking
(ii) The RI, of the for information and

(iii) Office copy of the certificate to be kept with the relevent

Pessary action.ni

:cessary action.
;ord

0:^
/

Dikrict Land & Land Reforms Officer

I Area Koikata \
O R#gn.No. 447/19 M

<Q OZ.

wEsyVs
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Government of West Bengal

Office of the District Land & Land Reforms
Officer

v\

C«

● I

Certificate of Conversion

18/03/2025

.19^3/2025*
Date :

Memo : L-i30il[ii)/70/3O2&/DLg^tRO/i571/2O25^

To

STIH:

P.S.:

Sub: Order allowing Change, conversion or
land.

Ref: His/Her application dated: 12/02/2024

alteration of mode ot use ot

District:

In terms of 'he provision laid

or subject to the terms and condition as noted in schedule-II.
below

Schedule-1

tScheduleofLand for which conversion is allowed Wde^ase ^ ^

^ Area Classification Classification for
per ROR which permission

accorded

. CN/2024/1507/826)no

Share
MouzaWith Khatian LR Plot No. New Plot No.
rtT^PS N0.(LR, N0.e_a lathe l.«er creat.oa (in as

Acres)
Deed

■5|Qia?r556 0.0300
579

13,

9542

Schedule-U

and conditions for conversion)

any

(Terms

^ of the provisions of chapter IIB
provisions of sub section(3) of
L(West Bengal Act 1 of 1954)

This permission for conversion is
of West Bengal Land Reforms ^
section 6 of the West Bengal

This permission for conversiJ
b) ( Ceiling and Regulation) A<

Development) Act, 1979, if |e^are applicable to th

a)

cquisition ACf,,^l9te

any provision of the Urban Land
16 Town & Country (Planning &
involved.

ce

)&

o
>

We si■●’Wrw,
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c) This permission for conversion is also without prejudice to any provision of the East Kolkaia
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, tlie order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act '>006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

n *1° issued in accordance with the notification bearing no. 4296-
LR/lA-05/07 GE(M) dated 17.09.2009 of the Commission
Reforms Deptt and Addl Chief Secretary to the Govt of We

24.09.2009 in the Kolkata Gazette, Extraordinary.

d)

e)

f)

g)

h)

i)

j)

k)

Generai,Land and Land

^engal, published on

Collector u/s 4C of BLR Act, 1955
&

District Land & Land Reforms Officer
Memo

Dated: 1^13/2025
j| 9/03/2025't-J30ij(J))/70/2025/DL&iRo/J672./i(i-iri)/2026'

(i) The BL&LRO, for information and taking
(ii) The RI, of the for information and ta^
(111) Office copy of the certificate to be kept with the relevent

§ 447/19 L

No:

nec^aiy' action.

N^ecessary action,
case^ecord

and & Land Reforms Officer
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2-00.

Government of West Bengal

Office of the District Lattd & Land Reforms
Officer

^8 ^5T«rr

Certificate of Conversion

18/03/2025

19/03/2025
Date:

Memo ; L'i30.u(ll)/55/2025/DL&LRo/15T3/2025

To

fSWT:

P.S.: 'STSn^^

Sub; Order allowing Change, conversion or
land.

Ref; His/Her application dated; 12/02/2024
. ■ ^ Ar nf the West Bengal Land Reforms

In terms of the provision laid ^ se^ provision of Rule 5A of West Bengal
Act. 1955 as amended up to date read ^th .i^ange
Land Reforms Rules. 1965 f to another as noted in the schedule-I

alteration of mode of use of

District;

, conversion

Schedule-1

is allovv^ed vide case no. CN/2024/1507/827).for which conversion is(Schedule of Land Area Classification Classification for
(in as per ROR which permtssion

Acres)

ShareNew Plot No.

556 0.0300 ^
5799543

13,

^le-11on
S for conversion)

If ^/

and ●J2
8fe*»*s,ithout'brejuWce ot any of the provisions of chapter IIB

of the provisions of sub '°%3) of
l953.(West Bengal Act I of 1954)

This permission fotyCon^i

f the Urban Land

This permission

rs

a)
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII ot 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VIT of 2006).

Where tlte object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with tjie notification bearing no. 4296-
LR/lA-05/07 GE(M) dated 17.09.2009 of the Commissii

Reforms Deptt and Addl Chief Secretary to The Govt of ’
24.09.2009 in the Kolkata Gazette, Extraordinary.

d)

e)

0

g)

h)

i)

j)

k)
:r General,Land and Land

k Bengal, published on
\

Collector u/s 4' le WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025

19/03/2025L-i30JJ(iJ>/5S/2O25/DLg^LRO/J573/J(Lili;/202k

(i) The BL&LRO, for information and taking nece^
(ii) The RI, of the for information and takin

(iii) Office copy of the certificate4abe kept with the relevent

No:

action,

necessary action,

case^cord

District Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer

>8 ’T^ST^TT

Certificate of Conversion

18/03/2025

i9/03/202S'
Date:

Memo : L'i30U(Jli)/Ti/20Z5/bL& LRO/.1563/2025'

To

P.S.;

Sub; Order allowing Change, conversion or
land.

Ref: His/Her application dated: 12/02/2024

In terms of the provision
Art 1955 as amendedup to date read with the provision
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversi
aftemSiZekuseof land from one class to another as noted in the schedule-!

with effect from 18/03/2025, subject to the terms and condition as noted in schedule-lL
Schedule-l

(Schedule of Land for which conversion is allowed vide case no
Mouza With Khatian
ILNo «& PS No.(LR) Noted in the (after creation

of Bata if any)

District; ^8

alteration of mode of use of

laid down in sec 4C of the West Bengal Land Reforms
of Rule 5A of West Bengal

or

below

.CN/2024/1507/824)

Classification Classification for

as per ROR which permission
accorded

AreaNew Plot No. ShareLR Plot No.
(In

Acres)Deed

556 0.0300579

13,

9540

Schedule - II

ccrms^and conditions for conversion)
prejudice to any of the provisions of chapter IIB

5 and any of the provisions of sub section(3) of
' isition Act l953.(West Bengal Act 1 of 1954)

ut

a) This permission,
of West Bengal

rout prejudice to any provision of the Urban Land
3 of 1976) & the Town & Country (Planning &
icable to the land involved.
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This Dermission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessaos the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to pennission for change. Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in genera! of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-

LR/lA-05/07 GE(M) dated 17.09.2009 of the Commissi^r General,Land and Land
Reforms Deptl and Addl Chief Secretar)' to the Govt of'
24.09.2009 in the Kolkata Gazette, Extraordinary.

d)

e)

f)

g)

h)

i)

j)

k)

Bengal, published on

n
WBLR Act, 1955Collector u/s 4Cof

&

District Land & Land Reforms Officer

Dated: 18/03/2025

49/03/20^5'
Memo

l-J3an(l0/T(/202S/DL&lJ?O/J563/l(i-ny/202S

(i) The BL&LRO, for information and taking

(ii) The RI, of the for information and ta

(iii) Office copy

No:

ssary action,

l^g necessary action,
te to be kept with the relevent ca^ Record

● / ' /

/sk.nazrulisum\^
Ar«a Kolkata \

District Land & Land Reforms OiTicer

O R*gn.No. 447/13 1^ r
2 o
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Government of West Bengal

of the District Land & Land Reforms
Officer

Office

Certificate of Conversion

18/03/2025

j9/03/2026T
Date :

I30il(li)/300/3.02‘I/Pt 6 LRO/iW7/202S-Memo; i-.

To

smT:

t»rsi

alteration of mode of use of

District:
P.S.;

Sub; Order allowing Change, conversion or
land.

Ref; His/Her application dated: 12/02/2024
Ar r,f thp West Bengal Land Reforms

in terms of the provision laid of Rule 5 A of West Bengal
Act 1955 as amended up to date ^^ead to him/her for change, conversion

ui'S.-. RukUM ,,
Schedule-I

conversion is allowed vide case no

New riot No.

.CN/2024/1507/822)

(Schedule of Land for which

Tl!T& PS NoTlR) N^Tilirte (after creationJLNO.& PS ofBataifany)

Classification Classification for
as per ROR which permission

accorded

AreaShare

(in
Acres)

0.0300556
5799541

13,

Schedule - H

for conversion)
(Terms aud conditions

This permission for convepion of sub section^) of
of West Bengal Land Reforms Act, 195, , AcikS® (West Bengal Act 1 of 1954)
:ection6oftheWestBengalEstat^cc,^u|o^^

Town& Country (Planning &
lahd involved.

a)

e t

This permission for conversion
( Ceiling and Regulation) ,
Development) Act, 1979, if the
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VIT oi 2006).

Where the object of change or conversion is to use the land for a purjjose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion

alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any otlier Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

Tills permission of conversion will also stand revoked if the land is used for other than

the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR7] A-05/07 GE(M) dated 17.09.2009 of the Commissiqner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of

24.09.2009 in the Kolkata Gazette, Extraordinary'.

i.

y

d)
or

e)

t)

g)

h)

0

i)

k)

;t Bengal, published on
\

●- \

\

\

Collector u/s 4C eWBLR Act, 1955
&

District Land & Land Reforms Officer

Memo
Dated: 18/03/20^

id/03/2025L-i30!l(n)/30o/2O24/DLail^O/.15^Y/J(i iiij/202

(i) The BL&LRO, for infonnation and taking
(ii) The RI, of the for information and taki

(iii) Office copy of the certificate to be kept with the relevent

No:

nece^ry action,

ecessary* action,

ecordcasi

listrict Land & L^d Reforms Officer

Ar§a Kolkata \
^●On.No.O

447/19

229



^0/

r/ ●\
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Government of West Bengal

Office of the District Land & Land Reforms
Officer

^8 ’T^^T'Tr

O-TC*

Wiln!?
ii

Certificate of Conversion

18/03/2025

i^/03ft02S
Date :

Memo ; L-.130D (D)/83/2025/Dl& tRO/1599/2025

To

tfTC?Pr 3TJsrpf:

f?T5ifS'PKI:

District; ^8P.S.: irl'6'il^^I^

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated; 13/02/2024

4C of the West Bengal Land Reforms
of Rule 5A of West Bengal

In terms of the provision laid down in sec
Art 1955 as amended up to date read with the provision
Land Reforms Rules, 1965 permission is hereby accorded to him/her for chmge, conversion
^ alteration ofmode of use of land from one class to another as noted in the schedule-!

18/03/2025, subject to the terms and condition as noted m schedule-II.
or

below with effect from

Schedule-1

(Schedule of Land for which conversion is allowed vide case no
.CN/2024/1507/845)

Classification Classification for

as per ROR which permission
accorded

Share AreaNew Plot No.LR Plot No.Mouia With Khatian
JLNo.&PS No.(LR) Noted in the (after creation

of Bata if any)

(in
Acres)Deed

555 0.0400579

13, fll''iilfliill?

9554

Schedule - II

(Terms ana conditions for conversion)

This permission for conversionTs w^S^rgMce to any of the provisions of chapter IIB

Development) Act, 19?! Wese are applicaMS tit«i land involved.t

o

o'A-
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This permission for conversion is also without prejudice to any
Wetlands (Conservation and Management) Act. 2006 (West
die land is situated within the areas of East Kolkata Wetlands as ned m he
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing ch^ge, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a penod of 90
days from the date of issue of the order granting change, conversion as sought tor is made.

This permission of conversion will stand revoked if the land is found already acquired under
proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion ur u uu
of prevailing laws enforcing prevention of environmental pollution affecting public nealtn
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

notification bearing no. 4296-
General,Land and Land

^yBengal, published on

d)

e)

0

any

g)

will stand revoked if tliere is any violation of tlie provision
h)

i)

j)

This conversion certificate is issued in accordance with the
LR/lA-05/07 GE(M) dated 17.09.2009 of the Commissio^
Reforms Deptt and Addl Chief Secretary to the Govt of We
24.09.2009 in the Kolkata Gazette, Extraordinary.

k)

e WBLR Act, 1955Collector u/s 4C
&

District Land & Land Reforms Officer

Dated: 18/03/2025

,13/03/2025^
Memo

l-.]3Oii(lU/83/2O25/DL2iLRo/.i599/j(i~m)/202o \

(i) The BL&LRO, for information and taking necessa
(ii) The RI, of the for information and taking n^ssary action,
(iii) Office copy of the certifi^teLto_hs^pt with the relevent case R

J

No:

.action.

rd

District Land & Land Reforms Officer
S/C.

O
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●A.

i

Government of West Bengal

Office of the District Land & Land Reforms

Officer

■T?«T<TT

Certificate of Conversion

Date: 18/03/2025

19/03/2025
Memo : L'15OJl03)/82/2O25/DL& LRo/1568/2025

To

District: ^8P.S.:

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 13/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to dale read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration ofmode of use of land from one class to another as noted in the schedule-!

with effect from 18/03/2025, subject to the terms and condition as noted in schedule-11.below

Schedule-I

(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/844)
Area Classification Classification for

as per ROR which permission
accorded

LR Plot No. New Plot No, ShareMouza With Khatian

JLNO.& PS No.(LR) Noted in the (after creation
Deed

(in
Acres)of Bata if any)

oirm^556 0.0500579

13,

9553

Schedule - II

for conversion)

This permission for co^Ce^t^iswTt^^Widice to any of the provisions of chapter IIB
^ of West Bengal L^diLefenns Act. I95\and^ny of the provisions of sub of

section 6 of tL wIt ^n||« 1953.(West Bengal Act 1 of 1954)
/ AuiKata \ \

This pennission h: prejudice to any provision of the Urban Land
b) ( Ceiling and Regha®n) Act, 1976 (Act 3/W/1976) & the Town & Country (Planning &

Development) Act/19^9, if these are app)i^// to the land involved.
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Thk nermission for conversion is also without prejudice to any provision “f East Kolkata
'*■ Wetlands (Conservation and Management) Act, 2006 (V^est Bengal AC f VI o „

the land is situated within the areas of East l^o'^ata Wetlands as
Wetlands (Conservation and Management) Act, 2006 (West Bengal AC 1 VII of -0 ).
Where the object of change or conversion is to use the land for a purpose for which approval
^license from an appropriate authority is necessary, the order direct.ng change, converston
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought tor is made.

d)

Where tlie application relates to permission for change, Conversion or alteration of an> Ian
having water body, the order allowing change, conversion or alteration is subject
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought tor is made.
This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any othei Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 20U6
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
prevailing laws enforcing prevention of environmental pollution affecting public health

in general of the locality at any point of time.

e)

f)

g)

h)
of

will also stand revoked if the land is used for other thanThis permission of conversion
the purpose for which permission is given.

i)

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with tlie notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissione>^eneral,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West'^engal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

j)

k)

Collector u/s 4C of the WBLR Act, 1955
&

District Land & Land Reforms Officer

Dated: 18/03/2025

j9/03/2025^
Memo

DJLaoa(n)/82/2026^/DLg^i.RO/No:

(i) The BL&LRO, for information and taking necessaiy^^tion.
(ii) The RI, of the for information and taking

to be kept with the relevenl case R

ssary action.
ird

(iii) Office copy^-^"^^^

'★/sk.hazrulisiamX^N
I Area KelKata \

qI Regn.No. 447/19 M

District Land & Land Reforms Officer

o

4 r:
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^{2.

●■niA

●s
O'

\t'#r

of ●est kGovernm
\%

Officer
Office of the Block

Dated, 31 ^^-0:^3No.COH/^S^ /B'iP-O/RAJ/^3
To

●Tit^rra’
f5pFT/^%

^ >2 Tff'^TTDistrict;
P,S.: ^vSMfliii^

Sub: Prayer for change of character of land from one
Ref: His/Her application dated: 04/07/2023

class to another

In terms of the provision laid 'j';,/*ij,j‘^pr7viIi'on '’1“^'^ 5A'of’wesl BengalAct 1955 as amended up to dale read ,,^r<irded to him/her for conversion of land

umi — rrrriHf^HlItStlow wHH e«.« .om2«;07«023
and condition as noted m schedule-il

from one

subject to the terms
Schediilc-l

. CN/2023/1507/2248)
(Schedule of Land for which conversion is allowed vide case no

' WUli Khatiun LH Flo. No. New IMol No.

3LNO.&FS No.(LH) Notc^d^inUa-

Classmcatien Classincatlon for
US per UOR which permission

accorded

ArenShare

(in
Acres)

0.0600 ^556
1176

f3<PtSiPT!^,
13,

0.544

Schedule-11

and conditions for conversion)(Tt‘rms s
of the provisions of chapter UB

i.sion for conversion is without prejudice to any
Act, 1955.

This permiss
of West Bengal Land Retorms

a)

b) This permission of conversion is al^o -‘'hout^-ldice to any *e P™vtsmn o^f me^Urtan
Pto„Lgt'De:dcp^:e:t0rt^979>

will stand affectingfor conversion

r-ailing laws -enforcing prevention
general of the locality at any point of time,

will also stand -revoked if the land

c) This permission

provision of prev
public health

d) This-permission-of conversion ^
purpose for which permission is

m

is used other than the

ofainendedWBLRAct.

The Land Revenue shall be^d^t^®ii4#e)
/

/<r/sK.HWRUL ISLAM
I Area Kolkata \

I

28/07/2023t

o
\✓*

V 0>
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2.($

5=ss2S25=r~s=i:;
24.09.2009 in-the Kolkata Gazette, Extraordinary,

f) Subject to approval of the Competent Authonty under the Wc^
Conservation in Non-Forest Areas) Act, ^.OOo.

on

Mgal Trees (Protection

^et, 1955

.rioT Rajarhat
CoHector u/MC

B.L.\
icer

Block

Dated; 28/07/2023
Memo:

(i) The RI, of for informaliDaa^ taking necessaiy action,
(ii) Office copy of the certificate to be kept with the relStten.1 case Record

Block Land & band Retm nis OlTlcer

'*/Sr."«IWtlSLAM\*'
Area Kolkata \

O Regn.No. 447/19 |-i

28/07/2023
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21^
O'

o

O

stiwngalof?Governm

^^^\Sfeforms Officer
^^^T'TT

Office of the Block

Ho.comsy IBlLROmAil ?,3
Dated. 3*

Memo
To

ii fg -a^

f5r(3T/^T%? ^TT^STIfT

District:
P.S.; ^iFSiT^

Sub: Prayer for change of character of land from one
class to another

Ref: His/Her application dated; 04/07/2023

In lenns of the provision laid J'J,
Act, 1955 as amended up to date read accorded to hinvher for conversion of land

“z=r.‘.r r”
and condition as noted in schedule-ll

from one

subject to the terms
Schedule-!

CN/2023/1507/2245)
ISchedule of Land for which conversion is allowed vide case no

Nvw Plot No.
Classification Classification for

ROR which permission
accorded

AreaShare
LR Plot No.
Noted in the (after creation

of Bata if any)

Mouza With Khatian
JLNO.& PS No.(LR)

(in as per

Acres)
Deed

556 0.0600
11769543

13, 5T3fi?f^

Schedule-II

and conditions for conversion)(Terms
of the provisions of chapter IIB

This permission for conversion is without prejudice to any
West Bengal Land Reforms Act, 1955.a)

of

b) This permission of conversion is also ^j^^^otMirejiKlKe to any the ^ (
“‘Si“;l^:;0^’it7k:^4amL.icable.othe.andinvoPlanning

%blic health in general ofthe locality at any pom . u k th

ion will also stand-revoked if the land is used other than the
A) This -permission -of conversion

purpose for which permission is given,

e) The Land Revenue
lended WBLR Act.

shall be detennined as per

f*/SK.NAZRULISUM\ll-
I Arma Kolkata

O Regn.No. 447/19

28/07/7.023
Page 1 of ^
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This conversion certificate is being issued in accordance with the iiouficalion bearing no.
4')96LR/lA-05/07GE(M) dated 17.09.2009 of the Commissioner General, Land and
Und Reforms Deptt. & Additional Chief Secretary to the Govt, of West Bengal, published
on 24.09.2009 in-the Kolkata Gazette, Extraordinary,

f) Subject to approval of the Competent Authority under the Wc^
Conservation in Non-Forest A reas) Act, 2006.

nn^ Trees (ProteetjonT^d

Collector u/s 4C of the WBLR Act, 1955
B.L. & L.R.Q-, Rajarhat
North 24-Parganas

Block Land & Land Reforms OITicer

Dated: 28/07/2023
Memo;

(i) The RI, of the for in>OR^ation and taking
(ii) Office copy of the certificate to be kept with thVr^vent case Record

BloclTLand & Land Reforms Officer

necessary action.

X.

's

02^
/♦/sk.nvruuslamX'^'^

/ Aret Kolkata \

o Regn.Nc. *47/19 M

28/07/2023Page 2 of 2
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tt Bengal

d Reforms Officer

iCfl *T55T«Tf

Gove enn

Office of the -\

lemo No.COM/ /Bill vC, RAJ/ 23 Dated. 3(.o'^-2oa3
iV

To

District: ^ >8
P.S.:

Sub: Prayer for change of character of land from one
Ref: His/Her application dated; 04/07/2023

class to another

laid down >n see 4C of the West Bengal L^d Reforms
read with the provision of Rule 5A of West Bengal
ion is hereby accorded to hinVher for conversion of land

schedule-I below with effect from

In terms of the provision
amended up to dateAct, 1955 as

Land Reforms Rules. 1965 permission
from one class to another as noted in the
subject to the terms and condition as noted in schedule-ll

Schedule-l

(Schedule of Land for .^hich conversion is allowed vide case no. CN/2023/15M
New Plot No.

the (after creation
of Bata if any)

Area Classification Classification for
nn asperROR which permission

Acres)

Share
LR Plot No.Mouza With Khatian

JLNO.&PS No.{LR) Noted in
Deed

¥[5n556 0.0600
U769545

13,

Schedule - II

and conditions for conversion)(Terms
of the provisions of chapter ilB

This permission for conversion is without prejudice to any
of West Bengal Land Refomis Act, 1955.

b) This permission of conversion is also ^3*“ {gybyl" the Town & Country (

a)

%blic health in general of the locality at any point of tim
d) This-permission-of conversion will also stand-revoked if the land is used other than the

purpose for which permission IS given.
23 ofamendedWBLRAcl.

e) The Land Revenue shall be determ^bi^^

® **7/19

l0,J

4
//

28/07/2023
1

P>
V
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A

This conversion certificate is being ‘n ot“ nd'a^
ufd i
on 24.09.2009 in-the Kolkata Gazette, Extraordinary. ^

● the WexiBftJgai 1\rccs (Protecti^
Subject to approval of the Competent ^'J otily undei
Conservation in Non-Forest Areas) Act, 2006.

0

Collector u/s 4C of the W RLR Act, 1955
B.L. &L.R.Q.. Rajarhat

North 24^arganas
Block l.and & Land Reforms OfTicer

Dated;

for information and taking necessar>' action,
be kept with the>ei^vent case Record

Block LaSi3"^and Reforms Officer

Memo:

(i) The RI, of the
(ii) Office copy of the certificate to

N,

28/07/2023
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o.

I*-,

Si t^W^Bengal
Reforms Officer

\q ^T^5T«fT

Govern...r
V <^,A,XITW«» 5TCa ●tj

<x

m.OOHI IBLLRO/RAJ/ Z'h

Office of the Bio

Dated. 2g-09-'2'O
Memo

To

2^

t^rst
^ ^8District:

of land from one
P.S.:

Sub; Prayer

class to another
for change of character

Ref: His/Her application dated: 04/07/2023

In terms

Act, 1955 as
Land Reforms
from one

subject to the terms
Schedule-l

. CN/2023/1507/227^
Classincarton

per ROR
of Land for whichconve^i^'^ -de case

of Bata if any)

no

Classification for
which permission

accorded
(Schedule AreaShare

(in as

Khatian

No.(bR) Noted m
Deed

Mouza With
JLNO.& I’S

Acres)

:SW0.0500555
51769555

13,

Schedule-11

(Terms and conditions for ^ provisions of chapter IIB
conversion is without prejudtee to any of the pro

^Sg^LandRcfonrrs
b) This permission of convereion ts also vvUhou

Planning & Deveiopm . , . r.>vnked-if there is any- ,

e) This permission for rtevenhon-of environmental pollution
provision of prevailing „ . -u any point of time,

ar This-pennission-of conversion wilUlso stano
^ purpot for which permission IS girem 	

The Land Revenue shall be dete^tfg^J^

\

Act, 1955.a)

'’t3tn97T)tS«"r^:unT(
applicable to the land involved.

of

violation of the
affecting

amended WBLR Act.

e)

O

C/
27/07/2023<f

ot2

\o^
o
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2{^

r2lS^X«0azeU=,Ex—ary

no.

and
under the West Bengal Trees (Protection N

^955WBLR
Collector u/s 4

iC

B.L. & L.FSiOTRajarhat
icer

Block L

Dated: 27/07/2023

Memo:

(i) TheRl, of the
(ii) Office copy

for information and taking necessary action,
with the relevcnt case Record

of the certificate to be kept
Land & Land Reforms OfficerBlock

27/07/2023
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2-20

vVe’^lfeenga!

PlJ^y^i^ReforrtJS

i®0/RA*i'' '23

c
i A.

Govej'nrfc
A (

Office of tha
Officer

>?5

Datfid- ‘Zg~bl--l<in

To

fll:3^^' t^'35‘.‘S^

P(oT/'5f^

froin or.e claifs to another

District; .t5<T
P.S.: ITT^^’

Sub; Prayer for change cf character-
04/07/2023 ..

Ref; Hls/Her application daiec:

■s"s ”™»»“‘“isrti- ”»—●-»«»*'Act, 1955
Land Reforms
from one

subject to the terms

as

class to

Schedule'!

is allowed vide case no
Share

. cis/2023/l 507/^7)^^
Classiricatltn for

isslon(Schedule of Land for >vi'ich cmr^
^ Fr PIqTno. New Piot No.

NLdinthe
Deed of8atrtli»o>)

ClsssihcatloaArea

(in .asner
Acres)

rOR which permis
accordec, Khatian

l‘S No-(t'R)
Mouza W'Uh

& -
3iprpr«r

0.0500: 555
11769536c3"!PCST7n^,

13,

nvSchednle
version)

of the provisions of chapter -
p und condifions for con(Terms

■ f„rconver«an is withow pwjudia » ®y
■"’'Xt BeS Land Retonns Act, 1955.. ^

provision ofr:SFtheToS«a"pointoftime.
7l rstonwllUlsosland-revoLedlfl^^

IS given.

● shall be detennined^^

a)
Of

o

is used other than the

d)

3^f amended WBLR Act.purpose

e) The Land Revenue

27/07/2023
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This conversion certifrcate is being G^Xanlrd"
fdVTnnTDepfi AdSnll a Secretary to the Gov,, of Wes, Bengal, pubhshed
oT^4 09 20T9 in-tte Kolkata Gaae„e, Ex,raordinary.

irv under the Wye^lB^gal Trees (Proiccuo
Subject to approval Competent Autoty
Conservation in Non-Forest Areas) Act, 2006-

0

BLR Act, 1955

& L.R-i?-. Raiarhat

B^nS'lltSafnrfon-.cer
Dated; 27/07/2023

Memo;

... m r,h.^T3ng5T5-mT3-l fof informatlenand,akingnecessary action.

Block Land'& l.and Reforms Ollicer

Collector u/s 4C

B.L

Block

27/07/2023
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2-KLCL

ref V-
iJr-,

:4: r^\
t Bengal

Reforms Officer

:i8 -^^rrrr

Govefi^
Office of the W

lny.vVi'U
Datgd. 2-8 ● ,To

f«n£>T/'9T^

District:
P.S.:

Sub: Prayer for change

Ref: Bis-'Her application

class to another
ofcharacterofland from one

ion dated: 04/07/2023

AC rf the West Bengal Land l^torms

=i£iSi;|SgSJ-SS2
ScUcdule-l

CN/2023/1507/2241)
,nd for wh.ch conversion.Uo-d.idecs.no etassiheation fur

which permission
accorded

(Schedule of I
MouiaWitiT
JLN0.&PS No.(LR)

Classihcahon
per Rt)R

AreaShare
LR Plot So. New Plot Nc-
Noledinthc (after creatam

D,ed ofBaia*f«nY)

(in as

Acres)

o3K(5t5T
OTn0-0600555

U769552cw?>t®n?n^r
13,

Schedule - H
for conversion)

(Terms and conditions
is without pnyudice to any of the provisions of chapter UB

This permission for conversion is
of West Bengal Land Reforms \a, . -a)

This permission of conversion is also —“7T)& rCnt^nS (
iJi ceiling and Regutomn ) Aci 976 evolved.
Planning & Development) Act, f *e

This perm.ssion lor 'env—a. pollution a«
^Xruh "Sn»l of the locality at any point ot nme.
This -permission -of conversion wiU also slaitd -r
purpoM for which permission is

is used other than therevoked if the land is

d)

of amended WBLR Act,les

e) The Land Revenue A'

afa 27/07/2023
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This conversion certificate is being issued in accordance with the notification bearing no.
4296LR/lA-05/07GE(M)datedl7.09.2009of the Commissioner General, Land and
Land Reforms Deptt. & Additional Chief Secretary to Ihe Govi. of West Bengal, published
on 24.09.2009 in-the Kolkata Gazette, Extraordinary,

f) Subject to approval of the Competent Authority under the
Conservation in Non-Forest Areas) Act, 2006. / {>

gal Trees (Protection and

A

Act, S955

B.L. Rajarhat
Block

Dated: 27/07/2023

.oKine \VCollector ii/s

Memo:

(i) The Rl, of the for information .and taking necessary action,
(ii) Office copy of the certificate to be kept with the relevent case Record

Block Land & Land Reforms OIBcer

27/07/2023
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.0

Bengal

of the

MemoNo.COM/ *72.^ /BLLR0/RAJ/£3

Goven n

Office

Dated. £8'C)9'2-£>2.3
To

3i:

pT5i
^ ^8District:

for change of character of land from one

': His/Her application dated: 04/07/2023

P.S.: -SWl^
class to another

Sub: Prayer

Ret:

In terms of the provision
Act 1955 as amended up to date
Land Reforms Rules, 1965 permission

Schedule-l
. CN/2023/1507/2263)is allowed vide case no

(Schedule of Land for which conversion is .
Lit Hot No. New Hot No.

> No(LU) Notodinthe (after creation> >o.(i.Kt of Bata if any)

Classification for
which permission

accorded

Area Classification
as per ROR

Share

(inMouza With
JLN0.& PS Acres)

556 0.0500
11769547

13, ■ftl'itiKS'lS

Schedule-II

for conversion)
(Terms and conditions

ion for conversion is without prejudice to any
Act, 1955.

IIB
of the provisions of chapter

This permission .
of West Bengal Land Reformsa)

b) This permission wiTf A« ^3*of 1976^) & tte Town & Country (Land ( Ceiling and Regu ation ) Act ^ .evolved.
Planning & Development) Act. 1979, thes PP

Jlng^oveS-of'environmental pollution affecting
● the locality at any point of time,

also stand-revoked if the land is used other than the

c) This pemiission
provision of prevailing
public health in general ol

ft) This -permission -of conversion
purpose for which permission IS given,

e) The Land Revenue shall be determtns^as

will

OT,
WBLR Act.

rejjtt

y*«v«i,,su,\'
C’c?£o

o
27/07/2023
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24.09.2009 in-the Kolkata Gazette, Extraordinary.on

itv under the West Befl^ recs (Protectionj
f) Subject to approval of the Competent Authority

Conservation in Non-Forest Areas) Act, 2006.
u/s4Cof the\VBl.U Act, 1955

B.L. &L.R.@..Rajarhat

BtocU»%nWoPn^Fomcer
Dated; 27/07/2023

CoHcciur

Memo:

(i) The Ri, of the
(ii) Office copy of the certificate to

for informatioifhn^ taking necessary

be kept with the reieveht case Record

Block L:md & Tand.Ucfoims Omcer

action.
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22(,
c* v'/;;

(Si

^ Bengal
^ ^Wnd Reforms Officer

mrnHo.COHI m /BLLRO/RM/23

Gove er

Office of the c.'ya

TTsn?

Dated. 2S 2-023
To

3T: 1^:

i class to another

District:
P.S.:

Sub: Prayer

Ref: His/Her application dated; 04/07/2023
AC' M fhf» West Bengal Land Reforms

in terms of the provision laid „vision of Rule 5A of West Bengal
Act, 1955 as amended up to dale r^ad .^^.^.^rded to hinVher for conversion of 'and
tand Reforms Rules. 1%5 P" with effect from 27/07/2023
frAm nne class to another as noicu m me

X terms and eonduion us noted in schcdulc-11

for change of character of land from one

Schedulc-1

.CN/2023/1507/2276)is allowed vide case no
(Schedule of Land for whiim co^vereicr^

Khatian ' Lu'lMai No. NmvHoiNo.
No (LR) Noted in tin- eatton

of Bala if any)

Arfta Classification Classification for
as per ROR which permission

accorded

Sisare

(inMou/.a With
JLN0.& PS ,\crcs)

:ST5rr0,0600556
i!76«554Cfl4»Cvi>'il4T^>

13,

Schedule-U

for conversion)( ferms ‘.ind conditions

This permission for conversion ,s wUheut prejudice to any
West Bengal Land Reforms Acu 1

IIB
of the provisions of chapter

a)
of

i’ if *csc arc applicable to the land involved.
b) This permission ot cunvcisum is <

Land ( Ceiling and Regulation ) Act
Planning & Dovelopmeni) Act. t ● violation of the

environmental pollution affecting
dll stand revoked-if there is any

s -enforcing prevention -of '
for conversion w

if the land is used other than the
,'ill also^dt This-permission-of conversion w

purpose for which permission is given

e) The Land Revenue shall bo dciermn
hr sec. 23 of ainbnde^BLR Act.
Sk.NAZRULlSLAM\*>
Arsa Koikata \

O R*gn.No. 447/19 -J

IS,

27/07/2023
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on :>4_09.2009 in-the Kolkata Gazciu:, Exiraordinai-x.
lion and

Authority under the Wesy^n^l 1 recs (IVf) Subject to approval of the Competent
Conservation in Non-Forest Areas) Act, 2006.

u/s4Co» tlit’W(n.R.Ul, 1955

B.U&L.R'vO., Rajarhat

Dated: 27/07/2023

CoUeclor

Block

Memo:

(i) The RT, of the fo'-
(ii) Office copy of the certificate to be kept with the rtkyent case Itccord

Bk.ck l.and & Land Reforms Oniccr

/^*/sK.NA2RULISUm\*
/ Area Kulkata \

O Reen.No. 447/19 L
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<,I

Governmeri^f

Office of the Block I
^T3in^

■^moNo.COt4/^2V II
To

31^

:i8

one class to another

District:
P.S.;

Sub; Prayer

Ref: His/Her application dated; 04/07/2023

for change of character of land from

/ir nf ihp West Bengal Land Reforms
laid down m sec 4C o ^ Bengal

●»qd with the provision of Rule 5A oi wcb b
^ t etrcby-accorded ‘o
L schedule-1 below with eftect from 27/07^023

noted in schedule-ll

In terms of the provision

Act, 1955 as amended up to date i
Land Reforms Rules, 1965 permission

another as noted m
and condition as .

from one class to

subject to the terms
Scht’dwle-l

. CN/2023/1507/2275)

(Schedule of Land for which conversion is allowed vide case no
New Plot No.

the (after cresHun
of Bala U‘any)

Classification Classification for
as per ROR which perimssion

accorded

AreaSiiare
LR Plot No.Khalian

No.(LR) Noted in
i)eed

(inMou/a With
JLNO.& PS Acres)

0.0600555
11769557

B,

IISchedule

conditions for conversion)(Terms and

This permission tor conversion is without prejudice to
of West Bengal Land Reforms Act, 1955,

any of the provisions of chapter IIB
a)

' ppUcable to the land involved.
b) This pcmiission of conversion is ot w

^ \nd ( Ceiling and Rcgulauon ) Act

will stand affecting

«.i..a—--
This -permission -of conversion

* for which permission is given.

w

d)
purpose d WBLR Act.

* shall be determined asThe Land Revenuee)

A/sk.na:rolisi>m *
AfB3 KolKsts

Q Rs,aiV.N3-
-J 27/07/2023
<:Paget of

o
!i

Z.
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This conversion certificate is being issued in accordance with the notification bearing no.
4296 LR/lA-05/07GE(M) dated 17.09.2009 of the Commissioner Genera!. Land and
Land Reforms Deptt. & Additional Chief Secretary to the Govt, of West Bengal, published
on 24.09.2009 in-the Kolkata Gazette, Extraordinary,

f) Subject to approval of the Competent Authority under the West Bj
Conservation in Non-Forest Areas) Act, 2006. /\

iKil Trees (Protection and

ii:ct;i955fCollector u/s 4<

B.L. &L.R.

omccr

Dated; 27/07/2023

Rajarhat

Memo:

(i) The RI, of the ?!I'i'i 1 for informatibn-and taking necessary
(ii) Office copy of the certificate to be kept with the rclevfent case Record

Block I.aiid & Lapd Reforms OtTiccr

N.

action.

fySK. NAZRUL ISLAm\t^
I Area Kolkata \

2 447/19 Lj
o
4^

o

27/07/2023Page 2 of 2 iVESl
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Governme

Office of the Block

^ToTT?

MemoNo.CON/^2/ /BukO/HAJ/23 Dated.To

C"STCSW 3T: I%J

f5r®T/’IT^ ^●

District: ^8

ne class to another
P.S.; mf<r51^

for change of character of land from oneSub: Prayer

Ref: His-Mier application dated: 04/07/2023

In terms of the provision laid Ruk^A of West Bengal
Act, 1955 as amended up to da e tcad ..ccorde<.\ to himAier for conversion of land
ui K„I». 1« .<«

noted in schediile-Il

Schedule-!

(Schedule of Lund lor which conversiun is allowed vide case no

from one class to

subject to the terms and condition as

.CN/2023/1507/2239)

Classification Classification for
per ROR which permission

accorded

AreaShare

(in as

Acres)

556 0.0500
1176

13, flTSr[W5l'C

9550

Schedule -U

and conditions for conversion)(Terms
of the provisions of chapter IIB

. This permission tor conversion is without prejudice to any
of West Bengal Land Reforms Act, 1955.

b) Thispermiss,onolconve.ionis .»wUhout^^Joany^^^
« t‘'l^:’efopmfnO a" ,\<)79: if these are applicable to the land involved.

stand affectingwillfor conversion

'ailing laws-enforcing prevention
ral of the locality at any point of lime.

c) This pemnsston
provision of previ
public health in gene

stand-revoked if the land is used other than thewill also
d) This -pemiission -of conversion

purpose for which permission is given.

The Land Revenue shall be dcicrm^SM
^OJA g^ed WBLR Act.as

V

Q ^«9n.No.

e)
SK.

o
^47/t9

27/07/2023

PageU^j^
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2.%l

ilh the noiificjition bearing no.
■\niissK)ner General. Land and

.of West Bengal, published
This conversion certificate is being issued in accorcbriGe w
4-596 LR/iA-05/0? GE(M) dated 17.09,2009 of the
Land Deptt & Additional Ch^f Secret^ to the OoU

24.09.2009 in-the KolkataGazette, Extraord.naiy.on

Trees (ProlocliofTand -
f) Subject to approval of the Competent Authority under the Wes

Conservation in Non-Forest Areas) Act, 200o,
Collector u/s 4C of the WBfU Act, l‘>55

B.L. &U.R.Q.. Rajarhat
North 24-Parganas

Block Band & Band Reforms Oliver

!>utcd; 27/07:2023
Memo:

(i) The Ri, of information and taking nec^sary acuon.
Office copy of the certificate to be kept with the rclcvcnt case IUcok.

Block I.and & Band Reforms Ofltcer

♦/sk.n«rulislam\*N
Area Kolkata \

R«gn.No.447n9O
o

<o
<6

27/07/2023
Page 2 of 2
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2. $2.

■

GoveNtneg^bf Bengal

Office of Reforms Officer

Memo No.CON/<^2'L/BllKu.i..%j/23

>●

Dated. %^-ot-Qo73To

j?iW*i$?rsT .ssr

District:

for change of character of land from one class to another

P.S.; fll6hfl>'lt

Sub: Prayer

Ref; His/her appHcahon dated; 04/07/2023

In teniis of .he provision laid down in sec 4C of the ‘

noted in schedule-U
from one

subject to the terms and condition as
Schedule-I

of Land for which conversion is allowed vide case no
New Plot No.

(after creation
of Bata if any)

. CN/2023/1507/2268)
(Schedule

Classincatlon Classillcatioii for
per UOR which permission

accorded

Share AreaLU Plot No.KhutianMouia With

JLNo.&PS No.(LU) Notedmthe
Deed

(in as

Acres)

^sjvsci:;sT5n555 0.0500
1176

13,

‘)55.^
C

Schedule-H

and conditions for conversion)

m. af ..fafa.. i. -fa- i”l-“ ” ">
of West Bengal Land Reforms Act. 1935.

(lerms

a)

b) Thbpembssbiii.'fbimvbisi™ b bfa’-fafa' afj—fafafar — g. coontiy I
SL“'S"S ». afbi af .ppi—»-“

public healtli in general of the locahty m any point of t . ^ ^ ,u „ the
m also stand-revoked if the land is used other than the

d) This -permission -of conversion w
purpose for which permission is given.

. 23 of amended WBLR Act.
The Land Revenue shall be determined

sec

e)

f *■' '^/(ZROUSUtX *
fagei of^r-sa Kolkafa \

27/07/2023

447/19 ^; L
\
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r

This conversion certificate is being issued in accordance with the notification bearing no.
4296 LR/lA-05/07 GE(M) dated 17.09.2009 of the Commissioner Genera!.. Land and
Land Reforms Deptt. & Additional Chief Secrelar>' to t)ie Govt, of West Ikmgal. published
on 24.09.2009 in-the Kolkata Gazette, Extraorditiai^.

f) Subject to approval of the Competent Authority under the West
Consen'ation in Non-Forest Areas) Act, 2006. /

gal Trees (Proip^Wm and

Collector u/s4 Act. 1955

Rajarhat

Block Nf tWilisIXCicerbairti

27/07/202.^Dated:Memo:

(i) The RI,

(ii) Office copy of the certificate to be kept with ihe'fckxvent case Record

HIcjck Land &-Lan{l Reforms Officer

for infiirma.tion and taking necessaiy action.

T
O

..d^gsT
27/07/2023Page 2 of 2
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0

BengalGovern

Office of the bI^S^

MemoNo.GON/^37®®^'^

■3

Reforms Officer

Duti^d. -aoi.^
To

%f?# -3^

District: ^8 ^^'IT
P.S.: -^1^50^

Sub; Prayer for change of character of land from one
Ref: His/Her application dated: 04/07/2023

class to another

„ „ Tfc p~ m ^7" Tr.S‘.X“S‘
Act, 1955 as amended up to date read „t,cOTded to himdier for conversion of land

. be,ow with effect .0^27/07/2023

subject to the terms and condition as noted in schedu.e-11
Schedule-I

ion is allowed vide case no. CK/2023/1507/2252)
(Schedule of Land for which conver^n^^	

~~~ New Plot No.
in the (after creation

of Bata If any)

Classification ClassincatloH for
ROR which permission

accorded

AreaShare
LR Plot No.Mouza With Khalian

JLNO.&PS No.(LR) Noted
as per(in

Acres)
Deed

556 0.0500 T5T5n
1176

13, dR’ildii'lS

955)

Schedule-11

conditions for conversion)(Terms and
of the provisions of chapter IIB

This permission for conversion is without prejudice to any
West Bengal Land Reforms Act, 1955.a)

of

This permission of conversion is a^— {°977) 7St« (
mnmnfl’KurS a"u979: if .hose arc applicable lo the land involved,^ I \.’rs.A if thprp i's anv" violation of the

A\ This -permission -of conversion
^ purpose for which permission is given,

e) The Land Revenue

WBLR Act.
shall be determined

27/07/2023
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being issued in accordance with iho notification bearing no.
of ihe Commissioner General, Land and

the Govi. of West Bengal, published

This conversion certificate is
4296 LR/lA-05/07 GE(M) dated 17.09.2009
Land Reforms Depll. & Additional Chief Secretary to
on 24.09.2009 in-thc Kolkata Gazette, Extraordinary.

igal Trees (Protectioi^f) Subject to approval of the Competent Authority under the
Conservation in Non-Forest Areas) Act, 2006. /

TR Act, 1955CoHcctoi* u.

B.L. & L.R.(g„, Rajarhat
North 24-Parganas

Block Land & Land Faforms Oflicer

Dated; 27/07/2023
Memo:

(i) The RI. of the^TOT^-t^^TF"^ inforihation and taking neccssaiy action,
(ii) Office’eopy of the certificate to be kept with the releyenl case Record

Block Land & Land Rciomis Omccr

p

*/SK

O

O
T

A o

<4o

27/07/2023
Page 2 of 2
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\<9

t Bengal
ye#
f^nd Reforms Officer

^8 *T^^'rr

ifGove e
ni

Office of the

MemoNo.CON/ <1MT/Bu.uRC/kAJ/ as Dated. SI-O'?-*20X3To

CHT^n?ff5T 31:

f*T5T/^9T^ ^●

^ >8

of character of land from one class to another

dated: 04/07/2023

District:
P.S.: fTfSiWI^

Sub; Prayer for change

Ref: His/Her application
/^r● fVip West Bengal Land Reforms

In lemis of ilio Pio'^iioo lold o pmoision of Rolo 5A of Wool Beogol

ScheduIe-1

. CN/2023/1507/2250)

(Schedule of Land for wh.cl^c«~ i^'owed vide case no
New Plot No.

ill Jhe (after creation
of Bata if any)

Area Classification Classification for
(in as per ROR which permission
y . accorded
Acres)

Share
LR Plot No.MouzaWith Khatlan

JLNO.& PS No.(LR) Notcdjn
■atjVSST

0.0500555
11769546(^^CSipn^,

!3,

Schedule-II

and conditions for conversion)(Terms

This permission for conversion is without prejudice to any
of West Bengal Land Reforms Act, 1955.

of the provisions of chapter IIB
a)

applicable to the land involved.
b) This permission of conversion is

' Land( Ceiling and Regulation ) Act
Planning & Development) .Act. 1979, if these

a TM. »f

inn will also Stand-revoked if the land is
is used other than the

d) This -permission -of conversion
^ purpose for which permission is given,

e) The Land Revenue
mended WBLR Act.

shall be determined as

28/07/2023
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This conversion certificate is being issued in accordance with the notification bearing no.
4296 LR/lA-05/07 GE(M) dated 17.09.2009 of the Commissioner General, Land and
Land Reforms Deptt. & Additional Chief Secretary to the Govt; of West Bengal, published
on 24.09.2009 in-die Kolkata Gazette, Extraordinary.

St B^gal Trees (Protectionf) Subject to approval of the Competent Authority under the
Conservation in Non-Forest Areas) Act, 2006.

BLR Act, 1955

B.L. & Rajarhat
Block

Dated: 28/07/2023

(i) The Ri, of the ^ il> I for infofftiation and taking necessary action,

(ii) Office copy of the certificate to be kept with th^rfeleyent case Record
Block LancL&.Land Reforms Ofllcer

Collecior u/s^ oTThe

icer

Memo:

28/07/2023
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oi. Of;

e^W9engal
■A-

Govern O'
. r- 7.»

-'●-■a m

% reforms Officer
Office of the Biod^^g

MemoNo.CON/

.a

■^T«TT

w/ 23 Dated. 3 u o'^* ^o 13To

^ :i8District:
P.S.:

Sub; Prayer

Ref; His/Her application dated: 04/07/2023

In terms of the provision laid ‘‘“J" “lilbn 'o?RtdelA of West Bengal
amended up to date read^ accorded to him/her for conversion of land

schedule-I below with effect from

class to another
for change of character of land from one

Act, 1955 as
Land Reforms Rules, 1965 permission

class to another as noted m the
the terms and condition as noted in schedule-II

IS

from one

subject to
Schcdule-1

ion is allowed vide case no. CN/2023/1507/225^
{Schedule of Land for which conversion is ^

New Plot No.
T7ea CJasslficatlon Classincatlon for
nn asperROR which permission
' accorded

Acres)

Share

H*’Nor‘pS NoTuJ) Note?hUhe (after creationJLNO.& PS> iNo.ii.Kj of Bata if any)

556 0.0500
11769549

13,

Schedule - U

and conditions for conversion)(Terms

This permission for conversion is without prejudice to any
of West Bengal Land Relorms Act, 1955.

,, Thispemtlssiono™^. ^

0) This permission for preveron-of environmental pollution affecting
Vuchealthingeneralofihelocahtyatanyp^^ a other than the

of the provisions of chapter IIB
a)

d) This-pennission-of conversion
purpose for which permission

The Land Revenue shall be detj

IS

ded WBLR Act.

e) o
o

v; 28/07/2023w
Pa^e T>
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This conversion certificate is being issued m accordance with the nolifica ion beanngno.
4296 LR/lA-05/07GE(M) dated 17.09.2009 of the Commissioner General, Land and
Land Reforms Deptt. & Additional Chief Secretary to the Govt, of West Bengal, published
on 24.09.2009 in-the Kolkata Gazette. Extraordinary.

Subject to approval of the Competent Authority under the Wes
Conservation in Non-Forest Areas) Act, 2006. ^

■n^l Trees (Protectior^0

Collector u/s 4C of the WBLR Act, 1955

B.L. & L.R^., Rajarhat
North 2^Parqanas

Block Land & Land Reforms Officer

Dated:Memo:

(i) The RI, of the fi 16'i 1?1 it ll5 1 for informatiort^nd taking necessary
(ii) Office copy of the certificate to be kept with the relevent case Record

Block Land & Land Reforms Officer

action.

28/07/2023
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*●
<*● (9

Bengal

fd Reforms Officer

*T^5T=TT

Governl^nt,®
V^vr*«» «■«

Office of the Bioe^^^y

MemoNo.CON/qM^^BLLRO/RAJ/2-S
Dated.

To

il C?H>3?TT^ -3^ ^

^ ^8District;
P.S.;

Sub: Prayer for change of character of land from
Ref: Hts/Her application

Ar r,f the West Bengal Land Reforms
In terms of the provision laid >17"J" ““ of Rule 5A of West Bengal

-sa--
the tenns and condition as noted m schedule-!!

class to anotherone

dated: 04/07/2023

from one

subject to
Schedule-!

(Schedule of Landforwhic.^^ “
JLNO.& PS No.(LR) . of Bata If any)

.CN/2023/1507/2244)

^ssmcalion Classification for
as per ROR which permission

accorded

Area

(In
Acres)

0.0500557
1176

c?r^ts!T?n^,
13, -313*1^

9548

Schedule-II

and conditions for conversion)
is without prejudice to any of

(Terms the provisions of chapter 1!B

’^’’“K^nga" Land Reforms Act, 1955,

,, Thlspermissionofcouvetsionts^—land ( Ceiling and Regrfal.on ) Act 9 land involved.
Planning & Development) Act. 197;.

Tr »«VSern':f^nv^ pol'ution affecting
iretelandisusedotherthanthc

a)
ot

c) This permission
provision of prevailing
public health in general oi the

● ● « of fnriversion will also stand
A\ This-pennission-OI conversiu
^ purpoL for which permission IS giw ended WBLR Act.

shall be detenAfhed
c) The Land Revenue o

o

28/07/2023
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y

SSeiBr—B'SiS
on 24.09.2009 in-the Kolkata Gazette, Extraordinary.

M;pgal Trees (Prote^f) Subject to approval of the Competent Authority under the W€st
Conservation in Non-Forest Areas) Act, 2006.

Collector u/s 4C of the WBLR Act, 1955
B.L. & L.Rp., Rajarhat
North 24-Parganas
I anH A l and Reforms Omcer

Dated: 28/07/2023
Memo:

(i) The Kl, of the fo?‘hfQrmation and taking neccssar>' tiction.
(ii) Office copy of the certificate to be kept witli the^^^event case Record

Block^nd & Land Reforms Officer

V.

28/07/2023
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vi/

w :<?

*■<

f Vf^X BengalGoveiShe
5 r.nj,

fld Reforms OfficerOffice of the

«T^8

Memo NO.CON/ ^ S-| /BLLR0/R/\J/ 2-3 31 ● ■ 2.0^3 ;

^Tsn?

To

^«?3pT -3^

Districl:

Sub: Prayer for change of character of land from one class to another

Ref: His/Her application dated: 04/07/2023

P.S.: ^f5Ti^

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded
from one class to another as noted in the schedule-1 below with effect from 28/07/2

the terms and condition as noted in schedule-llsubject to

Schfdule-I

(Schedule of Land for which conversion is allowed vide case no
. CN/2023/1507/2242)

Classincatlon Classincatlon for

per ROR which permission
accorded

Share AreaNew Plot No.LR Plot No.Mouza With Khatlan
ILN0.& PS No.(LR) Noted in the (after creation

of Bata If any)

(in as

Acres)Deed

555 0.06001176

13, ?F5iW51^

9540

Schedule - II

(Terms and conditions for conversion)

This permission for conversion is without prejudice to any of the provisions of chapter IIB
of West Bengal Land Reforms Act, 1955.

a)

ion is also without prejudice to any the provision of the Urban
Act 33 of 1976 )& the Town & Country (b) This pennission of conversion

pfamL^ & DL™tpmCTtf^1^979^^ if these are applicable to the land involved,

public health in general of the locality at any point of time,
will also stand-revoked if the land is used other than the

d) This -permission -of conversion
purpose for which permission is given^;^

e) The Land Revenue shall be deter^
N -s'V

ndedWBLR Act.rrcftas

o:

ri

28/07/2023
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This conversion certificate is being issued in accordance with the notification bearing no.
4296 LR/lA-05/07GE(M) dated 17.09.2009 of the Commissioner (5eneral„ Land and
Land Reforms Deptt. & Additional Chief Secretary to the Govt, of West Bengal, published
on 24.09.2009 in-the Kolkata Gazette, Extraordinary,

f) Subject to approval of the Competent AuUiority under the We§t
Conservation in Non-Forest Areas) Act, 2006.

\

I

al Trees (Pmt€aion andm

Collector u/s 4C of the WBLR Act, 1955

B.L. &L.S.O..Rajarhat
R^dririiiPSSlBlock cer

Dated: 28/07/2023Memo:

(i) The Rl, of the for informatioh'aiid taking necessary action,
(ii) Office copy of the certificate to be kept with the relev'ehi.case Record

Block Land & WndJ^eforms Officer

28/07/2023
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X ofTr

ngaloW9es‘Governm

Office of the Blocl^^^

MemoNo.CON/«?St)/BlLRO/RAJ/2.3 Dated. , o'^-'2-OX3

1.’^

U?»forms Officer

To

Pn5i/Ti^ '^^

fsrsi

District;
P.S.:

Sub: Prayer

Ref: His/Her application dated; 04/07/2023
Ar r,f the West Bengal Land Reforms

1. of il« FO™“" S"j;i,”,h. ptooiflon of Rot S*

class to another
for change of character of land from one

Schedule-1

(Schedule of Land for conversion is allowed vide case no
^T% nXr) Notirnnu- (S'crltlJLNO.& PS» of Bata if any)

.CN/2023/l 507/2261)
Classification forClassification . .

per ROR which perimssion
^ accorded

AreaShare

(in as

Acres)

tsw0.0600555
11769542

13,

Schedule-U

and conditions for conversion)(Terms

’ ppUcable to the land involved,
-violation of the

affecting

of the provisions of chapter IIB

a)

b) This permission of conversion is also
T onri r reilina and Regulation ) Act
Land( ceinngu ® 1070 if these are a
Planning & Development) Act, 1979,

ctrtnd revoked - if there is any
-of environmental pollution

J/vis’^oITof Fevuilins ar/poiroflime.
—isusedchenhauihe

is givem- ^
d) This -permission

purpose for which permj

e) The Land Revenue
c. 23 of amended WBLR Act.

b&<ietenmne

28/07/2023
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s—

This conversion certificate is being issued in accordance with the notification bearing no.
4296 LR/lA-05/07GE(M) dated 17.09.2009 of the Commissioner (leneral, Land and
Land ^tos Deptt. & Mditional Chief Secreta^ to the Govt, of West Bengal, published
on 24.09.2009 in-lhe Koikala Gazette, Extraordmai^. \

f) Subject to approval of the Competent Authority under the Wesj^i
Conservation in Non-Forest Areas) Act, 2006.

igal\i‘ces (Proieption and

Collector u/s 4C of the WULR Act, 1955
B.L. &L.R,p., Rajarhat

North awarganas
Block I.and & Land Reforms Officer

Dated: 28/07/2023
Memo:

(i) The RI, of for information and taking ncces.sary action,
(ii) Office copy of the certificate to be kept with the relevenl case Record

Block Land & Land Reforms Officer

y

if

ti SK.M.aZRUUSLAmN ' \\
Area Koikata ^

28/07/2023
Page 2 of 2
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/■>'
GovernmeM/bf I

Office of the Block^g^^

ij^ngal
«

rms Officerind

.0^20^3■«n 3iDal2<i*
?W/e-3

To

C5PW ^2

:^8District:
P.S.:

Sub: Prayer

Ref- His/Her application dated: 04/07/2023

... of .e .ov.on ^

class to another
for change of character ofland from one

Schedule-l

(Schedule of Land for whichconver^^ -- “
^ — New Plot No. Share

. CN/2023/1507/2247)

Classification Classification for
as oer ROR which permission

accorded

Area

LR Plot .No.
Noted in iho (after creation

of Bata if any)
Mou/a With Khatian
JLNO.& PS No.(LR)

(in
Acres)

Deed

^vsgr
0.0600555

H769541c?r5PC5iT?n^,
13,

Schedule-U

(Terms and conditions l,B

This permission for conversion ,s without pr.udtce to any P
of West Bengal Land Retoi ms , „ ,he nrovision of the Urban

b) Thisperntissionofcotwcrsionis *eTown & (
^ Land ( Ceiling and R=Bt> ’ pkele are applicable to the land involved.

Planning & Development) Act, 1979. a„y. violation of the

iftLelatidisusedotherthanthe

a)

c) This pennission
provision of prcvailmg
public health in general ot

as This-permission-of conversion will also stand-
^ purpose for which permission IS gre or .ended WBLR Act.

ler
pmin^

*/SK NAZHuiISlAu\ *
01 '^*‘^"■'^0.447/19

shall be detw
e) The Land Revenue

/

o

28/07/2023
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being issued in accordance with the notirication bearing no.
17 09 2009 or the*Commissioner General, Land and

the Govt, of West Bengal, published

This conversion certificate is
4296 LR/1A-05/07 GE(M) dated
Land Reforms Deptt. & Additional Chief Secretary to
on 24.09.2009 in-the Kolkata Gazette, Extraordinary.

iengal Trees (Protectionf) Subject to approval of the Competent Authority under the
Conservation in Non-Forest Areas) Act, 2006. f

BLR Act, 1955Collector u/s 4C

B.L. & L.R&p.. Rajarhat

lie

Block iccr

Dated; 2mi 12023
Memo:

(i) The RI, of the for information and taking necessaiy action,
(ii) Office copy of the certificate to be kept with the re'leVent case Record

Block l.and Ai^nd Reforms Ofiicer

28/07/2023
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Government of West Bengal
Office of the District Land & Land Reforms

Officer

gSCIKJMJB

Certificate of Conversion

Memo : L-J30li((,yv3/?o25/6L& LR0/J5 93/2025 Date 18/03/2025

i9/03/i025
To

31^ 3^'jsI^H an f^r

f^/^T% OT:

fro i

P.S.: ? District: ^8

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-IL

Schedule-!

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/726)
Mouza With Khatian LR Plot No. New Plot No.

JL No. & PS No.(LR) Noted in the (after creation
of Bata if any)

Share Area Classification Classification for

(in asperROR which permission
accoi^cdDeed Acres)

27,

3765 413 427 0.0200 TOFT

3765 423 0.0200

27,

(Terms ad

a) This permission for conversion is wiifiAut prejudic'eV/a|^ off
of West Bengal Land Reforms AetJ^T^^ and any of the P5O53
section 6 of the West Bengal Estate

This permission for conversion is also>^
( Ceiling and Regulation) Act, 1976 (Act" 	
Development) Act, 1979, if these are applicable to the land involved.

provisions of chapter IIB
ns of sub section(3) of

mtion Act 195^<^V^ Bengal Act I of 1954)

t

A>

provision of the Urban Land
Town & Country (Planning &

b)
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' This Bermission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006
the land is situated within the areas of East Kolkata W^„ds as “d m he East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).
Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought tor is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

c)

d)

f)

h) This permission for conversion will stand revoked if there is any violation of the provision
prevailing laws enforcing prevention of environmental pollution affecting public health

in general of the locality at any point of time,

i) This permission of conversion will also stand revoked if the land is used for other than
the purpose for which pennission is given,

j) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of\^t Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. \\

iof

WBLR Act, 1955Collector u/s 4C of
&

District Land & Land Reforms Officer

Dated: 18/03/2025

i9/03/2025'
Memo

t- .130lJ(iLl/73/2025/DLa.tt^O/i593Al(HU)/L025'

(i) The BL&LRO, for information and taking n^essary
(ii) The Rl, of the for information and t^ng necessary action,
(iii) Office copy of the certificatejobekept with the relevent cSSg^ecord

No:

action.

●istrict Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms

Officer

u.

o

Certificate of Conversion

Memo : L-J30.U(Uj/T7/2025/Dta LROlISSi lZ025 Date: 18/03/2025

19/03/2025

To

RR:

f§WT:

P.S.:

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated; 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion

alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-IL

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/734)

District:

or

Area Classification Classification for

(in as per ROR which permission
accorded

LR Plot No. New Plot No. ShareMonza With Khatian

JLNO.& PS No.(LR) Noted In the (after creation
Deed Acres)of Bata if any)

427 0.0200

27,

4133782

555 0.0200

27,

ule-ll

dd cbnd tions for conversion)

rejudice to any of the provisions of chapter IIB
nd any of the provisions of sub section(3) of

^^isition Act 1953.(West Bengal Act I of 1954)

permission fo^fit^SSl^^without prejudice to any provision of the Urban Land
b) ( Ceiling and Regulati6nf^ff576 (Act 33 of 1976) & the Town & Country (Planning &

Development) Act, 1979, if these are applicable to the land involved.

/t9 I

This permisslbairor conversion is wi
of West Ben&l^And Reforms Actj,
section 6 of th^^J^fe^^^ngal Es

This

a)
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VU of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used tor other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-

LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissib^r General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of
24.09.2009 in the Kolkata Gazette, Extraordinary.

c)

d)

f)

g)

h)

i)

J)

k)

Bengal, published on

\

Collector u/s 4C ofthe WBLR Act, 1955
&

District Land & Land Reforms Officer

Dated: 18/03/2025Memo

No: L'.130a(U)/7T/20^5/Dta- LRO/.153i/j(>'iW2025'

(i) The BL&LRO, for infonnation and taking neb^ary action,
(ii) The RI, of the for information and tak^ necessary action,
(iii) Office copy of ept with the relevent cas^Recordrertr

\

District Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms

Officer

■V.,
Certificate of Conversion e.

Memo : i'J30iJ(liy 8i/2025/Dt& LRo/.l5gs/202S' Date: 18/03/2025

19/03/2025^

To

^ t5|5)T C3TC5i%^ 3T; 1%:

f%T/¥I% 5TPT:

to

District: ^^'TfP.S.:

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I

below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-II.

Schedule-I

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/742)

Monza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

JL No. & PS No.(LR) Noted in the (after creation (in as per ROR which permission
Deed of Bata if any) Acres) accorded

«9

27, fllillflftllJ

0.0200 ^5r[3T

.0200

27, ftl'S'ra-51^

lions for conversion)(Terms an

a) This permission prejudice to any of the provisions of chapter IIB
of West Bengal Lan3'R^&^Apt?^55 and any of the provisions of sub section(3) of
section 6 of the West Bengal Estate Acquisition Act 1953.(West Bengal Act I of 1954)

This permission for conversion is also without prejudice to any provision of the Urban Land
( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.
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' This permission for conversion is also without prejudice to any provision oi the East Kolkata
^ Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VIT ot 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to pemiission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

c)

d)

e)

f)

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

g)

will stand revoked if there is any violation of the provisionThis permission for conversion ui- u uu
of prevailing laws enforcing prevention of environmental pollution affecting public nealln
in general of the locality at any point of time.

h)

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/lA-05/07 GE(M) dated 17.09.2009 of the Commissioner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of We^Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

i)

i)

k)

\

\

Collector u/s 4C of tnewBLR Act, 1955
&

District Land & Land Reforms Officer

Dated: 18/03/2025

Hi/'o .3/2025
Memo

L' 130.u(ii)/8J/2025/DL&-LRO/158€/j(Mii)/2025'

(i) The BL&LRO, for information and taking n^ssar>' action,
(ii) The Rl, of the for information and taking necessary action,

e kept with the relevent b^e Record

No:

(iii) Office copy of

District Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms

Officer

■?*/ pCertificate of Conversion

Memo ; L-.i30U{U)/76/202S/DL^LRo/J58-^/2025- Date: 18/03/2025

19/03/2025'

To

a ^ (^R -3?n^ si^ .3?r

District:

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I

below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-II.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/728)

P.S.:

Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

(in as per ROR which permission
accorded

JL No. & PS No.(LR) Noted in the {after creation
Deed of Bata if any) Acres)

27,

27, fJl'ihiaitllS

426 0.0200

556 0.0200

chedule - II

(Terms/ conditions for conversion)

ve^i«jiS^ithout prejudice to any of the provisions of chapter IIB
1955 and any of the provisions of sub section(3) of

E^ri^state Acquisition Act 1953.(West Bengal Act I of 1954)

This permission for conversion is also without prejudice to any provision of the Urban Land
( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.

Thisa)

of West BengairljJ^ri
section 6 of

b)
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’ This oermission for conversion is also without prejudice to any provision of the East Kolkata
"““Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT Vll of 2006) where

c) the land is situated within the areas of East Kolkata Wetlands as defined m the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or licen^se from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change. Conversion or alteration of any Imd
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory' water body of equal or larger size of such water body within a penod of 90

from the date of issue of the order granting change, conversion as sought for is made.

d)

days

This permission of conversion will stand revoked if the land is found already acquired under
proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 20U6
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
prevailing laws enforcing prevention of environmental pollution affecting public health

in general of the locality at any point of time.

0
any

g)

h)
of

will also stand revoked if the land is used for other thanThis permission of conversion
the purpose for which permission is given.

i)

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/IA-05/07 GE(M) dated 17.09.2009 of the Commissl^er General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

i)

k)

,the WBLR Act, 1955Collector u/s 4C.
&

District Land & Land Reforms Officer

Dated: 18/03/2025
19/03/2025

Memo

L 130li(n)/76/'2025'/DL.a LRO/JS84/3(t'iii)/2

(i) The BL&LRO, for information and taking nece's^y action,
(ii) The RI, of the for information and taki
(iii) Office copy of the certificate to be kept wi^h the relevent casfe^l

.5^No:

ecessary action.

liccord

District Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms

Officer

^8 *l5rsTTr

● X

CO .

Certificate of Conversion

Memo : t-J30iJ(iJ)/79/2025/DL&LRo/J5/7/2o25- Date: 18/03/2025

iO/0^/2025

To

a ft 3T; 1^:5TPT:

P.S.: District: ^8

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref; His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land Irom one class to another as noted in tlie schedule-l

below with effect from 18/03/2025, subject to the terms and condition as noted in scheduie-II.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/740)

Mouza With Khatian LR Plot No. New Plot No. Share Area Classincation Classincation for

(in as per ROR which permission
accorded

JL No. & PS No.(LR) Noted in the (after creation
Deed of Bata if any) Acres)

426 0.02004133767

27, fTpSn^

556 0.0300

27,

Schedule -11

^{Terins'diid conditions for conversion)

*7^ 'r n iijwithout prejudice to any of the provisions of chapter ITB
Bengal Lanalfe§)iTns ^ct, 1955 and any of the provisions of sub section(3) of
)^of the West Beng?festate Acquisition Act 1953.(West Bengal Act 1 of 1954)

mi^aoojbrjcoi^i^v^ is also without prejudice to any provision of the Urban Land
(Ceiiin'^^ana^^uTadw:'^, 1976(Act33of 1976) & the Town & Country (Planning &
DeveIopmen^"Act;:l:9'f9, if these are applicable to the land involved.

seci

o\
This

b)

278



2.Srf-

This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII ot 2006).

Where the object of change or conversion is to use the land for a purpose tor which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change. Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if tlie land is used for other than
the purpose for which permission is given,

j) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-

LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissione^eneralXand and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Wesf^gal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. \\

c)

d)

f)

g)

h)

i)

k)

Collector u/s 4C of the#WBLR Act, 1955

District Land & Land Reforms Officer

Dated: 18/03/2025

49/03/23 ir
Memo ,

No: L-J3OJi/lt)/r3/2O25/0t£.Lao/i5 77/.lO-fO/2O2^
(i) The BL&LRO, for information and taking neces^
(ii) The Rl, of the si's'll?! information and takin_

(iii) Office ' 0 be kept with the relevent case^^^ord

action,

l^cessary action.

District Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms

Officer

^8 *r^5r®rT

Certificate of Conversion

Memo : L-X30il (il)/2T7/202^/r>La‘ LRO/.t5S2/2025 Date: 18/03/2025

i3/0^2025'
To

COT 3T: f%s

P.S.: District: §o?T ^8

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated; 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I

below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-Il.

Schedule-I

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/753)

Mouza With Khatian LR Plot No.

JL No. & PS No.(LR) Noted in the (after creation

of Bata if any)

New Plot No. Share Area Classification Classification for

(In as per ROR which permission
accordedDeed Acres)

3778 413 426 0.0200

27,

370 0.0200

Schedule -11

^ erms and conditions for conversion)

is permission ^y^^rsion is without prejudice to any of the provisions of chapter IIB
Ah^f^West Bengal I

a

^Uf^forms Act, 1955 and any of the provisions of sub section(3) of
(Sp^j^ngal Estate Acquisition Act 1953.(West Bengal Act I of 1954)

or conversion is also without prejudice to any provision of the Urban Land
( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.

Thf
b)
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^ A This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

c) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made,

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of tire provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time,

i) This permission of conversion will also stand revoked if tire land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-

LR/lA-05/07 GE(M) dated 17.09.2009 of the Commis^ner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt ofA^^t Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

d)

e)

h)

j)

Collector u/s 4C of, WBLR Act, 1955

District Land & Land Reforms OHicer

Memo Dated: 18/03/2025

d9/03/i02bL-J30U(ii)/27T/202'l/DLgtLR0/J5'82/.l(i-iri)/2/)25

(i) The BL&LRO, for information and taking nectary action,
(ii) The RI, of the for information and takiqk necessary action,

(iii) Office copy i^ept with the relevent casi^ecord

No:

\

District Land & Land Reforms Officer
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Government of West Benga

Office of the District Land & Land Reforms

Officer

Certificate of Conversion

Memo : L S30i\Q\)/r6lZQ'isIt>L^imli5i$fZ02S Date: 18/03/2025

To

mi fr:

fSWT:

P.S.:

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration ofmode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in scheduleTl.

Schedule-I

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/757)

Mouza With Khatian

JL No. & PS No.(LR) Noted in the (after creation
of Bata if any)

District: ^8 ^ST'TT

LR Plot No. New Plot No. Share Area Classification Classification for

(in asperROR which permission
accordedAcres)Deed

426 0.0200

27,

556 0.0200

27,

Schedule - U

conditions for conversion)

idn i^ without prejudice to any of the provisions of chapter IIB
mjs/ivct, 1955 and any of the provisions of sub section(3) of
dJfe^te Acquisition Act 1953.(West Bengal Act I of 1954)

„. .. Land Refo

section 6^rfrje West Bejja

This permission fdr
( Ceiling and Re^lmion) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.

g^on is also without prejudice to any provision of the Urban Land
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- This Dermission for conversion is also without prejudice to any provision of the East Kolkata
' 'Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) w ere

the land is situated within the areas of East Kolkata Wetlands as m the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 20 ).

c)

the land for a purpose for which approvalWhere the obiect of change or conversion is to use
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or hcen^se from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change. Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject t«.<^^ation
of compensator)' water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

d)

e)

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This pei-mission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

f)

g)

This permission for conversion will stand revoked if there is any violation ol the provision
prevailing laws enforcing prevention of environmental pollution altectmg public heattli

in general of the locality at any point of time.

h)
of

will also stand revoked if the land is used for other thanThis permission of conversion
the purpose for which permission is given.

i)

The Land Revenue shall be determined as per sec. .23 of amended WBl.R Act.

This conversion certificate is issued in accordance with the notification heaniig no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner GenerafLand and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary,

j)

k)

CoHeexor u/s 4C of the WBLR Act, 1955
&

District Land & Land Reforms Officer

Dated: 18/03/2025

.13/03/2025
Memo

No: L~.130il(!J)/T5/2025/0US^tRO/d579/l(i-h)j/2CJi5'

(i) The BL&LRO, for information and taking necessary action,
(ii) The RI, of the for information and taking necessary action,
(iii) Office copy^ ifiCAte to be kept with the relevent case Record

District Land & 1-aiid Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms

Officer A

Certificate of Conversion

Memo : L-i30ll(iy/97/2o-2.-)/j>L& LRO/iS7ff/202S- Date: 18/03/2025

18/03/2015“
To

5TFT:

P.S.: District: ^8

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/lder application dated; 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5 A of West Bengal
Land Refonns Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I

below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-II.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/754)

Mouza With Khatian LR Piot No. New Plot No. Share Area Ciassincution Classiflcatioii for

JLNo. & PS No.(LR) Noted in the (after creation (in asperROR which permission
Deed of Bata if any) Acres) accorded

27,

27,

3766 413 426 0.0200

556 0.0300 ^515n

Schedule -■ II

conditions for conversion)

a) This petjMc^j^on for conversip^lj^j^tliout prejudice to any of the provisions of chapter IJB
’ Land 1955 and any of the provisions of sub section(3) of

Acquisition Act 5953.(Wesi Bengal Act I of 1954)

This permission fd'F'b^^ersion is also witliout prejudice to any provision of the Urban Land
( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) &. the Towi &. Country (Planning &
Development) Act, 1979, if these are applicable to die land involved.

of WestBe]_,
section 6 of

b)
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^ This oennission for conversion is also without prejudice to any provision of the East Kolkata
-WetlLd“ervation and Management) Act, 2006 (^est Bengal ACT VII of 2006) where

c) the land is situated within the areas of East Kolkata Wetlands as df^d 'n he East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 20 ).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such

as the order granting change or conversion as sought tor is made,

alteration of any land

d)

authority as soon

Where the application relates to permission for change. Conversion or ^
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body withm a period of 90
days from the date of issue of the order granting change, conversion as sought tor is made,

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

M This permission for conversion will stand revoked if there is any violation of the provision
^ pr^ailing laws enforcing prevention of environmental pollution affecting public health

in general of the locality at any point of time.
of

will also stand revoked it the land is used for othei thani) This pennission of conversion
the purpose for which permission is given.

j) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/lA-05/07 GE(M) dated 17.09.2009 of the Comn^ioner GenerafLand and Land
Reforms Deptt and Addl Chief Secretary to the Govt digest Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

\

\

Collector uA4C‘^the WBLR Act, 1955
4&

District Land & Land Reforms Officer

Dated: 18/03/2025

XBjoifloi'o
Memo

L-,I30-U(J-0/9'^/7O24/t>L&t.RO/i57Sr/,l (i-1^2025-No:

action.(i) The BL&LRO, for information and taking he^saty'
for information and tf '

kept with the rclevent caS^ecord
necessary action.(ii) The RI, of the f

(iii) Office copy of tlie certificate

O'

District l>JUid & Land Reforms Officer

/
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Government of West Bengal

Office of the District Land & Land Reforms

Officer

Certificate of Conversion

Memo: L~.f30ii(Ji)/ri/2025/DL&LRo/.i570/2025- Date: 18/03/2025

^3/03/2025"

To

5mT:

District:P.S.:

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration ofmode of use of land from one class to another as noted in the schedule-1

below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-11.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/749)

Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

(in as per ROR which permission
accorded

JL No. & PS No.(LR) Noted in the (after creation
Deed of Bata if any) Acres)

27,

27,

426 O.OlOO4133773

556 0.0300

i.r
Schedule-11

d conditions for conversion)

vithout prejudice to any of the provisions of chapter IIB
JAct, 1955 and any of the provisions of sub section(3) of
state Acquisition Act 1953.(West Bengal Act 1 ofI954)

This permission focr^^^ersion is also without prejudice to any provision of the Urban Land
( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.

.'C

This permission for conve?s)6n i
of West Bengal Land Re;
section 6 of the West Bb:

a)

3^'
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- This nermission for conversion is also without prejudice to any provision of the East Koikata
WetlS clervation and Management) Act, 2006 (West Bengal ACT Vll of 2006) whe^
the land is situated within the areas of East Koikata Wetlands as defined m he E^^t
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT \ II of 2006).

c)

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made,

alteration of any land

d)

Where the application relates to permission for change, Conversion or
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body witinn a penod of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

e)

f)

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

g)

will stand revoked if there is any violation of the provisionThis permission for conversion - . . ^ . ur u uu
prevailing laws enforcing prevention of environmental pollution affecting public health

in general of the locality at any point of time.

h)
of

will also stand revoked if the land is used for other thanThis permission of conversion
the purpose for which permission is given.

i)

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commisdoner GeneralXand and Land
Reforms Deptt and Addl Chief Secretary to the Govt of^est Bengal, published on
24.09.2009 in the Koikata Gazette, Extraordinary,

j)

k)

V

he WBLR Act, 1955Collector u/s 4C o.

&

District Land & Land Reforms Ofilcer

Dated; 18/03/2025

.19/03/2025'
Memo

l-J30.1i(J3)/TJ/2025/OL& LROj05701 t(j'i>0l2O25No:

(i) The BL&LRO, for information and taking nece^ary action,
(ii) The RI, of the for information and takih^ecessary action,

cordbe kept with the relevent cas(iii) Office copy^q

id Reforms OfficerDistrict Land
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Government of West Bengal

Office of the District Land & Land Reforms

Officer

^8 *T^5T®rT t

Certificate of Conversion

Memo : L-J30.U(Jl)/300/2024/C,Ls.lRO/i568/2025- Date: 18/03/2025

19/0.3/202Sr

To

te/^3T% OT:

f^TOT:

P.S.: OTimit

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion

alteration of mode of use of land from one class to another as noted in the schedule-1

below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-IL

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/730)

District:

or

LR Plot No- New Plot No, Share Area Classification Classification for

(in as per ROR which permission
accorded

Mouza With Khatian

JLNo. &PS No.(LR) Noted in the (after creation
Deed of Bata if any) Acres)

27,

426 0.0100 gjTO3774

4

556 0.03003 TOT

»c

27, OTiT^
<

iule-ll

(Terms ao^A^itions for conversion)

a) This permission for c^hywsicg^V^out prejudice to any of the provisions of chapter IIB
of West Bengal Land 1955 and any of the provisions of sub section(3) of
section 6 of the West BehpTEstate Acquisition Act 1953.(West Bengal Act I of 1954)

This permission for conversion is also without prejudice to any provision of the Lfrban Land
( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.

\'
\

'●"A
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^ This permission for conversion is also without prejudice to any provision of the East Kolkata
^'Wetlands (Conservation and Management) Act, 2006 (WestBengal ACT VII of 2006) where

the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where itie application relates to permission for change. Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made,

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation ot the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion wall also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

c)

d)

g)

h)

i)

j)

●tification bearing no. 4296-This conversion certificate is issued in accordance with the

LR/lA-05/07 GE(M) dated 17.09.2009 of the Commissioner'general,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West ^ngal, published
24.09.2009 in the Kolkata Gazette, Extraordinary.

k)

on

\

A

Collector u/s 4C of WBLR Act, 1955
&

District Land & Land Reforin.s Officer

'ated: 18/03/2025

i9/o3/2025'

Memo

L J30Jl(ll)/,'30a/2024/DLa LRO/i5^68/i0"(»)/2O25-

(i) The BL&LRO, fii'S'iifiiiib for infonnation and taking necessary aation.

(ii) The RI, of the

(iii) Office copy of the certificate to be kept with the rclevent case Record

No:

Jf-I for information and taking necessary' action.

\

District Land & LairnlReforms Officer
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Govemmerft of West Bengal

Office of the District land & Land Rjsforms
Office!'

Certificate cf Conversion

: L-i30Jl(liyr>/2025/DiMemo
L LR,0/;|595'/2I525’ Date; 18/03/2025

:lOjQ3j20i^
To

37s l^s

*iW:

P.S.: ■aTsrrarfe District:, ^8 ^^«TI

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref; His/Her application dated: 1 S/02/2025

In terms of t!ie provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/lier for change, conversion
or alteration ofmode of use of land from one class to another as noted in the schedule-l

below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-IL

Schedule-!

(Schedule of Land for w'hich conversion is allow'ed vide case no. CN/2G25/1507/755)
Mouza With Khatian LR Plot No. New Plot .No.

JL No. & PS No.fLR) Noted in the (after creation
of Sata if any)

Share Area Classification Classification for

(In as per ROR which permission
accordedDeed Acres)

27, ?T75n^

27,

3779 413 427 0.0200 T3F
X

555 0.0200 vsprr

>%

//<
Schedule - II

o id conditions for conversion)s

This permJ&.^on for without prejudice to any of the prevision.? of cliapter IIB
of West

section 6

a)
Act, 1955 and any of the provisions of sub section(3) of

Estate Acciuisition Act 1953.(West Bengal Act I of 1954)

This permission for conversion is also without prejudice to any provision oi the Urban Litnd
( Ceiling and Regulation) Act. 1976 (Act 33 of 1976) & the Town & Countr>’ (Planning &
Development) Act, 1979, if these are applicable to the land involved.

b)
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) w'here
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, tlie order directing change, conversion
or alteration is subject to obtaining such approval or peimission or license from such
authority as soon as die order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than

the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-

LR/lA-05/07 GE(M) dated 17.09.2009 of the Commissioner^enerai.Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West '^ngal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. ^

c)

d)

e)

f)

g)

h)

i)

j)

k)

Collector u/s 4C of WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025

i0/03/2O25'L^ .ia0ii(l')/7Z/2025/t>t&. tRD/i5967.1 (i-iir)/202^
for information and taking necess^

for information and taking
cat^o be kept with the relevent case

No:

(i) The BL

(ii)Th^
(iii) (MficQ

action,

tecessary action.
:ord

O
Ql

District Land & I. Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms

Officer

eAD/,f^ ●
,1

6:>N

U.

u.

\0 '5^

Certificate of Conversion

Memo : L-.f30n{Jl)/74/2025/DL&(_RO/.15-37/2025 Date: 1.8/03/2025

Jo/03/2025
To

^JS5T$T<pf5f fsf

P.S.: District:

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5 A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-1

below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-IL

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/746)

Mouza With Khatian LR Plot No. New Plot No.

JLNo. &PS No.(LR) Noted in the (after creation
of Bata if any)

Siiare Area Ciassification Classification for

(in as per ROR which permission
accordedDeed Acres)

3770 413 427 0.0200

27,

555 0.0200

27,

Jitious for conversion)

This permissie-ii for convefsiJifi^StvUlmtjl prejudice to any of the provisions of chapter IIB
of West Be^grfl^Land Reforms Acy and any of the provisions of sub section(3) of

section 6 of^e.J^.st Bengal Est^^^^uisition Act 1953.(Wesl Bengal Act I of 1954)
without prejudice to any provision of the Urban Land

a)

This permissio , ^ .

( Ceiling and Reg^48,B^^t?d:^76 (Act 33 of 1976) & thel’own& Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.

ersTD

b)
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

c) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VTI of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made,

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable,

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time,

i) This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given,

j) The Land Revenue shall be determined as per sec. 23 of amended WBLR .Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/lA-05/07 GE(M) dated 17.09.2009 of the Commissioiw General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Wes(^engal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. \\

d)

e)

WBLR Act, 1955Collector u/s 4C of tl

&

District Land & Land Reforms Officer

Dated: L8/Q^/2p25

J9/03/2ol5'
Memo

L J30L1(II)/74/2025/I>l& LRO/J697/J(i-ii!)/a025No:

(i) The BL&LRO, 5Jioii<q:iib for information and taking ne^ssaty' action,
(ii) The RI,

(iii) Officei^cwA
for information and tal^g necessary' action.

Jiqate to be kept with the relevent ca^!« Record
\

District Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms

Officer

Certificate of Conversion

Memo ; L-,130Jl(il)/83/202S/l5LaLRO/J6OO/202S Date: 18/03/2025

\ij03ll02^
To

fer SiV^ Sis t^:5TR:

P.S.:

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal L.and Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-1
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-IL

Schedule-I

(Schedule of Land for v/hich conversion is allowed vide case no. CN/2025/1507/737)

District: ^8

Share Area Ciassirication Classification for

as per ROR which permission
accorded

Mouza With Kiiatian LR Plot No. New Plot No.

JLNo. &PS No.(LR) Noted in the (after creation
Deed

(in

Acres)of Bata If any)

427 0.02004133771

27, fUvS'lMlb

555 0.0200 ¥I5Tf3771

27, fU'SiWlt

[ulc - II
li \

#srions for conversion)//
This permissibifftir conversiWiy’Wiwm^pfciudice to any of the provisions of chapter UB
of West BengalSnd Reforms Act, \9^^d any of the provisions of sub section(3) of
section 6 of thC,W)s«tyBengal Estateyfej^ition Act 1953.(West Bengal Act I of 1954)

This permission foi^oj^rglbn
t*) ( Ceiling and Regul^n)^Aa, 1976 (Act 33 of 1976) & the Town & Country (Planning &

Development) Act, 1979, if these are applicable to the land involved.

a)

ithout prejudice to any provision of the Urban Land
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- This nermission for conversion is also without prejudice to any provision of the East Kolkata
WetlLd” sedation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as "ed m Jhe East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT \ II ot 2006).
Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such

soon as the order granting change or conversion as sought tor is made.

c)

d)

authority as

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought tor is made.

e)

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Consei-vation in Non-Forest Areas) Act, 2UU6
wherever applicable.

f)

g)

This pennission for conversion will stand revoked if there is any violation of the provision
prevailing laws enforcing prevention of environmental pollution affecting public health

in general of the locality at any point of time.

h)
of

will also stand revoked if the land is used for other thanThis permission of conversion
the purpose for which pennission is given.

i)

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the'Hmtilication bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the CommissionerYe*^ei'iil ’Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinaiy. \

i)

k)

Collector u/s 4C *of" êWBLR Act, 1955
&

District Land & Land Reforms Officer

Dated: 1.8/03/2025

fyj0dl202^
Memo

I- \30n{U)[83lt015lt>lli idol.Uools{f-u\)l202‘5

(i) The BL&LRO, for information and taking ned^sary action,
(ii) The Rl, of the for information and tal^g necessary action,
(iii) Office copy of the^rtificate to be kept with the relevant cm Record

No:

.and Reforms OfficerDistrict Land
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Government of West Bengal

Office of the District Land & Land Reforms
Officer

^8 *T^5T«Tf

Certificate of Conversion

25/04/2025Date :

Memo : L-.13011 (11)/«0/ 2025/ DL & LRO/2335/2025-

To

TO;

TO:

fi^TOT:

P.S.:

Sub: Order allowing Change, conversion or
land.

Ref: His/Her application dated: 18/02/2025

alteration of mode of use of

District;

,n terms of .he provision laid " -f
/^aSr^L :^r£mn
jrtrhifefi 2»5:::bje. ^ .he terms and condition as noted in schedule-11.or

Schedule-!

is allowed vide case no. CN/2025/1507/739)
(Schedule of Land for which conversion is

New Plot No. Area ClassiHcation Classincatioii for
per ROR which permission

accorded

Share

^I^N^rPS NMLR) N*LdTn^he (after creationjlNo.&P^ of Bata if any)
(in as

Acres)

427 0.0200

0.0200555

Schedule - U

(Terms and conditions for conversion)
.or conversion is without prejudice

Land Reforms Act, ’ ^^5 and wy fr ‘h B, a. Act 1 of 1954)
section 6 of the West Bengal Estate Acquisition Act i v Kid

™. f.>—7 r/oCrsi'i'

a)
o1
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This permission for conversion is also without prejudice to any provision of the Kast Kd
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACf VU of 2006|^^

cK_the land is situated within the areas of Bast Kolkata Wetlands as defined in the East Ko!l(ata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VH of 2006).

Where the object of change or conversion is to use the land for a purpose lor which approval- -
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change. Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which pennission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner Gtmeral.Land and Land

Reforms Depu and AddI Chief Secretary to the Govt of West published on
24.09.2009 in the Kolkata Gazette, Exlraordinar>'.

d)

e)

0

g)

h)

i)

j)

k)

aB

Collector u/s 4C of the ct, yyss
&

w

District Land & Land Reforms Officer

Memo Dated: 25/04/2025

L j30u(i5)/S0/2025'/OLiS^Lf?O/233S/.i(f-tVi)/a025rNo:

(i) The BL&LRO, for information and taking necessary acth^n.
(ii) The RI, of the for information and takin

(iii) Ofilce
g necessary action

te to be kept with the relevant case Recor ,7^

SK.

4,rns

District Laml & Land:/ ^Officer★ V
O

\ o
'6 C\
W A

/'●
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2?^6

Government of West Bengal

Office of the District Land & Land Reforms
Officer

Certificate of Conversion

25/04/2025Date:

Memo : L-f30J!(14Yg2/202S/Dt&.iRO/2336/2025'

-3^ 3^

■)
\

to

P.S.:

Sub: Order aliowirtg Change, conversion or
land.

Ref; His/Her application dated; 18/02/2025

;^8

alteration of mode of use of

District;

is hereby accorded to him/her for change, conversion
class to another as noted in the schedule-1

noted in scheduie-Il.

Act. 1955 as . .
Land Reforms Rules, 1965 pemiission

Alteration of mode of use of land from one
below with effect from 25/04/2025, subject to the terms and condition as
or

ScheduIe-1

ion is allowed vide case no. CN/2025/1507/750)
(Schedule of Land for which conversion

New Plot No.
Classincation Classification for

per ROR which permission
accorded

AreaShare
LR Plot No.

Noted in the (after creation
of Bata if any)

KhalianMouza With

JLNO.& PS No.(LR)
(in as

Acres)
Deed

427 0.0200
4133777

27,

	

●OT555 0.0200423

27,

Schedule - 11
y Jr
7 ^

(T<^>-nts and conditions for conversion)

iO\ Th?s'’peShfs‘^r6ttfi^version ^ withom of

Developiwnt) Act, 1979, if these are applicable to the land involved.

I'O

b)
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a.^7-

This permission for conversion is also without prejudice to any provision of the East Kolkaia
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VU of 2006) where

c)i the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkaia

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VH of 2006).

Where the object of change or conversion is to use the land for a purpose for wiiich approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to pennission for change. Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensator)' water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

0 This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the W'est Bengal Trees (Protection and Conserv’aiion in Non-Forest Areas) Act. 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

Fhe Land Revenue shall be delemiined as per sec. 23 of amended WBi.R Act.

k) This conversion certificate is issued in accordance with the notification bearing no, 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General.Land and Land

Reforms Depti and AddI Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. .

d)

e)

h)

i)

j)

oP.

Collector ii/s 4C of th M Aet,\J955
&

District Land & Laiuf Reforms Officer

Memo Dated: 25/04/2025

L J30Jl(l1)/82./2025/DLaLRo/2336/.iri-iii)/202Er

(i) The BL&LRO, for information and taking necessaiy action,

(ii) The RI, of the ft |6Yi?f iG 1 for information and taking necessaiy action,

(iii) Office copy of theJertifteafe’^D^be kept with the relevent case Record

No:

District Land & Liuul Reforms Officer
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2.^8

I

Government of West Bengal

Office of the District Land & Land Reforms
Officer

^8 *f^5T«TT

Certificate of Conversion

26/03/2025Date:
Memo: .

\%A\ TA3 vrbuA t-As'o

To

R:

P.S.: fU-yiifiA'i^

Sub; Order allowing Change, conversion or
land.

Ref: His/Her application dated; 18/02/2025

District: >8

alteration of mode of use of

M ;p 'SppE" i-V .p™»»
Land Reforms Ru es. P another as noted in the schedule-1

belortrlCffrom 2^03/2025 subject to the temts and condition as noted in schedule-Il.
or

Schedule-1

of Land tor which conversion is allowed vide case
Area

.CN/2025/1507/751)no

(Schedule

Mouza With Khatian
JL No. & PS No.(LR)

Classirication Classification for
per ROR which permission

accorded

New Plot No. ShareLR Plot No.

Noted in the (after creation
of Bata if any)

(in as

Acres)
Deed

426 0.0200
4133781

27,

27,

15^tgi3n556 0.03004233781

Schedule -11

(Terms and conditions for conversion)
version is without prejudice to any
&ms Act, 1955 and any of the provisions ^
eXl Estate Acquisition Act 1953.(West Bengal Act 1 of 1954)
we Lon is also without prejudice to any provision of the Urban Land
TacL 1976 (Act 33 of 1976) & the Town & Country (Planning &
Af these are applicable to the land involved.

ission To
of the provisions of chapter I IB

of sub section(3) of

on

CC^elopment) Aci
o

yr

i'ST
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^is pemission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of ^006) where

and IS situated ^^thin the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of2006).

1

c)

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

d)

Where the application relates to pemiission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
ol compensator' water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if Uie land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This ^rmission for conversion is subject to the approval of the Competent Aulhorih’
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act 2006
wherever applicable.

If ‘■‘evoked if there is any violation of the provisionof prevailing laws enforcing prevention of environmental ^
general of the locality at any point of time.

This permission of conversion will also stand revoked
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

Lr'/i a with the notification bearing no. 4296-LlVl A-0V07 GE(M) dated 17.09.2009 ot the Commissioner GeneraLLand and Land

24 09 2009Tlth"tr if published
z4.U9.2009 in the Kolkata Gazette, Extraordinary. \\

e)

t)

g)
under

h)

pollution affecting public healthm

i)
if the land is used for other than

i)

on

Collector uA 4C the WBLR Act, 1955
&

District Land & Land Reforms Officer
Memo

Dated: 26/03/2025

IS' V, >y^ Vy—
No;

(i) The BL&LRO, for information and taking nei^aiy action
(li) The RI, of the for information nnw

r.,. J ^ lor mrormation and takiiknecessaiy action,
(m) Office copy ot the certificate to be kept with the reievent c^ecord

. /

District Land & I^d Reforms OfficeroA

c-

I
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Government of West Bengal

Office of the District Lar^d & Land Reforms

Officer

>B *TK*T*rr

Certificate of Conversion

l0O/7o/:2-O2.s/t>L-^LRO/ Date; 26/03/2025

2-8/G5/2t)2C
Memo: L-1301

To

ffnf^ Si^ -a^ Pf

fS't'Hi:

P.S.:

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion

alteration ofmode of use of land from one class to another as noted in the schedule-1
below with effect from 26/03/2025, subject to the terms and condition as noted in schedule-II.

Schedule-l

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/744)

j%sr

District: ^8

or

LR Plot No. New Plot No. Share Area Classification Classification for
as per ROR which permission

accorded

Mouza With Khatian

JLNo. & PS No.(LR) Noted in the (after creation
Deed

(in
Acres)of Bata if any)

426 0.01004133775

27,

556 0.0300 .,

27,

4233775

Schedule-II

(Terms and conditions for con n°®gn.No. ^47/t
Bof \the provisions of chaThis permission for conversion is without prejudice to a

of West Bengal Land Reforms Act, 1955 and any of the of sub sectio^
section 6 of the West Bengal Estate Acquisition Act 1953.^^e«jB^al
This permission for conversion is also without prejudice to anyqacg^giSif
( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town
Development) Act, 1979, if these are applicable to the land involved.

a)

Act 1 -

tan Land

(Planning &
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^81

This permission for conversion is also without prejudice to any provision of the East Koikata
Wetlands (Conser\'ation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Koikata Wetlands as defined in the East Kolkaia
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory' water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This ^rmission for conversion is subject to the approval of the Competent Authority under
the West Bengal frees (Protection and Conservation in Non-Forest Areas) Act 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

accordance with the notification bearing no. 4296-
LR/lA-05/07 GE(M) dated 17.09.2009 of the CommissionecGeneralXand and Land

Reforms Deptt and AddI Chief Secretary to the Govt of WesKlBensal, published
24.09.2009 in the Koikata Gazette, Extraordinary.

c)

d)

e)

0

g)

h)

i)

j)

k) This conversion certificate is issued in

on

Collector u/s 4C of thi BLU Act, 1955
&

V'*
District Land & Land Reforms Officer

(i) The BL&LRO, for information and taking
(ii) The Rl, of the for information and takiii^
(iii) Office copy of the certificate to be kept with the relevent

Dated: 26/03/2025

necessm’ action.

icessary action,

case nVeord

rict Land & LaniTReforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms

Officer

^8 *f^5T*n

Certificateof Conversion

26/03/2025

2S/o3/2^oiC
Date:

Memo:

To

r'tm 3T: f%:\3PTf

fS<J>WT:

P.S.: District; ^8 ■*fW5f®fT

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

laid down in sec 4C of the West Bengal Land Reforms
of Rule 5A of West Bengal

In terms of the provision
Act 1955 as amended up to date read with the provision
Land Reforms Rules, 1965 permission is hereby accorded to himdier for ch^ge, conversion

alteration of mode of use of land from one class to another as noted in the schedule-!
below with effect from 26/03/2025, subject to the terms and condition as noted in schedule-ll.
or

Schedule-I

(Schedule of Land for which conversion is allowed vide case no
Mouza WHIi Khalian
JLNO.& PS No.(LR) Noted in the (after creation

of Bata if any)

.CN/2025/1507/758)

Classincation Classification for
as per ROR which permission

accorded

New Plot No. Share AreaLR Plot No.
(in

Acres)Deed

426 0.0200

27,
».|| I

555 0.0300it

nmtfiuiA *
I n ^olkata

g( ^«9n.No. 44^/^g
27.

-J

ySchedule - II
conditions for conversion)

1

(Terj

This Derfft3^J@hai5r-egiDiei«ia^ prejudice to any of the provisions of chapter liB
of WesVBl?6al^^^fl5irAct, 1955 and any of the provisions of sub section^ of
section 6 oftewSif^^^ Estate Acquisition Act 1953.(West Bengal Act I of 1954)
This oermission for conversion is also without prejudice to any provision of the Urban Land

b) [ceirn”eguLtion)Act,1976(Act33of 1976) & .heTo«r & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.

e

a)
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nis pemission for conversion is also without prejudice to any provision of tiie East Kolkata
We lands (Conserv'ation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is^tuated within the areas of Hast Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropnate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authonty as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act '>006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution afrecling public health
m general of the locality at any point of time.

TOs permission ot conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17,09.2009 of the Commission General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Wei

24.09.2009 in the Kolkata Gazette, Extraordinaiy.

c)

d)

e)

0

8)

h)

i)

j)

k)

engal, published on

Collector u/s 4C of tne BLR Act, 1955
&

District Land & Land Reforms Officer

Memo

No: L-
Dated: 26/03/2025

i'S0U6 0/78/2-02-e/DlXL^^o/l

(i) The BL(&LRO, for information and taking
(ii) The Rl, of the for information and taking'
(iii) Office copy of the certificate to be kept with the relevent case ^ebrd

necessamaction.

ssary action.

District Land & Land Reforms Officer

,r SK. NAZRUL ISLAMX^
Af»t Kolkata \
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i

Area

(In Acres)
ClassWcation for which

Permission accorded

Classification As per
ShareMemo No.Name RORDateDag No(LR) Khatian No

Multistoried Building

Multlstoried Building

Pukur0.05L -13011(ll)/74/2025/DL& LRO/1596/2025

I -13011(ll)/72/2025/DL& LRO/1594/2Q25

L -13011(ll)/73/2025/DL& LRQ/1592/2025

L -13011{ll}/77/2025/DL& LRO/1590/2025

556
Ambud Construction LLP18-03-2025

18-03-2025

9555579
Pukur0.05556

Ambud Buildcon P LTD

Ambud Properties LLP

9556579 Multistoried BuildingPukur0.04556
18-03-20259557579 Multistoried BuildingPukur0.04555

Nllgiri Infra Properties LLP18-03-20259551579

Multistoried BuildingPukur0.04L -13011(11)/80/2025/DL& LRO/1589/2025 555
Reksha Apartments Private Ltd18-03-20259552579

Multlstoried BuildingPukur0.04L -13011(ll)/78/2025/DL& LRO/1588/2025

L -130U(11)/81/2025/DL& LRO/lS85/2Q2r
L -130U(ll)/76/2025/Pl& LRO/1583/2Q25

L -13011(ll)/79/2025/Dl& LRO/1576/2025

L -13011{ll)/277/2025/DL& LRO/1581/2025
L -13QU{ll)/75/2025/DL& LRQ/1578/2025

I -13011{lll/97/2025/Dl& LRO/1574/2025

L -13011(11)/70/2025/DL& LRO/1572/2025
I -13011(ll)/55/2025/DL& LRQ/1573/2025

555
Reksha Space Private Ltd

>579V’^ “9549v"

.:18-Q3-2025

18^03-2025
Multlstoried BuildingPukur0.05555

TR (nfraprojects Pvt Ltd
ATK Stoneworks LLP

ATK Chatties Reality Pvt Ltd

Multlstoried BuildingPukur0.05555
^SA8^ 18-03-2025// Multlstoried BuildingPukur0.04556

«09^
-9S47>

18-03-2025
Multlstoried BuildingPukur0.04555

1^3-y25
18-03-2025

Reksha HIghrise Pvt Ltd>/579I

Multlstoried BuildingPukur0.055557^ KZAR Properties Pvt Ltd579 Multlstoried Building

Multlstoried Building

M u Itlstorled Building

Pukur0.04556
-^MS79 ATK Bricks LLP

Pukur0.03556

gawg: UfrO3/2025
^954^ / J6-03 2025

Placid Realtors LLP

ATK Dwellers LLP
II Pukur0.03556

IMultlstoried BuildingPukur0.03L -13011(ll)/71/2025/DL& LRO/1569/2025
L -13Qll(ll)/300/2Q25/DL& LRO/1567/2025

L -13011(ll)/78/2025/DL& LRO/1588/2025

L -13011(ll)/82/2025/DL& LRO/1598/2025
Total Area (Acres)

556

““^^^n7i541^
ATK Contours Infra LLP18^03-2025

Multlstoried BuildingPukur0.03556ATK HOMES LLP

Reksa Real estates Pvt Ltd

18-03-2025
Multlstoried BuildingPukur0.04555

18-03-2025' “9554579 Multlstoried BuildingPukur0.05556
Rahara Realtors LLP18-03-20259553579

0.74

Multlstoried BuildingDanga0.06556CON/954/BL LRO/RAJ/23

CON/955/BL LRO/RAJ/23

ATK Bricks LLP

ATK Deweliers LLP

31-07-202395441176 Multlstoried BuildingDanga0.06556
31-07-2023

31-07-2023

28-07-2023

95431176 Multlstoried BuildingDanga0.06556CON/956/BLLRO/RAJ/23

CON/927/BLIRO/RAJ/23
ATK Chattels reality P ltd

Ambud Construction LLP

Ambud Buildcon P Ltd

Reksha Apartments P Ltd

Reksha Highrise P Ltd

Reksha real Estates Pvt Ltd

Ambud Properties LLP

Reksha Spaces Pvt Ltd

95451176 .Multistoried BuildingDanga0.05555
95551176 Multistoried BuildingDanga0.05555CON/928/BLLRO/RAJ/2328-07-2023

28-07-2023

95561176 .Multlstoried BuildingDanga0.06555CON/925/BLLRO/RAJ/23 V>95521176 , Multlstoried BuildingDanga0.05556CON/926/BLLRO/RAJ/23

CON/923/BLLRO/RAJ/23

CON/924/BLLRO/RAJ/23

CON/921/BLLRO/RAJ/23

28-07-202395471176 06Multistoried BuildingDanga

Danga

0.06556
28-07-202395541176 Multlstoried Building0.06555
28-07-2023

28-07-20231

95571176 Multlstoried BuildingDanga0.05556
95501176
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Multistoried BuildingDanga0.05CON/922/BLLRO/RAJ/23

CON/939/BLLRO/RAJ/23

CON/947/BLLRO/RAJ/23

CON/948/8LLRO/RAJ/23

CON/949/BlLRO/RAi/23

555Rahara realtor LLP28-07-202395531176
Multistoried BuildingDanga0.05556

Nilglri infra Properties LLP28-07-2023

31-07-2023

95511176
Multistoried BuildingDanga0.05555KZAR Properties Pvt Ltd95461176
Multistoried BuildingDanga0.05556TR Infra Projects p Ltd31-07-202395491176
Multistoried BuildingDanga0.05557ATK Stoneworks LLP

ATK contours infra LLP

Placid realtors LLP

31-07-202395481176
Multistoried BuildingDanga0.06CQN/951/BLLRO/RAJ/23 555

31-07-202395401176
Multistoried BuildingDanga0.06CON/950/BLLRO/RAJ/23

CON/952/BLLRO/RAJ/23

555
31-07-20231176

1176 ■ \

// o
mv

Multistoried BuildingDanga0.06555ATK Homes LLP'31.-07-2023
0.99Total'i

V.
C 5

PukurBagan0.02427JL.?:

L -13011(ll)/73/2025/DL& LRO/1593/2025Ambud Properties LLP18 PukurDanga0.02555
123

Pukur■trt

I ^ JV ft I ● — ;;

● "I

Bagan0.02427

L -13011(ll)/77/2025/DL& LRO/1591/2025Nllgiril Infra PropertiesLLP18 PukurDanga0.02555

PukurBagan0.02426

L -13011(ll)/81/2025/DL& LRO/1586/2025TR Infra PropertiesPvt Ltd25 PukurDanga0.02556

PukurBagan0.02426

L -13011(ll)/76/2025/DL8i LRO/1584/2025L 378# -03-2025 ATK Stoneworks LLP PukurDanga

Bagan

0.02556
423^

Pukur0.02L -13011(ll)/79/2025/DL& LRO/1577/2025 426
413 ATK Chatties Reality Pvt Ltd18-03-2025 Pukur3767 Danga0.03556
423

PukurBagan0.02426
413 L -13011(ll)/277/2025/DL& LRO/1582/2025Reksa highrtse Pvt Ltd18-03-2025 Pukur3778 Danga0.02370
423

PukurBagan0.02426
413 L -13011(ll)/75/2025/DL& LRO/1579/202SKZAR Properties P Ltd18-03-2025 Pukur3769 Danga0.02556
423

PukurBagan

Danga

0.02426
413 L -13011(ll)/97/2025/DL& LRO/1575/2025ATK bricks LLP18-03-2025 Pukur3766 0.03556
423

PukurBagan0.01426
413 L -13011(ll)/71/2025/DL& LRO/1570/2025ATK Contours INFRA LLP18-03-2025 Pukur3773 Danga0.03556
423

PukurBagan0.01426
413 L -13011{ll)/300/2025/DL& LRO/1568/2025ATK Homes LLP18-03-2025 Pukur3774 Danga0.03556
423

PukurBagan0.02427
413 L -13011(ll)/72/2025/DL& LRO/1595/2025Ambud Buildcon P ltd18-03-2025 Pukur3779 Danga0.02555

Vi423
PukurBagan0.02427

413 L -13011(ll)/74/2025/DL8i LRO/1597/2025Ambud Construction LLP18-03-2025 Pukur3770 Danga0.02 CX3555
423
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PukurBagan0.02427

L -130il(ll)/83/2025/DL& LRO/1600/2025413 PukurReksha Real Estates p Ltd18-03-2025 Danga0.023771 555
423 PukurBagan0.02427

L -13011(ll)/80/2025/DL& LRO/2335/2025413 PukurReksha Aparments P Ltd25-04-2025 Danga

Bagan

3772 0.02555
423 Pukur0.02427

L -13011(ll)/82/2025/DL& LRO/2336/2025413 PukurRahara Realtors LLP25-04-2025 Danga0.023777 555
423 PukurBagan0.02426

L -13011(ll)/55/2025/DL& LRO/1841/2025413 PukurATK Dewellers LLP26-03-2025 Danga

Bagan

0.033781 556
423 Pukur0.01426

L -13011{ll)/70/2025/DL8t LRO/1838/2025413 PukurPlacid Realtors LLP26-03-2025 Danga0.033775 556
423 PukurBagan

Danga

0.02426

L -13011(ll)/78/2025/DL& LRO/1842/2025413 PukurReksha Spaces P Ltd3776 26-03-2025 0.03555
423

0.76Total Area (Acres)

o
H
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Misc. Case no. of 2025 *c

3
^ 'T

CO

POLICE STATION: RAJARHAT

M P 3
c

cH
a.

IN THE MATTER OF: c
ai

z r*
\

N

An appEcation under section 163(2) of th
ĥ~

Bharatiya Nagarik Suraksha Sanhita, ^

2023; X
-3
--3.

.f. ■■
CO

f-i;
cn f'O- ●

!i-vS-And

^ E'

1. AMBUD BUILDCOM PRIVATR- V

IN THE MATTER OF:

\

LIMITED

2. AMBUD PROPERTIES LLP

3. AMBUD CONSTRUCTION LLP

4. RAHARA REALTORS LLP

5. NILGIRI INFRAPROPERTIES LLP

6. REKSHA SPACES PRIVATE LIMITED

7. REKSHA REAL ESTATES PRIVATE

LIMITED

8. REKSHA HIGHRISE PRIVATE LIMITED

9. REKSHA APARTMENTS PRIVATE

LIMITED

1 to 9 represented by their Authorised

Signatory Mr. Amit Singh, having their

office at 11/1 Sarat Bose Road, 3'^‘

Floor, North Block, Unit No.- N310,

AJC Bose Road, Kolkata- 700020,

Police Station; Park Street;

10. ATK CONTOURS INFRA LLP

11. ATK HOMES LLP

12. PLACID REALTORS LLP

13. ATK DWELLERS LLP

14. ATK BRICKS LLP
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z 15. at^chatteSs real^ pvt lto
^ 16. ATK STONEWORKS LLP

17.T.R. INFRAPROJECTS PRIVATEg

LIMITED

18.KZAR PROPERTIES PRIVATE LIMITED a
I* *

to 18 represented by their^
Authorised representative Mr. Amit

Singh, having their office at 63, Rai^

% UJ
£-1 a.
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CO

'0

>-1

●C '
ca
cm

\o
10

a. \- c
<

A <

Ahmed Kidwai Road, Police Station^ v;^ ^
i ;<n

Park street, Kolkata- 700016;

Complainants/Petihonersg X

§ o
:

aj£

s

-Versus-

Unknown Local Musclemen

Opposite Parties

The humble petition of the complainants

above named

MOST RESPECTFULLY SHEWETH:-

The complainants and its representatives are peace loving citizens of India.1.

The Complainants state that by a registered Deed of Conveyance dated

June 15, 2023 registered with Additional Registrar of Assurances,

Kolkata, in Book 1, Volume No. 1904-2023, pages 408142 to 408253,

2.

being no. 190408448 for the year 2023 the complainants jointly

purchased and became owners of ALL THAT piece and parcel of “Sali

and *'Danga” land containing an area of 1.73 acre or 173 Satak more or

less being entire L.R. Dag Nos. 579 {0.74 acre) and 1176 (0.99 acre) in

Mouza: Rec(go^;l^L.)^^ 13, Police Station: Rajarhat (hereinafter
referred to- as “the fixst^^^rty”) and by another registered Deed of

Conveyance 2^^4 re^stered with Additional Registrar
an^|'\^lkatS.l9n|Bib;k 1, Volume No. 1904-2024, pages
0 75216, being /^k90401129 for the year 2024 the

Si4ased ALL THAT piece and parcel of

n

of

75

ts also jointlycom

r
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Md having its clas&fiication, as “Bagan” ad-meaSliring an area 5.

33 Decimals more or less (out of total area of 43 Decimal in the Plot)

comprised in L.R, Dag No. 413 under L.R. Khatian No. 2124 and 44 L

Decimal of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos.

2124 and 2125

(hereinafter referred to as "the Second property”) and the first

property and the second property is jointly referred to as the “whole

property/said property”. Copies of the deed of Conveyance dated , ,

June 15, 2023 and January 25, 2024 are annexed hereto and marked'

as “A” and “B” respectively.

acant
.1

.rn

.j

O

4 \

at Mouza: Jagdishpur, Police Station: Rajarhatg ^
3

S-

V>5

\
The complainants further state that the whole property is an undivided

and contiguous piece of land contained under a single boundary wall. It is

further stated that the classification of the first property was Pukur in the

records of the District Land and Land Reforms officer and classification of

the second property was “Bagan” and “Danga” and accordingly, with an

intention of construction of a multi-storeyed building, the complainants

decided to convert the classification of the first property contained in L.R.

Dag no. 579 from “Pukur” to “Bahutal Abasan”, and the classification of

the second property contained in L.R. Dag nos. 413 and 423 “Bagan” and

“Danga” to “Pukur” and accordingly applied for conversion.

3.

The complainants state that the said conversion was granted by the office

of the District Land and Land Reform Officer by issuing the Certificate of

conversions, all dated March 18, 2025 and March 19, 2025. Copies of the

said conversion certificates for Dag no. 579 and Dag nos. 413 and 423 are

annexed hereto and marked “C" and “D" respectively.

4.

The Complainant after obtaining the said conversion, started its

constructionwork and in the interregnum,on the day of April 07, 2025 at

about 11:00 AM, the opposite parties, being large number of

musclemen, unknown to the complainant, intervened and created huge

ruckus, ah| ^o^ed the construction work on the said property that
was'goa^'on'^lrd^fer^^ the persons of the complainants of

the construction work is resumed again.

'J T^ese-'unkhd^3tBUsaemep represented themselves to be local people
:‘0| Rou4.No. 44//19 —1 :

5.

or

/
■/ dire

f

I

»

i
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The Complainant states that the complainants informed the sa
Î.X

opposite parties regarding the fact that the complainants have all tlS' ^
a: ■'

necessary permissions required under the law and requested tl^
sc

opposite parties to not disturb the peaceful possession of tfe

complainant in the said property and further requested the opposilg

parties to not interfere with the construction work being carrieg

thereat. The complainants also tried to explain to the opposite parti^

that the complainants are within the boundary law and are entitled

carry on the construction work at the said property.

6.

^ I
3

<C

ro

cn

to

O V.

'I

O

However, the opposite parties not pay any heed to the said requests of

the complainants' representatives and hurled out abuses, threats and also

tried to attack the complainants’ representatives and men at the said

property.

7.

The Complainants immediately on April 08, 2025 filed a written complaint

before the Officer-in-Charge, Rajarhat Police Station, requesting to take

immediate action by restraining the opposite pEirties from entering the said

property and to restrain the opposite parties from disturbing the peaceful

possession of the complainants at the said property and further restrain

the opposite parties from creating any kind of disturbance thereat so that

the complainants are able to carry the construction work smoothly at the

said property, A copy of the said letter of Complaint dated April 08, 2025

which was received is annexed hereto and marked as “E”,

8.

The complainants state that tlie complainants have made huge investment

for purchase of the said whole property and are now in the process of

commencing construction work by investing huge amounts and

interferer^djy the opposite parties and stopping construction work by the
oppd^tr

9.

M^ausing day to day losses to the complainants,

have taken law in their own hands and have

if actions as stated hereinabove and are abusive

Jinants and their representatives. The opposite
g the petitioners of dire consequences.

es

k W
JU.

10.-'-The ;w

resorted ^,tp

towards the co^

/ \ parties are thrcM^

P'
'V A'3l/

f

!

I
/y

\ ●

\'

s*

i
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lainants state and submit that there is a serious apprehension

of breach of peace at the locale. The situation is grave, tensed |
alarming. The Complainants and its persons at the said property hav^l'l r

dl.

t./
■c
4

been receiving continuous threats and intimidations by the said opposite >

parties, being unknown persons and their associates, men and agents.

tr

r
c

O

\
>>£

It is necessaiy that the opposite parties be restrained from entering th^ , _

said property and the opposite parties be further restrained from*-^,
fv* \

disturbing the peaceful possession of the complainants at the saidg
●ri 'A ' '

property and from creating any kind of disturbance thereat so that theS ●

complainants are able to cany the construction work smoothly at theg
said property and the illegal, wrongful and forceful threats made by the^

opposite parties who are hell bent upon to take law in their own hands

be restrained from continuing their illegal acts and activities.

12.

i
\
■V

It is necessary that the Oflicer-in-Charge, Rajarhat Police Station, is

directed to enquire and report the matter and take immediate steps to

maintain peace and tranquility at the schedule property and also restrain

the Opposite Parties from disturbing and/or threatening the peaceful use,

occupationof the said property, by use of muscle power or any Criminal

force or by any other unlawful means be directed to ensure that no

breach of peace can take place by or at the instance of the opposite

parties at the said locale so that so that the complainants are able to

carry the construction work smoothly at the said property.

13.

Unless the orders are passed as prayed for, the complainant/ petitioner

shall suffer irreparable loss, injury and prejudice.

14.

15. The petition, is bonafidc and made in the end of justice.

It is therefore prayed that Your Honour be

pleased to draw a proceeding under

Section 163 (2) of the Bharatiya Nagarik

Suraksha Sanhita, 2023, against Opposite

Party and to pass the following orders:

1 A 4'
.■*'

X.
' /

// KoiKdta
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Rajart^ ^
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c

directed to enquire and report the mattfe* o; 2 2 < sd
*^.<n: < < ir 2 CL

and take immediate steps to mainta^

peace and tranquility at the sched'

property and also be directed to ensu^
UJ

that no breach of peace takes place by ^
at the instance of the opposite parties. “

T3
a>
m

^ I
3

<

\

u

2s:

5

To restrain the Opposite Partic^ N .b)
.4

from disturbing and/or threatening theV^;^
peaceful use, occupation of the sai® ^

property, by use of muscle power or ai®

Criminal force or by any other unlawf^,'^^

‘c'

l5d
means;

<

c) To allow peaceful ingress and egress

of the petitioners at the said property and

to allow constixiction work at the said

property by the petitoners;

d) To pass such further order or ordere as

this Learned Court may deem fit and

proper.

And for this act of kindness your petitioner as in duty bound shall ever pray

h -V
> ● k

\
●V., A✓

V
I .j ’ -i
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<
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o 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre)*^

and 1176 (0.99 acre) in Mouza: Reckjoani, J.L. No. 13, Police Station:

Rajarhat (hereinafter referred to as “the first property”)

a
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6 aALL THAT piece and parcel of Vacant land having its classification as , v

“Bagan* ad-measuring an area of 33 Decimals more or less (out of total area Ov
■ pi 4r-’

of 43 Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Khatian ^
No. 2124 and 44 Decimal of land comprised in L.R. Dag No. 423 under L.R. 2

Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur, Police Station: Rajarhat^
(hereinafter referred to as “the Second property”)

I

^COJ

^★/SK.N«RULISWM\^
Area Kolkata

O Rcyn.No. 447/19
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8

AFFIDAVIT

I, AMIT SINGH, son of Lalit Mohan Singh aged about 42 years, by faith - Hindu,

by occupation - Service, residing at 2 Baishnab Seth Lane, Beadon Street,

Kolkata- 700006, do hereby solemnly affirm and say as follows

1. I am the authorized representative of the Complainants in this application

and am well conversant with the facts and circumstances of the case.

2. That the statements made in the paragraphs No. 1 to 6 of foregoing

application are true to the best of my knowledge and rest along with the prayer

portion are my humble submissions before this Learned Court.

3. The statements made above arc true to best of my knowledge and belief.

Prepared in my office

DEPONENT

Advocate

\s/r.

O

o

,t//
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5
KZAR PROPERTIES PVT LTD

* (CIN: U70102WB2013PTC197052)

63 RAF! AHMED KIDWAI ROAD
KOLKATA-700016

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS

PROPERTIES PRIVATE LIMITED HELD AT THE REGISTERED OFFICE

COMPANY AT 63 RAFI AHMED KIDWAI ROAD. KOLKATA - 700016 ON 02»d

OF KZAR

OF THE

MAY. 2025 AT 2:00 P.M.

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and

is hereby authorized on behalf of the company to sign and affirm affidavits, petitions

and any other documents and to appear before the Court and represent the company

and do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving

evidence and also to sign and affirm any other documents or petitions as may be

necessary, before any Court of Law things necessary and incidental for the legal and

court proceedings in connection with the matter relating to the disputes with our

property being ALL THAT piece and parcel of “Sali” and “Danga” land containing an

area of 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre)

and 1176 (0.99 acre) in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and

ALL THAT piece and parcel of Vacant land having its classification as “Bagan” ad

measuring an area of 33 Decimals more or less (out of total area of 43 Decimal in the

Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44 Decimal of

land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at

Mouza: Jagdishpur, Police Station: Rajarhat.

Certified to be true copy

rawImsIvT. I.TD,

Auihorf9ed Signofory
ABDUL SAMAD AZAD

Director

DIN:07527300

/ VSK.NAZRUUSLMl\^ V
/ / Area Kolkata \ \
O R©fin.No.M7/19 l-J
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ATK DWELLERS LLP
(LLPIN: ABA-68A8)

63 RAF! AHMED KIDWAl ROAD

KOLKATA-7QD016

RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is hereby authorized on
ian and affirm affidavits, petitions and any other documents and to

and do all acts, deeds and also for filing of
behalf of the company to sign

before the Court and represent the company
evidence and also to sign and affirm any other documents or

and incidental forthe legal

appear

Plaint, Petitions, Affidavits, and giving
petitions as may be necessary, before any Court of Law things necessary
L court proceedings in connection with the matter relating to the disputes - ^ ^
being ALL THAT piece and parcel of "Sali" and "Danga'' land contammg an area of

' less being entire LR. Dag Nos. 579 (0.74 acre) and 1176 (0.99 acre) m Mouza
and All THAT piece and parcel of Vacant land having

of 33 Decimals more or less (out of total area of
“. Khatian No. 2124 and 44 Decimal

. 2124 and 2125 at Mouza: Jagdishpur,

Satak more or

Reckjoani, J.L No, 13, Police Station; Rajarhat
its classification as "Bagan" ad-measuring an area

the Plot) comprised in LR. Dag No. 413 under LR43 Decimal in

of land comprised in L.R. Dag No. 423 under LR. Khatian Nos
Police Station: Rajarhat.

SPECIMEN SIGNATUREDESIGNATION
NAME OF THE AUTHORIZED

SIGNATORY	
AMIT SINGH

Authorized Signatory

Certified to be true copy

For, AT^W

tiorlieq Signatory
4VEER KALIM

rtner

Am
AZAD TAdJ

Designate

DIN:01586727

VSK.NAZRULISIAM\*
/ Area Kolkata \
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.ATK BRICKS LLP
(LLPIN: ABA-7960)

63 RAF! AHMED KIDWAl ROAD
K0LKATA-700QU

resolved that, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is hereby
ien and affirm affidavits, petitions and any other

and do all acts, deeds andauthorized on behalf of the company to sign
before the Court and represent the companydocuments and to appear

also for filing of Plaint, Petitions, Affidavits, and giving
other documents or petitions as may he necessary, before any
incidental for the legal and court proceedings in connection with the matter relating to the disputes

1 73 acre or 173 Satak more or less being entire LR. Dag Nos. 579 (0.74 acre) and 1176 0.99 acre
in Mouzai Reckjoani, J.L No. 13, Police Station: Rajarhat and ALL THAT piece and parcel o Vacan
land having its classification as “Bagan” ad-measuring an area of 33 Decimals more or les (

of 43 Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. «o. 2124 an
. 423 under L.R. Khatian Nos. 2124 and 2125 at Mouza.

evidence and also to sign and affirm any
Court of Law things necessary and

with our

total area

44 Decimal of land comprised in LR. Dag No

Jagdishpur, Police Station: Rajarhat.

SPECIMEN SIGNATUREDESIGNATION
NAME OF THE AUTHORIZED

SIGNATORY	
AMIT SINGH

Authorized Signatory

Certlfted(tb"be:tr;ue copy
'V:''

:SLLP

ilS-Si-LP
For, ATK BK

At
f:.

AZAD f
Designated Partner
DIN: 03686727

I Area Kolkata \
Ol Regn.No. 447/19 l-J

V
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ATK HOMES LLP
(LLPIN: aba-6850)

63 RAFI AHMED KlDWAl ROAD
KOUKATA-700D16

Lalit Mohan Singh, be and is hereby authorized on
other documents and to

deeds and also for filing of

resolved THAT, Mr. Amit Singh, son of Late
behalf of the company to sign and affirm affidavits, P^^ons and any

before the Court and represent the company and do all acts,
Affidavits, and giving evidence and also to sign

petitions as may be necessary, before any Court of Law p,,petty
and court proceedings Staining an area of 1.73 acre or 173
beingAUTHAT piece an p 1-70 m 74 acre) and 1176 [0.99 acre) in Mouza:

» I... W.i ="«■● ‘ ".“f “2. ,„d h..™
, I in L R Dae No 413 under L.R. Khatian No. 2124 and 44 Decimal

the P ot) compr jegdi^hpur.

and affirm any other documents or
and incidental for the legal

appear

Plaint, Petitions

its classification as

43 Decimal in

of land comprised in L.R. Dag No
Police Station: Rajarhat.

SPECIMEN SIGNATUREdesignation
name of the authorized
SIGNATORY

amit SINGH
Authorized Signatory

Certified to be true copy

eft LLP
ATj^lFor,

OMES LLP

AZADTAI

Designated.^
DIN:01586727

ner

/> p

VsicnazrulislaiA*
/ Area Kolkata \
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PLACID REALTORS LLP
(LLPIN: ABA-685 M

63 RAR AHMED KIDWAI ROAD
KOLKATA-70Q016

RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is hereby authorized on
behalf of the company to sign and affirm affidavits, petitions and any other ”

before the Court and represent the company and do all acts, deeds and also for filing
, and giving evidence and also to sign and affirm any other documents or

and incidental for the legal

appear

Plaint, Petitions, Affidavits

petitions as may be necessary, before any Court of Law things necessary
and court proceedings in connection with the matter relating to the disputes
being ALL THAT piece and parcel of "Sail" and “Danga" land containing an area of 1-73
Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99 acre) ,n Mouza.

: Rajarhat and ALL THAT piece and parcel of Vacant land having
area of 33 Decimals more or less (out of total area of

. Khatian No. 2124 and 44 Decimal

Reckjoani, J-L. No. 13, Police Station
its classification as "Bagan" ad-measuring an
43 Decimal in the Plot) comprised in LR. Dag No. 413 under L.R upHi.hnur
of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishp ,
Police Station: Rajarhat.

SPECIMEN SIGNATUREDESIGNATION
name of the authorized

SIGNATORY		
AMIT SINGH

Authorized Signatory

Certifiedto be true copy

For,

AZAD TANVEERK

Designate

DIN:01586727

rtners

p

*

KoHmib
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ATK contours infra LLP
(LLPINi ABA-6847)

63 RAFI AHMED KIDWAI ROAD
KOLKATA-70DD16

of Late Lalit Mohan Singh, be and is hereby authorized on
other documents and toRESOLVED THAT, Mr. Amit Singh, son

behalf of the company to sign and affirm affidavits, petitions and any, deeds and also for filing of
and affirm any other documents or

and incidental for the legal

and represent the company and do all actsbefore the Courtappear ■

Plaint, Petitions, Affidavits, and giving evidence and also to sign
- . ka niaraccnru befoTe 3nv Coutt of L3W thiogs necBSsary

::“;r:idings m col’nectlon with the matter relating to the -P-
heingAaTHA.pieceandp.ce.of

Satak more or less being entire L.R. D g ^
Rprkioani JL No. 13, Police Station: Rajarhat and ALLTHAT piece ana pdiL
RecKjoani, j.u. imu. j.-», nortmak more or less (out of total area of

Police Station: Rajarhat.

SPECIMEN SIGNATUREdesignation
NAME OF THE AUTHORIZED

SIGNATORY	
amit SINGH

Authorized Signatory

Certified to be true copy

For, ATK Conj

Authoriseci SiE.I.

MAD TANVEEfyKAUM
Designated Fanner
DIN;01586727

/ V^ NAZRUUSbuXiM
I I AreaKolkato
2 Re9n.N0.447/19 -J
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0,0^T.R. INFRAPROJECTS PVT LTD
(CiN: U7020DWB2011PTC16m7)

63 RAFI AHMED KIDWAI ROAD

KQLKATA-700ai6

OF THE MEETING OF THE BOARD OF DIRECTORS OF

T.R.INFRAPROJECTS PRIVATE LIMITED HELD AT THE REGISTERED OFFICE

OF THE COMPANY AT 63 RAFI AHMED KTOWAl ROAD, KQLKATA - 700016 ON

MINUTES

02NP MAY. 2025 AT 2:00 P.M.

*^RESOLVED THAT. Mr. Amit Singh, son of Late Lalit Mohan Singh, be and

is hereby authorized on behalf of the company to sign and affirm affidavits, petitions

and any other documents and to appear before the Court and represent the company
and do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving

evidence and also to sign and affirm any other documents or petitions as may be

necessary, before any Court of Law things necessary and incidental for the legal and
court proceedings in connection with the matter relating to the disputes with our

property being ALL THAT piece and parcel of “Sail” and “Danga” land containing an
of 1.73 acre or 173 Satakmore or less being entire L.R. Dag Nos. 579 (0.74 acre)area

and 1176 (0.99 acre] in Mouza: Reclgoani, J.L. No. 13, Police Station; Rajarhat and
ALL THAT piece and parcel of Vacant land having its classification as “Bagan ad

less (out of total area of 43 Decimal in themeasuring an area of 33 Decimals more

Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44 Decimal of
land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at

or

Mouza: Jagdishpur, Police Station: Rajarhat.

Certified to be true copy

PVT. L7C\

Authorised Signatory
Faiyaz Alam
Director

DIN:08229116

I Area Kolkata
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ATK STONEWORKS LLP
V

● (LLPIN: ABA-74Q6)

63 RAFl AHMED KIDWAI ROAD

K0LKATA-7D0016

RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is hereby authorized on
behalf of the company to sign and affirm affidavits, petitions and any other documents and to

before the Court and represent the company and do all acts, deeds and also for filing ofappear

Plaint, Petitions, Affidavits, and giving evidence and also to sign and affirm any other documents or
petitions as may be necessary, before any Court of Law things necessary and incidental for the legal
and court proceedings in connection with the matter relating to the disputes with our property
being ALL THAT piece and parcel of "Sali" and "Danga" land containing an area of 1.73 acre or 173
Satak more or less being entire LR. Dag Nos. 579 (0.74 acre) and 1176 (0.99 acre) in Mouza:
Reckjoani, J.L No. 13, Police Station: Rajarhat and ALL THAT piece and parcel of Vacant land having
its classification as “Bagan" ad-measuring an area of 33 Decimals more or less (out of total area of
43 Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44 Decimal
of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur,
Police Station: Rajarhat.

SPECIMENSIGNATUREDESIGNATIONNAME OF THE AUTHORIZED

SIGNATORY 	
AuthorizedSignatoryAMIT SINGH

Certified to be true copy

ATKSTONE^CJJ^^r^e- tllPFor,

Authorised Smi^huddin.rasoo
Designated Partner
DIN:10394320

t
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ATK CHATTELS REALTY PVT LTD
>-■' (CIN: U70I09WB2Q23PTC259909)

63 RAFI AHMED KIDWAI ROAD
KOLKATA-TOOQU

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS

CHATTELS REALTY PVT LTD HELD AT THE REGISTEREn OFFICE OF TKR

COMPANY AT 63 RAFI AHMED KIDWAI ROAD. KOLKATA - 700016 ON Q2kd

MAY' 2025 AT 2:00 P.M.

OF ATK

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and

is hereby authorized on behalf of the company to sign and affirm affidavits, petitions

and any other documents and to appear before the Court and represent the company

and do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving

evidence and also to sign and affirm any other documents or petitions as may be

necessary, before any Court of Lav/ things necessary and incidental for the legal and

court proceedings in connection with the matter relating to the disputes with

property being ALL THAT piece and parcel of “Sali” and “Danga” land containing

area of 1.73 acre or 173 Satakmore or less being entire L.R. Dag Nos. 579 (0.74 acre)

and 1176 (0.99 acre) in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and

ALL THAT piece and parcel of Vacant land having its classification as '^Bagan” ad

measuring an area of 33 Decimals more or less (out of total area of 43 Decimal in the

Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44 Decimal of

land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at

Mouza: Jagdishpur, Police Station: Rajarhat.

our

an

Certified to be true copy

Is Realty Private Limited

iTI^HATmS REALTY PVT. LTD.
For, ATK Ch

(AZADTANV6ER KALIMj

Director

(DIN:01586727)

Authorised Signatory

/ Area Kolkata \
^7/19 _

326



Reksha Real Estates Private Limited
cm : U68200WB2023PTC261930

Address: 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No. N310, Kolkata - 700020

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF REKSHA REAL

ESTATES PRIVATE LIMITED HELD AT THE RSaiSTRPRn OFFICE OF TTTR

COMPANY AT 11/1, SARAT BOSE ROAD. 3RD FLOOR. NORTH BLOCK. UNIT NO.

N310. KOLKATA - 700020 ON 02”p MAY, 2025 AT 2:00 P,M.

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is

hereby authorized on behalf of the company to sign and affirm affida\dts, petitions and

any other documents and to appear before the Court and represent the company and

do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving evidence

and also to sign and affirm any other documents or petitions as may be necessary,

before any Court of Law things necessary and incidental for the legal and court

proceedings in connection with the matter relating to the disputes with our property

being ALL THAT piece and parcel of “Sali” and “Danga” land containing an area of 1.73

acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99

acre) in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and

parcel of Vacant land having its classification as “Bagan” ad-measuring an area of 33

Decimals more or less (out of total area of 43 Decimal in the Plot) comprised in L.R. Dag

No. 413 under L.R. Khatian No. 2124 and 44 Decimal of land comprised in L.R. Dag No.

423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur, Police Station;

Rajarhat.

Certified to be true copy

For, REKSHA REAL ESTATES PRIVATE LIMITED

.LTD.

SUNIL SIGNATORY

Director

DIN:01745006

/ ♦

sk.nazrulisuw\*\
Area Kolkata \ \

^ “ofln.No. 447/19 «j

327



Reksha Apartments Private Limited
CIN : U68200WB2023PTC262150

-..Address : 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No. N31D, Kolkata - 700020

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF REKSHA

APARTMENTS PRIVATE LIMITED HELD AT THE REGISTERED OFFICE OF THE

COMPANY AT 11/1, SARAT BOSE ROAD, 3RD FLOOR> NORTH BLOCK. UNIT NO.

N310. KOLKATA ~ 700020 ON 02^ MAY. 2025 AT 2:00 P.M,

“RESOLVED THAT, Mr. Amit Singh, son of Late Laiit Mohan Singh, be and is

hereby authorized on behalf of the company to sign and affirm affidavits, petitions and

any other documents and to appear before the Court and represent the company and

do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving evidence

and also to sign and affirm any other documents or petitions as may be necessary,

before any Court of Law things necessary and incidental for the legal and court

proceedings in connection with the matter relating to the disputes with our property

being ALL THAT piece and parcel of “Sali" and “Danga” land containing an area of 1.73

acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99

acre) in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and

parcel of Vacant land having its classification as “Bagan” ad-measuring an area of 33

Decimals more or less (out of total area of 43 Decimal in the Plot) comprised in L.R. Dag

No. 413 under L.R. Khatian No. 2124 and 44 Decimal of land comprised in L.R. Dag No.

423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur, Police Station:

Rajarhat.

Certified to be true copy

For, REKSHA APARTMENTS PRIVATE LIMITED

REKSHA APARTMENTS PRIV^iMITED
I

DJrector/Authrised Signatory
KUM/® GIKASUNIL

Director

DIN; 01745006

7 V8*-'W!W*-ISLAm\*\
/ Area Kolkata \ \

; O Regn.No. 447/19 l-J
a

o

iVES't^
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Reksha Spaces Private Limited
CIN : U6810DWB2023PTC261547

-Address: 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No. N310, Kolkata-700020

MINUTES OF THE MEETING OF THE BOARD OF DI3RECTORSOr REKSHA SPACES

LIMITED HELD AT THE REGISTERED OFFICE OF THE COMPANY ATPRIVATE

11/1, SARAT BOSE ROAD, 3RD FLOOR. NORTH BLOCK, UNIT NO. N310, KOLKATA
- Tonnao on 02"^ may. 2025 AT 2tOQ P.M.

“RESOLVED THAT, Mr, Amit Singh, son of Late Lalit Mohan Singh, be and is

hereby authorized on behalf of company to sign and affirm affidavits, petitions and
before the Court and represent the company andany other documents and to appear

deeds and also for filing of Plaint, Petitions, Affidavits, and giving evidencedo all acts

and also to sign and affirm any other documents or petitions as may be necessary,
Court of Law things necessary and incidental for the legal and courtbefore any

proceedings in connection with the matter relating to the disputes with our property
being ALL THAT piece and parcel of “Sali” and “Danga” land containing an area of 1.73
acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99

acre) in Mouza: Reckjoani, J.L. No. 13, PoKce Station: Rajarhat and ALL THAT piece and
parcel of Vacant land having its classification as “Bagan” ad-measuring an area of 33
Decimals more or less (out of total area of 43 Decimal in the Plot) comprised in L.R. Dag
No. 413 under L.R. IChatian No. 2124 and 44 Decimal of land comprised in L.R. Dag No.
423 under L.R. Khatian Nos. 2124 and 2125 at Mouza; Jagdishpur, PoUce Station:

Rajarhat.

Certified to be true copy

For REKSHA SPACES PRIVATE LIMITED

reksha spaces pkwate umit^
c—

SUNIL KU:

Director

ADIN:01745006

5J( ^«0n.No. 447/19
I.
O t ^ ■

o

o
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Reksha Highrise Private Limited
cm : U68200WB2023PTC261958

^Address : 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No. N310, Kolkata - 700020

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF REKSHA

HIGHRISE PRIVATE LIMITED HELD AT THE REGISTERED OFFICE OF THE

COMPANY AT 11/1, SARAT BOSE ROAD. 3^ FLOOR, NORTH BLOCK, UNIT NO.

N310, KOLKATA - 700020 ON 02”p MAY, 2025 AT 2:00 P.M>

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is

hereby authorized on behalf of the company to sign and affirm affidavits, petitions and

any other documents and to appear before the Court and represent the company and

do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving evidence

and also to sign and affirm any other documents or petitions as may be necessary,

before any Court of Law things necessary and incidental for the legal and court

proceedings in connection with the matter relating to the disputes with our property

being ALL THAT piece and parcel of “Sali” and “Danga” land containing an area of 1.73

acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0,99

acre) in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and

parcel of Vacant land having its classification as “Bagan” ad-measuring an area of 33

Decimals more or less (out of total area of 43 Decimal in the Plot) comprised in L.R. Dag

No. 413 under L.R. Khatian No, 2124 and 44 Decimal of land comprised in L.R. Dag No.

423 under L.R. BOiatian Nos. 2124 and 2125 at Mouza: Jagdishpur, Police Station;

Rajarhat.

Certified to be true copy

For, REKSHA HIGHRISE PRIVATE LIMITED

reksha highrise pvt. LTD.

SUNIL

/♦/».NAZRUL1SLA*I
Area Kolkata

Regn.No. 447/19 ^

Director

A\DIN:01745006

I

o
\VQ (D'

A
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Ambud Properties LLP
LLPIN-AAL-3954

Address : 11/X Sarat Bose road, 3rd Floor, North Block, Unit No. N310, Kolkata - 700020

WHOMSOEVER IT MAY CONCERN

I, Arpit Giria, being a designated Partner of Ambud Properties LLP, hereby authorize Mr.

Amit Singh, son of Late Lalit Mohan Singh, on behalf of the company to sign and affirm

affidavits, petitions and any other documents and to appear before the Court and

represent the company and do all acts, deeds and also for filing of Plaint, Petitions,

Affidavits, and giving evidence and also to sign and affirm ainy other documents or

petitions as may be necessary, before any Court of Law things necessary and incidental

for the legal and court proceedings in connection with the matter relating to the

disputes -with our property being ALL THAT piece and parcel of “Sali" and “Danga” land

containing an area of 1.73 acre or 173 Satah more or less being entire L.R. Dag Nos.

579 {0.74 acre) and 1176 (0.99 acre) in Mouza: Reckjoani, J.L. No. 13, Police Station:

Rajarhat and ALL THAT piece and parcel of Vacant land having its classification as

“Bagan” ad-measuring an area of 33 Decimals more or less (out of total area of 43

Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44

Decimal of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125

at Mouza: Jagdishpur, Police Station: Rajarhat.

Thanks & Regards

For, Ambud Properties LLP
Ambud Piioperties LLP

^Authorised Si§nato»y
ARPIT

Partner

/*/SK,NAZRULISLAM\♦^
I Area Kolkata \

ol Regn.No. 447/19 ^
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Rahara Realtors LLP
LLPIN-AAL-4618

^Address : 11 /l^ Sarat Bose road, 3rd Floor, North Block, Unit No. N310, Kolka ta - 700020

WHOMSOEVER IT MAY CONCERN

I, Arpit Giria, being a designated Partner of Rahara Realtors LLP, hereby authorize Mr.

Amit Singh, son of Late Lalit Mohan Singh, on behalf of the company to sign and affirm

affidavits, petitions and any other documents and to appear before the Court and

represent the company and do all acts, deeds and also for filing of Plaint, Petitions,

Affidavits, and giving evidence and also to sign and affirm any other documents or

petitions as may be necessary, before any Court of Law things necessary and incidental

for the legal and court proceedings in connection with the matter relating to the

disputes with our property being ALL THAT piece and parcel of “Sali” and ‘^Danga” land

containing an area of 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos.

579 (0.74 acre) and 1176 [0.99 acre) in Mouza: Reckjoani, J.L. No. 13, Police Station:

Rajarhat and ALL THAT piece and parcel of Vacant land having its classification as
of 33 Decimals more or less (out of total area of 43“Bagan” ad-measuring an area

Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44

Decimal of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125

at Mouza: Jagdishpur, Police Station: Rajarhat.

Thanks & Regards

For, Rahara Realtors LLP

Rahara

rA

'fSuthorised Sgnalory
ARPIT

Partner

VSK.NAZRULiSLAtt\*
/ Area Kolkata \/
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Ambud Construction LLP o,i\
LLPIN-AAL-4418

^^.ddress : ll/I, Sarat Bose road, 3rd Floor, North Block, Unit No. N310, Kolkata - 700020

WHOMSOEVER IT MAY CONCERN

I, Arpit Giria, being a designated Partner of Ambud Construction LLP, hereby authorize

Mr. Amit Singh, son of Late Lalit Mohan Singh, on behalf of the company to sign and

affirm afiidavits, petitions and any other documents and to appear before the Court and

represent the company and do all acts, deeds and also for filing of Plaint, Petitions,

Affidavits, and giving evidence and also to sign and affirm any other documents

petitions as may be necessary, before any Court of Law things necessary and incidental

for the legal and court proceedings in connection with the matter relating to the

disputes with our property being ALL THAT piece and parcel of “Sali” and “Danga” land

containing an area of 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos.

579 (0.74 acre) and 1176 (0.99 acre) in Mouza: Reckjoani, J.L. No. 13, Police Station:

Rajarhat and ALL THAT piece and parcel of Vacant land having its classification

“Bagan” ad-measuring an area of 33 Decimals more or less (out of total area of 43

Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Kliatian No. 2124 and 44

Decimal of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125

at Mouza: Jagdishpur, Police Station: Rajarhat.

or

as

Thanks 8s Regards

For, Ambud Construction LLP
ON LIP,ambud construct

rN

it4d PartnerVlMiy
ARPIT GIRl

Partner

VSK.NAZRULISLAy\*\
I Area Kolkata \ \

O Regn.Mo. 447/1® |-j!

/
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Nilgiri Infraproperties T.T.P
LLPIN - AAL-6806

^^ddress: 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No. N3ia, Kolkata - 700020

WHOMSOEVER IT MAY CONCERT!

I, Arpit Giria, being a designated Partner of Nilgiri Infraproperties LLP, hereby authorize
Mr. Amit Singh, son of Late Lalit Mohan Singh, on behalf of the company to sign and
affirm affidavits, petitions and any other documents and to appear before the Court and

represent the company and do all acts, deeds and also for filing of Plaint

Affidavits, and giving evidence and also to sign and affirm any other documents

Petitions,

or

petitions as may be necessary, before any Court of Law things necessary and incidental

for the legal and court proceedings in connection with the matter relating to the

disputes with our property being ALL THAT piece and parcel of “Saii” and “Danga” land

containing an area of 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos.

579 (0.74 acre) and 1176 [0.99 acre) in Mouza: Reclqoani, J.L. No. 13, Police Station;

Rajarhat and ALL THAT piece and parcel of Vacant land having its classification

“Bagan” ad-measuring an area of 33 Decimals more or less (out of total area of 43

Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44

Decimal of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125

as

at Mouza: Jagdishpur, Police Station: Rajarhat.

Thanks 8s Regards

For, Nilgiri Inffaproperti^^^LI^p

●/j
ARPIT gir;

Partner

'2( '^Sfln.No.
A

♦

^^r/19 ],!

o

^VES'^^
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Ambud Buildcon Private Limited
CIN - U45309WB2017FTC220814

'iAddress : 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No. N310, Kolkata - 700020

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF AMBTTD

BUILDCPN PRIVATE LIMITED HELD AT THE REGlSTTCRRn OFFICE OF THE

COMPANY AT 11/1. SARAT BOSE ROAD. 3RD FLOOR, NORTH BLOCK. UNIT NO„

N31Q, KOLKATA - 700020 ON 02”° MAY, 2025 AT 2:00 P.M.

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is

hereby authorized on behalf of the company to sign and affirm affidavits, petitions and

any other documents and to appear before the Court and represent the company and

do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving evidence

and also to sign and affirm any other documents or petitions as may be necessary,

before any Court of Law things necessary and incidental for the legal and court

proceedings in connection with the matter relating to the disputes with our property

being ALL THAT piece and parcel of “Sali” and “Danga" land containing an area of 1.73

acre or 173 Satalc more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99

acre) in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and

parcel of Vacant land having its classification as “Bagan” ad-measuring an area of 33

Decimals more or less (out of total area of 43 Decimal in the Plot) comprised in L.R. Dag

No. 413 under L.R. Khatian No. 2124 and 44 Decimal of land comprised in L.R. Dag No.

423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur, Police Station:

Rajarhat.

Certified to be true copy

For, Ambud Buildcon Private Limited.

^BUD BUlUXWN PVT. LTD.
' h'

J5igwlwV
ARPIT GIRI.

Director

DIN : 06969543
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BEFORE THE NATIONAL GREEN

TRIBUNAL,

EASTERN ZONAL BENCH, KOLKATA

/2025

In O.A No 65/2025/EZ

LA. No.

IN THE MATTER OF;

An application for addition of the
applicants as parties;

AND

IN THE MATTER OF:

NARATTAM DATTA RAY

...APPLICANT

-Versus-

STATE OF WEST BENGAL & ORS

... RESPONDENTS

AND

IN THE MATTER OF:

BUILDCOM PRIVATEAMBUD

LIMITED & Ors;

...Applicant

APPLICATION

RAHUL PODDAR

ADVOCATE

10 Old Post Office Street

Right V/ing, Room No. 66
Kolkata- 700001

legair^/rahulooddarandcompanv.com

F/OS/16/2016
(M) 9748921386
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of 20

Piatrrttff^

Applicant

Appfeirant-Versus -

^.I-aTP, op O^ST Defendant^-

Opp. Party

KNOW ALL M5N by these that I/We

do hereby In my/our name and my/our behalf constitute and appoint Sri

dP^VAOL fopO^C- ^ SOONO \v: C-^'EF .
true and lawfull pleader/Advocate & attorney to appear and act for me/us in the matter

noted above to file suit written statement conduct suit appeal from original suit order

etc. and for that purpose to do all acts and thinks, whatsoever in that connection including

compromise of the above matter depositing in or withdrawing money from filling or

taking our of appear, document and payment order from Court referring matter in dispute

between the partiers here to arbitration released from attachment filling execution or

miscellaneous cases and other petitions belding at execution sale, obtaining payment

from us out of court withdrawing custody and other fees and doing on my/our behalf

such other acts in the above matters as are

necessary and proper

to ratify and confirm all acts so done by the said Advocate or attorneys as my/our own

acts and as if done by my/us to all intents and purposes.

i/We hereby Agreeing

Date. OJC(o^]q'.C52-3~ '

ADVOCATE

KAHUL POD.DAK
^‘IDyoCMTS

*●●'03/08/2016

4

Soo^y,K
^y“OCA/-v_

F|$'i^t.|S'fa^3L|2^V
oi-j> Poat oFpr«-e

^0. Old Poe
Cud Pioo.,

Of; Street

●●-htWing
r.cornK'o.-33

lCo]’cata-70000l
-'-^e-S24392l3SC

●●●t)I3S4803-asi6
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Vakalatnama Recei\-ed fioni my 0^n\
Satisfied and Accepted

^.<ajmU Qar\xx^.jul ●

Adroeate

}
i

● ^ r »

i <

^ ●

. i

338


